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SECTION | - GENERAL

DEFINITIONS AND ABBREVIATIONS

<

Term Description |
“The Company”on Unless the context otherwise requires, refers tod$e Limited, a Compan
“Company” or “our| constituted under the Companies Act, 1956, hawmfregistered Office g

Company” or “Nelcast” o
“We” Or “our" Or. “usn

Nelcast Limited, 34, Industrial Estate, Gudur 52416dlja

“Our Subsidiary Company

"Unless the context otherwise requires, refers todde Inc., USA.

or “Our Subsidiary”

Conventional/General Terms

Term

Description

Articles |/  Articles of

Association / AoA

Articles of Association of the Company, as amenfdech time to time

Companies Act / Act

The Companies Act, 1956 andemiisnt amendments thereto

Depositories Act

The Depositories Act, 1996, andssgnent amendments thereto

Depository

NSDL and CDSL, both being depositoriebiclv are registered with SE
under the SEBI (Depositories and Participant) Reguia, 1996 as amend
from time to time.

Depository Participant or D

PA depository participant as defined under the D#prnss Act.

Directors

Directors of the Company from time todinmless otherwise specified.

FEMA Foreign Exchange Management Act, 1999 read wites and regulation
there under and amendments thereto.
Fll Foreign Institutional Investor (as defined und&oreign Exchang

Management (Transfer or Issue of Security by a PeResident outsid
India) Regulations, 2000) registered with SEBI undpplicable laws i
India

General Meeting

General Meeting includes all kimdsGeneral Meetings, whether annu
extraordinary or statutory

Government/ Gol

The Government of India

I.T. Act The Income Tax Act, 1961, and subsequent amemts thereto

Indian GAAP Generally Accepted Accounting Princgple India

Memorandum / MoA Memorandum of Association of thmnipany, as amended from time to ti
MF/MFs Mutual Funds.

MoF Ministry of Finance, Government of India.

MoU Memorandum of Understanding.

NAV Net Asset Value.

Non Resident / NR

Non-Resident is a Person resm@side India, as defined under FEMA.

NRI/Non-Resident Indian

Non-Resident Indian, iseasBn resident outside India, who is a citize
India or a Person of Indian Origin, and shall hdélve same meaning
ascribed to such term in the Foreign Exchange Manage (Transfer g
Issue of Security by a Person Resident Outside)riRiegulations, 2000.

OCB/ Overseas Corporg
Body

t®CB means and includes an entity defined in clgggeof Regulation 2 o
the Foreign Exchange Management [Withdrawal of Ga#neermission t
Overseas Corporate Bodies (OCB’s) Regulations 28%8 which was i
existence on the date of the commencement of tieggulations an
immediately prior to such commencement was eligibbe undertakg
transactions pursuant to the general permissiomntgga under th
Regulations. OCBs are not allowed to invest in kbésie.

—
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Person/Persons

Any individual, sole proprietorshipnincorporated associatiq
unincorporated organization, body corporate, cafpon, company
partnership, limited liability company, joint veméy or trust or any othg
entity or organization validly constituted and/oncérporated in th
jurisdiction in which it exists and operates, as tntext requires.

=)

2r

PIO/ Person of Indian Origi

nShall have the same meaning as is ascribed to t&uoh in the Foreig

-

Exchange Managemerlnvestment in Firm or Proprietary Concern in Ing
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Term Description
Regulations, 2000.
RBI The Reserve Bank of India.

Reserve Bank of India Adg

RBI Ac

tThe Reserve Bank of India Act, 1934, and subsecaraehdments thereto

Insider Trading Regulations

SEBI (Prohibition of bhesi Trading) Regulations, 1992, and subseq
amendments thereto, including instructions andfidations issued by SEH
from time to time.

uent

SCRA Securities Contracts (Regulation) Act, 1956d subsequent amendments
thereto.

SCRR Securities Contracts (Regulation) Rules, 1853mended from time to time

SEBI The Securities and Exchange Board of India cmtstl under the SEBI Aat,
1992.

SEBI Act Securities and Exchange Board of India At§92, and subsequent
amendments thereto.

SEBI Guidelines SEBI (Disclosure and Investor Prase¢tGuidelines, 2000 issued by SHEBI
on January 27, 2000, and subsequent amendmentstathencluding
instructions and clarifications issued by SEBI friime to time.

SEBI (SAST) Regulations Securities and Exchange Bo#iddia (Substantial Acquisition of Shares

and Takeover) Regulations, 1997, and subsequentdingens thereto.

SSI

Small Scale Industries

Issue Related Terms

Term Description |

Allotment Unless, the context otherwise requirks, allotment of Equity Shares of the
Company pursuant to this Issue to the successtdeBi

Allottee The successful Bidder to whom the Equitai®k are being allotted

Banker(s) to the Issue The Banker(s) with whom therdwe Account(s) for the Issue shall |be
opened

Bid An indication to make an offer made during tBalding Period by a
prospective investor to subscribe to our Equity 8tat a price within the
Price Band, including all revisions and modificasahereto

Bid Price / Bid Amount The highest value of the opél Bids indicated in the Bid cum Applicatipn
Form and payable by the Bidder on submission oBikdn the Issue

Bid Closing Date /Issuélhe date after which the Syndicate will not accapt Bids for the Issug,

Closing Date which shall be notified in an English national neajsgr, a Hindi national
newspaper and a Telugu newspaper with wide circumati

Bid Opening Date/lssydhe date on which the Syndicate shall start acogdiius for the Issug,

Opening Date which shall be the date notified in an English naionewspaper, a Hindi
national newspaper and a Telugu newspaper with giidelation.

Bid cum Application Form | The form in terms of whittte Bidder shall make an offer to subscribe td the
Equity Shares of our Company and which will be cdesed as the
application for issue of the Equity Shares pursdarihe terms of this Red
Herring Prospectus

Bidder Any prospective investor who makes a Bid pursuanthe terms of this
Draft Red Herring Prospectus and the Bid cum Agppiim Form

Bidding Period / Issue Peripd@he period between the Bid Opening Date/Issue OgebDate and the Bid
Closing Date/lssue Closing Date inclusive of bo#tysiand during which
prospective Bidders can submit their Bids

Book Building Process Book building route as preddinder Chapter XI of the SEBI Guidelines,
in terms of which the Issue is being made

BRLM / Book Running LeagBook Running Lead Manager to the Issue, in this baseg Karvy Investor

Manager Services Limited

CAN / Confirmation of Means the note or advice or intimation of allocatid Equity Shares sent to

Allocation Note the Bidders who have been allocated Equity Shares discovery of the
Issue Price in accordance with the Book Buildingdess

Cap Price The higher end of the Price Band, aboviehathe Issue Price will not bhe
finalised and above which no Bids will be accepted
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Term Description

Cut-off Price Any price within the Price Band firgdd by us in consultation with the
BRLM. A Bid submitted at Cut-off Price is a valid Bat all price level
within the Price Band

12

Designated Date The date on which funds are tramsférom the Escrow Account(s) of the
Escrow Collection Bankers to the Issue Account afterProspectus is filed
with the RoC, following which the Board shall all@quity Shares tp
successful Bidders

Designated Stock Exchange Bombay Stock Exchange ldmite

DRHP or Draft Red Herringrhis Draft Red Herring Prospectus issued in accarelavith Section 60B af
Prospectus the Companies Act, which does not have completiécpdars on the price at
which the Equity Shares are offered and size ofdbee. It carries the same
obligations as are applicable in case of a Proapeatnd will be filed with
RoC at least three days before the Bid/lssue Opgedate. It will become g
Prospectus after filing with RoC after the pricing.

Equity Shares Equity shares of the Company of Rs.e®h unless otherwise specified in
the context thereof
Escrow Account Account opened with an Escrow CollecBank and in whose favour the

Bidder will issue cheques or drafts in respecthaf Bid Amount and from
which refunds (if any) shall be made of the amaniiected by the Bidders

Escrow Agreement Agreement to be entered into ammurgCompany, the Registrar to this
Issue, the Escrow Collection Banks, the BRLMs andRb&ind Banker in
relation to the collection of the Bid Amounts aridpétch of the refunds (if
any) of the amounts collected, to the Bidders.

Escrow Collection Bank (s)| The banks, which are aigamembers and registered with SEBI as Bankers
to the Issue, at which the Escrow Account will berogd

First Bidder The Bidder whose name appears firsh@Bid cum Application Form or
Revision Form

Floor Price The lower end of the Price Band, belokicv the Issue Price will not be
finalised and below which no Bids will be accepted

IPO Initial Public Offering

Issue Public issue of 43,50,000 Equity Shares oflBk.each for cash at a price

of Rs. P] per Equity Share aggregating Rs] Jakhs by the Comparly
pursuant to this Draft Red Herring Prospectus.

Issue Account Account opened with the Banker(dh&lssue to receive monies from the
Escrow Accounts for the Issue on the Designated Date
Issue Price The final price at which Equity Shardshe issued and allotted in terms| of

this Draft Red Herring Prospectus, as determinedThg Company in
consultation with the BRLM, on the Pricing Date

Issuer Nelcast Limited

Margin Amount The amount paid by the Bidder at tineetof submission of his/her Bid,
which may range between 10% to 100% of the Bid Amtou

Mutual Fund A mutual fund registered with SEBI undée SEBI (Mutual Funds)
Regulations, 1996

Mutual Funds Portion Upto 5% of the QIB Portion 08,750 Equity Shares available ffor

allocation to Mutual Funds only, out of the QIB tham.

Non-Institutional Bidders All Bidders that are r@IBs or Retail Individual Bidders and who have Bid
for Equity Shares for an amount more than Rs. 10030

Non-Institutional Portion The portion of the Issuging a minimum of 652500 Equity Shares of |Rs.
10/- each available for allocation to Non-Institmial Bidders

Pay-in-Date The last date specified in the CAN seithe Bidders

Pay-in-Period This term means:

(i) With respect to Bidders whose Margin Amount1i80% of the Bid
Amount, the period commencing on the Bid Openinte@ad extending
until the Bid Closing Date, and

(i) With respect to Bidders whose Margin Amountass than 100% of the
Bid Amount, the period commencing on the Bid Opgnbate and
extending until the closure of the Pay-in Date.

Price Band The price band with a minimum price (Floor Price) Ré. o] and the
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Term Description
maximum price (Cap Price) of R®][ including any revisions thereof

Pricing Date The date on which the Company in caasah with the BRLM finalises th
Issue Price

Promoter Mr.P.Radhakrishna Reddy

Prospectus The Prospectus, filed with the RoC coinigi inter alia, the Issue Price t
is determined at the end of the Book Building Pss¢céhe size of the Iss
and certain other information.

QIB Portion The portion of the Issue being 21,75,80fuity Shares of Rs. 10/- each
the Issue Price, available for allocation to QIBs pyoportional allotmern
basis of which upto 5% i.e. 1,08,750 Equity Sharesreserved for Mutu
Funds and the balance will be available for all Qilcluding Mutual Funds.

Qualified Institutional Public financial institutions as defined in Sectibi of the Companies Adt,

Buyers / QIBs

Scheduled Commercial Banks, Mutual Funds registesigd SEBI, Foreig
Institutional Investors registered with SEBI, Mutiéral And Bilateral
Development Financial Institutions, Venture CapFRainds registered with
SEBI, Foreign Venture Capital Investors registeredh wSEBI, Stat
Industrial Development Corporations, Insurance Camigs registered wi
the Insurance Regulatory and Development AuthofiiRDA), Provident
Funds with a minimum corpus of Rs. 2,500 lakhs Badsion Funds with
minimum corpus of Rs. 2,500 lakhs.

QIB Margin Amount

An amount representing at led3olof the Bid Amount

Refund Banker

Shall mean the Escrow Collection Bank who has beeoiated / designate
for the purpose of refunding the amount to investeither through th
electronic mode as prescribed by SEBI and /or physmode wher
payment through electronic mode may not be feadiblinis case being

Refund Account

Account opened with the Escrow CatbecBank, from which refunds of
the whole or part of the Bid Amount, if any, shadl made

Registrar /Registrars to t
Issue

nRegistrar to the Issue, in this case being BigsBargices Pvt. Ltd

nat
ue

at
t

h

a

lIJ"DQ_

Retail Individual Bidders

Individual Bidders (inding HUFs and NRIs) who have Bid for Equ
Shares for an amount less than or equal to Rs,Q000n any of the biddin
options in the Issue

ity
g

Retail Portion

The portion of the Issue to the pullhd being a minimum of 15,22,5
Equity Shares of Rs. 10/- each aggregating Rsa\ailable for allocation t
Retail Individual Bidder(s)

00
0

Revision Form

Bid Price in any of their Bid cum Application Forntg any previou
Revision Form(s).

The form used by the Bidders to motlify quantity of Equity Shares or the

V.

RHP or Red Herrin

Prospectus

pMeans the document issued in accordance with thd SkRielines, which
does not have complete particulars on the prioghith the Equity Sharg
are offered and the size of the Issue. The Red mtgRiospectus which w
be filed with the RoC at least three days befoeeBid Opening Date ar
will become a Prospectus after filing with the Ra@ pursuant to pricin
and allocation.

N

n

o =

«

Stock Exchanges

Bombay Stock Exchange Limited & Natidstock Exchange of Ind
Limited

Syndicate

The BRLM and the Syndicate Members collelsti

Syndicate Agreement

The agreement to be enterecamting the Company and the member
the Syndicate, in relation to the collection of 8id this Issue

s of

Syndicate Members

Intermediaries registered with IS&RI eligible to act as underwrite
Syndicate Members are appointed by the BRLM

Is.

TRS or TransactiofThe slip or document issued by the Syndicate Membeithe Bidder a
Registration Slip proof of registration of the Bid.
Underwriters The BRLM and the Syndicate Members

Underwriting Agreement

The Agreement among the BRLike Syndicate Members and

Company to be entered into on or after the Pri@ate

-iv -
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Company Related Terms

Term Description

AGM Annual General Meeting.

Auditors The statutory auditors of the Company, rignid/s.J.B.Reddy & Co.

Chartered Accountants.

Board of Directors/Board

The Board of Directors af @ompany.

Committee

Committee of the Board of Directors of tiompany authorised to take
decisions on matters relating to or incidentahis tssue.

Constitutional Documents

The constitutional docurmeot the Company being the certificate | of
incorporation, memorandum of association and agiof association of the
Company.

Equity Shares Equity Shares of the Company of Rs.eH@h unless otherwise specified
the context thereof.

Equity Shareholders Persons holding Equity ShardheofCompany unless otherwise specified
in the context thereof.

Face Value Value of paid up equity capital per BgBihare, in this case being Rs. 1j0/-
each.

Head Office/ RegisteredThe Registered Office of the Company being Nelcasiteid, 34, Industrial

Office Estate, Gudur 524101, India

PIPL Ponnas Infrastructure Private Limited

Technical and Industry Terms

Term Description

ACMA Automotive Component Manufacturers Associatairindia
AML Automatic Moulding Lines

CAD Computer Aided Design

CAM Computer Aided Manufacturing

CTC Cost To Company

CNC machines Computer and numeric controlled mashin
CML Conventional Moulding Lines

DG Diesel Generator

EOT Cranes Electric Overhead Travelling Cranes
FIFO First In First Out Method

IEM Industrial Entrepreneurs Memorandum
KVA Kilo Volt Ampere

KW Kilo Watt

NDT Non Destructive Technology

OEM Original Equipment Manufacturers
HCV Heavy Commercial Vehicles

SG Iron Spheroidal Graphite Iron

SIA Secretariat of Industrial Assistance
MT Metric tonnes

Ton/ Tons Tonne(s)
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Abbreviations

Term Description

AMC Asset Management Company

AP Andhra Pradesh

AS Accounting Standards as issued by the Instafitéhartered Accountants
India

AY Assessment Year

Alc Account

BPLR Bank Prime Lending Rate

BSE The Bombay Stock Exchange Limited

CAGR Compounded Annual Growth Rate

CC (H) Cash Credit (Hypothecation)

CDSL Central Depository Services (India) Limited

DEPB Duty Entitlement Pass Book Scheme

DGFT Directorate General of Foreign Trade

EBITDA Earning Before Interest Tax Depreciation and Atisation

ECS Electronic Clearing Service

EGM Extraordinary General Meeting

EPS Earnings Per Share i.e., profit after tax dividgdutstanding number
Equity Shares at the year end

ERU Economic Research Unit

ESI Employees’ State Insurance

Electronic Transfer of Fund

Refunds Through ECS, Digredit or RTGS as applicable

ESOP

Employee Stock Option Plan

EU European Union

FlI(s) Foreign Institutional Investors registeredhASEBI under applicable laws
FIPB Foreign Investment Promotion Board
FDI Foreign Direct Investment

FY Financial Year

GDP Gross Domestic Product

GIR Number General Index Registry Number

HFY Half Financial Year

HNI High Net Worth Individual

HUF Hindu Undivided Family

HR Human Resources

IDBI Industrial Development Bank of India
IFSC Indian Financial System Code

IISCO Indian Iron and Steel Company

IPR Intellectual Property Rights

LIC Life Insurance Corporation Of India

Ltd Limited

MNCs Multi National Companies

NASA National American Space Association
NEFT National Electronic Fund Transfer

NIFT National Institute of Foundry Technology
NOC No Objection Certificate

NRE Accoun Non-Resident External Account

NSDL National Securities Depository Limited
NSE National Stock Exchange of India Limited
p.a. Per annum

PAN Permanent Account Number

P/E Ratio Price/Earnings Ratio

PLR Prime Lending Rate

PNB Punjab National Bank

QIB Qualified Institutional Buyer

RoC Registrar of Companies, Andhra Pradesh situstelyderabad
RONW Return on Net Worth

-Vi-
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RTGS

Real Time Gross Settlement

Rs. / Rupee(s) / INR

Indian Rupee(s)

SBI

State Bank of India

SMEs Small and Medium Enterprises
TISCO Tata Iron and Steel Company Limited
TDS Tax Deducted at Source

UIN Unique Identification Number

USA or US United States of America

USDor$orUS $

United States Dollar

VAT

Value Added Tax

- Vii -
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CERTAIN CONVENTIONS; USE OF MARKET DATA

Unless stated otherwise the financial data in RHP is derived from our unconsolidated financial

statements prepared in accordance with Indian GAAR included in this DRHP. The statistical and

operational data in this DRHP is presented on aongplidated basis as well as consolidated basis. O

fiscal year commences on 1 April and ends on 31cNaf each year, so all references to a particular
financial year are to the twelve-month period en8&dvarch of that year. In this DRHP, any discrapes

in any table between the total and the sums oétheunts listed are due to rounding.

The degree to which the Indian GAAP financial staeta included in this DRHP will provide meaningful
information is entirely dependent on the readexigel of familiarity with Indian accounting practgeAny
reliance by Persons not familiar with Indian acamg practices on the financial disclosures presbrir
this DRHP should accordingly be limited. We have aitempted to explain those differences or qugntif
their impact on the financial data included heraimd we urge you to consult your own advisors rdiggr
such differences and their impact on our finandéih.

For additional definitions, please see the sediited “Definitions and Abbreviations” on page rj®] of
this DRHP. In the section titled “Main Provisionsthe Articles of Association” on page na][of this
DRHP, defined terms have the meaning given to seiths in the Articles of Association of the Company

Unless stated otherwise, industry data and the ehalkta used throughout this DRHP have been olstaine
from internal company reports and industry pubiaa and other industry sources. Industry publiceti
generally state that the information containechivse publications has been obtained from sourdesbéd

to be reliable but that their accuracy and compkte are not guaranteed and their reliability cabeo
assured. Although we believe that industry data irse¢his DRHP is reliable, it has not been indefesrily
verified.

- viii -
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FORWARD LOOKING STATEMENTS

We have included statements in this DRHP that @ontards or phrases such as “will”, “aim”, “willdely
result”, “believe”, “expect”, “will continue”, “aritipate”, “estimate”, “intend”, “plan”, “contemplet,
“seek to”, “future”, “objective”, “goal”, “project; “should”, “will pursue” and similar expressions o
variations of such expressions, that are forwaatilty statements.

All forward-looking statements are subject to riskacertainties and assumptions that could causmlac
results to differ materially from those contempthatwy the relevant forward-looking statement. Imanott
factors that could cause actual results to diffatamally from our expectations include, among athe

» General economic and business conditions in Indibadher countries;

» Our ability to successfully implement our strategypowth and expansion plans and technological
initiatives;

» Our ability to respond to technological changes;

» Changes in laws and regulations relating to thestrg in which we operate;

 Our ability to retain management team and skillespnnel;

 Our ability to successfully launch new products;

» Any adverse outcome in legal proceedings in which@ompany is involved;

» Potential mergers, acquisitions or restructurings;

» The occurrence of natural disasters or calamitiésctifig the areas in which we have operations or
outstanding credit; and

» Changes in political and social conditions in India

For further discussion of factors that could caase actual results to differ, see the sectionditiRisk
Factors” beginning on page n®][of this DRHP. By their nature, certain markekrdisclosures are only
estimates and could be materially different fromatdictually occurs in the future. As a result, actuture
gains or losses could materially differ from thdisat have been estimated. The Company, the members o
the Syndicate and their respective affiliates dohave any obligation to, and do not intend to,atpcbr
otherwise revise any statements reflecting circantsts arising after the date hereof or to reflhet t
occurrence of underlying events, even if the unyiteglassumptions do not come to fruition. In aceoick

with SEBI requirements, the Company and the BRLM wiilkure that investors in India are informed of
material developments until such time as the goélisting and trading permission by the Stock Exajes

in respect of the Equity Shares allotted in thisiéss
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SECTION II-RISK FACTORS

An investment in Equity Shares involves a high degpé risk. You should carefully consider all the
information in this DRHP, including the risks anacertainties described below, before making an
investment in the Equity Shares. If any of the fwileg risks actually occur, our business, results of
operations and financial condition could suffee thading price of the Equity Shares could declarej
you may lose all or part of your investment.

Prior to making an investment decision, prospeciiveestors should carefully consider all of the
information contained in this DRHP, including firal statements included in this DRHP beginning on
page no. ¢]. Unless stated otherwise, the financial datahia section is as per our financial statements
prepared in accordance with Indian GAAP.

Unless otherwise stated in the relevant risk facsat forth below, we are not in a position to dpear
guantify the financial or other implications of aofythe risks mentioned herein.

Materiality

The Risk factors have been determined on the badlen materiality. The following factors have been
considered for determining the materiality.

1. Some events may not be material individuallyrhay be found material collectively.
2. Some events may have material impact qualifgtinstead of quantitatively.
3. Some events may not be material at present aytom having material impacts in future.

INTERNAL RISK FACTORS
1. Project Related Risks

a) Expansion plans will be funded mainly out of outissue proceeds

Implementation of the objects for this issue isafafent on receipt of the issue proceeds. Any
delay in the issue process or any under-subsaniidEquity Shares offered as part of this issue
could adversely affect our growth plans, and hemgebusiness. Further, in the event there is an
increase in the expenditure required to be incubseds in respect of our objects, consequent to
increase in costs, change in laws, or for any otkason and we are unable to meet the cost
overruns, it could affect our ability to fulfill thobjects of this Issue.

b) Changes in business environment/ cost overrunsouwld affect our expansion plans
adversely

The expansion plans drawn by us are based on exgpkutness opportunities in this industry.
Although, our business plans have been drawn updbas our past experience and we are
confident of adapting to any change in the busirasgaronment, any change in the market
conditions could adversely affect our profitability addition, our capital expenditure plans are
subject to a number of variables, including possdalst overruns.

c) Pending approvals for the proposed expansion plan
With regard to our proposed expansion plans, weratiee process of applying for the following
approvals for both our units:

1. Filing and acknowledgment of Industrial Enterg@nMemorandum from Secretariat
Industrial Assistance.

2. Consents under Air (prevention and control dfuydion) Act and Water (prevention and
control of pollution) Act.

3. Clearance from the Ministry of Environment.

4, Permission from the State Electricity Departnfentthe increase in the sanctioned load
for the power connection.

5 Approval from the Chief Factories and Boilersfitan of the building layout.

Any delay in receiving the above mentioned permoissi for the project, may delay
implementation of the project and hence, the abfiity.
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d) We have not yet acquired land required for ouproposed expansion plans.

The Company is in the process of acquiring 33 aafésnd in the vicinity of the Gudur unit and
negotiations with the landowners are on. Howewvey, gelay in acquiring the land may delay the
proposed plans.

e) We are yet to make definitive arrangements foprocurement of some of our plant and
machineries, equipment and utilities required for he project, for which final purchase
orders have not yet been placed / quotations havenbeen received.

For the proposed expansion plans at Gudur and PFipmree have identified the main equipment,
required to be installed, in the foundry and thechi@e shop at both the units. We have already
placed purchased some of the machineries thatittdast5.79% of the total estimated cost of the
plant and machinery required for the proposed esiparplans, as detailed under ‘Objects of the
Issue’. We are yet to finalise the suppliers arat@lpurchase orders for the balance equipment,
which constitutes 84.21% of the estimated coshefilant and machinery. We have already begun
inviting quotations and are in the process of fiial) the same for the remaining equipment.
However, any delay in the procurement of the mamiis may affect the schedule of
implementationSome of the plant and machinery we intend to depteyexpected to be imported
and must be paid for in foreign currency. Changefoieign exchange rates adversely affecting
the value of the Rupee may adversely affect theafdke project.

f) Non - appraisal of the project.

We intend to expand our existing manufacturing litee$ and also meet our working capital
requirement from the proceeds of the Issue. No lanfinancial institution has appraised our
expansion plans and the requirement of funds elysbhsed on the Management’s estimates. Any
upward variation in estimated cost components reaylt in cost overrun. Audit committee of the
Board of Directors will be closely involved in momiing the deployment of the funds and the
progress in the use of proceeds from the Issuebailteported periodically as per the statutory
requirements.

Pending approvals for the existing business of hCompany and its subsidiaries.

We have obtained the necessary approvals requiredsf for our existing business. For details
please refer to the section titled ‘Licences andrapals’ of this DRHP. However, we are yet to:

1. Apply for registration under the Tamil Nadu Shapsl Establishments Act, 1947 for our
Corporate Office.

2. Receive the renewal under Water (prevention andtrol of pollution) Act/Air
(prevention and Control of pollution) Act. The appliion made and acknowledged vide
letter dated 24.05.2006 at the Gudur Unit.

3. Receive the environmental clearance from MipisfrEnvironment Applied for increase
in production capacity to 4500 Tons per month. Thpliegtion was made vide letter
dated 30.12.2004 for the Ponneri Unit.

4. Apply for approval from the Tamilnadu ElectriciBoard for installation of DG Set as
standby arrangements for power supply for theinrftonneri.

Any failure on our part in obtaining these appreyaiay subject the Company to related
penalities/ fines. We have also submitted our appbtins to the Registry of Trade Marks for the
registration of “TRANS” as trademarks with respexthree different classifications of products,
as detailed under the section titled ‘Licences apgravals’, appearing on Page Ne] of this
DRHP. We are yet to receive the approvals regigjetie same as trademarks in the Company’s
name.

3. Our reliance to a certain extent on contract labur for the performance of many of our
operations may adversely affect our business.

We rely on contractors who engage on-site laboumrperformance of many of our unskilled
operations and currently we employ about 127 cehtlabourers in both our units. We are
registered as a principal employer under the Contrabour (Regulation and Abolition) Act, 1970
for employing contract labourers at Ponneri and @udhere are possibilities that on an
application from the contract labourers, the appadg court / tribunal may direct that the contract
labourers are required to be regularized or absiorbad / or that our Company pay certain

contributions in thigegard This may result in an increase in our wage cost.

-Xi -
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4.

Dues owed to SSls outstanding for morkan 30 days

As on 31 March, 2006 and as on 30 September, 2096we Rs. 74.89 lakhs and Rs.113.59 lakhs
respectively to SSls, which have remained outstanftir more than 30 days.

Details of Contingent liabilities, not providedfor, as on 30 September, 2006.
Letter of credit and bank guarantees — Rs.46.3%slak

Shortfall/ non — availability/ increase in inpu costs of raw materials or supply/cost of utilities
may have an adverse impact on our business and fineial condition.

Our major raw material is steel scrap along wittrtain inoculants such as ferro silicon
magnesium. Power and fuel is also an importanttirfipu melting the scrap. Most of the raw
materials required for our manufacturing processsmurced from within Tamil Nadu and from
the neighbouring states of Karnataka and Andhradé3fa Certain specific inputs such as
bentonite, steel shots, carburizers are sourced Bojarat, Madhya Pradesh and from the other
Northern states. Regarding utilities, for meeting cequirement of power at our units, we have
entered into agreement with the Electricity Boardbath the states of Andhra Pradesh and Tamil
Nadu. The prices of Electricity are determined by $tate Electricity Boards from time to time.
We have two wind energy generators at Kavalkind@hirunelveli district, Tamil Nadu. Apart
from this, we also have DG sets as stand by armegg in both the units. Regarding water the
guantities sourced from ground water and otherreatesources are sufficient to meet our
requirements. Although our manufacturing processsdmwt involve the use of large quantities of
water and shortfall could adversely impact our bess. We may not be able to pass on any or all
increase in the cost of raw materials and othauts)pf any, to our customer, which could have an
adverse impact on our profitability. Although wevbaroduction and planning committees at both
our units which constantly monitor the requiremersage, availability, stock and supply of these
raw materials on a regular basis any shortfall/ roavailability of raw materials or supply of
utilities may have an adverse impact on our busiaesl financial condition

Significant dependence on our key dosers could adversely affect our operations.
The table below depicts the % of the total revererévdd from our top customers during the last

three FYs and the HFY ended 30 September, 2006.
(Amount in rupee lakhs)

31March,
FY ended 30 September, 20081 March, 2006 | 31March, 2005 |2004
Top 3 (%) 56 53 57 61
Top 5 (%) 74 75 79 84
Top 10 (%) 89 92 97 95

We have been deriving more than 70% of our revefmaes our top five customers. Though we
have been maintaining cordial relationships withnth no assurance can be given that we would
continue to maintain our sales to any of theseocnsts or they will continue to meet their
requirement from us, which could adversely affagtaperations.

We have not entered into any long term ctracts with our customers, hence termination of
supply orders may have an adverse impact on our biress and financial operations.

Our products are sold through purchase orders a&nldawe not entered into any long term supply
or distribution contracts with any of our customefsich of our castings is customized to the
requirements of our customers. Although we havequastrong emphasis on performance,
adherence to scheduled timelines set by our custoamel meeting their quality requirements, any
change in their buying strategy could result imieation of supply orders and could materially or
adversely affect our business, profits and residltperations.
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10.

11.

12.

13.

Significant dependence on the domestmarket for sales could adversely affect our businas

We derive majority of our total revenue from therdistic market. Our total forex earnings from
exports for FY 2006, 2005 and 2004 were Rs.2396dalRs.2177 lakhs and Rs.894 lakhs
respectively, constituting less than 10% of oualttirnover. Our wholly owned subsidiary in the
US, Nelcast Inc., was formed with the aim of con@ing on the export opportunities and
enhancing our share in the international markewéver, any adverse developments in the
domestic industry could have a significant impatbar overall operations and profitability.

We are bound by certain restrictive covenantprovided in the agreements entered into with
Banks for availing term loans and working capital fcilities.

The agreements entered into by the Company witlB#mks for availing term loans and working
capital facilities provides for certain restrictiveovenants in respect of expansions /
diversifications, investments in group / assocg@rcerns, transfer of controlling interest, isstie o
bonus shares, disposal of promoter’s shareholding\We cannot undertake any of these activities
without obtaining the prior permission of these BmanWe have obtained a No Objection
Certificates from our bankers i.e,.PNB, IDBI Bathiat they have no objection to our proposed
public issue / IPO.

Mishaps or accidents at our manufactung facilities or in our corporate office premises
could lead to damage to life and property.

We have taken adequate safety measures in bothnitgrfor our workforce by providing them
with protective equipments to the workmen suchaagrasks, gloves and safety shoes. We have
also installed mechanized equipments for handlawg materials and finished products, such as
forklifts and pay loaders. Both our units have arc@ational Health Centre within the premises
to provide first aid and attend to any emergendiés.have taken a Personal Accident Policy for
our employees, in both the units and also the catpoffice, and the equipment, materials and
machineries located at both our units are alsor@gisuHowever, any unforeseen mishap or
accident could result in claims against us for dggsaand we could also suffer loss of production
and resources in defending such claims. For anigexts at our corporate office also, we cannot
claim damages for want of insurance cover for #raes Any such significant event could have an
adverse effect on our business, financial condiiod results of operations.

The loss of or shutdown of operations @ny of our manufacturing facilities may have a
material adverse effect on our business, financialondition and results of operatibons

Our manufacturing facilities at Gudur and Ponned aubject to operating risks, such as the
breakdown of failure of equipment, power supplyporcesses, performance below expected levels
of output or efficiency, obsolescence, labour dispustrikes lock-outs continued availability of
services of the external contractors, earthquakesodher natural disasters, industrial accidents
and the need to comply with the directives of ratfevgovernment authorities. The occurrence of
these risks could significantly affect our opergtiresults. We have been doing a planned
shutdown of plants for maintenance on a daily bagikhough we take precautions to minimize
the risk of any significant operational problemsy dusiness, financial condition and results of
operations may be adversely affected by any dismpif operations at these facilities, including
due to any of the factors mentioned above.

Any adverse performance in the autorbde and farm equipment industry could affect our
business adversely.

We derive more than 70% of our revenues from th&l4@6d Tractors segment. The table below
gives the % share of the total revenue of the satg@# the industry on which we focus.

Segment % share of total revenue
FY 2005-06 HY 2006-07

HCVs 37.89 41.67

Tractor 29.03 28.31
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Autocomponents
(Used in HCVs and Tractors)

21.48

18.71

The agriculture, automobile and the auto-componedustries are sensitive to changes in
economic conditions, cyclicality and unforeseenngsieincluding political instability, recession,
inflation or other adverse occurrences. The aguceltsector, in particular, is seasonal and is
dependent on monsoons. Any event that results éredsed demand in the farm equipments or
automobile industry, or increased pressure on aniden manufacturers to develop, implement
and maintain in-house auto-component facilitiesj@édave an adverse effect on our business and

results of operations.

14. Increasing wages could impact our prafmargins adversely.

Historically, India has been known for cheap labowage costs have been significantly lower than
the developed countries. We have been able to offempetitive wage rates to our skilled labour
force who have promised and ensured productiowciefity and timely delivery. However, any

significant increase in the wage costs could haveadverse effect on our business, financial

condition and results of operations.

15 Failure to comply with environmental laws, rules aml regulations may adversely affect our

business or operations.

Being a part of an industry, subject to stringemfulations of the Central Pollution Control Board,
it is our imperative to ensure compliance with #mvironmental laws, regulations, rules and
norms. A failure on our part to adequately complthvapplicable environmental laws, rules and
regulations, could hamper or adversely impact gherations of our Company, and consequently,

could adversely affect the Company and its cashdfland profitability.

16. Risk of unauthorised infringement of custmers’ IPRs.

Our customers share their patented product desigdgrademarks with us to aid the process of
manufacturing of products suited to their requiretae Although we follow the practice of

entering into a Non — Disclosure Agreement withmhespecially with our overseas customers,
any liability arising out of misappropriation of baustomers’ proprietary rights or breach of the
terms and conditions stated in the Non — Disclog\geesement cannot be ruled out. This could
have an adverse impact on our operational anddiahresults and also harm our reputation in the

market.

17. Inability to retain our key managerial pesonnel could affect our business adversely.

Our success largely depends on the continued ssrand performance of our management and
other key employees. The loss of any of our keygrersl could impair our ability to continue to
manage and expand our business efficiently. We ,hawefar, not faced any union related
problems. However, any disagreements with our eyegls in the future causing shortage of
labour or stoppage of work, could affect our ogderst including our ability to meet the quality
standards in manufacturing and timely completionoaders, thereby affecting our sales and

profitability.

18. Defaults in the payment of loans could selt in the sale of properties / assets belonging the

Company.

The Company has availed term loans from PNB and Bd1k and working capital facilities from
SBI for which certain assets and properties ofGbenpany have been mortgaged / hypothecated
in their favour as security. Any breach of the terand conditions including defaults in the
payment of these loans could result in the saldede properties / assets, which could affect the
functioning of the units where the assets and ptmgseare situated and thus affect our overall

profitability.
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19.Issue of equity shares in the last 12 months may la¢ a price lower than the issue price.

The details of allotment made in the last 12 monphi®r to the filing of DRHP, is given below
and the price of such issue may be lower thansthgei price.

Name of allottee Date of Number of Type of Face | Issue Nature of
allotment equity issue value | price payment of
shares (Rs.) (Rs.) | consideration
Menakuru 17 November, 2,00,000 Preferentigl 10 155 Cash
Infrastructure Private 2006 Allotment
Limited

20. Interest of Our Promoter

Mr.P.Radhakrishna Reddy, our Promoter may be ded¢mée interested to the extent of shares
held by him, his friends or relatives, and benefitssing from his holding directorship/
employment in the Company or its subsidiary. Hal$® interested in the transactions entered into
by the Company and the ventures where he is ineetesther as a Promoter, Director, Partner, or
otherwise. Further Mr.P.Radhakrishna Reddy is mitgrested to the extent of monthly lease rent
of Rs.1,44,000 /-being paid by the Company focdgporate office to Ms.P.Jamuna, Ms.P.Divya
and Mr.P.Deepak being his immediate relatives. d&laafer to the section titles ‘Related Party
Transactions’ on Page n®] for details.

21. Foreign Exchange Fluctuation may affethe profitability of the Company

Our Company currently exports approximately 10%owif total income hence any fluctuation in
the Rupee value vs. US $, Euro and any other cuggemdere the Company is exporting to, may
affect the performance of the Company. Furtherr@pmately Rs 865.48 lakhs, of the project
cost pertains to the Kunkel Wagner Moulding lines te imported from Kunkel Wagner,
Germany. This cost will be incurred in foreign cueg. At present, we do not hedge our risk
related to fluctuation in foreign currencies. Ounability to adequately hedge the foreign currency
risk may adversely effect our operations.

22.  Our Promoter who will continue to retainmajority control in the Company after the Issue,
may have interests that are adverse to the interestf our other shareholders and may take
decisions, which, our other shareholders or we mayot agree.

Upon completion of the Issue, the Promoter will dfegially own majority stake (68.39%) of our
post issue paid up capital. As a result, the Premwill have the ability to control our business
including matters relating to any sale of all obstantially all of our assets, the timing and
distribution of dividends and the election and teation of appointment of our officers and
directors. The Promoter may have interests thaadwerse to the interest of our other shareholders
and may take decisions, which, our other sharenelolewe may not agree.

EXTERNAL RISK FACTORS

1. Difficulty in keeping pace with technological advasement may have an adverse impact on
our business

Adhering to the customers’ requirements, timelyiviel and maintaining consistency in quality
are the principal factors in castings. With mechadimoulding machines and CNCs available,
ability to produce large volumes of castings, witlecision and accuracy, such that it meets the
customers’ requirements, has become possible. Heérmehnology plays a vital role in the
manufacturing process of castings and failure tapado or keep abreast of any change in, the
latest technology might place its competitors atadmantage in terms of costs, efficiency and
timely delivery of its products.
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Increasing employee compensation in India mayade some of our competitive advantage
and may reduce our profit margins

Compensation payable to employees constituted 3.8D%ur total cost for the year ended 31
March, 2006. Though the Company has been able téograpd retain professionals and quality
personnel, with rising employee compensation leaetsss sectors in India, we cannot assure you
that the employee compensation levels will not iisehe future. Any rise in the employee
compensation could increase our cost of productiod could impact our margins, thereby
affecting our results of operations.

Competition may affect our business adversely

The automotive component supply industry is higldgnpetitive. Some of our competitors may be
larger and have greater financial and other regsutban us. We cannot assure you that our
products will be able to compete effectively withetproducts of such other companies. We
believe that the principal competitive factors ur enarkets are price, quality and consistency in
meeting customers’ requirements. Consistent exparisi capacity of the foundry industry could
create unhealthy competition sooner or later. msirgy competition may force the Company to
reduce the prices of its products, which may redbeaevenues and margins and/or also decrease
its market share, either of which could have aneesks impact on the business, financial and
operations of the Company.

Changes in Government policies may affect our opetimns adversely.

Increase in taxes and other levies imposed by #rer@l or State Governments in India may have
an adverse effect on the profitability of the CompaSince 1991, the Government of India has
pursued policies of economic liberalization. Wergarassure you that these liberalization policies
will continue in future. Protest against liberatipa could slowdown the pace of economic
development. The rate of economic liberalizationld@daihange, specific laws and policies could
change, and foreign investment, currency exchaatgs rand other matters affecting investing in
our securities could change as well. There couldpdiéical instability, which may have an
adverse impact on capital markets and investoridente. Taxes and levies affect the cost of
production and prices of the Company’s products hedce the demand for its products. An
increase in any of taxes or levies or the impasitbnew taxes or levies in the future may have an
adverse impact on the Company’s business and fimlacandition.

Adverse economic conditions may adversely affettte sales and results of the Company.

The Indian economy recorded strong growth for thedthuccessive year during 2005-06 in an
environment of macroeconomic and financial stahilitotwithstanding sustained pressures from
record high international crude oil prices. Real”5@rowth accelerated from 7.5 % during 2004-
05 to 8.4 % during 2005-06 on the back of buoyaatufiacturing and services activity supported
by a recovery in the agricultural sect¢®ource:www.rbi.org.i). However, India’s economy is
susceptible to changes in interest rates, weatbeditions adversely affecting agriculture,
deterioration of infrastructure or various otherctfas affecting the growth of industrial,
manufacturing and services sector. As our castiogyzcts are mainly supplied to the HCV and
farm equipment manufacturers and any downtrendhénagriculture sector and in particular the
Automobile sector could adversely affect the growftour business, our ability to implement our
strategy and our future financial performance

Force majeure events, could adversely affect thanfiial markets, result in a loss of client
confidence and adversely affect our business, tesfiloperations, financial conditions and cash
flows.

Natural disasters could adversely affect the busess of the Company

The operations of our plants can be affected byrabtlisasters such as events that are beyond our

control, including the recent tsunami or seismicgiénerated sea wave capable of considerable
destruction, which affected several parts of Sdtist Asia, including India and Sri Lanka on
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26 December, 2004. Occurrence of any such evend cadversely affect our business and
operations.

After this Issue, the prices of our Equity Sharesnay be highly volatile, or an active trading
market for our Equity Shares may not develop

The price of our Equity Shares may be highly volaea result of several factors, including:
volatility in the Indian and Global Securities matk

our results of operations and performance;

perceptions about our future performance or thiopaance of Indian auto component/foundry
companies generally;

performance of our competitors in the industry trelperception in the market about investments
in the auto component sector;

adverse media reports on the Company or the Inthandry/auto component industry;
changes in the estimates of our performance ommendations by financial analysts;
significant developments in India’s economic lidesi@ion and deregulation policies;

changes in the applicable tax incentives;

significant development in India’s fiscal and eovimental regulations.

the exchange rate of USD or any other relevanteogy; and

general political and security environment in tbhermtry and across the globe.

There has been no public market for our Equity Shanesthe prices of our Equity Shares may
fluctuate after this Issue. There can be no asserdrat an active trading market for our Equity
Shares will develop or be sustained after this

NOTES TO RISK FACTORS

Public Issue of 43,50,000 Equity Shares of Rs. @@¢h for cash at an Issue Price of R$.der Equity
Share aggregating R®][lakhs (the ‘Issue’) by our Company.

The net worth of our Company before the Issue, a&30c8eptember, 2006, was Rs. 3146.49 lakhs
and as on 31 March, 2006 it was Rs.2528.47 lakhs.

There have been no equity shares sold or purchast lP’romoters, the Promoter Group and the
Directors during the period of six months precedihg date on which this DRHP is filed with
SEBI.

The book value as on 30 September, 2006 was Rs.pér49quity Share.

The average cost of acquisition of one Equity Sharevir.P.Radhakrishna Reddy, Promoter is
Rs.4.56.

Other than as disclosed either in related partysaation or otherwise, the promoter / directors /
key management personnel of our Company have reryestt other than reimbursement of
expenses incurred or normal remuneration or benafising out of the shareholding/employment
in our Company or its subsidiary or out of any hess relation with any of the ventures in which
they are interested. For interests of promoters dingctors, please refer the chapters “Our
Management” and “Our Promoters” beginning on pgedsand [e] of this Draft Red Herring
Prospectus. For related party transactions, refgrage no.e] under the section titled ‘Related
Party Transactions’.

No loans and advances have been made to any pe@opsnies in which the Directors of the
Company are interested except as stated in thet@xadieport. For details please refer to page no.
[] of the Auditors report.

The Issue is being made through a 100% Book Buil8iragess wherein not more than 50% of the
Net Issue to the Public will be available for alition on a proportionate basis to Qualified
Institutional Buyers (“QIBs”) (of which 5% will bavailable for allocation for Mutual Funds).
Further, not less than 15% of the Net Issue toRbblic will be available for allocation on a
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proportionate basis to Non-Institutional Biddersd arot less than 35% of the Net Issue to the
Public will be available for allocation on a proponate basis to Retail Individual Bidders, subject
to valid bids being received at or above the Offece.

* Investors may note that in case of over-subscriptiothe Issue, allotment to Retail Individual
Investors and QIBs shall be on a proportionatesbd®r more information, please refer to page
no. [e] under the section titled ‘Basis of Allotment olldcation’.

* Trading in Equity Shares of our Company for all irtees shall be in dematerialized form only.

» The Investors are advised to refer to page floufider the section titled ‘Basis for Issue Price’
before making an investment in the Issue.

Investors may contact the BRLM or the Complianceid®ff for any complaints, information or
clarifications pertaining to the Issue. For conhtdetails of the BRLM and the compliance officer
please refer to page ne] pf this DRHP.
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SECTION Il - INTRODUCTION
SUMMARY

Industry Overview
The Global Foundry Scenario

In the developed world the production of castings become expensive due to rising labour costs and
difficult, due to shortage of skilled labour anciieasingly stricter environmental norms. The numdfer
foundries in the USA has declined by about onedtbiver the last 20 years. Over 8,000 foundrieshav
shut down in Europe due to non-availability of @dllmanpower and difficulties in compliance with
environmental norms. Both USA and EU have a cosidliantage against developing countries. As a
result many foreign automotive manufacturers awed thier | suppliers have started tapping the deuialp
countries. According to the American Foundry SggielS imports are forecast to rise 5% per yeattier
next 7 years to reach 3.0 million tons. A simgauation exists in EU as well.

China continues to be the leader, in foundriesnealeead of developed countries like US, Russiaarlap
and Germany, while India was ranked sixth in thedpction of castings. The details of productiontaf t
top ten countries along with the CAGR during 20@0abe as follows:

Country 2000 2001 2002 2003 2004 CAGR(%)
China 10.955 14.888 16.261 18.145 22.420 19.61
USA 13.129 11.871 11.811 12.069 12.314 -1.59
Russia 6.200 6.200 6.200 6.200 6.300 0.40
Japan 6.276 5.841 5.751 6.111 6.386 0.44
Germany 4,542 4.643 4.595 4722 4.984 2.35
India 3.120 3.155 3.509 4.038 4.623 10.33
France 2.665 2.527 3.018 2.484 2.466 -1.92
Italy 2.425 2.393 2.440 2.441 2441 0.16
Mexico 1.761 1.880 2.030 1.822 2.185 5.54
Brazil 1.810 1.760 2.030 2.249 2.830 11.82

Source: Indian Foundry Directory, 2005, The Ingsitof Indian Foundry, 39 Census of World Casting
Production 2004, thewfo.com

According to the 39 Census of world casting production—2004, the dldbanage appears to have
increased by 8.4%, with nine of the top 10 prodsigewvealing increased production. The total casting
production was 79.75 million metric tons of whiatdia’s contribution was only 4.6 million metric ®n
India is ranked fourth in the year 2004 in the piitbn of grey iron.

The Indian Foundry Scenario

The foundry sector in India was given the requimdtal boost with establishment of the jute inaysh
Bengal and the cotton industry in Mumbai in the 128" century. The watershed in the foundry industry
came with the shift of governmental policy towadksegulation and open economy since 1990-91 with
import of equipment and assimilation of latest temlbgy becoming easy, leading to the emergence of
several large scale players. However, the recemsioperiod of 2001-02 led to consolidation with the
weaker foundries being taken over by more agilggl The entry of multinational units in the niast
particularly in automotive sector, helped the shidt medium and large scale units, with foundry
professionals and skilled labour involved at alells in moulding, methoding, melting, production. et

There are over 4500 foundries in India out of whisler 80% are small and medium enterprises (SMES).
There are only 10 foundries in the country with alescof production comparable to world players.
Presently the estimated built up capacity in Indiaround 7 million metric tons annually, but therent
production level is around 4.6 million metric tdndia, at its current levels of production, occigpilee 6th
place under the category of 'largest producecastings'.
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In terms of demographic distribution most of theurfdries are situated in Kolhapur, Belgaum, Pune,
Greater Mumbai, Ahmedabad, Baroda, Rajkot, AgratalBa Ludhiana, Jalandhar, Howrah, Kolkata,
Coimbatore, Chennai, Bangalore. These cities hootte BMEs and large foundries. Most of them are
located near the consuming centres Over 400 foesdhithe country have acquired quality certificatof
ISO 90001.

The trend in the production of the Indian foundrgustry is given below: (in million metric tons)

Type of Castings  1999-2000  2000-01 2001-02  2002-03  2003-04  CAGR(%)

Grey Iron 2.4 2.3 2.3 2.47 2.84 4.30
S.G. iron 0.235 0.25 0.285 0.316 0.363 11.48
Malleable 0.05 0.04 0.03 0.039 0.039 -6.02
Steel 0.31 0.32 0.31 0.388 0.465 10.67
Non Ferrous 0.22 0.21 0.23 0.296 0.331 10.75
Total 3.215 3.12 3.155 3.509 4.038 5.86

Source: Indian Foundry Directory, 2005, The Insttof Indian Foundrymen

BUSINESS OVERVIEW

The Company was founded by Mr.P.Radhakrishna.Reddyetallurgical Engineer from Regional
Engineering College, Nagpur. Incorporated in the €82, Nelcast Limited established its first fagtm
1985 at Gudur, Andhra Pradesh to produce 1200 Mdf x@n Castings. Later in 1996, Nelcast extended
its operations to Ponneri, Tamilnadu by establiskirfgctory with an installed capacity of 12,000 M4, p
for the manufacture of grey iron and ductile irastings. A TS 16949 accredited organization, Nelisast
today one of the largest manufacturers of Sphat@daphite (SG) Iron Castings in the country.

The Company manufactures around 200 items in SGGaay Iron Castings. Cylinder Blocks, Housings,
Rear Hubs, Spring Shackle, Brackets, Housings, Esthidlianifolds etc. are some of the items that find
application in the heavy commercial vehicle segneemt in the Tractor segment. The Company is a major
supplier of auto components to Automobile industrgjors like TATA Motors, Ashok Leyland, Tafe,
TATA Cummins etc.

Apart from having the distinct locational advantajgroximity to the Chennai Port, the Company’'® tw
units at Gudur, Andhra Pradesh and Ponneri, Tamilraad also well connected by both rail and road.
Besides catering to the domestic markets the Comjsaalso exporting to USA, Europe and Australia.
Professionally managed, Nelcast has qualified perbeading its various departments.

This is only a summary and does not contain all infisation that you should consider before investing i
our Equity Shares. You should read the entire DRHR¢luding the information on “Risk Factors” and
our financial statements and related notes appeayielsewhere in this DRHP, before deciding to invest
in our Equity Shares.
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THE ISSUE

Equity Shares offered:

Fresh Issue by the Company or issue to the Public43,50,000 Equity Shares.

of which:

A) QIB Portion

Upto 21,75,00@Equity Shares (allocation
proportionate basis), out of which upto
i.e., 1,08,750 shall be available f
allocation on a proportionate basis to Mu
Funds only (Mutual Funds Portion), i
balanceEquity Shares shall be available
allocation to all QIBs, including Muty
Funds.

B) Non-Institutional Portion

At least 6,52,50Equity Shares (allocati
on proportionate basis)

C) Retail Portion

At least 15,22,50&quity Shares (allocati
on proportionate basis)

Equity Shares outstanding prior to the Issue

1,30,50,000 Equity Shares

Equity Shares outstanding after the Issue

1,74,00,000 Equity Shares

Use of proceeds by the Company

See the section titled “Objects of the Iss

on page no.¢|| of this DRHP.

Note:

Under-subscription, if any, in any category woulel ddlowed to be met with spillover inter-se frone th
other categories, at the sole discretion of the @omw and the BRLM.
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SELECTED FINANCIAL INFORMATION

The following table sets forth the selected histdrfmancial information of Nelcast Limited derivéam

(i) its restated and audited consolidated finanatdtements for the fiscal years ended 31 March
2002,2003,2004,2005,2006 and for six months pdrimd 1 April, 2006 to 30 September, 2006 and (§) i
restated and audited unconsolidated financial rstat¢s for the fiscal years ended 31 March 20020320
2004, 2005,2006 and for six months period from ilAR006 to 30 September, 2006, all prepared in
accordance with Indian GAAP, the Companies Act, 8&iB| guidelines, and restated as described in the
auditor’s report of M/s J.B.Reddy & Co., includedthe section titled “Financial Information” on pEago.

[+] of this DRHP and should be read in conjunctiothwiose financial statements and notes thereon.
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SUMMARY STATEMENT OF CONSOLIDATED PROFITS AND LOSSES AS RESTATED
The Profit and Loss Statements of the Company ¥erfinancial years ended 31 March of 2002 to 280 for th
period ended 30 September, 2006 read with sigmnifiaacounting policies, notes on accounts and thesrto
adjusted accounts are set out below.
Rs. in lakhs
Particulars Period ended | Year ended 31 March
30 September| 2006 2005 2004 2003 200%
2006

Income
Sales 16642.2] 27032.0 24086.5 15241.5{ 10069.3f 6178.3
Of Products manufactured 16642.2y 27032.0 24086.5 15241.5¢ 10069.3 6178.3
the Company
Less: 2083.6 3401.1 3056.8 1976.0 1279.14 743.6
Excise Duty
Net Sales 14558.6{ 23630.8 21029.7 13265.5 8790.2 5434.7
Other Income 101.9 106.2 116.5 55.5 89.4 67.4
Increase / (decrease) in (909.44 33.54 284.6 459.5 292.4 459.9
inventories
Total Income 13751.1] 23770.61 21430.9 13780.5( 9172.17 5962.1
Expenditure
Materials consumed 5595.1] 10665.7 10587.9 5671.0 3400.8 1948.4
Consumable Stores & Spares 1852.1 3083.6 2187.8 1483.0 1039.6 579.8
Power and Fuel 1852.9] 3433.6 3110.9 2455.7 2097.04 1357.0¢
Staff Costs 610.8 1011.24 807.5 576.7 437.3 371.4
Other manufacturing 1292.5 2117.9 1629.9 1176.4 853.3 569.8
expenses
Administrative, selling and 746.4 1245.1 1103.6 777.1 457.5 407.6
distribution expenses
Interest 375.1 765.7 896.5 844.0 574.1 523.0
Depreciation 220.1 400.9 353.8 3315 197.9 183.7
Total Expenditure 12545.3| 22724.0 20678.1 13315.7 9057.9 5941.0
Net Profit before tax 1205.8] 1046.64 752.8 464.8 114.1 21.0
Tax expense - Current tax 307.8 303.6 78.5( 35.5 9.0 1.6
Tax expense - Deferred ta 101.6 (12.32 140.7 176.9
Fringe Benefit Tax 7.5 195 L
Prior Year Adj 30.6 5.4 4.3 2.5
Net Profit after tax (A) 788.9 705.24 538.15 248.0 105.1 16.8
Impact of material (29.17 (40.76 9.2 (33.76 (10.39
adjustments for restatement
in corresponding years (ne
of tax) (B)
Net Profit after 788.9 686.0 487.3 257.2 71.41 6.5
adjustments (A) + (B)
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SUMMARY CONSOLIDATED STATEMENT OF ASSETS AND LIABILITIES, AS RESTATE D
Assets and Liabilities of the Company at the endazh financial period/year regrouped wherever rsacgsaand read with
significant accounting policies, notes on accouanis the notes to adjusted accounts .

Rs. in lakhd
Particulars As at As at 31 March
30 September 2006 2005 2004 2003 2002
,2006
A. Fixed Assets
Gross block 9447 .4 8631.5 7612.6 6869.5 6814.7 3938.7|
Less: Depreciation 2539.7 2319.5 1929.2 1575.3 1248.4 1053.4
Net Block 6907.7 6312.0 5683.4 5294.1 5566.3 2885.3
Capital Work-in-Progress - - - - 250.2§
TOTAL 6907.7 6312.0 5683.4 5294.1 5566.3 5435.6
B. |Goodwill 0.5 1.2 1.6 1.5] - 3
C. Investments 4.0( 4.0 4.0 7.2
D. |Current assets, loans and -
advances
Inventories 3015.8 3819.9 3675.8 3044.8 2354.7 1983.5
Receivables 4787.9 3856.6 3665.9 2698.6 2130.4 1644.1
Cash and bank balances 48.7 77.1 31.3 29.9 27.28 22.0
Loans and advances 754.2 884.7 680.4 366.3 380.9 371.7
TOTAL 8606.9 8638.5 8053.5 6139.7 4893.4 4021.4
E. |Total assets (A + B+ C+D 15519.2 14955.7 13742.6 11435.44 10466.9 9457.1
F. |Liabilities and provisions -
Loan funds
Secured loans 5789.0 6209.7 5639.8 4825.5 4702.7 4506.1
Unsecured loans 1395.5 1234.3 1918.8 1625.1 1606.4 1461.3
TOTAL 7184.5 7444.0 7558.1 6450.6 6309.1 5967.4]
G. [Deferred Tax Liability 1042.6 941.0 900.6 744.67 574.5 542.7
H. |Current liabilities and -
provisions
Current liabilities 3814.1 3685.9 2902.5 2282.8 1968.1 1409.4]
Provisions 338.5 351.4 241.1 84.5 32.8 :
TOTAL 4152.7 4037.3 3143.6 2367.44 2001.0 1409.4
. Total Liabilities and 12379.9 12422.4 11602.3 9562.7¢ 8884.7 7919.6
provisions
(F + G+H)
J Net worth (E - ) 3139.3 2533.3 2140.2 1872.68 1582.2 1537.5
Represented by
Shareholders funds
Share capital 1285.0 1285.0 1285.0 1185.0 1185.0 1185.0
Share Application Money - - - 100.0 - 1
Reserves and surplus 1854.3 1248.3 855.2 587.6 397.2 352.5
Total 3139.3 253.33 2140.2 1872.6 1582.2 1537.5
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SUMMARY UNCONSOLIDATED STATEMENT OF PROFITS AND LOSSES, AS RESTATED
The Profit and Loss Statements of the Company ¥erfinancial years ended March 31 of 2002 to 20ti6far the
period ended September 30, 2006 read with sigmnifiaacounting policies, notes on accounts and ¢hesrto adjusted
accounts are set out below: .
Rs. in lakhs
Particulars Period ended Year ended 31 March
30 September} 2006 2005 2004 2003 2002
2006
Income
Sales 16642.2 27032.0 24086.5 15241.5¢ 10069.3 6178.3
Less: Excise Duty 2083.6 3401.1 3056.8 1976.0 1279.14 743.6
Net Sales 14558.6 23630.8 21029.7 13265.5 8790.2 5434.7
Other Income 101.9 106.2 116.54 55.5 89.4 67.4
Increase / (decrease) in (909.44 33.54 284.6 459.5 2924 459.9
inventories
Total Income 13751.1 23770.6 21430.9] 13780.5 9172.1 5962.1
Expenditure
Materials consumed 5589.8 10659.7 10587.9 5671.0 3400.8 1948.4
Consumable Stores & Spares 1852.1 3083.6 2187.8 1483.0 1039.6 579.8
Power and Fuel 1852.9 3433.6 3110.9 2455.7 2097.0 1357.0
Staff Costs 523.0 842.5 651.94 528.3 437.3 371.4
Other manufacturing expenses 1292.5 2117.9 162990 1176.4 853.3 569.8
Administrative, selling and 827.6 1423.5 1259.0 828.5 457.5 407.6
distribution expenses
Interest 375.1 765.7 896.5 844.0 574.1 523.0§
Depreciation 219.8 400.2 353.1 331.2 197.9 183.7
Total Expenditure 12533.1 22727.0] 20677.21 13318.44 9057.9] 5941.0
Net Profit before tax 1218.0 1043.6 753.6¢ 462.1 114.1 21.0
Tax expense - Current tax 307.8 303.6 78.5 35.5 9.0 1.6
Tax expense - Deferred tax 101.6 (12.32 140.7} 176.9
Fringe Benefit Tax 7.5 19.5
Prior Year Adj 30.6 5.44 4.3 2.5
Net Profit after tax (A) 801.1 702.24 529.0 245.3 105.1 16.8
Impact of material adjustments (19.17 (40.76 9.2] (33.76 (10.39
restatement in corresponding
years (net of tax) (B)
Net Profit after adjustments (A) 801.1 683.0] 488.24 254.5] 71.47 6.5
+ (B)
The accompanying Statement of Adjustments to Addiefit and Loss Account (Annexure Ill) and Sigrait
Accounting Policies and Notes on Accounts (Annex\Mieare an integral part of this statement.
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SUMMARY UNCONSOLIDATED STATEMENT OF ASSETS AND LIABILITIES, AS RES TATED
Assets and Liabilities of the Company at the endawh financial period/year regrouped wherever rseecgsand read
with significant accounting policies, notes on agus and the notes to adjusted accounts are sbetmw.
Particulars As at As at 31 March
30 September 2006 2005 2004 2003 2002
,2006
A. | Fixed Assets
Gross block 9442.9 8627.0 7608.2 6865.1 6814.7 3938.7
Less:  Depreciation 2537.7 2317.9 1928.2 1575.0 1248.4 1053.4
Net Block 6905.1 6309.1 5680.0 5290.0 5566.3 2885.3
Capital Work-in-Progress - 2550.2
TOTAL 6905.1 6309.14 568001 5290.0¢ 5566.3f 5435.6
B. [Investments 27.5 27.5 27.5 23.5 7.2
C. |Current assets, loans and
advances
Inventories 2993.7 3771.4 3653.5 3044.8 2354.7 1983.5
Receivables 4764.1 3847.9 3665.9 2681.2 2130.4 1644.1
Cash and bank balances 44.1 76.6 28.6 25.8 27.2 2.08
Loans and advances 730.3 865.9 651.6 366.1 380.9 371.7
TOTAL 8532.4 8561.9] 7999.6 6118.0 4893.4 4021.4
D. |Total assets (A+B +C) 15465.2 14898.64 13707.29 11431.7( 10466.9¢ 9457.1
E. [Liabilities and provisions
Loan funds
Secured loans 5789.0 6209.7 5639.3 4825.5 4702.74 4506.1
Unsecured loans 1395.5 1229.8 1918.8] 1624.3 1606.4 1461.3
TOTAL 7184.5 7439.6 7558.1 6449.8 6309.1 5967.4
F. [Deferred Tax Liability 1042.6¢ 941.0¢ 900.6 744.6 574.5 542.7
G. |Current liabilities and
provisions
Current liabilities 3752.8 3638.2 2869.4 2282.6 1968.1 1409.4
Provisions 338.5 351.3 240.6 84.5 32.8 -
TOTAL 4091.4¢ 39®9.55 3110.1 2367.2 2001.01 1409.4
H. [Total Liabilities and 12318.7 12370.2] 11568.84 9561.7 8884.7] 7919.6
provisions
(E+F+G)
I.  [Net worth (D - H) 3146.4 2528.4] 21384 186999 1582.2% 1537.5
Represented by
Shareholders funds
Share capital 1285.0 1285.0 1285.0 1185.0 1185.0 1185.0
Share Application Money 10000,
Reserves and surplus 1861.4 1243.4] 853.4 584.9 397.2] 352.5
TOTAL 3146.4 2528.41 2138.4 1869.9 1582.21 1537.5
The accompanying Statement of Adjustments to Addieofit and Loss Account (Annexure Ill) and Sigrait
Accounting Policies and Notes on Accounts (Annex\ijeare an integral part of this statement.
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GENERAL INFORMATION
Registered Office

Nelcast Limited (Registration No.01 - 03518)
34, Industrial Estate, Gudur 524101.
Tel: + 91 8624 251 266

Corporate Office

Nelcast Limited

159, TTK Road, Alwarpet, Chennai, Tamil Nadu — 600 018
Tel: + 91 44 2498 3111 Fax: +91 44 2498 2111,

E-mail: nelcast @nelcast.comgebsite: www.nelcast.com
Contact Person: Mr.R.B.Prem Ganesh

Our Company is registered with the RoC, Andhra Eshdsituated at Second Floor, C.P.W.D.Building,
Kendriya Vidyasagar, Sultan Bazaar, Koti, Hyderab&®d0 195.

Board of Directors

The Company is currently managed by the Board ofeddirs comprising of seven Directors.
Mr.R.V.Ramani is currently the Chairman of the Bband Mr. J.Joseph is the Managing Director.

Our Board comprises of:

S. No Name Designation

1. Mr.R.V.Ramani Non — Executive Chairman
2. Mr.J.Joseph Managing Director

3. Mr.T.R.Prasad Non — Executive Director

4, Mr.R.Mohan Reddy Non — Executive Director

5. Mr.D.Sesha Reddy Non — Executive Director
6. Mr.P.Radhakrishna Reddy Deputy Chairman

7. Mr.P.Vijaya Bhaskara ReddyDeputy Managing Director

Brief details of Deputy Chairman, Managing Director
Deputy Chairman

Mr.P.Radhakrishna Reddy, a Metallurgical EngineemfiRegional Engineering College, Nagpur, founded
the Company with a small plant in Gudur with antalied capacity of 1200 MT p a, which started its
commercial production in the year 1985. He staateal young age of 27 and during the formative ydaes
handled all the functions like production, markgtimaterials and human resources. As a result of hi
excellent business acumen, today Nelcast has gotrtanufacturing units at Gudur, Andhra Pradesh and
Ponneri, Tamil Nadu with a combined production cégaaf 72,000 MT p a and employs a workforce of
893 people. Presently Mr.P.Radhakrishna Reddy de #ie President of Nelcast Inc., USA, a 100%
subsidiary of Nelcast, wherein he is concentratinghe export markets.

Managing Director

Mr.J.Joseph aged 76 years is a Science Graduatie #relManaging Director of the Company. In a eare
spanning over five decades in senior managemerttiabebeen the Deputy Managing Director of Ashok
Leyland Ltd., and Finance Director of India Oil Corgiion. He has also served the Central Government i
various capacities. He was Director-in-charge ofdtarFoundries Ltd. before joining Nelcast Ltd.

For further details of our Chairman, Managing Diocecand other Directors of the Board please see the
section titled “Our Management” on page nej. ¢f this DRHP.
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Company Secretary and Compliance Officer

Mr.R.B.Prem Ganesh,

159, TTK Road, Alwarpet, Chennai, Tamil Nadu — 600 018

Tel: + 91 44 2498 3111 Fax: +91 44 2498 2111,

E-mail: ganesh @nelcast.com, websitevw.nelcast.com

Investors can contact the Compliance Officer irea#sany pre-Issue or post-Issue related problertis as
non-receipt of letters of allotment, credit of #&iéal shares in the respective beneficiary accouetand

orders etc.
Legal Advisors to the Issue

M/s. V.S.Raju and Associates
Advocates & Advisors

106, Dhanunjaya Towers, Main Road,
Banjara Hills, Hyderabad - 50034,
Andhra Padesh, India

Tel No.: +91 40 2339 7154

Fax No: +91 40 2339 8807

E mail: mail@vsraju.com

Contact Person: Mr. V.S.Raju

Book Running Lead Manager

Karvy Investor Services Limited

“Karvy House”, 46, Avenue 4,

Street No. 1, Banjara Hills,

Hyderabad — 500 034.

Tel: +91 40 2337 4714 / 23312454

Fax: +91 40 2337 4714

E-mail: mbd@karvy.com
Website:www.karvy.com

Contact Person: Mr.T.R.Prashanth Kumar

Syndicate Members
[e] (Will be updated at the time of RoC Filing)

Registrar to the Issue

Bigshare Services Pvt. Ltd

E-2, Ansa Industrial Estate,
Sakivihar Road, Saki Naka,
Andheri East, Mumbai 400 072.

Tel . 491 — 22 — 2847 3747 | 3474
Fax :+91 — 22 — 2847 5207
Email : ipo@bigshareonline.com

Website : www.bigshareonline.com
Contact Person: Mr. N. V. K. Mohan

Auditors

J.B.Reddy & Co.,

Chartered Accountants

206, Srinilaya Estate, Ameerpet
Hyderabad 500073.

Tel No: +91 40 2373 6593/ 2374 6229,
Fax No: +91 40 2374 6259

-10 -
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Banker(s) to the Company

State Bank of India

Industrial Finance Branch,

103, Anna Salai, Chennai — 600 002.
Tel No.: +91 44 2860 3176,

Fax No.: +91 44 28160 3177

E Mail: sbi.09930@sbi.co.in
Website:www.statebankofindia.com

Punjab National Bank
CMO:Mylapore,

150, Luz Church Road,
Chennai — 600 004.

Tel No.: +91 44 2467 1510,
Fax No.: +91 44 2499 5570.
E Mail: gad@pnb.co.in
Website: www.pnbindia.com
IDBI Bank

115, Anna Salai, Saidapet,
Chennai, Post Bag No 805 — 600 015.
Tel No.: +91 44 2235 5201,
Fax No.: +91 44 2235 5226
E Mail: pro@idbi.co.in
Website: www.idbi.com

Banker (s) to the Issue and Escrow Collection Bank

[e] (Will be updated at the time of RoC Filing)

Refund Banker

[e](Will be updated at the time of RoC Filing)

Brokers to the Issue

All members of the recognized Stock Exchanges wbaldligible to act as Brokers to the Issue.
Credit Rating

As the Issue is of equity shares, a credit ratngot required.

Grading

We have not opted for grading of this Issue.

Trustees

As the Issue is of equity shares, the appointmEmtustees is not required.
Appraising Entity and Monitoring Agency

There is no requirement for a monitoring agencyeims of Clause 8.17 of the SEBI Guidelines. The Audit
Committee of our Board will monitor the use of greceeds of the Issue.

Book Building Process

Book building refers to the process of collectidrBals, on the basis of the DRHP within the PricanB.
The Issue Price is fixed after the Bid Closing Dateie Closing Date.

-11 -
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The principal parties involved in the Book BuildiRgocess are:

* The Company;

* Book Running Lead Managers;

» Syndicate Members who are intermediaries registavéd SEBI or registered as brokers with
BSE/NSE and eligible to act as Underwriters. Syndidd¢mbers are appointed by the BRLM;

» Escrow Collection Bank(s)/ Refund Bank; and

» Registrar to the Issue.

The SEBI Guidelines have permitted an issue of sesitio the public through the 100% Book Building
Process, wherein upto 50% of the Issue shall lbeatktd on a proportionate basis to QIBs out of wlis

to 5% shall be available for allocation on a prdjpmiate basis to Mutual Funds and the balance QI8ls
including Mutual Funds. Further, not less than 18f4he Issue shall be available for allotment on a
proportionate basis to Non-Institutional Biddersl amot less than 35% of the Issue shall be availtdle
allotment on a proportionate basis to Retail Indiingl Bidders, subject to valid Bids being receiatcr
above the Issue Price. We will comply with the SERlidelines for this Issue. In this regard, we have
appointed the BRLM to manage the Issue and to pecsuipscriptions to the Issue.

Pursuant to amendments to the SEBI Guidelines, QIB i#ders are not allowed to withdraw their
Bid(s) after the Bid Closing Date/lssue Closing Dat and for further details see the section titled
“Terms of The Issue” on page no. ¢] of this DRHP.

lllustration of Book Building and Price Discovery Process(Investors should note that this example is
solely for illustrative purposes and is not spedifi the Issue)

Bidders can bid at any price within the price baRdr instance, assume a price band of Rs. 20 to
Rs.24 per share, issue size of 3,000 equity sler@seceipt of five bids from bidders, details dfieh are
shown in the table below. A graphical representatibthe consolidated demand and price would beemad
available at the bidding centres during the bidgiegod. The illustrative book as shown below shtives
demand for the shares of the company at variogepand is collated from bids from various investor

Bid Quantity Bid Price (Rs.) Cumulative Quantity Sulbscription
500 24 500 16.67%
1,000 23 1,500 50.00%
1,500 22 3,000 100.00%
2,000 21 5,000 166.67%
2,500 20 7,500 250.00%

The price discovery is a function of demand at waiprices. The highest price at which the issuabis
to issue the desired number of shares is the ptiaghich the book cuts off, i.e., Rs. 22 in theabo
example. The issuer, in consultation with the baokning lead managers, will finalise the issue pater
below such cut off price, i.e., at or below Rs. 2R.bids at or above this issue price and cuthiifs are
valid bids and are considered for allocation inrémpective categories.

Steps to be taken by the Bidders for bidding:

e Check eligibility for bidding, see the sectiondil“Issue Procedure - Who Can Bid?” on page #p. [
of this DRHP;

* Ensure that the Bidder has a demat account; and

» Ensure that the Bid cum Application Form is duly pbeted as per instructions given in this DRHP
and in the Bid cum Application Form.

Underwriting Agreement

After the determination of the Issue Price but ptiofiling of the Prospectus with the RoC, our Gany
will enter into an Underwriting Agreement with thinderwriters for the Equity Shares proposed to be
offered through this Issue.
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The Underwriters have indicated their intention to underwrite the following number of Equity
Shares:

(This portion has been partly left blank intentidpand will be filled in before filing of the Prosptus
with the RoC)

Name and Address of the Underwriters Indicative Nurber of | Amount Underwritten
Equity Shares to be| (Rs. lakhs)
Underwritten

Karvy Investor Services Limited
46, Avenue-4, Street No.1
Banjara Hills

Hyderabad — 500 034 [] [*]
Tel : +91 40 2331 2454

Fax: +91 40 2337 4714

Email: mbd@karvy.com

Karvy Stock Broking Limited

46, “Karvy House”, Avenue 4, Street No.
1, Banjara Hills, Hyderabad — 500 034 . .
Tel: +91 40 23312454/23320251 [] []
Fax: +91 40 23440680
E-mail: shridhark@karvy.com
[] [] [*]
The above-mentioned amount is indicative undervgitamd this would be finalized after pricing. The
above Underwriting Agreement is dated.[

In the opinion of our Board of Directors (basedaocertificate given by the Underwriters), the rases

of all the above mentioned Underwriters are sudfitito enable them to discharge their respective
underwriting obligations in full. All the above-mimed Underwriters are registered with SEBI under
Section 12(1) of the Securities and Exchange Bohtddia Act, 1992 or registered as brokers with one
or more of the Stock Exchanges. The above Undergrifigreement was accepted by the Board of
Directors of our Company at their meeting held ehgnd our Company has issued letters of acceptance
to the Underwriters.

Allocation among Underwriters may not necessaréyitb proportion to their underwriting commitments.
In the event of any default, the respective Undigewim addition to other obligations to be definadhe
Underwriting Agreement will also be required to guee/subscribe to the extent of the defaulted atnoun
Notwithstanding the above table, the Underwritdrallsbe severally responsible for ensuring payment
with respect to Equity Shares allocated to invespoogured by them, provided, however, it is propose
that pursuant to the terms of the Underwriting Agnent, the BRLM shall be responsible for bringing in
the amount devolved in the event that their respe&yndicate Members do not fulfill their undertivig
obligations.
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CAPITAL STRUCTURE

The share capital structure as at the date of fdinhpe DRHP with SEBI is set forth below:

(Rs. in lakhs)
Particulars Aggregate Value at| Aggregate Value at
nominal value Issue Price
A) |AUTHORISED
2,50,00,000 equity shares of Rs.10/- each 2,500.00 [o]
B) |ISSUED, SUBSCRIBED AND PAID UP EQUITY
SHARE CAPITAL
1,30,50,000 equity shares of Rs.10/- each fullg pa 1305.00 [e]
C) |PRESENT ISSUE IN TERMS OF THIS DRHP
43,50,000 Equity Shares of Rs.18&ch at a premiu 435.00 3
of Rs. [e]/- each.
D) |PAID UP EQUITY CAPITAL AFTER THE ISSUE
1,74,00,000 Equity Shares of Rs.10/- each. 1,740.00 #]
E) |SHARE PREMIUM ACCOUNT
Before the Issue 290.00
After the Issue [o]

The details of increase and change in the author&redte capital of our Company after the date of
incorporation till filing of this DRHP with SEBI aras follows:

Date of change Number of Face Number of | Face | Authorized Share
Equity Shares| Value Preference | Value Capital
(Rs.) Shares (Rs.)
Incorporation 20,00¢ 100 Nil Nil 20,00,0Q0
2 May, 1983 5,00( 100 Nil Ni| 25,00,0Q0
25 January, 1985 25,000 100 il Nil 50,00,000
25 September, 1992 45,00,000 10 Nil Nil 5,00,00,000
26 July, 2000 1,00,00,000 10 Nil Nil 15,00,00,000
21 November, 2006 1,00,00,000 10 INil il 25,00,00,0

Note: The approval for the split of shares of faakig of Rs.100/- into shares of face value of Rs\/@s
obtained at the Annual General Meeting held on &3t&nber, 1992.

Notes to Capital Structure

1. Share Capital History of Nelcast Limited

Date of |Number of| Face | Issue | Cumulative | Consideration | Reason for | Cumulative
Allotment | Equity | Value | Price |share capital| (cash, bonus, allotment share
Shares | (Rs.) | (Rs)) (Rs.) consideration | (bonus, swap | premium
other than etc.,) (Rs.)
cash)
7 March, 20 100 100 2,000 Cash Subscription Nil
1982 Memorandum
9 February 21,160 100 100 21,18,000Cash Allotment to Nil
1984 Promoter  an
others

26 April, 270 100 100 21,45,000Cash Allotment to Nil
1984 others
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22 June, 7,410 100 100 28,86,000Cash Allotment to Nil
1986 others
26 June, 7,000 100 100 35,86,000Cash Allotment to Nil
1988 others
31 March, 1,81,400 10 10 54,00,000Cash Allotment to Nil
1995 Promoter group
and others
1 October,| 27,00,00( 10 NA| 3,24,00,000Bonus Bonus (5:1) Nil
1995
31 March, 4,50,00( 10 10| 3,69,00,000Cash Rights (5:36) Nil
2000
1 October, | 55,35,00( 10 NA| 9,22,50,000Bonus Bonus (3:2) Nil
2000
31 26,25,00( 10 10| 11,85,00,000Cash Rights (35:123 Nil
March,
2002
20 April, 10,00,00( 10 10| 12,85,00,000Cash Rights (10:119 Nil
2004
17 2,00,00d 10 155 13,05,00,000Cash Preferential  {2,90,00,000
November, Allotment
2006
2. Promoters Contributions and Lock-In
A. History of Promoter’s shareholding
Name of the| Date of Nature of | No. of | Face Issue /| Consideration | Cumulati
promoter /| Allotment / | allotment shares Value Transfer ve no. of
promoter transfer and Price shares
group date when
made fully
paid up
Mr.P.Radha | 7 March, 1982| Subscription 10| 100 100 1,000 10
krishna to
Reddy Memorandum
9  February, Allotment 4,110/ 100 100 4,11,000 4,120
1984
28 March,| Transfer 13,624 100 100 13,62,400 17,744
1990
29 December| Transfer 1,300 100 100 1,30,000 19,044
1990
31 March,| Transfer (53,260) 10 -- No 1,37,180
1995 consideration
paid
1 October,| Bonus issue 6,85,900 10 -- Not 8,23,080
1995 Applicable
14  January| Transfer 1,21,000 10 2 2,42,000 9,44,080
2000
31 March,| Rights issue 4,00,00p 10 10 40,00,000 13,44,08(
2000
1 October,| Bonus issue 20,16,120 10 -- Not 33,60,200
2000 Applicable
31 March,| Rights issue 16,91,100 10 10 1,69,11,000 50,5130
2002
17 March, Transfer (50,000) 10 2 1,00,000 50,01,300
2003
20 March,| Transfer 51,000 10 2 1,02,000 50,52,300
2006
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| TOTAL | | | | | | 50,52,300|

B. Lock — in of shares of Mr.P.Radhakrishna Reddy twards the Minimum Promoters’
contribution

Date of Date when| No. of | Face Issue | Consideration | % of post| Lock —
Allotment | made fully | shares Value Price issue paid| in

paid up up capital | period
1 October,| 1  October,| 17,88,900| 10 NA Bonus 10.28 3 yeals
2000 2000
31 March,| 31 March, 16,91,100| 10 10 Cash 9.72 3yeals
2002 2002
TOTAL 34,80,000 20

Mr.P.Radhakrishna Reddy has, vide his letter dafeNovember, 2006, given his consent for lock in of
the shares as stated above. Shares issued lasbsHatked in first. The lock — in shall commence
beginning from the date of allotment in the pulidisueor commencement of commercial production,
whichever is later. These securities will not begpdged / sold / transferred by the promoters duttieg
period starting from the date of filing the DRHPthvBSEBI till the date of commencement of lock in
period as stated in the DRHP.

C. The balance Promoter’s contribution shall b locked in as follows:

No. of shares Face value| Issue Price % of Post Lock in period
(Rs.) (Rs.) issue capital
15,72,300 10 Various prices 9.04 1 year from the daallotment

D. In terms of clause 4.14.1 of the SEBI Guidelirtes, entire pre-issue capital, other than thatddck
in above as promoter’s contribution shall be lockedor a period of one year from the date of
allotment in the present issue.

Notes:

i. In terms of clause 4.6.1 of the SEBI Guidelings Equity Shares considered for Promoter’'s
contribution do not include Equity Shares acquirgdh®e Promoter’s during the preceding three
years resulting from bonus issue out of revaluatéserves or for consideration other than cash.

ii. Interms of clause 4.6.2 of the SEBI Guideling® Equity Shares issued to Promoter during the
preceding one year at a price lower than the I18sice have not been considered for computation
of Promoter’s contribution.

ii. In terms of clause 4.6.6 of the SEBI Guidelinése Equity Shares forming part of Promoter’'s
contribution do not consist of any private placetnerade by solicitation of subscription from
unrelated persons either directly or through atgrmediary.

iv. In terms of clause 4.16.1 (a) of the SEBI Guiued, Equity Shares held by persons other than the
Promoters, prior to this Issue, which are subjedbtk in as per the relevant provisions of Chapter
IV of SEBI Guidelines, may be transferred to anyeotperson holding Equity Shares which are
locked in, subject to continuation of lock-in inethands of transferees for the remaining period
and compliance of SEBI (SAST) Regulations, as magppdicable.

v. In terms of clause 4.16.1 (b) of the SEBI Guidgesi, Equity Shares held by Promoter which are
locked in as per the relevant provisions of Chaptfenf the SEBI Guidelines, may be transferred
to and amongst the Promoter group or to a new pt@naw persons in control of the Company,
subject to continuation of lock-in in the hands tednsferees for the remaining period and
compliance of SEBI (SAST) Regulations, as may beicaiple.

vi. In terms of clause 4.15.1 of the SEBI Guidelingse locked-in Equity Shares held by the
Promoter(s) can be pledged only with banks or fifednnstitutions as collateral security for loans
granted by such banks or financial institutiongvted the pledge of shares is one of the terms of
sanction of such loan.

3. (i) The Company, the Directors, the Promoter, #tnedBRLM have not entered into any buyback and/or
standby arrangements for the purchase of our E§liares from any person.
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(ii) An over subscription to the extent of 10% bétlssue can be retained for the purpose of rogrnafin
to the nearer multiple of the minimum allotment,hidhile finalising the basis of allotment.

4. (a) Our top 10 shareholders and the Equity SHaelekby them on the date of filing the DRHP are as
follows:

S.No. Name No. of Shares held %
1 |P.Radhakrishna Reddy (IND) 50,52,3 38.71
2 |P.Radhakrishna Reddy (HUF) 28,69,9 21.99
3 |P.Jamuna 1364] 10.31
4 |P.Deepak 13,36,0 10.24
5 |P.Divya 12,95,5 9.93
6 |P.Vijaya Bhaskar Reddy 4,43,1 3.40
7  |Menakuru Infrastructure Private Limite 2,00,000 1.53
8 |P.Viraja 1,53,0 1.17
9 |Y.Sanjeeva Reddy 1,24,4 0.95
10 |P.Veena 1,07,1 0.82

(b) Our top 10 shareholders and the Equity Sharkeslyethem 10 days prior to the date of filing the

DRHP are as follows:

S.No. Name No. of Shares held %
1 |P.Radhakrishna Reddy (IND) 50,52,3 38.71
2 |P.Radhakrishna Reddy (HUF) 28,69,9 21.99
3 |P.Jamuna 13,46,0:1 10.31
4 |P.Deepak 13,36,0 10.24
5 |P.Divya 12,95,5 9.93
6 |P.Vijaya Bhaskar Reddy 4,431 3.40
7  |Menakuru Infrastructure Private Limited 2,00,000 1.53
8 |P.Viraja 1,53,0 1.17
9 |Y.Sanjeeva Reddy 1,24,4 0.95
10 |[P.Veena 1,07,1 0.82

(c) Our top 10 shareholders and the Equity Sharkkthethem two years prior to the date of filingeth

DRHP are as follows:

S.No. Name No. of Shares held %
1 |P.Radhakrishna Reddy (IND) 50,01,3 38.32
2 |P.Radhakrishna Reddy (HUF) 28,69,9 21.99
3 |P.Jamuna 13,46,01 10.31
4  |P.Deepak 13,36,0 10.24
5 |P.Divya 12,95,5 9.93
6 |P.Vijaya Bhaskar Reddy 4,431 3.40
7 |P.Viraja 1,53,0 1.17
8 |Y.Sanjeeva Reddy 1,24,4 0.95
9 |P.Veena 1,07,10 0.82
10 |Y.Suguna 61,2 0.47

5. As on the date of the DRHP there are no outstandiugants, options or rights to convert debentures,

loans or other financial instruments into our Eqdtares.
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6. Shareholding pattern

The table below presents our shareholding pattefordoghe proposed Issue and as adjusted for the:lss

Particulars Equity Shares owned Equity Shares owned
prior to the Issue after the Issue

Shareholder Category Number % Number %
Promoter
Mr.P.Radhakrishna Reddy 50,52,300 38.71 50,52,300 9.042
Sub-total (A) 50,52,300, 38.71 50,52,300 29.p4
Promoter Group
P.Radhakrishna Reddy (HUF) 28,69,900 21.99 28,89,90 16.49
Mrs.P.Jamuna 13,46,040 10.31 13,46,040 1.74
Mr.P.Deepak 13,36,080 10.24 13,36,080 7.68
Ms.P.Divya 12,95,55( 9.93 12,95,550 7145
Sub- Total (B) 68,47,57Q0 52.47 68,47,570 39.35
Total of Promoter and| 1,18,99,870 91.19 1,18,99,870 68.39
Promoter  Group holding
[C=A+B]
Others (D)
Menakuru Infrastructure Private 2,00,000 1.53 2,00,000 1.15
Limited
Friends and employees 9,50,180 7.28 9,50,130 5.46
Sub Total (D) 11,50,130 8.81 11,50,13( 6.61
Total pre issue share capital 1,30,50,000 100.00 1,30,50,000 75/00
(E= C+D)
Public Issue (F) - 43,50,000 25.0(
Total post-lssue share capital 1,74,00,000 100.00
(G=E+F)

7.

As on date there are no partly paid up shares.

8. There has been no equity shares sold or pwedhag the Promoter, the Promoter Group and the

directors during

the period of six months preceeding the datehich this DRHP is filed with SEBI.

see the section titled “Objects of the Issue” ogepao. p] of this DRHP.

10.

We have not raised any bridge loan against theegds of this Issue. For details on use of pdxiee

In the Issue, in case of over-subscriptionllicategories, upto 50% of the Issue shall be atbsl for

allocation on a proportionate basis to QIBs ouvhich up to 5% of the QIB portion shall be avai@bl

11.

12.

13.

for allocation on a proportionate basis to Mutuahéis and the balance of the QIB portion to QIBs
including Mutual Funds, a minimum of 15% of theussshall be available for allocation on a
proportionate basis to Non-Institutional Biddersl @xminimum of 35% of the Issue shall be available
for allocation on a proportionate basis to RetadiVidual Bidders, subject to valid Bids being rieed

at or above the Issue Price. Under-subscriptioanif, in any category would be met with spill over
from other categories at the sole discretion of@oampany in consultation with the BRLM.

A Bidder cannot make a Bid for more than theber of Equity Shares offered in this Issue, sulject
the maximum limit of investment prescribed undelevant laws applicable to each category of
investor.

There would be no further issue of capital wilethy way of issue of bonus shares, preferential
allotment, rights issue or public issue or in arilgeo manner during the period commencing from
submission of the DRHP with SEBI until the equitasds offered hereby have been listed.

The Company presently does not have any inteotiproposal to alter its capital structure fqregiod
of six months commencing from the date of openifthis Issue, by way of split/ consolidation of the
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14.

15.

16.

17.

18.

denomination of Equity Shares or further issue ofiggBhares or securities convertible into Equity
Shares, whether on a preferential basis or otherwdswever, during such period or at a later date,
may undertake an issue of shares or securitiesdind equity shares to finance an acquisition, ererg
or joint venture by us or as consideration for sacfuisition, merger or joint venture, or for regualy
compliance or such other scheme of arrangement dipgortunity of such nature is determined by our
Board to be in the interest of the Company.

There will be only one denomination of the Bg&hares of the Company unless otherwise permitted
by law and the Company shall comply with such disate and accounting norms as may be specified
by SEBI from time to time.

The Equity Shares offered through the Issuebgiliully paid up.

We have issued Equity Shares in last twelvetisomefore the date of the DRHP and the pricaiofi s
issuances may be lower than the Issue Price. @tadslare as given below:

Name of allottee Date of Number of Type of Face | Issue Nature of
allotment equity issue value | price payment of
shares (Rs.) (Rs.) | consideration
Menakuru 17 2,00,000 Preferentigl 10 155 Cash
Infrastructure Private November, Allotment
Limited 2006

Our Company has not issued any Equity Sharesfawvaluation reserves or for consideration other
than cash, except for the bonus Equity Shares issutenf free reserves. For details please refeote
no.1 given above.

For names of the natural persons who are mtraoor who are on the Board of the Directors loé t
bodies corporate forming part of the Promoter Grqipase see page ne][under “Financial
Information of Group Companies / ventures promdigdhe Promoters.

19. We have 12 members as of 30 November, 2006.

20. As on the date of filing of this DRHP, there arequistanding warrants, options or rights to convert

debentures, loans or other financial instrumertts ir Equity Shares. The Equity Shares locked in by
our Promoter are not pledged to any party. The ldékeEquity Shares held by the Promoter can be
pledged only with banks or financial institutiors @llateral security for loans granted by suchkban
or financial institutions, provided the pledge ofuliy Shares is one of the terms of sanction of such
loan.

21. The Company does not have any stock option plan.

22.

In the agreements entered into by the Companwbrking capital facilities and term loans withet
Banks, there are certain restrictive covenantsetheregarding our capital structure. As per these
covenants, our Company, cannot, without the prapraval of the Banks, undertake any expansion /
change in capital structure, diversification or aange in the constitution of the Company, issue
bonus shares, dispose promoters shareholding, tpanyitransfer of the controlling interest or make
any drastic change in the management set up, makstment in associate / group concerns (including
subsidiaries), declare dividends if account is mgrirregular / any terms and conditions are not
complied with
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OBJECTS OF THE ISSUE

The net proceeds from the Issue after deductingrumiimg commission and management fees, brokerage,
fees to various advisors and all other Issue relatgpenses are estimated at R$.Igkhs. The proceeds
from this Issue are intended to be deployed fofdhewing:

1. To finance the expansion and modernisation optbhduction facilities at both the units of the
Company.

2. To meet the incremental working capital requinethod the Company.

3. To meet the expenses of the issue.

We propose to get the Equity Shares listed on Bon®tagk Exchange Limited (“BSE”) and National

Stock Exchange of India Limited (“NSE”").

Requirement Of Funds And Means Of Finance

The total fund requirement, as estimated by the lgament, is as follows:

S.No Particulars Cost (Rs. in lakhs)
I Expansion/ Modernisation of the existing productiacilities. 6145.54
Il Incremental working capital requirement 2500.00
I Issue expenses []
TOTAL [¢]

Means of Finance

The objects of the issue will be financed solelyaiuhe issue proceeds.

S.No/Particulars Rs. in lakhs
1 |Equity Share Capital 435
2 |Share Premium [*]
TOTAL [*]

The main objects, objects incidental or ancillarythe main objects, as set out in the Memorandum of
Association enable us to undertake our existingyiies and the activities for which the funds dr&ing
raised. The total project cost shall be met outhef proceeds of the public issue. Excess, if any hll
utilised for general corporate purposes and in adsghortfall it will be met out of internal accilgaor
through debt funds. No part of the issue procedti$epaid as consideration to Promoters, Directomd
Key Managerial Personnel. Our capital expenditdemp are subject to various factors including batt n
limited to possible cost overrun; construction klepment delays or defects; receipt of critical
governmental approvals.

I. Expansion/ Modernisation of the existing producion facilities

At present the Company has production facilitie&undur and Ponneri with installed capacities 0080,

MT per annum and 42000 MT per annum, respectivelgllitag to 72,000 MT per annum. The Company is
on the verge of completing its capacity expansiomf72,000 MT per annum to 1,02,000 MT by the end of
the current financial year. The Company is plantnfurther expand the production capacities at Ibio¢h
existing plants to achieve a total capacity of 980 MT per annum by FY09. The Company also plans to
provide the infrastructure and space to facilifatding and core making by its outsourcing parsner

Value addition:
Currently, of the total production, the compositmiithe Company’s machined castings is about 10%. Th

Company plans to increase this to form 20-25% t&#l teroduction over the next 2 years. This wouldilea
to an improvement in the margins.
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Machining is the process which involves correctafndimensional defects by grinding, drilling holes,
polishing for surface finish. Such process woulddlg¢o ready to use components. These machined
components can be further assembled to sub-asssmbBlr machined products, the incremental pricing
would be Rs 5- 6 per kg, which will yield incremainbperating profit of Rs 1.8- 2.0 per kg.

Expansion
Unit Existing capacity (MT) Proposed capacity (MT)
FY 2005-06 2006-07 2007-08 2008-09
Gudur 30,000 42,000 54,000 72,000
Ponneri 42,000 60,000 66,000 78,000
Total 72,000 1,02,000 1,20,000 1,50,000

The total fund requirement is estimated at Rs. R&&EY lakhs, the break up is given below

S.No. Particulars Cost (Rs. in Lakhs)
a) Land 190.24
b) Buildings 701.96
c) Plant & Machinery 5253.34
TOTAL 6145.54

Details of the Major Heads of Expenditure

The detailed break up of the cost under each ofmh@r heads of expenditure such as land and site
development, building, plant and machinery are givelow.

a) Land and Site Development

We have two plants located at Gudur and Ponnepeaely. The land area at our Gudur facility is
presently only 9.32 acres acres while the thetgla®onneri is spread over a land area admeasBoitg
acres. Therefore we propose to acquire about 33 afradditional land in close proximity to the dixig

unit at Gudur. It is estimated to cost about Rs.290akhs(approx Rs 5.15 per acre +12% registration
charges). The Company is in the process of idengfyand and is negotiating with land owners for
purchasing the same. This land will be mainly usedHe setting up of fettling and core making fiieis

to support the expanded capacity of 1,50,000 MT Phese activities are outsourced to third partigs. B
providing the land, requisite infrastructure an@apin close proximity to the factory the Compaay c
ensure timely deliveries, close monitoring of qtyadif the work, and assured services at competssisc

b) Building

The estimated built up area of the buildings to teeted for the expansion facilities at Gudur andrieoi

is estimated to be 9367 square metres and 5428esmedres, respectively. The total cost of consouds
estimated at Rs.701.96 lakhs. The Break up of th& ®stimated cost, as given by M/s. Srinivasa
Enterprises, Architects and Engineers, in their teaite dated 4 September, 2006 is given below:
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(Rs. in lakhs)
Unit At Gudur
Particulars Amount Total Amount
Factory Building
Constructed area of 7,344 square metres @
Rs.5,000 / square metres 367.20
Improvement to the existing buildings
1453 square metres @ Rs.4000 / square metres 58.12
Miscellaneous structures and foundations
Constructed area of 570 square metres @ Rs.4000 /
square metre 22.80 448.12
Unit At Ponneri
Particulars Amount Total Amount

Factory Building
Constructed area of 3,672 square metres| @
Rs.5,000 / square metres 183.60
Improvement to the existing buildings
1236 square metres @ Rs.4000 / square metres 49.44
Miscellaneous structures and foundations
Constructed area of 520 square metres @ Rs.4000 /
sguare metre 20.80 253.84

TOTAL COST 701.96

The improvements to the existing buildings haveaalyebeen carried out.

C) Plant And Machinery

The total cost of plant and machinery required fqramsion, modernisation and machining to be iredall
at both the units is estimated at Rs. 5253.34 lakhes break up of the total cost, unit wise, isa@®wvs.

Unit Amount (Rs. In lakhs)*
Gudur 2219.29
Ponneri 3034.05
TOTAL 5253.34

The Company has already begun the implemenatioheoExpansion process and has already purchased
plant and machinery worth Rs 829.35 lakhs. Foratheve estimates, the Management has relied upon the
purchase orders for the equipment already boulgatqtiotations invited for the equipment for whigtaf

purchase orders are yet to be placed and its operexce.

The Company has identified the major equipment redyiseparately for foundry and machine shop 4t bot
the units. A detailed break up of the plant andhireery, unit wise, is given below.

Gudur- Plant & Machinery - Foundry Rs. In Lakhs
S.Na Particulars Basic Taxes & | Freight | Insurance | Total Remarks
. Duties Cost
1 |3T/2500 Kw Dual Track 188.80 39.60 0.70 0.46 229.56 Qtn. QCO060195 Dt.
Furnace 04.11.2006 from
Inductotherm
2 |ARPA 900 Moulding 45.50 9.54 0.35 0.11 55.50 Qtn. Dt. 25.10.200¢
Machine 1 Pair from F Care/Disa
3 |Moulding Line for ARPA 8.82 1.85 0.10 0.02 10.79 Qtn.SSEC-235 Dt.
900 Moulding Machine 04.10.2006 from Sree
Sakthi Equipments
4 |Moulding Boxes for ARPA| 17.64 3.70 0.05 0.04 21.43 Qtn.RME/A-2507 Dt.
900 Moulding Machine 12.10.2006 from
Rotoenvior Equipments
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5 |ARPA 450 Moulding 67.40 14.14 0.40 0.16 82.10 Qtn. DISA/FC/001 Dt.
Machine 2 Pairs 05.04.2006 from Disa
India Limited
6 [Moulding Line 2 Sets for 17.64 3.70 0.10 0.04 21.48 Qtn.SSEC-235Dt.
ARPA 450 Moulding 04.10.2006 from Sree
Machine Sakthi Equipments
7 [Moulding Boxes for ARPA| 17.64 3.70 0.05 0.04 21.43 Qtn. RME/A-2507 Dt.
450 Moulding Machine 12.10.2006 from
Rotoenvior Equipments
8 [Sand Plant 201.92 42.35 1.50 0.49 24626 Qtn.SAEBW/QTN-
072-A.
Dt. 19.02.2006 from
Sree Ayyappa Engg
Works
9 |Sand Mixtures 1 Nos. 27.10 5.68 0.3p 0.07 33.15n. Qt. 05.12.2005
from FAME (P) Ltd
10 | Cold Box Core Machines 4 132.00 27.68 0.60 0.32 160.6p Qtn.No.293 Dt.
Nos. 27.05.2006 from Susha
Founders & Enggs
11 |Fork Lifts 1 No. 7.10 1.49 0.30 0.02 8.91 OQtnMHE-1617 Dt.
12.09.2006 from Voltg
Ltd
12 | Shot blasting machines 2 | 119.10 24.98 0.30 0.29 144.6/ Qtn.FC/NL/2006-0f
Nos. Dt. 18.05.2006 from H
Care/Disa
13 | Electification 53.82 - - - 53.82|Qtn.ANP/MA/16/2006
Dt. 27.09.2006 from
A.N.Power Engg
14 |[Vaccum Spectrometer 33.05 8.93 - - 41.98| Qtn.CHE/256/3460/PK
Emmission 610/01 Dt. 26.10.200¢
from Hinditron
Services Private
Limited
15 |5T EOT Crane 2 Nos. 35.10 9.48 0.5D 0.09 4517 NQtBZ/06/CR/Q41
2/JK5423
Dt.13.09.2006 from
Elmech Engineers
16 [ARPA 900 Moulding 47.62 | Already purchased
Machine 1 No. from DISA INDIA
LIMITED vide bill
no.649/12.09.2006 and
installed
17 |Flameless Furnace 1 No 19.36 | Already purchased
from PILLAR
INDUCTION (INDIA)
PVT. LTD. vide bill
no.044/27.06.2006 and
installed
18 |Flameless Furnace 1 No 19.36 | Already purchased
from PILLAR
INDUCTION (INDIA)
PVT. LTD. vide bill
no.054/14.07.2006 and

installed
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Jolt Squeeze Moulding
Machine 2 Nos

17.90

Already purchased
from
SARVAMANGALA
ENGINEERS (P) LTD
vide bill
no.007/06.07.2006 an
installed

20

Shot blasting machines 1 |

No

16.74

Already purchased
from
DHANALAKSHMI
CONTROLS &
EQUIPMENTS vide
bill n0.139/06.09.2006
and installed

21

Core Shooter 1 No

7.66

Already purchased
from SPAN MET
TECH ENTERPRISES
P.LTD vide bill
no.010/14.05.2006 an
installed

~

A%

22

Core Baking Oven

7.43

Already purchased
from THERMO
ELECTRIC
FURNACES INDIA P
LTD vide bill
no.020/24.07.2006 an
installed

23

Sand Cooler

4.82

Already purchased
from SRI NAVA
INDUSTIRES vide bill
no.024/25.04.2006 an
installed

24

Other supporting Equipme

68.06

Already purchased
from various suppliers
and installed

(A)

SUB TOTAL

972.63

196.82

5.25

2.15

1,385,

80

Plant

& Machinery - Machine Shop

S.No

Particulars

Basic

Taxes &
Duties

Freight

Insurance

Total
Cost

Remarks

Horizontal Machining
Centre 2 Nos

198.00

41.53

1.40

0.48

241.4

1 Qtn.MT600029 RQ
24.11.2006 from TAL
Mfg Solutions Limited

Dt.

Vertical Machining Centre
Nos.

8 387.20

81.21

1.80

0.94

471.1

b Qtn.SM/SR/60010
RO Dt. 24.11.2006
from TAL Mfg
Solutions

CNC Lathes 1 Nos

61.00

12.79

0.2

0.15

74.

14 Resebrder
No.CG0024
dt.05.06.06

Ltd and expected datd

Lokesh Machine Tool$

of supply is 05.01.200
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4 |Radial Drilling Machine 3.94 Already purchased frqm
BATLIBOI LTD vide hjll
no.036/19.04.2006 and
installed
5 I\L/Jlglgk?igseal Pattern Milling 12.90 Already purchasgd fram
BATLIBOI LTD vide bjll
no.142/31.05.2006 and
1 No :
installed
6 |Lathes 3 Nos 5.08 Already purchased frgm
HASU INDUSTRIES yide
bill n0.018/12.06.2006 anc
installed
7 l/e,ilrgcal Machining Centre 24.87 Already purchased frgm
BHARAT FRITZ WERNEF
LTD vide bill
no.596/29.07.2006 ard
installed
(B) [SUB TOTAL 646.20 135.59 3.40 1.57 833.49
TOTAL (A) + (B) 2,219.29
Ponneri- Plant & Machinery - Foundry Rs. In Lakhs
S.No Particulars Basic Taxes & | Freight [Insurance| Total |Remarks
Duties Cost
1 |KW Line modifications 680.00 183.75 - 1.73 865.48 Qtn.20206-1 Dt.
28.11.2006 from
Kunkel Wagner
Germany
2 |3T/2500 Kw Dual Track 188.80 39.60 0.70 0.46 229.56 Qtn.QC0O060195 Dt.
Furnace 04.11.2006 from
Inductotherm
3 |Electification 117.82 - - - 117.82Qtn. ANP/MA/16/200¢
Dt. 27.09.2006 from
A.N.Power Engg
4 |ARPA 900 Moulding 45.50 9.54 0.35 0.11 55.50 Qtn. Dt. 25.10.2006
Machine 1 Pair from F Care/Disa
5 |Moulding Line for ARPA 8.82 1.85 0.10 0.02 10.79 Qtn. SSEC-235 Dt
900 Moulding Machine 04.10.2006 from Sresd
Sakthi Equipments
6 [Moulding Boxes ARPA 900 17.64 3.70 0.05 0.04 2143 Qtn. RME/A-2507 Dt.
Moulding Machine 12.10.2006 from
Rotoenvior
Equipments
7 |Sand Plant 201.92 42.35 1.50 0.49 246/26 Qtn.SEMMQTN-
072-A Dt. 19.02.2006
from Sree Ayyappa
Engg Works

- 25 -



NELCAST LIMITED 6

00

Sand Mixtures 1 Nos.

27.10

5.68

0.3(

0.0y

33.

15n. Qt. 05.12.2005
from FAME (P) Ltd

Cold Box Core Machines 4
Nos.

132.00

27.68

0.60

0.32

160.6

0 Qtn.No.293 Dt.
27.05.2006 from Suslk
Founders & Enggs

10

Cold Box Core Machines (}
2 Nos.

54.50

11.43

0.50

0.13

66.54

Qtn.CISPL/7.2.2 D
18.10.2006 from
Compax Ind. Systemg

11

Fork Lifts 1 Nos.

7.10

1.49

0.30

0.02

8.9

|  Qth.08.09.2005
from Voltas Ltd

12

Shot blasting machines 2
Nos.

119.10

24.98

0.30

0.29

144.6

7  Qtn.FC/NL/2006-0
Dt. 18.05.2006 from H
Care/Disa

-

13

Dual Track Furnace
1 No

65.67

Already purchased
from
INDUCTOTHERM
(INDIA) PVT. LTD.
vide bill
no.3582/12.09.2006
and installed

14

Dual Track Furnace
1 No

28.26

Already purchased
from
INDUCTOTHERM
(INDIA) PVT. LTD.
vide bill
no.3617/14.09.2006
and installed

15

Dual Track Furnace
1 No

24.07

Already purchased
from
INDUCTOTHERM
(INDIA) PVT. LTD.
vide bill
no.3614/13.09.2006
and installed

16

Transformers
1 No.

22.50

Already purchased
from MADHYA
PRADESH
TRANSFORMERS
vide bill
Nno.225/19.09.2006 ar
installed

17

Shot blasting machines
1 No

18.14

Already purchased
from SREE SAKTHI
EQUIPMENTS CO.
vide bill
n0.345/25.09.2006 ar
installed

18

Shakeout vibrating Screen
Machine
1 No

17.27

Already purchased
from
INTERNATIONAL
COMBUSTION
(INDIA) LTD vide bill
no.215/04.09.2006 arf
installed
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19

Shell Core Shooter Machi

1 No

ne

14.13

Already purchased
from SUSHA
FOUNDERS &
ENGINEERS vide bill
no.012/16.05.2006 ar
installed

20

Rotary Screw Compressor

2 Nos

12.19

Already purchased
from EQUIPMENTS
& SPARES vide bill
no.162/30.06.2006 arj
installed

21

Shell Core Shooter Machi
1 No

ne

10.47

Already purchased
from SUSHA
FOUNDERS &
ENGINEERS vide bill
no.134/28.03.2006 ar
installed

22

EOT Crane
1 No

11.63

Already purchased
from ELMECH
ENGINEERS vide bill
no.030/11.09.2006 ar
installed

23

Casting Cooling Conveyor
1 No

9.44

Already purchased
from TAL
MANUFACTURING
SOLUTIONS LTD
vide bill
no.0971300205/01.02.
2006 and installed

24

Casting Cooling Conveyor
1 No

7.08

Already purchased
from TAL
MANUFACTURING
SOLUTIONS LTD
vide bill
no.0971300195/01.02.
2006 and installed

25

Casting Cooling Conveyor
1 No

6.48

Already purchased
from TAL
MANUFACTURING
SOLUTIONS LTD
vide bill
no.0971300196/01.02.
2006 and installed

26

DG Gen Set

15.00

Already purchased
from Genlite
Engeneering vide bill
no.735 Dt.23.10.2006
and installed

27

Other supporting Equipment

156.05

Purchased and install
from various suppliers

(A)

SUB TOTAL

1,600.3

352.0

4.70

3.6¢

2379.11

Plant & Machinery - Machine Shop
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S.No

Particulars

Basic

Taxes &
Duties

Freight

Insurance

Total
Cost

Remarks

Horizontal Machining Cent
1 Nos

re 99.00

20.76

0.70

0.24

120.7

D Qtn.MT 600029 R(
Dt. 24.11.2006 from
TAL Mfg Solutions

Vertical Machining Centre
Nos.

1 193.60

40.60

0.90

0.47

235.5

7 Qtn.SM/SR/60010
RO Dt. 24.11.2006
from TAL Mfg
Solutions

CNC Lathes 4 Nos

118.00

24.75

0.4(

0.2p

143

.44 chRge Order
No0.CG0024 dt.
05.06.2006 Lokesh
Machine Ltd and
expected date of
supply is 05.01.2006

Radial Drilling Machine
1 No

6.84

Already purchased
from BATLIBOI LTD
vide bill
no.775/25.03.2006 ar]
installed

Radial Drilling Machine
1 No

6.63

Already purchased
from BATLIBOI LTD
vide bill
no.066/29.04.2006 arf
installed

Lathes 6 Nos

9.93

Already purchased
from HASU
INDUSTRIES vide bil
no.013/17.05.2006 arf
installed

Vertical Machining Centre
1 Nos

21.19

Already purchased
from BHARAT FRITZ
WERNER LTD vide

and installed

bill n0.270/03.06.2006

D

Vertical Machining Centre
1 Nos

21.19

Already purchased
from BHARAT FRITZ
WERNER LTD vide

and installed

bill n0.265/03.06.2006

D

Lathes
2 Nos

3.31

Already purchased
from HASU
INDUSTRIES vide bil
no.017/12.06.2006 arj
installed

10

Lathe Machines
1 Nos

1.54

Already purchased
from TECHNO
MACHINE TOOLS
vide hill
no.115/01.07.2006 ar
installed
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11

Foot Mounted Induction
Motors

1 Nos

0.42

Already purchased
from BHARATH
ENGINEERING CO
MADRAS vide bill
no.11883/14.09.2006
and installed

12

Vertical Machining Centre

1 Nos

21.19

Already purchased
from BHARAT FRITZ
WERNER LTD vide

bill n0.514/15.07.2006

and installed

13

CNC Lathe

1 Nos

20.41

Already purchased
from LOKESH
MACHINES LTD vide

bill n0.043/29.09.2006

and installed

14

CNC Lathe

1 Nos

10.47

Already purchased
from LOKESH
MACHINES LTD vide

bill n0.044/29.09.2006

and installed

15

CNC Lathe

1 Nos

20.41

Already purchased
from LOKESH
MACHINES LTD vide

bill n0.047/29.09.2006

and installed

16

CNC Lathe

1 Nos

10.47

Already purchased
from LOKESH
MACHINES LTD vide

bill n0.048/29.09.2006

and installed

D

17

Chip Conveyor

2 Nos

1.23

Already purchased
from MIVEN
MAYFRAN
CONVEYORS P.
LTD. vide bill no.501
Dt.14.08.2006 and
installed

(B)

SUB TOTAL

410.60

86.11

2.00

1.00

654.94

TOTAL (A) + (B)

3034.05

Additional manpower and utility requirement for the proposed expansion

Power: Ponneri: 3000 KVA
Gudur: 4500 KVA

Man power: Ponneri: 60
Gudur: 100
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Il. Working Capital Requirement

The Company is presently enjoying working capitalilfiles with State Bank of India to the tune of
Rs.4000 lakhs (Fund Based), Rs.90 Lakhs (Non —Fwas@d apart from Rs.500 lakhs as stand by line of
credit. The summarized position of utilisation a8htMarch, 2006 and 30 September, 2006 is as under.

(Rs. in lakhs)
Particulars As at 30.09.200 As at 31.03.200
(Audited) (Audited)
CURRENT ASSETS, LOANS &
ADVANCES
a) Inventories
- Raw Materials 810.75 707.00
- Work-In-Progress 778.58 1083.19
- Finished Goods 1119.17 1724.00
- Consumable Stores & 285.28 257.00
Spares 4376.62 3848.00
b) Receivables 44.16 76.60
c) Cash & Bank Balances 722.98 288.00
d) Loans & Advances
TOTAL -A 8137.54 7985.00
CURRENT LIABILITIES &
PROVISIONS
a) Sundry Creditors 2495.88 2508.00
b) Other Current liabilities 1257.01 1628.00
c) Provisions
TOTAL -B 3752.89 4136.00
NET WORKING CAPITAL (A-B) 4384.65 3849.0(
FUNDING PATTERN
A) BANK FINANCE 3481.38 3613.0(
B) INTERNAL SOURCES 903.27 236.0Q

In the envisaged project, an amount of Rs.2500slaktbeing estimated as the additional Margin Money
requirements for future working capital borrowingse growth in the operations necessitates the coynpa
to infuse additional margins in to Current assetsich would enable it to access the required wakin
capital support from the Banks. In addition theumatof industry is such that the working capital
requirement is huge and it requires long term fuodsneeting working capital needs.

(Rs.In Lakhs)

S.No Particulars 2005-0¢  2006-07
A. Total Current Assets 7985 11441
B. Other Current Liabilities other than Bank Borrogs 4136 4358
C. Working Capital Gap (A-B) 3849 7083
D Bank Borrowings 3613 4347
E Internal Accruals 236 236

Additional Working Capital Requirement 250(

Assumptions underlying the projections

1) Raw Material stocks at 1.50 Months, Work-In-Ress and Finished Goods stocks at 1 months holding
assumed.

2) Receivables have been assumed at 1.50 mon#ss sal
3) Creditors 1.75 months purchases.

All the above projections are based on the manageésnestimate and have not been appraised by any
bank. Rs 2500 lakhs from the issue proceeds willubed to fund the incremental working capital
requirement for FYO7. For the subsequent finangedrs the Company plans to fund the incremental
working capital requirment through Bank financinglanternal accruals.
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I1l. Issue Expenses

The expenses for this Issue includes underwriting amanagement fees, selling commission,
distribution expenses, legal fees, fees to advistasionery costs, advertising expenses anddigérs
payable to the Stock Exchanges, among others. Taleeiqienses for this Issue are estimated afeRs.
lakhs, which will be paid by the Company.

S.No. Preliminary and preoperative expenses Amount (Rs. in lakhs)
1. Issue Management [o]
2. Registrars fee [e]
3. Printing of stationery [e]
4. Advertising and marketing expenses [e]
5. Underwriting, brokerage and selling commission o] |
6. Other expenses [e]
TOTAL [*]

Raw Materials

Ferro alloys, steel scrap, carbon additives, sgmad and inoculants constitute the major raw rnahtesed

by the Company for the manufacture of castings. feother details on the raw materials and the
manufacturing process, please refer to the seoficiBusiness Overview” on page ne}fof this DHRP.

Utilities and Manpower

For details on the requirement of utilities and p@mer please refer to the section on “Business et
on page nod] of this DRHP.

Government Approvals/Licensing Arrangements for theProject

For details of licences/ approvals/ permissionsioled/ applied for the proposed expansion plandlkin
refer to the section titled ‘Licences and Approvals’page nod] of this DHRP.

Schedule of Implementation for expansion of produdbn facilities at both the units

Activity Expected Commencemer | Expected Completion
Acquisition of Land February, 2007 March, 2007
Development of Land March, 2007 May, 2007
Civil Works July, 2006 Jan, 2008
Orders Placements for Plant and Machingry Juneg 20( April, 2007
Delivery of Plant and Machinery July, 2006 MarcB0g
Erection of Plant and Machinery August, 2006 Jupeg2
Trial Runs November, 2006 August, 2008
Commercial Production
72,000 MT to 1,02,000 MT Expected to commence in bdieg 2006
1,02,000 MT to 1,20,000 MT Expected to commence pt&eber 2007.
1,20,000 MT to 1,50,000 MT Expected to commence pte&Seber 2008.

Deployment of funds by Nelcast Limited for the prosed Project

The Statutory Auditors, M/s. J.B.Reddy & Co., ChaateAccountants have issued a certificate dated 8
December, 2006 for the deployment of funds in tmeppsed Project, the extracts from which are
reproduced below:

“We have examined the books of accounts and readrbelcast Limited having its registered office34t
Industrial Estate, Gudur 524 101 and on the bassuof examination and information and explanations
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furnished to us, we certify that a sum of Rs.962a%hs (Rupees nine crores and sixty two lakh danety
one thousand only) has been spent on its new pfejeansion) till 30 November, 2006 as per theitieta
given below:

Particulars Gudur Ponneri Total Amount
(Rs. In Lakhs)
Building 58.13 49.43 107.56
Plant and Machinery 255.74 573.61 829.35
Issue expenses 26.00
TOTAL 962.91

The above amount has been spent by the Company imti¢imal accruals of the Company.”

Yours faithfully,
J.B.Reddy & Co.,
Chartered Accountants
Sd/-

A.V.Reddy

(Partner)

Membership No: 23983.

Place: Hyderabad.
Date: 8 December, 2006

Year Wise Break Up of Utilisation of Issue Proceeds

The Company plans to utilise the entire Issue Prxas follows

(Rs. in lakhs)
S.Na Particulars Year Wise Deployment Of Funds Total
2006-0] 2007-0 2008-0¢
1 |Land 190.24 - --| 190.24
2 |Buildings 200 501.96 -| 701.9¢
3 [Plant & Machinery 1200.34  3622.00 431 5253.34
5 |IPO Expenses [e] [o]
6 |Working Capital requirement 2500 2500.00
Total [e] [e] [] [e]

Deployment of funds pending utilisation

Pending any use as described above, the procedhis tdsue will be kept in fixed deposits with 8daled
Commercial Banks. These investments would be awsdrby Board of Directors of the Company or a
duly authorised committee thereof.

Monitoring of utilisation of funds

The utilisation of issue proceeds will be monitoisdour Audit Committee appointed by the Board of
Directors, and no independent monitoring agencydeas appointed for the purposes. We will disctbse
utilization of the proceeds of the Issue under pas®e head in the balance sheet clearly specifyiag
purpose for which such proceeds have been utiliedpart of the issue proceeds will be paid by sis a
consideration to our Promoters, Directors and Kegnfjerial Personnel except in the normal course of
business.
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BASIS FOR ISSUE PRICE

The Price Band for the Issue Price will be decidgdi® in consultation with the BRLM. The Issue Price
will be determined by our Company in consultatioithwhe BRLM on the basis of assessment of market
demand for the offered Equity Shares by the Bookdihg Process. The face value of the Equity Shares is
Rs. 10/- and the Issue Price «f fimes the face value at the lower end of thed?Band andd] times the
face value at the higher end of the Price Band.

Qualitative Factors

¢ The present combined manufacturing capacity of T2N)T p a at both our plants in Gudur
and Ponneri is poised to reach 1,02,000 MT p a éetid of the current financial year.

e TS 16949 Quality certification from Underwriter Labtories Inc., has been awarded to
both the manufacturing units at Gudur and Ponneri.

« State-of-the-art CNC machines and the Kunkel Wagngomatic Moulding line, imported
from Germany, are installed at the unit in Ponneri.

e The promoter of the Company and management teanelisqualified, well versed and
have wide experience in this area of business

e The Company manufactures a wide range of produdesicg to the requirements of
Automobile, HCVs and farm equipment in particukand autocomponent industries.

e The Company has a reputed client base, Tafe, Asholahegy TATA Cummins, Tata
Motors, Mahindra &Mahindra to name a few.

« The Company has maintained harmonious labour rakttips with its staff and workers.

Quantitative Factors

1. Restated Earnings Per Equity Share

Year Ended Earnings Per Share (Rs.) Weight
31.03.2004 2.15 1
31.03.2005 3.80 2
31.03.2006 5.32 3
Weighted Average 4.29

e The earnings per share have been computed on tiseobéise adjusted profits / losses for the
respective years as per the statement of profddaases as restated.

» EPS calculations have been done in accordance witbukiting Standard 20-“Earnings per
Share” issued by the Institute of Chartered Accanist of India.

2. Price / Earning (P/E) ratio in relation to theuls®rice of Rsq]
a. Based on the year ended 31 March, 2006 EPS]Rs.[

c. Based on weighted average EPS: ®BE. [
d. Industry P/E

Highest 37.00
Lowest 3.50
Industry Composite 23.70

(Source: Capital Market Vol.XXI/20, Dec 04 —-17, 20B6gment: Castings & forgings)

3. Return on Networth

Year Ended RoNW % Weight
31.03.2004 13.61 1
31.03.2005 22.83 2
31.03.2006 27.02 3
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| Weighted Average]

23.39

The Return on Net Worth has been computed on this lbdghe adjusted profits / losses for the
respective years as per the statement of profitdasses as restated.

4. Minimum Return on Increased Net Worth requiedhiintain Pre-Issue EP8][

5. Net Asset Value per Share (NAV) after Issue andomparison with the Issue price.

Adjusted NAV (Rs.)
As of 31 March, 2006 19.68
After the Issue [e]
6. Comparison with Industry Peers.
Company Year EPS (Rs.) P/E RoONW% Book Value
ended (Rs.)

Amtek Auto Limited 31.03.2006 13.3( 23.40 20,30 108.
Rico Auto Industries Limited 31.03.2006 2.70 2430 1.79 18.00
Ennore Foundries Limited 31.03.2006 7.30 16.20 24.10 48.50
Bharat Forge Limited 31.03.2006 8.80 37/00 26.10 4B2,
ISSUER COMPANY
Nelcast Limited 31.03.2006 5.32 - 27.02 19/68

(Source: Capital Market Vol.XX1/20, Dec 04 -17, 20@&gment: Castings & forgings, Auto

Ancillaries)

The BRLM believes that the issue price @f [is justified in view of the above qualitative and
guantitative parameters. The investors may also waméruse the risk factors and the financialdhef t
company including important profitability and returatios, as set out in the Auditors Report in this
DRHP to have a more informed view about the investrnproposition.
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STATEMENT OF POSSIBLE TAX BENEFITS AVAILABLE TO THE CO MPANY AND ITS
SHAREHOLDERS

Nelcast Limited
Chennai

Dear Sirs,

| hereby report that the enclosed statement stiatepossible tax benefits available to the Company to

the shareholders of the Company under the current.@es presently in force in India. Several of thes
benefits are dependent on the Company or its shlaeis fulfilling the conditions prescribed undéet
relevant provisions of the statue. Hence, thatatf the Company or its shareholders to derive tix
benefits is dependent upon fulfilling such condispwhich based on business imperatives the Company
faces in the future, the Company may or may nobsado fulfill.

The benefits discussed in the enclosed statememadrexhaustive. This statement is only intended to
provide general information to the investors anchéither designed nor intended to be a substitute f
professional tax advice. In view of the individualture of the tax consequences and the changirgwa
and the fact that the Company will not distinguisiiween the shares offered for subscription andlilaee
offered for sale by the Selling shareholders, éaebstor is advised to consult his or her own tansultant
with respect to the specific tax implications argsbut of their participation in the issue.

| do not express any opinion or provide any assig@s to whether:

i) the Company or its shareholders will continuelbain these benefits in future; or
i) the conditions prescribed for availing the bitsehave been / would be met with.

The contents of the enclosed statement are basigdoomation, explanations and representations obthi
from the Company and on the basis of our understgnaf the business activities and operations ef th
Company.

ForJ.B.Reddy and Co.,
CHARTERED ACCOUNTANTS

A.V.REDDY
Partner
Membership N0.23983

Place: Hyderabad
Date: 2 December, 2006
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STATEMENT OF TAX BENEFITS

Statement of Possible Tax Benefits available tabmpany and its Shareholders.

TAX BENEFIT TO THE COMPANY:

There is no additional benefit arising to the conypander the Income tax act, 1961, by proposedalniti
Public Offer of equity shares to the public anditn§ons of India.

TAX BENEFITS TO THE SHAREHOLDERS OF THE COMPANY

I. UNDER THE INCOME TAX ACT

(A) Residents

1.

In accordance with section 10(34), dividend meodeclared, distributed or paid by the
Company(referred to in section 115-0) on or aftprilAl, 2003 will be exempt from tax.

Shares of the Company held as capital asseteriod of more than twelve months preceding the
date of transfer will be treated as a long ternitabpsset.

In accordance with Section 10(38), any income rgigrom the transfer of a long term capital
asset being an equity share in a company is natdable in the total income if the transaction is
chargeable to securities transaction tax.

In accordance with section 112, the tax on edgains on transfer to listed shares where the
transaction is not chargeable to securities trammsatax, held as long term capital asset will be
lower of :

(a) 20 percent (plus applicable surcharge and Emuca&ess) of the capital gains as

computed after indexation of the cost.

or
(b) 10 percent (plus applicable surcharge and Educaiess) of the capital gains as
computed without indexation.

in accordance with section 111A capital gainsireg from the transfer of a short term asset being
an equity share in a company and such transacichargeable to securities transaction tax, the
tax payable on the total income shall be at the oat10 percent (plus applicable surcharge and
Education Cess).

in accordance with section 54EC, long term chpg@@ns arising on transfer of the shares of the
company on which securities transaction tax ispagtable shall be exempt from tax if the gains
are invested within six months fro the date of ¢$fanin the purchase of a long term specified
asset.

If only a part of the capital gain is so investdte exemption would be limited to the amount of
the capital gain so invested.

If the specified asset is transferred or conveiéal money at any time within a period of three
years from the date of acquisition, the amountagital gains on which tax was not charged earlier
shall be deemed to be income chargeable undereth@ Capital Gains’ of the year in which the
specified asset is transferred.

Under section 54F of the Act, where in the aafsan individual or HUF capital gain arise from
transfer of long term assets (other than a resalémuse and those exempt u/s 10(38) of the act)
then such capital gain, subject to the conditiard ta the extent specified therein, will be exempt
if the net sales consideration from such trans$eutilized for purchase of residential house
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property within a period of one year before or tyear after the date of the transfer or for
construction of residential house property withipesiod of three years after the date of transfer.

(B)Non Residents

1.

2.

3.

4.

5.

6.

in accordance with section 10(34) , dividentbine declared distributed or paid by the company
(referred to in section 115-O ) on or after Apri2D03 will be exempt from tax.

In accordance with section 48, capital gainsiragiout of transfer of capital assets being shiares
the company and such transaction is not chargealslecurities transaction tax shall be computed
by converting the cost of acquisition, expenditimeconnection with such transfer and the full
value of the consideration received or accruin@ assult of the transfer into the same foreign
currency as was initially utilized in the purchaxdfethe shares and the capital gains computed in
such foreign currency shall be reconverted intadndurrency such that the aforesaid manner of
computation of capital gains shall be applicablegspect of capital gains accruing, arising from
every reinvestment thereafter and the sale of shardebentures of an Indian company including
the company.

In accordance with section 112 , the tax ontahgiains on transfer of listed shares where the
transaction is not chargeable to securities trdigatax, held as long term capital assets wilabe
the rate of 20% (plus applicable surcharge and Bduc&ess)

A non resident will not be eligible for adoptingetindexed cost of acquisition and the indexed cost
of improvement for the purpose of computation afgderm capital gain on sale of shares

In accordance with section 111A capital gainsirag from the transfer of a short term asset being
an equity share in a company and such transaichadrgeable to securities transaction tax, the
tax payable on the total income shall be at the o&t10 percent (plus applicable surcharge and
Education Cess).

In accordance with section 54EC, long term chpaas arising on transfer to of the shares of the
company and on which securities transaction tamoispayable, the tax payable on the capital
gains shall be exempt from tax if the gains aredted within six months from the date of transfer
in the purchase of a long term specified asset.

If only a part of the capital gain is so investtte exemption would be limited to the amount of
capital gain so invested.

If the specified asset is transferred or conveméal money at any time within a period of three
years from the date of acquisition the mount ofitahgains on which tax was not charged earlier
shall be deemed to be the income chargeable urdetl Capital Gains’ of the year in which the
specified asset is transferred.

Under section 54F of the Act, where in the aafsan individual or HUF capital gain arise from
transfer of long term assets (other than a reseldmbuse and those exempt u/s 10(38) then such
capital gain, subject to the conditions and todkint specified therein, will be exempt if the net
sales consideration from such transfer is utilifmdpurchase of residential house property within
a period of one year before or two year afterdate of transfer or for construction of residential
house property within a period of three years afterdate of transfer.

C) Non Resident Indians

Further, a non resident Indian has the optionda@bverned by the provisions of chapter XIl A oéth
income ax act, according to which:

1.

In accordance with section 115E, income from @i capital gains on transfer of shares of the
company acquired out of convertible foreign excleaagd on which securities transaction tax is
not payable , shall be taxed at the rate of 10 [4s(@pplicable surcharge and Education Cess).
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2.

D) Forei

1.

In accordance with section 115F, subject tocth@litions and to the extent specified thereinglon
term capital gains arising from the transfer ofrekaof the company acquired out of convertible
foreign exchange and on which securities transadiéx is not payable, shall be exempt from
capital gains tax if the net consideration is ingdswithin six months from the date of transfer in
any specified asset.

in accordance with section 115G, it is not nsagsfor a non resident Indian to file a return of
income under section 139(1) , if his total inconomsists only of investment income earned on
shares of the company acquired out of converfillleign exchange or long term capital gains
earned on transfer of shares of the company aatjoine of convertible foreign exchange and the
tax has been deducted at source from such incowher tine provisions of chapter XVII-B of the
income tax act.

In accordance with section 115 | where a norfdees Indian opts not to be governed by the
provisions of Chapter XII-A of any assessment yedris total income for that assessment
year(including income arising from the investmenttie company ) will be computed and tax will
be charged according to the normal provisions efiticome tax act.

gn Institutional Investors

In accordance with section 10(34), dividend meadeclared, distributed or paid by the company
(referred to in section 115-O ) on or after AprilZD03 will be exempt from tax in the hands of
foreign institutional investors(FlIs).

In accordance with section 115AD, Flis will exed at 10% (plus applicable surcharge and
Education Cess) on long — term capital gains, ilisges transaction tax is not payable on the
transfer of the shares and at 10%(plus applicalnleharge and Education Cess) on short term
capital gains arising on the sale of the shareshefcompany which is subject to securities
transaction tax. Short term capital gains on tlamgfer of shares/debentures other than those
mentioned above would be taxable @30% (plus agpécsurcharge and Education Cess)

E)Persons Carrying On Business Or Profession In ShaseAnd Securities

In accordance with section 88E where the total ire@mludes income chargeable under the head “profit
and gains of business or profession “ arising ftawable securities transaction, an amount equ#tdo
securities transaction tax paid will be availabfed®duction from the amount of income tax on which
income arising from the transaction s subject hkepapplicable conditions.

F)Mutual Funds

In accordance with section 10(23D), any income of :
0] A mutual fund registered under the Securitiesd/AExchange Board Of India Act, 1992 or
regulations made thereunder;
(ii) such other mutual fund set up by a public se&ank or a public financial institution or

authorized by the Reserve Bank Of India subjectstch conditions as the Central
Government may be notification in the official giizespecify in this behalf will be exempt
form income tax.

G) Venture Capital Companies / Funds

As per the provisions of section 10(23FB) of the, Amcome of

Venture capital company which has been granted rdficate of registration under the
Securities and Exchange Board of India Act, 1992ratdied as such in the Official Gazette;
and

Venture Capital Fund, operating under a registérest deed or a venture capital scheme
made by Unit Trust of India, which has been grargeckrtificate of registration under the
Securities and Exchange Board of India act, 1992remified as such in the Official Gazette
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set up for raising funds for investment in a Veat@apital Undertaking is exempt from
income tax.

H)Infrastructure Capital Companies/Funds or Co-operdive Bank

As per the provisions of Section 10(23G) of the,Astome by way of dividends, interest or long term
capital gains of

. Infrastructure Capital Company;
. Infrastructure Capital Fund; and
. Co-operative Bank

From investment made in share or long term finan@y enterprise or undertaking specified theskiall
be exempt from tax. However, such income earnedrbynfrastructure Capital Company shall not be
exempt for the purpose of computing tax on booKiysra/s 115JB of the Act.

[I. UNDER THE WEALTH TAX ACT, 1957

Shares in a company held by a shareholder wilbedreated as an “Asset” within the meaning of iBact
2(ea) of Wealth-Tax Act, 1957; wealth tax is notiddée on shares held in a company.

Notes

a) All the above benefits are as per the currentae and will be available only to the sole
ffirst named holder in case the shares are hejdibiholders.

b) In respect of non-residents, taxability of cabijains mentioned above shall be further
subject to any benefit available under the Doublgalian Avoidance Agreement, if any
between India and the Company in which the nordeggihas fiscal domicile.

C) In view of the individual nature of tax consenoe, each investor is advised to consult
his/her own tax adviser with respect to specificdansequences of his/her participation in
the scheme.
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SECTION IV — ABOUT US
INDUSTRY OVERVIEW
Introduction

A casting is a metal part formed by pouring moheetal into a sand mould or metal die. The mouldier d
consists of two halves that, when mated togettoem fa cavity into which the molten metal is pour€de
mould or die forms the external surface of theingstf an internal cavity is required in the cagti a core

is placed inside the mould cavity. After the metlidifies, the mould is broken, the cores remoard the
part is readied for finishing operations. The sanithén remolded and used again. When a metal deei,
the two halves of the die are separated and thdifsed casting is removed. The die is then reused.
Virtually any metal that can be melted can be cast.

The most common method for small-medium-sized ogstisthe green sand moulding, which accounts for
approximately 60 per cent of castings produced.eOthethods include die-casting, shell moulding,
permanent moulding, investment casting etc.

Sometimes these castings are used as produceddstily rafter machining and used as components of
assembled products. Automobiles, other transportagiquipment and Tractors use a major part of all
castings produced. Engine blocks and heads, brakesdand suspension components are just a few of the
cast parts used in motor vehicles. In additiorh® many iron castings used in autos, usage of Aumi
castings such as pistons and cylinder heads inrmetticles continues to grow at a rapid rate. Usaige
Aluminium has helped to reduce overall vehicle wgighus improving gas mileage. Castings are afso a
essential component of construction equipment. Elierge contains a number of castings from bathtubs,
pipes, sinks and fixtures, air conditioners anatptitome appliances, furniture etc.

Types of Cast Irons

Depending on the desired properties of the prodiastings can be formed from many types of metads a
metal alloys. Iron and steel (ferrous) castings @ategorised according to the type of iron or stesl
follows:

Grey and Ductile Iron

Grey and Ductile iron generally make up approxityatever 75% of all castings by weight. Grey iron
contains a higher percentage of carbon in the fofrilake graphite and has a lower ductility thahest
types of iron. It is used extensively in the audtactor, agricultural, heavy equipment, engine, puand
power transmission equipment industries.

Spheroidal Graphite Iron (SG Iron) or also known cagtile cast iron is a mid twentieth century
development, but its usage has rapidly grown. Q#ye€ontrolled amounts of Magnesium or Cerium are
added to molten iron to slow down the growth of @hite precipitates. This allows the Carbon to separa
into spheroidal particles. Further heat treatmet annealing cause the carbon to precipitate imtiér
small graphite particles, which gives the castimy®n greater ductility. With the micro structural
transformation, the metal acquires superior diigtitlongation characteristics, and machinability.

The raw materials used for SG iron must be of higitypy The sands and moulding equipment used for SG
iron castings must provide rigid moulds of high signand good heat transfer attributes. The formatib
graphite during solidification causes an attendaotease in volume, which can counteract the loss i
volume due to the liquid-to-solid phase changéerhetallic constituent.

The casting yield of SG iron castings (the raticthed weight of usable castings to the weight of ineta
poured) is not as high as grey iron. Most SG irastings are used as cast, but a few are heatdrdddat
treatment varies according to the desired propehading at sub critical, 705C for no more thahodirs
improves fracture resistance. Heating castings el®80 C followed by fast cooling (oil quench or air
guench) significantly reduces fatigue strength ahdve-room-temperature fracture resistance. Fngti

by heating to 900 C and slow cooling also reduegigide strength and above-room-temperature fracture
resistance. Some castings are also given hardéeiaignents.
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In the past 40 years or so the use of ductile (8®)has grown rapidly, mainly through conversidmsn
grey and malleable iron castings and steel castioggings and fabrications but also through its isnew
components. SG Iron, is presently mainly used imeBa Engineering, Automobile, Earthmoving,
Railways, Mining Equipment, Switchgear, Machine To®lewer Transmission, Textile Machinery & most
Heavy Equipment Applications.

Advantages of S G Iron castings

The advantages of ductile iron are its versatilagst efficiency and the best combination of overall
properties viz. high ductility and high tensileestgth, excellent machinability, internal soundnesy]
close grain structure.

Other types of Iron Castings

Malleable iron form a small percentage of all gagdi Malleable iron contains small amounts of carbo
silicon, manganese, phosphorus, sulphur and mitglsao increase strength and endurance. Malleable
iron has excellent machinability and a high resiséato atmospheric corrosion.

Steel castings make up a sizeable portion of alirigs. They are more expensive to produce compgared
grey & ductile iron castings. The investment cagtimethod produces high-precision castings, ussafigll
in size. Examples of steel investment castings ré&mge machine tools and dies to golf club heads.

The Global Foundry Scenario

In the developed world the production of castings become expensive due to rising labour costs and
difficult, due to shortage of skilled labour anciieasingly stricter environmental norms. The numdfer
foundries in the USA has declined by about oneadtbiver the last 20 years. Over 8,000 foundrieshav
shut down in Europe due to non-availability of sdllmanpower and difficulties in compliance with
environmental norms. Both USA and EU have a costdliantage against developing countries. As a
result many foreign automotive manufacturers amedt thier | suppliers have started tapping the depialp
countries. According to the American Foundry Sqogi&tS imports are forecast to rise 5% per yeatHer
next 7 years to reach 3.0 million tons. A simgauation exists in EU as well.

China continues to be the leader, in foundriesnealeead of developed countries like US, Russjzanla
and Germany, while India was ranked sixth in thedpction of castings. The details of productionted t
top ten countries along with their CAGRs during @@2t are as follows:

(in Million tons)

Country 2000 2001 2002 2003 2004 CAGR(%)
China 10.955 14.888 16.261 18.145 22420 19.61
USA 13.129 11.871 11.811 12.069 12.314  -1.59
Russia 6.200 6.200 6.200 6.200 6.300 0.40
Japan 6.276 5.841 5.751 6.111 6.386 0.44
Germany 4542 4.643 4,595 4,722 4,984 2.35
India 3.120 3.155 3.509 4.038 4.623 10.33
France 2.665 2.527 3.018 2.484 2.466 -1.92
Italy 2.425 2.393 2.440 2.441 2.441 0.16
Mexico 1.761 1.880 2.030 1.822 2.185 5.54
Brazil 1.810 1.760 2.030 2.249 2.830 11.82

Source Indian Foundry Directory, 2005, The Institofelndian Foundry, 39 Census of World Casting
Production 2004, thewfo.com

According to the 39 Census of world casting production—2004, the dldbanage appears to have
increased by 8.4%, with nine of the top 10 prodsigevealing increased production. The total casting
production was 79.75 million metric tons of whiatdia’s contribution was only 4.6 million metric ®n
India is ranked fourth in the year 2004 in the eitbn of grey iron.
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Growth In World Casting Production (Metric Tons)

INDIA USA CHINA OTHER COUNTRIES
TYPE OF
CASTING 2003 2004 Grth% 2003 2004 Grth(%) 2003 2004 Grth(%) 2003 2004 Grth(%)
Grey Iron 2840008180000 12 4329063 4255603 -1.71080000@1267366  4.33220632621732258  -1.5
Ductile
Iron 363000 442000 21.8 38283004014292  4.86 36300005603410 54.36 7771717 8646722 11.26
Malleable
Iron 39000 40000 2.56 105233 163293 55.2 400000 570620 42.66 396446 348991 -12
Steel 465000581000 25 949817 1030561 8.5 17700002727897 54.12 20357432255332 10.78
Copper-
Base 276690 285763  3.28 156966 327636 108.7 707909 625884 -11.6
Aluminum 331000 380000 14.8 1952251 1964054 0.6 12490001699099 36.03 5808147 6314611  8.72
Magnesium 73482 79832  8.64 61770 54374 -12
Zinc 344728 326586 -5.26 140000 224424  60.3 418663 356831 -14.8
Other Non-ferrous 209999194137 -7.55 37437 52891 41.28
TOTAL 40380004623000 14.5120695632314121  2.021814596@2420452 23.553930109A40387894 2.76

Source: 38 and 39" Census Of World Casting production, thewfo.com

The above table shows that while the world castirgglpction has only grown by 2.76% the growth in
India and China have been at 14.5% and 23.55%ctepky. The US, which is the second largest produce
of castings, has grown at only 2.02%

The Indian Foundry Scenario

The foundry sector in India was given the requibedst with the establishment of the jute industry i
Bengal and the cotton industry in Mumbai in the 128" century. The watershed in the foundry industry
came with the shift of governmental policy towadksegulation and open economy since 1990-91 with
import of equipment and assimilation of latest temlbgy becoming easy, leading to the emergence of
several large scale players. However, the recemsioperiod of 2001-02 led to consolidation with the
weaker foundries being taken over by more agilgg The entry of multinational units in the niast
particularly in automotive sector, helped the shidt medium and large scale units, with foundry
professionals and skilled labour involved at aliels in moulding, methoding, melting, production.éthe
contribution of the Indian foundry industry towartte indigenisation effort in engineering industria
India has been commendable.

There are over 4500 foundries in India out of whisler 80% are small and medium enterprises (SMES).
There are only 10 foundries in the country with alescof production comparable to world players.
Presently the estimated built up capacity in Iridiaround 7 million metric tons annually, but therent
production level is around 4.6 million metric tohsdia, at its current levels of production, ocasgpihe 6th
place under the category of 'largest producecastings'.

In terms of demographic distribution most of theurfdries are situated in Kolhapur, Belgaum, Pune,
Greater Mumbai, Ahmedabad, Baroda, Rajkot, AgratalBa Ludhiana, Jalandhar, Howrah, Kolkata,
Coimbatore, Chennai, Bangalore. These cities hootte BMEs and large foundries. Most of them are
located near the consuming centres Over 400 foesdhithe country have acquired quality certificatof
ISO 90001.

The trend in the production of the Indian foundry industry is given below: (in million metric tons)

Type of Castings 1999-2000 2000-01 2001-02 2002-03 2003-04 CAGR(%)
Grey Iron 2.4 2.3 2.3 2.47 2.84 4.30
S.G. iron 0.235 0.25 0.285 0.316 0.363 11.48
Malleable 0.05 0.04 0.03 0.039 0.039 -6.02
Steel 0.31 0.32 0.31 0.388 0.465 10.67
Non Ferrous 0.22 0.21 0.23 0.296 0.331 10.75
Total 3.215 3.12 3.155 3.509 4.038 5.86

Source: Indian Foundry Directory, 2005, The Insttof Indian Foundrymen
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While Grey iron castings production increased fiddh million tonnes in FY 2000 to 2.84 million metri
tons in FY 04 recording a CAGR of only 4.3%, thghest growth rate was witnessed in ductile iron
castings which grew at a CAGR of 11.48%. Likewise gnoduction of non-ferrous castings grew at a
CAGR of 10.75%. These trends seen in both ductde iand non-ferrous castings are in line with
happenings elsewhere in the world. During, 2003r@4a produced 4.03 million tons of castings acewgd

to The Institute of Indian Foundrymen. The turnoviefoandries in the country reached an all time hagh
Rs 15,000 crs ($3.5 hillion). Exports touched R92,6rs ($0.46 billion)

Exports of Castings: (Rs. In Crores)

Year Sanitary Industrial Total

1998-99 275.02 427.24 702.26
1999-00 341.93 532.08 874.01
2000-01 430.95 812.66 1243.61
2001-02 523.33 879.45 1402.78
2002-03 572.70 976.16 1548.85
2003-04 719.00 1289.50 2008.50
2004-05 1242.62 1383.14 2625.76
CAGR(%) 28.58 21.63 24.58

Source: Indian Foundry Directory, 2005, The Insttof Indian Foundrymen

Exports have more than doubled from Rs 700 crs 8843 to Rs2000 crs in 2003-04. The major increase
on the export front has been in industrial casti@eerall exports have grown at a CAGR of 24.586trfr
1998-99 to 2004-05.

The rate of growth of the Foundry Industry since 3204, has been even better and the present level of
production is over 5 million tons annually.

Assimilation of modern technology like simulatiooftsvare, 3-D modeling of drawings, use of computers
in solidification simulation, has brought the Inttysat par with the best in the world. Better ursiending

of the drawings, modern equipment, lower labor £adt., has also made the Indian casting industry
globally competitive. The global opportunity for ex{s has also been well exploited by the Indiamévy
industry due to its inherent advantages of qudligxjbility volume and cost competetiveness.
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Typical Foundry operation

The following diagram depicts the basic operatiat thkes place in a foundry:

Mould Sand Preparation Charging

' '

Moulding Melting

'

Pollution Control

Pouring

'

Knockout

'

Finishing Operation

'

Dispatch

Source: www.indianfoundry.com

Technological Transition

To meet the exacting demands of its global and dtiecnelfentele, the Indian foundry industry has coae
long way and taken bold decisions to modernizeirfrastructure facilities in terms of melting, muid,
tool development, quality systems, core making &tene of the major steps taken are listed below:

Transition from Cupola to Duplexin / Induction-melji leading to improved metallurgy
From Jolt Squeeze process to high pressure mofdinigetter dimensional control and higher
productivity

Pattern and Die development with CAD/CAM process @NC Machines.

Sustained effort towards yield and productivity noyement

Increased awareness on quality systems and exptsugéobal manufacturing practices-
acquired TS/QS certifications

Automation undertaken to eliminate hazardous omeraiand secure precision

Core making towards Hot Box, Cold Box and shell

Commitment to pollution control-ISO 14000

Strong domestic demand from the Indian automobik teactor sectors and the global trend towards off
shoring casting activities have driven Indian foues towards capacity addition and product value
addition. The key factors contributing to the growathfoundry industry could be broadly classified as

follows:
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l. Growth of end user markets.

Il. Increasing export opportunities.

Il. Technological shift towards castings.
I. Growth Of End User Markets

The dominant end user is the Automobile industrilpfeed by Tractors and Farm Equipment, Pipes and
Fittings, Construction and Mining, Rail Road, Imar Combustion Engine etc.

Automobiles
Source: www.ibef.org

The Indian auto industry, worth US$ 34 billion in0B) has grown at a CAGR of 14 per cent over the las
five years with total sales of vehicles reachinguaid 9.7 million vehicles in FY 06. That numbelikely

to see a significant boost, given that the firdf b FY 07 has already witnessed a staggeringvijtaate

of 17.12 per cent. Domestic sales during the Apeptember 2006 stood at an impressive 4.86 million
vehicles, including cars, two-wheelers and comnaéngthicles. According to industry experts, thisntl

will continue, clocking an annual growth rate of @€ cent. In addition, the Government’'s announcgme
to cut excise duty on small cars will soon seedrelherging as the world's largest manufacturingfbub
small or compact cars.

India is on every major global Automobile playem&dmap, and it isn’t hard to see why:
* Indiais the second largest two-wheeler markehéwvorld
» Fourth largest commercial vehicle market in theldior
e 11th largest passenger car market in the world

» Expected to be the seventh largest by 2016

Automobile Production Trends

Category Units Produced (nos)

Period 2004-05 2005-06
M&HCVs 214,807 219,297
LCVs 138,896 171,781
Total CVs 353,703 391,078
Passenger Cars 960,487 1,045,881
Utility Vehicles 182,018 196,371
MPVs 67,371 66,661
Total Passenger vehicles 1,209,876 1,308,913
Scooters 987,498 1,020,013
Motorcycles 5,193,894 6,201,214
Mopeds 348,437 379,574
Total Two Wheelers 6,529,829 7,600,801
Three Wheelers 374,445 434,424
Grand Total 8,467,853 9,735,216

Source: Society of Indian Automobile Manufactur&i\\M)
The production and domestic sales of the automoinilexdia have been growing strongly. A positiverid

in the domestic market is that growth is consistembss all key segments with sales growing at GRAf
14.2 % over the whole spectrum of vehicles.
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GROWTH IN AUTOMOBILE SALES
Total automobile D
E Three wheeler: ‘ ‘ 0
g Two wheeler D
o | |
) Passenger vehicl ‘ ‘ 0
Commercial vehicle : : )23 -9
0 5 10 i5 20 25
CAGR (%)
Sourcewww.ibef.org

Given below are a few examples of castings usezbbymercial vehicles and tractors:

Engine Blocks and Heads Flywheels
Flywheel Housing
Differential Carriers
Wheel Hubs

Brake Drums

Shackles

Brackets

Transmission Case
Centre Housing

Clutch Housing

Axle Housing

Hydraulic and Lift Cover

Factors driving the growth in the passenger car / ulity vehicle segment

Car penetration in India is 7 per 1000 persons.grbwith in this segment is being driven by lower
excise duties, rising disposable incomes, easyadititly of finance along with lower interest rates
and ongoing improvement in urban and rural infratrre.

According a study done by ACMA, passenger vehictelpction grew at 17% CAGR between FY
2000 and FY 2005 while that for multi-utility veles grew at 9% CAGR in the same period
resulting in an overall compounded growth of 15%r Ehe period 2005 to 2014 ACMA has
projected a CAGR of 10% for passenger cars betwe#¥ CAGR for multi-utility vehicles and
an overall compounded growth of 9%.

India’s car production capacity is in for boost. Mdoauto majors have announced massive
investment plans, which will push the country’s panduction past the 2 million annual rate by
FY 2008, up 70 per cent from 1.4 million units ndaven at 2 million, India, which stand at No.11

among global car producing nations, will move oy steps ahead, past UK (1.6 million) and

Canada (1.35 million).
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Factors driving the growth in commercial vehicles sgment

The CAGR recorded by the total commercial segmenndu=Y 2001- 2006 was 20.8%. The M&HCV
(including buses) segment accounts for 56% ofdted tommercial vehicle market.

» The steady growth in the economy and beneficialcpathanges by Government have combined
to stimulate the growth of the Indian auto industyart from the pull of a vibrant economy
imposing Euro norms for vehicles and the restriction maximum age of vehicles have been
stimulating demand for vehicles. Currently there aearly a million commercial vehicles on
Indian roads which are over 10 years old which gmean opportunity for early replacement. The
enforcement of loading norms / emission regulatiwosld noticeably boost the HCV sector.

* The ongoing focus on infrastructure would continmel avill result in a vastly improved road
network spanning the length and breadth of Indéhthis would result in faster and increased road
movement of passenger and freight, adding to thevtdprof light and heavy commercial vehicles.

e The unprecedented growth in freight traffic duehe growing economy compel a rapid increase
in the vehicle fleet.

Factors driving the growth in the tractor segment

According to data sourced from ACMA, the productafriractors increased from 166,889 units in FY 200
to 296,080 units FY 2006, which is a CAGR of 21%e Tinowth has been driven by:

» Better availability of credit and focus on retadédtor financing by the banking sector and the good
monsoons. Easier availability and reduction in iegérates on tractor loans is one of the key
factors driving the tractor demand in the South®tates. Several irrigation projects initiated by
Government and greater thrust on agricultural tredve also enabled the average farmer to
commit resources on farm automation.

* Increase in the area under irrigation under ther&Hhdirman Project and micro irrigation schemes
is also stimulating tractor sales growth.

» The Tractor has evolved into a multifunctional vehiand its usage is no longer confined to
farming. Accordingly the demand for and usage attors has now a wider base and broader
platform of usage.

The Auto Component Sector
Source: www. ibef.org

The Indian automotive component industry has witegéss CAGR of 20 per cent in the last five years
(between 2000-2005), according to a McKinsey-ACMAart on the Status of the Indian Auto industry. In
2005, the auto components industry was worth ov@$ WO billion, which is expected to nearly doulvie i
four years, to 18.7 billion in 2009, and reach UiBbillion by 2014.

Global auto majors source critical components findia, with engine parts making up nearly a thifclb
exports:

» Engine parts (31 per cent)

» Drive transmission and steering parts (19 per cent)
» Body and chassis (12 per cent)

» Suspension and braking parts (12 per cent)

» Equipment (10 per cent)

» Electrical parts (9 per cent)

e Others (7 per cent)
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Steered by the country’s high engineering skillstaklished production lines, a thriving domestic
automobile industry and competitive costs, globatoamajors are rapidly ramping up the volume of
components they source from India. The Auto Compbimelustry is poised to jump its exports of US$ 1.8
billion in FY 04-05 to US$ 5.9 billion in FY 08-09.

According to the Automotive Component Manufactur@ssociation of India, more than a third (36 per
cent) of Indian auto component exports head for geiraith North America a close second at 26 pet.cen

II. Export Opportunities For Castings

Automotive Industry is the largest consumer of @gstin India as well as well as globally. The ollera
size of the Global auto component Industry is abi®$1.2 trillion with about US$45 billion being soad
from low cost countries like India.

In the developed world the production of castings hecome unattractive due to rising costs, sheg
skilled foundry people and environmental restrictio The US foundry population has declined by abou
one- third over the last 20 years. During the sper&od over 8000 Foundries has shut down in EurApe.

a result many foreign Automotive manufacturers tair Tier |

suppliers are increasingly tapping the Developingntries for castings. The American Foundry Society
projects the demand for castings to rise at aaia86 per year till 2011.

In the last few years, a lot of large MNCs like GRyrd, etc. have opened their sourcing officesifid.
The Indian casting industry which has distinct adagas in terms of cost and quality is witnessing
accelerated exports. India has large pool of Engimgenan power able to clearly understand, fluently
speak and write English. The modernization of equignfiellowing import liberalization by the Indian
Government has spurred the incorporation of modechnology along with modern foundry equipment
like High pressure moulding lines, core making pqents, automatic sand plants and latest in NDT like
those required for element scanning, magneticgartésting, ultrasonic & X-ray examination etcdimn
foundries have now modern equipment and technadsgyell as skilled man power. On the other haerd th
wage costs are low. The wage cost percentageds salndia is about 8% as compared to 38% in USA
and 24% in Europe.

Climbing up the value chain

In the 1990s, the Indian auto components exporéweminated by supplies to the aftermarket, witly on
35 per cent of exports being sourced by Tier 1 OEMs. Indian automotive component industry has since,
made a sustained shift to the global Tier 1 market their products. Presently, Indian automobile
component manufacturers direct 75 per cent of te&ports to Tier 1 OEMs (Original Equipment
Manufacturers) and only 25 per cent, to the afteketa

Indian component suppliers have displayed a healtipability to cater to the engineering and prodact
needs of the world’s biggest auto companies. THargely due to:

* Engineering and manufacturing skills.

» Proficiency in understanding technological requieats and implementing technical drawings.

* Growing IT capability for design, development anaigation

» Being well conversant in all global automotive stards: American, Japanese, Korean and
European.

« Adequate manufacturing facilities, appropriate engttion leading to economies in scale of
production and therefore attractive prices.

»  Flexibility for small batch and large volume protion

Striking the growth chart, Indian companies are:
* Increasing investments in production capacity
» Establishing partnerships in India and abroad

e Investing in or acquiring companies overseas
e Establishing greenfield manufacturing footprints eas
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lll. Technological Shift Towards Castings

The automotive and general engineering Industrypsoiting the technological and economic advantafge
castings over other forms of metal componentsfiikgings or steel weldments. SG Iron Castings stek
golden median between the rigidity and tensilengiite of Iron and the ductility of Steel. Castingmc
satisfy the design requirements for strength antbitie and offer complex shapes not possible inddrg
parts, with thinner sections held to closer toleesm A new generation of metal matrix compositgaesze
cast, and semisolid cast parts can offer significemst savings over forgings at substantial weight
reductions.

Superior Physical Properties

The chemical composition of the output castings ¢@alsily be controlled as against forgings. Phylgica
Castings are isotropic and homogenous the stresgthiform in all directions as against rolled $tghich
has directional properties. Further Castings preBetier weldability and easier machining than fiogg
and resist post welding cold cracking.

Superior Design flexibility

The cost of modifying a casting core box or moulttgra is a relatively lesser than cost of desidie
Chemical composition of castings could also be ratlet faster and better. The thickness of wallsldou
easily be controlled to suit functional requirensent

Reduced Cost Of Manufacturing

The rough parts have to be machined before asseblgarts become more complex, Castings provide a
distinct advantage in cost of machining.

Spin Off In Other Sectors

The growth of the foundry industry has been ampppsuted by the corresponding growth of the industry
supplying vital inputs. India is endowed with vasttural resources like iron ore, manganese ord, coa
limestone etc., which are vital for making foundnyputs like pig iron. Pig iron manufacturers haweeib
continuously expanding their capacities to meetiticeeasing demand from the foundries and steds.mil
The refractory industry in India is well placed erms of technology and capacity to meet increased
demands. The explosion in capacity in the petrocta&ingector has resulted in increased production of
petrofractions, vital to the growth of the foundryemical industry. India has world-class technolégy
production of binders for modern core making methdddia is also fortunate to have some of the best
deposits of bentonite essential for green sand diogl With the growth of the foundry industry,
simultaneous expansion has also taken place ifothery equipment sector. The foundry chemical secto
and the foundry equipment sector have been exgottieir products for quite some time, which is aanpl
testimony for their quality. Thus, advances in thege supporting sectors have enabled a smooth &eolu

of the foundry industry in technology and capacity.

Source: Indian Foundry Directory 2005
Outlook for the Foundry Industry

There are exciting and challenging opportunitiesrotiee next decade for India based automotive
component manufacturers. In the global automotideistry sourcing of automotive components from low
cost countries (LCCs) is likely to accelerate beeaofkboth the increasing cost pressures on OEMs in
developed countries, such as those in North Amexnwh Western Europe and emergence of skilled, cost
competitive suppliers in LCCs such as China, Brdzdja and Thailand. As far as India based playess a
concerned, they already have a foundation of stemgjneering skills and an emerging culture of cost
competitiveness that will help them effectivelygeir parts of this opportunity. Indian Foundriegpezsally

the larger ones can look forward to quantum grawgbroduction, sales and margins.
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Indian Foundry Industry Projections
2003-04 2004-05 2005-06 2006-07 2007-08
Tonnage in Million Tons 4.0 4.29 4.63 5.00 5.50
Exports (Rs. In Crores) 2000 2500 3000 3750 4700

Source: Indian Foundry Directory, 2005, The Insgtof Indian Foundrymen
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BUSINESS OVERVIEW

Incorporated in 1982, Nelcast Limited establishediigt factory in 1985 at Gudur, Andhra Pradesh to
produce 1200 MT p a of Iron Castings. Later in 1998glcast extended its operations to Ponneri,
Tamilnadu by establishing a factory with an instalt@pacity of 12,000 MT p a, for the manufacture of
Grey Iron and Ductile Iron castings. Having stardsda small ancillary supplier to Ashok Leyland Liteg
Company has through rapid strides grown to posmegsstalled capacity of 72,000 MT p a which is gein
increased to 1,02,000 MT p a during the current iz Year. A TS 16949 accredited organization,
Nelcast is today one of the largest manufactuw&Bpheroidal Graphite (SG) Iron Castings in India.

The Company was founded by Mr.P.Radhakrishna Reddynetallurgical engineer from Regional
Engineering College, Nagpur. Although he did notsess any previous experience, his talent and
commitment has helped the Company become a 893gsiwpng organisation. The fact that the Company
has not suffered any production loss in the lasty2ars is reflective of Mr.P.Radhakrishna Reddy’s
achievement on the Human Resources Management fMoft.Radhakrishna Reddy presently concentrates
on the export markets by taking care of the Comjzamyerseas operations from Chicago in USA.

The Company manufactures around 200 different ggstin SG and Grey Iron. Cylinder Blocks,
Flywheels, Flywheel Housings, Housings, Hubs, i@prEhackle, Brackets, Transmission Case, Axle
Housings, Exhaust Manifolds etc. are some of thastthat find application in the commercial vehiated

in the Tractor segments. The Company is a major grppfl auto components castings to Automobile and
Tractor industry majors like TATA Motors, Ashok Leylaritafe, Mahindra & Mahindra, TATA Cummins
etc.

Apart from having the distinct locational advantadgroximity to the Chennai Port, the Company’'® tw

units at Gudur, Andhra Pradesh and Ponneri, Tamilad well connected by both rail and road. Beside
catering to the domestic markets the Company i® &sporting to USA, Europe and Australia.
Professionally managed, Nelcast has qualified perbeading it's various departments.

The Company has the following distinct achievements:

* Grown from a 1200 MT p a capacity unit in 1985 te af the largest manufacturers of SG Iron
Castings in India with a capacity of 72,000 MT @a at 31March, 2006 which is being increased
to 1,02,000 MT p a during the current Financial Year

* No production due to labour unrest during it's 2hgs of operations.

e Been awarded best vendor award by Tafe Limited ssmlralted as outstanding supplier for 2006
by Eicher Motors Ltd.

«  Weight-wise the largest supplier of componentstgzator to Tafe Ltd.

» Meeting the stringent quality standards of Arvinrit® the Tier | supplier to Volvo, Sweden.

e Supplying to Sigma Pipes, USA one of the leadinguffecturers of cast iron pipes in USA.

*  Obtained ISO 9002 accredition as early as 1994.

* One of the early birds to implement TS16949 qualigndard

» The Company houses the Kunkel Wagner fully autonfégjo pressure molding line and is among
the first foundries to implement fully automatic nhding technology in India.

The Company caters to the requirments of almosthallmajor HCV and Tractor manufacturers in
India namely Tata Motors Limited, Ashok Leyland, Eicihotors Limited, Tafe, Mahindra &
Mahindra etc.
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Rejections Trend:

While making the castings we may face rejectiorsithaer the start of the process or at even theomess
end if it has not met their requirements. We argioaously in the process to reduce this. As islent
from the figures below, though there is an ovestidiht increase in 2005-06 overall the rejectioageh
shown a declining trend.

Rejections (%)

2005-06 2004-2005 2003-2004 2002-2003 2001-2002
Foundry stage* 7.20 6.88 8.94 9.31 9.38
Customer End** 3.67 3.97 3.72 3.02 3.79
Total 10.87 10.85 12.66 12.33 13.17

* 0% of rejected castings to gross production, bo#asured in MT.** % of rejections to total salesthbo
valued in Rupees.

Our Casting Types
SG Iron Castings

At present almost 75% of the Company’s output is B8 Castings which are more versatile and
particularly suitable to automotive parts. Throupk t/ears the Company has evolved and sharpened its
production methodology and quality systems enoughprovide the controlled process and quality
refinement required for the production of SG Iroastings. With it's state-of-the-art machine shop
comprising CNC machines and special and genergogser machines, many of the SG Iron Castings are
machined and finished into ready to use comporentequired by customers.

Grey Iron Castings

About 25% of the output at present is Grey Irortings directed towards applications that specifjcal
require the properties of grey iron castings.

Production Facilities

Plant location Area
Unit-I Freehold area of 9.32 acres
34, Industrial Estate, Gudur, Andhra Pradesh
Unit-11 Freehold area of 30.69 acres

Madhavaram Village, Amur Post, Ponneri Taluk,
Tiruvallur District, Tamil Nadu
TOTAL

a) Existing Capacity & Capacity Utilization

Details 2003-0¢ 2004-0¢ 2005-0¢
GUDUR UNIT-I

Licensed Capacity (MT) 15,000 30,000 30,000
Installed Capacity (MT) 15,000 20,000 30,000
Production (MT) 13,801 19,189 22,312
Capacity Utilisation (in %) 92.01 95.94 74.87
PONNERI UNIT-II

Licensed Capacity (MT) 45,000 45,000 45,000
Installed Capacity (MT) 33,000 40,000 42,000
Production (MT) 22,244 29,03p 31,273
Capacity Utilisation (in %) 67.42 72.60 74.46
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b) Proposed Capacity And Capacity Utilisation For TheNext Three Years

Details 2006-0° 2007-0¢ 2008-0¢

GUDUR UNIT-I

Installed Capacity (MT) 42,000 54,000 72,000

Effective capacity(MT) 36,000 48,000 66,800

Production (MT) 30,000 38,400 52,800

Capacity Utilisation (in %)* 83 8( 80

PONNERI UNIT-II

Installed Capacity (MT) 60,000 66,000 78,000

Effective capacity (MT) 48,000 60,000 69,000

Production (MT) 38,88( 48,000 55,200

Capacity Utilisation (in %)* 81 8( 80

* As a percentage of effective capacity.

Product Range And Customers

Nelcast has a wide range of products that meespkeific requirements of different industries. Begig
as low as 0.5 kg, Nelcast offers parts upto 250ikgseight and in a choice of several grades ofye
Ductile Iron. Nelcast manufactures parts to be teedarious applications in automobiles, tract@sto
components.

Customer Relationships

The Company continues to enjoy the patronage of nedirits customers for years. Nelcast caters to the
requirements of most of the HCV and Tractor manuf&es in India. In the Foundry Industry, long term
partnership with customers is imperative since i&rable investment is required to set up foundry
capacity. The customers have to share the desighe abmponents that they have developed, stetepy s
and define the exact requirements in regard to oaitipn, other specifications, functionality, quanand

the time and volume schedules. The Foundry on iisdevelops patterns, core boxes and moulds to suit
the customers requirements and at times even getpecial purpose machinery suitable only for the
specific product to meet the customers demand. €&pent upon customer loyalty and supplier
performance, Nelcast is shaping to be key suptbiésuto component makers like Automotive Axles Ltd,
Axles India Limited, Tata Cummins Ltd, Rane Steerifig,Steering etc.

The Company is able to meet the large scheduleS®@itron Components from known manufacturers of
commercial vehicles and tractors who in turn havedmply with stringent quality and safety standard
Nelcast takes pride in its partnership with itstoosers towards meeting their quality standards kviaie
constantly upgraded. The customer give weekly, mgrahd yearly supply schedules. The orders involve
price commitment and suitable escalation provisi@@mpensation for any rise in power or raw makeria
costs are negotiated with the customers and paieesevised as per mutual agreement.

The list of the Company’s customers in differergreents are as follows

S.No | Particulars List of Customers

1 HCV Manufacturers Tata Motors Ltd
Ashok Leyland Ltd
Eicher Motors Ltd

2 Tier | Suppliers To Automobile Manufacturers Autdive Axles Ltd.
Axles India Limited
Tata Cummins Ltd

ZF Steering Gear (1) Ltd
Rane Group
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3 Tractor Manufacturers Tafe Ltd

Mahindra & Mahindra Ltd

International Tractors Ltd

New Holland India
4 Exports Arvinmeritor,Sweden

Sigma Corporation,USA

Dobbie Dico Meter Co.,Australia
Top Customer Contribution In The Last 3 Years(Amourt Rs. in lakhs)

FY ended 30 September, 20(| 31 March, 200¢ 31 March, 200¢ 31 March, 2004
Top 3 contribution (%) 55 53 57 6L
Top 5 contribution (%) 74 75 79 8p
Top 10 contribution (%) 88 90 96 95

All percentages are rounded off to the nearestepg¢age point.

Customer Mix

We derive almost 70% of our revenues from the HGY &ractors segments. The next major contributor is
auto component industry. The following depicts thistomer mix for the FY 2005 — 06 and for the half
year ended 30 September, 2006.
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The Current Market Demand Position

Many of the Company’s customers follow Just In Tiedivery schedules and the Company has to cater to
the needs of the long standing local customers thithscheduled timelines. The customers are witiing
take up fully finished components direct from Nelcimstead of being routed to machining intermeegar
hence Nelcast is shaping its manufacturing patiecordingly.

Meanwhile the demand for castings from abroad itherincrease and Nelcast is planning to dedica¥ 2
of its capacity for exports, though domestic demaaels high.
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Competition

The casting Industry in India comprise many layémsspite of having a large number of foundries, the
majority are producers of Grey Iron castings in Ibs@ale which are used by small engineering wdikes
those for motor housings, sanitary ware etc. Gnlysmall number of foundries have a large scale of
production using modern technologies like high sues moulding, induction furnaces and CAD / CAM
facilities and to certified quality standards. EWewer are capable of producing SG Iron Castindarge
volumes with consistent quality standards. Thesgelglayers are the most sought after by Automobile,
Tractor, Components and general engineering ingluBlre growth of the Automobile industry in the past
five years has led to a situation of high demandsfiphisticated castings which can only be metiggh h
volume foundries. At present due to the large miagize the competition is not predatory. But thiere
marked demand pressure from the Automobile industhych is growing fast. There is significant
competition to take on larger share of this dem#@mdwhich many of the large scale foundries are on
expansion modes. That Company, which adds capdwtedrliest, would continue to retain its customers
and get a larger share of the market. Besides itgpauality and pricing are also key drivers. The
Company needs to rapidly add capacity and impregiertology and delivery to retain and increasehitses

in the market. It has already established a rejoutais pricing friendly and expansion of its caipaavould
generate higher margins and volumes. Significanaaihges in technology and quality accredition hiedp
Company to cross entry barriers in export markee Tbmpany has presence in international marketsand
presently hard pressed to meet demand and is ag/a#ipacity expansion.

Existing Competitors

Castings are is used in diverse products. Almo% 80all manufactured goods contain one or moreamet
castings. Certain segments of castings are purenoadiity products where competition is driven more by
the price factor rather than quality or value addit This competitor analysis is on those player® wh
possess a critical size and focus on product seigmdrich are of a complex nature and thereforeirequ
technical skills & capability. In this context sorkthe key players are:

Product type Name

SG Iron Ductron

Grey iron DCM Foundry

Grey iron Kirloskar Ferrous

Mainly SG Iron Brakes India

SG Iron Shakthi Auto Components
SG Iron DGP Hinoday

Grey iron Gadge Patil

Grey iron and Aluminium Ennore Foundries

Grey, SG & Aluminium Rico Auto Industries

The dynamics of existing competition (Domestic) coloé analysed from the following perspectives:

)] Industry growth rates: Currently due to the upturn in the Automobile anmctor
industries, demand is outstripping capacity and alfth exports becoming a serious
option, most of the players are operating almostilatapacity. Credible players in the
industry maintain price discipline and price vdistiis usually avoided.

i) Equally balanced competitors From a size perspective the key players arenoilagi
sizes and thus none of them individually has thepabdity to change the
rules/economics of the industry. This in turn brimgsertain discipline among the firms
in making commitments to customers. However céasisexpansion in capacity of
foundry industry could create unhealthy competisooner or later.

iii)  Switching costs Large customers such as major truck and tractowfaatures look at

supplier relationships from multiple dimensions daevhich volatile competition such
as price warfare is generally not evidenced.
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iv)  Expansion of Market: With the advancement of technology castings offest
advantages over other types of products such agcdtibns, forgings etc without
compromising quality. Therefore new opportunitiege apening up for the casting
industry.

In the context of this background of a growing &arding market and customers selecting suppliers on
the basis of multiple dimensions such as qualitye8ability and not purely on the basis of priceairy
within the industry is quite balanced and unsustalie methods such as price wars are usually avoided

Exports And Export Obligations

Due to globalization India has become a major sofwc the world auto giants. The Company has already
made in roads in to the export market and has brparting to USA, Australia, Europe for many yeé#ns.
order to increase its presence in the export maiRempany has opened an office in USA. The company’s
exports have been increasing for the last 3 yeaglsreached to around 10% of the total turnover. The
expansion in capacity will add to Company’s exports

Top three customers for the FY 2006 and for the halfear ended September 2006 are given below:

Rs in lakhs % Rs in lakhs %
Customer 2005 |— 06 ApriI-Se[:|)tember 2006
No 1, USA 991.06 41.72% 429.49 4260
No 2, Sweden 702.58 29.51% 776.93 47.77%
No 3, Australia 427.29 17.99% Bb7. 19.54%

There are no export obligations pending to be fatfilas on date.

Manufacturing Process

A description of the manufacturing process follovisydthe Company is discussed hereunder:
Designing

The drawings of the component / equipment are gépexapplied by the customers who also give their
technical requirements. The drawings are conveméal 3D simulations for estimation and production
planning purposes using CAD techniques. The desighdn suitably modified to provide for necessary
allowances in the manufacturing process. This iredudietermining the number of feeders, spruce, rsnne
risers, in — gates, required in the pattern, wtaltbws additional molten metal to flow into the nhdsy
helping to compensate for the shrinkages in théngescaused by the process of cooling of the niettide
moulds. This is a crucial step and takes efforttand to perfect.

Tooling

Tooling is the process of making patterns and coses of the moulds which gives the desired shapes t
the castings, by using them in moulding boxes witich green sand is filled. After finalizing thesigns,
patterns are made out of Aluminium, or cast iraetigh programmed machining using CNC. If the castin
is required to be hollow, as in the case of Engileels, Housings, pipe fittings, additional matekabwn

as cores, are used to make the desired cavities. Biixes are also made out of aluminium which aedu
to make cores or cast iron again by CAD / CAM pe3sce

The process of core making depends on the custoregugements of the attributes of the castings. The
three most commonly known methods are:

a) CQ core making
The process involves mixing Silica sand with SodfBiticate in a Core Sand Mixer pressing mixed sand
into needed shape, and passing @&s for hardening the Cores, coating them suitably

b) Nobake cores
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The process involves mixing Silica Sand with Resingl catalyst, setting to shape required, allowing
adequate hardness to take place, dressing, casitingaint and drying in oven.

c¢) Cold box / shell cores
These are made by shooting sand mixed with chemiglscore boxes, pasing suitable gases to harden
cores, dressing, painting and drying.

The adoption of the method for core making depemdthe technical requirement of the products such as
the grade, size, quantity etc. It is clear thateasingly cold box cores will be used and then@any is
expanding capacity in this regard.

Melting

Steel scrap and foundry returns are charged antdniel a Medium Frequency Electric Induction Furnace
along with carburisers and ferro alloys. A sampfettee molten metal is taken for analysis with a
spectrometer which determines the additional ar®oaf innoculants required to be added to the enolt
metal to reach the correct composition. The Liquidtdliés heated to the required temperature (around
1500 C) after which the metal is ready for pouring immulds. Since the induction furnaces melt the
charge by electromagnetic flux instead of heatingible through external heating, it guaranteedityua
melt with minimal emissions.

Innoculants’ treatment

For obtaining SG Iron castings, the molten metatdated with Innoculants like Ferro Silicon Magnes
and Ferro silicon barium with careful timing ancegision in a Treatment ladle. The graphite flakes are
rendered into graphite nodules, which is a salfeature of SG Iron. Production of large quantitiés
quality SG Iron comes from continuous process egfiant and quality control.

Moulding

Moulding is a critical activity for a foundry. Theast widely accepted process for moulds making égigr
sand mould process. The advantage of the greenpsacess is that it enables mass production ofragsti
at a low cost, especially for cast irons.

Silica sand is mixed with predetermined quantibéBentonite, coal dust and water. The mixed sand is
then fed through conveyors to the moulding machidetch plates with the required patterns, designed
according to the Customers’ requirements, are nemlioh the moulding machine. The moulds are made by
2 halves Cope and Drag by applying pressure tgithen sand and then the shaped moulds are moved ont
the mould tracks and 2 halves are closed beforpdaring the molten iron into mould box. Dependary

the requirement, cores are placed in the mouldsrbeaflosing the moulding boxes. The Company makes
mostly cored castings.

Nelcast is equipped with many jolt squeeze mogldivachines as well as the Kunkel Wagner automated
high pressure moulding line installed in the unit Ronneri which yields castings with improved
dimensional accuracy, surface finish and soundness.

Knock-Out

The sand in mould boxes, after allowing sufficientet for the cooling of the liquid metal pouredarhe
moulds, is knocked out, thus separating the casfirgm the sand. The hot castings are kept sepgrfatel
quality checks. After the quality clearance therers, risers, feeders, in — gates etc., are rednfosm the
castings. These are called foundry returns andeagcled for the process of melting and casting. The
separated silica sand is cooled by using watelysprand blow air techniques and the cooled sanulgalo
with new silica sand, bentonite and coal dust iseahiin a Muller, resulting in green sand, whiclagain
used for the process of moulding.

The Castings are decored and shot blast using plolvehot blasting machines and steel shots to remov

the sand and other adhering materials and alsedser the tensile strength. The good castings are
separated through visual inspection and are ta@efeftling and finishing operations while the dsfee
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ones are scrapped and are sent back for re-meHieat treatment and annealing are also used tedser
the tensile strength or balance the hardness whgtéred.

Fettling and Grinding

Fettling is the process by which excess of metaisoved from the castings by using cutting, chig@and
grinding tools. Grinding is done using Pedestabating Frame grinding machines having grinding stone
made out of Aluminum Oxide or Silicon Carbide. Sonfi¢he castings are averaged to facilitate mankini
at the customer end.

Inspection and Despatch

All casting products are carefully inspected fofedés and also randomly checked for dimensions. The
good ones are moved to the despatch yard alonglhwghCertificates.

Machining and Finishing

Machining of castings involves usage of sophistidanachine tools to make the castings into compsnen
for ready usage in equipment and machinery at mestend. The ready to use components can be ased a
such or can be further assembled into sub assesnblie

Nelcast Machine Shop houses in addition to spgciglose and general purpose machines, CNC Machines
capable of automatically performing machining dtitg based on pre programmed parameters like

required dimensions, size, number of bores etc., Maehined castings are then given a Protectivecoat
before and despatch.
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Quality Management

Nelcast is one of the first foundries in India ® ¢ertified with TS16949 quality standard. The Congpan
follows Total Quality Management.

Incoming Material Inspection

In order to produce castings of good quality, theldy of raw materials is important. Consequeraty
Nelcast, great emphasis is laid on the qualityaifanly the finished product, but the materiald tha into
the manufacture of a product as well. As per polidglcast conducts a high precision quality control
procedure to check every input material at variotexvals. This procedure ensures that Nelcast'dymots
are made with raw materials that are inspectedchraded for production.

In Process Checks

The various stages of manufacturing are closely tamed and controlled in order to produce quality
castings.

Liquid metal
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Chemistry of liquid metal checked by spectrometgleared by chemical lab.
Tapping temperature checked by immersion pyrometeared by chemical lab
Additions of nodulariser & inoculant done- by cheatilab.

First box pouring temperature checked in everyeadl|

Count down timer set at 540 sec used to avoid fp&lifow temp.

Micro coupon poured on last box checked for nodiyldor the heat.

Chill depth checked for grey iron for machinability

Mould filling time checked

Mixed sand

» Properties checked every hour: Green compressirength, gss, compactability, moisture,
permeability.

» Properties checked every shift: Loss on ignitiotivacclay, total clay, dead clay.

« Additional checks are carried out when item beingdpced is changed.

On mould

* Mould hardness on C-scale is checked every hour ¢hart maintained) and for the first mould
every item.

» Set up sample verification is done for first moafcevery item for the day.

» Core setting checking gauges are used for everydnou

Core making

* Resin additions are audit checked.

e Scratch hardness testing is done on initial run.

*  Viscosity of core wash is checked.

* Gauging of cores wherever required is performed.
* Visual inspection of all cores

Final product validation

e There is a defined inspection plan for every item

* Annual layout inspection plan is made & followed

e Hardness checking done for 100% of critical compsef pearlitic - ferritic grade nodular iron.
» Dock audit done for every product at least onca imonth.

* Non destructive testing is also performed:

* Crack detection using permanent yoke magnet.

» Ultrasonic checking for detection of sub-surfactedes

Troubleshooting & Problem Solving

In order to effectively deal with problems, Nelcases an approach that involves a Cross-Functitesh
comprising members from Quality, Development & Rrcttbn

Inputs

Raw material for Molten Metal

The most predominant raw materials are metal steapscast iron scrap, pig iron and Ferroalloys.

A majority of Steel Scrap is sourced at prevailingrket prices from vendors based in Chennai, Halbet
and Bangalore, against periodical requirement sdhedSome of the scrap in the form of metal cg#in

and shavings, is obtained directly from manufaotyitinits in Andhra Pradesh and Tamilnadu.

Process material
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For the preparation of moulds and cores which asemtial for manufacturing process, material lik@®
Sodium Silicate, Coal dust, Bentonite, mould coatthesives like araldite, foundry fluxes Co2 Gasije
Gas, Resins and other chemicals are required. BivéiSilica Sand are sourced locally and Bentdroma
Guijarat. Sand carburizers are sourced from northmetia. Steel Shots for finishing of cast composere
sourced indigenously and at times imported depegnoimprice factors.

The Innoculants for manufacturing SG Iron is sourfreth suppliers in Pondicherry and other parts of

India. Depending on price factors they are alsooirtgal.

Most of the raw materials for melting are availdoieally.

The details of supplier contribution is given heneler:

FY Ended 30 Sep, 200 | 31 March 200¢ | 31 March 200t | 31 March 2004

Top 3 (%) 32 32 4( 36
Top 5 (%) 41 43 53 46
Top 10 (%) 55 53 67 62

All percentages are rounded off to the nearestepeage point.
Consumables

The consumables like ladle and furnace liningserSlt sleeves, physical and chemical lab consumables
coolant oils, drill bits, abrasives and bladestlife consumables like wedges and hammers, paipssh
consumables like thinners and brushes, belts, ravgsotton wastes are all available in close pndyito

the manufacturing units in and around Chennai eftieen direct manufacturers or through their auithext
selling agents.

Equipment

The Company’s Critical manufacturing machines likenaces, ladles, lifts and hoists, moulding madhine
core making machines, CNC lathes are sourced freputed manufacturers in India. Large capacity
machines like the Automatic moulding line core nmakequipments is sourced from Germany. The quality
control equipments are sourced from Germany andz8dand. The made to design plants like sand
mixers, electricals, conveyor systems are erettexdigh known contractors in India.

Power

Most of the requirements of the Company is met froover drawn from the Grid at 33KV from the
Andhra Pradesh and Tamil Nadu Electricity Boards. Thenpany uses Diesel Generator Sets at both the
factories when required, in emergency. The Compdsy bas installed two wind energy generators at
Kavalkinaru, Thirunelveli district, Tamil Nadu whicheet a small portion of the power requirements. The
Company has efficient electricity transmission eyst and is enjoying incentives from the electribityard

for efficient use of power.

Unit wise details of the sanctioned load, captieever generation and stand by arrangement is gigen a
under

Unit Sanctioned load Captive generation Stand by arrangement

Gudur 7490 KVA - 1985 KVA (DG Set)

Ponneri 9460 KVA 820 KW from Wind Energy 1817.50 KVA (DG Set)
Generators

Water

The manufacturing process does not involve largatifies of water. The water requirements are met by

ground water sources and also from external sources
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Human Resources

One of the greatest strengths of Nelcast is its drumesources. The Company follows a policy of
participative management at all levels which is is@son why the Company has not lost even one flay o
production due to labour unrest in all its 21 yeafr®perations. The Company is lead by a profesdion
team at levels right from the Board to the shoprflo

No. of Employees Break up unit wise

Location Staff Workmen (Company) | Workmen (Contract) TOTAL
Gudur (Unit-I) 121 219 47 387
Ponneri (Unit-11) 292 219 80 591
Corporate office 42 -- -- 42
TOTAL 455 438 127 1,020

Recruitment policy

The Company’s aim is to attract the best availadlent and effectively deploy the resources to nieet
business requirements. The recruitment sourcestéargey the Company include a mix of campus
recruitments, referenced applications and recruitrtieough advertisements and placement agencies.

Training & Development

The Company organizes regular training of employeesipgrading technical and interpersonal skillf. A
new recruits are inducted through a structurechitmgi programme involving technical training by a
qualified HR Team and technical team in soft sklizecutive development courses are held for staff wi
supervisory responsibilities. Managerial employeaasdergo training for management, development and
project management skills. Senior managers are sgisasored for advanced management development
programmes in leading training institutions in ludi

Employee Evaluation

The Company utilize the employee evaluation as bfteananaging performance planning and motivating,
evaluating and enhancing the performance of thdames to achieve the goals. Performance management
seeks to establish and maintain an environment ghpports the business processes and ensures that
employee performance is evaluated against the \erhient of objectives aligned to the goals.

Employee Retention and care

The Company endeavours to provide the employees avitthallenging work environment aimed at
developing their individual potential and providinmiltiple opportunities for growth and fulfillment.

Property
We have two plants located at Gudur and Ponnepeaiely. The built up area of the plant at Gudur i
9873 Square Metres spread over a land area of 28182 while the the plant at Ponneri has a bpikinea

of 10089.92 square metres and is spread over adaaadmeasuring 30.69 acres. The building for the
corporate office located in Chennai has been takelease.
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Details of Plant & Machinery

Equipment — Ponneri Unit

Process / Equipment Description Nos.

Melting 5 MT capacity, 2500 KW furnace 1

3 MT capacity, 3000 KW Dual rack furnaces 2

Innoculant treatment Pouring and Treatment ladles 19

Moulding Fully Automatic High Pressure Moulding Line from 1
Kunkel Wagner Germany, with computerized control
systems; 240 Kg/sq. cm pressure with a capacity of
making 110 Moulds per hour
Jolt Squeeze Moulding Lines 1+1
Kunkel Wagner Sand Plant 100 MT/hr with knock out an 1
recycling
Conventional Line sand plant 30 MT/hr with knock out 1
and recycling facility

Core Making Core sand mixers 250-500 kg 13
Cold Box Core shooters 40 litre capacity 2
Cold Box Core shooters 50 litre capacity 3
Sand dryers - 3 MT/hr capacity 2
Core drying oven 2

Support Equipment Hoists - Material handling 25
Weigh Bridges 1
DG Sets giving a total power of 1817.50 KVA 4
EOT Cranes - 5- 10 MT capacity 13

Air Pollution Control Wet Scrubber 1
Equipment Fume Exhaust system 2

Finishing Shot Blasting Machines — 1 MT capacity 3
Shot Blasting Machines — 0.5 MT capacity 3
Paint Booths 2

Lathes - Conventional for machining 11

Machine Shop Grinding Machines - For surface finishing 1
CNC Machines 7

CNC Vertical machining Centres 4
Special Purpose Machines - Milling 8
Special Purpose Machines - Radial Drills 1
Special Purpose Machines - Balancing machine 1

Spectrometer 1
Quality Ultrasonic Equipment - For crack detection 1
Microscopes 2
Hardness Testers 2
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Equipment — Gudur Unit

Process / Equipment

Description

Nos

Melting Furnaces

Dual rack 3 MT capacity, 3000 KW furnace

=

1.2 MT capacity, 1000 KW furnace

1.5 MT capacity, 1300 KW furnaces

Innoculant treatment

Pouring and Treatment ladles

RN

Moulding

Jolt Squeeze Moulding Lines

ARPA 300 line

ARPA 450 line

ARPA 900 line

40 Ton CML sand plant with knock out and recycling
facility

Rk |lw|k

60 Ton CML sand plant with knock out and recycling
facility

Core Making

Core Sand Mixers 250 Kg Range

Cold Box Core shooters - 50 litre capacity

Sand dryers — 3 MT/hour capacity

Core drying oven

Support Equipments

Hoists - Material handling

Weigh Bridges - Weighing

DG Sets giving a total power of 1985 KVA

EOT Cranes - 5- 10 MT capacity

Air Pollution Control
Equipments

Wet Scrubber

Fume extraction system

Dust collector bags

Finishing

Shot Blasting Machines — 1 Ton capacity

Shot Blasting Machines — 500 kg capacity

Shot Blasting Machines — 250 kg capacity

Machine Shop

Lathes - Conventional for machining

Grinding Machines - For surface finishing

CNC machines

Vertical machining Centers - CNC

Balancing machine

Milling Machines — Conventional Milling

Quality

Spectrometer

Ultrasonic Equipment - For crack detection

Microscopes

Hardness Testers
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Insurance
S.No. Class of insurance and Policy | Description of the Sum insured Period
No. asset (Rs.)
From To
1. Workmen Compensation policy Employees As pef 05.10.2006 | 04.10.2007
for Ponneri Workmen Workmen
Compensation
Act
2. Group Gratuity Cash Employees 40,66,433 01.04.2006 31.03.2007
Accumulation of LIC Master
Policy No.GGCA 40317 for the
employees of the plant in Gudur.
3. Standard Fire and Special Peri|sThe stocks located in 40,00,000[ 19.07.200§ 18.07.2007
Policy from the New India the plant at Gudur,
Assurance Company Limited | consisting of Paints,
Policy No. Lubricants, Red
621100/11/06/11/00000221 Oxide etc.,
4, Standard Fire and Special PerilsBuilding, Plant, 24,00,00,000 30.12.200% 29.12.2006
Policy from the New India machinery and
Assurance Company Limited | accessories, located
Policy No. 621100/11/05/00370Q in the plant at Gudur
5. Standard Fire and Special Peri|sBuilding, Plant, 60,55,56,574 22.04.2006 21.04.200y
Policy from Royal Sundaram Machinery,
Alliance Insurance Company | Accessories,
Limited Policy No. Furniture, Fixtures
FM00035797000100 and Fittings located
in the plant at
Ponneri.
6. Standard Fire and Special Peri|sStocks of 1,60,00,000 22.04.2006 21.04.200y
Policy from Royal Sundaram | consumables
Alliance Insurance Company | including lubricants,
Limited Policy No. production
FM00035800000100 consumables etc., in
the plant at Ponneri.
7. Machinery break down Two Aban Kentech 3,05,00,000, 03.07.2006 02.07.200Y
Insurance from the New India | Windmill Turbo
Assurance Company Limited | Generators located ir
Policy No. Kavalkinaru
712900/44/06/51/30000013
8. Standard Fire and Special Peri|sBuilding, plant, 3,10,00,000, 13.05.2006 12.05.2007
Policy from the New India machinery,
Assurance Company Limited | accessories (two
Policy No. windmills) at
712900/11/06/11/00000103 Kavalkinaru
9. Private Car Package Policy of | Toyota Qualis of the 3,75,000| 27.06.2006 26.06.2007
Royal Sundaram Alliance Company
Insurance Company Limited
Policy No. XP0001828400010Q
10. Personal Accident Policy from | For the employees of As per 23.11.2006 | 22.11.2007
the New India Assurance the Company Individual
Company Limited limits
Support Service Providers

A large number of Heat Treatment, Fettling and Maioly service providers are available in the highly
industrialized northern part of Chennai and in thdustrial Estate of Gudur cater to the needs of the
Company. The Company utilizes their services subdgettspection and regular quality clearance.
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Safety, Health and Environmental Measures

Safety

Safety measures and safety training are providdteaplants to mitigate potential hazards. Traindmg
safety is imparted to employees at the time ofifgin The Company also conducts refresher courses at
regular intervals. Audits on safety measures ae ahdertaken at defined intervals by competerdgquer

as approved by the Department of Factories.

Health

Welfare and medical facilities are also being pded to the workers. The Company is having an
occupation health center with qualified doctor wqtnalified medical staff. Pro active medical chgukof
the employees and of the citizens of the neighingurillages are carried out at regular intervals.

Environment

Nelcast is economizing the use of resources andmizimg wastage in order that the environment is
protected and pollution is limited. Flameless Irtthre furnaces and dust collectors inside the factoe
used to control particulate air pollution. Adequafreen belts covering has been provided around the
factory. Solid waste is mostly inert and is notsignificant quantity. Water is required only fomited
purpose of the workers consumption and sanitargsiee

Marketing Arrangements / Tie Up

The Company has been in mainstream casting manke¢ $nception. The castings are highly specific
components in automotive manufacturing with litdeope of interchangeability or substitution. It can
neither be substituted by any other item nor it barmanufactured by any another supplier in theketar
because each casting is produced according topifis requirement of the customers, which is take
care of in the designs supplied by them. Hencerrhketing strategy is customer centric.

The Company has a full - fledged marketing team,m@simg 18 personnel, operating from the Corporate
Office at Chennai with coordinators at each of flents and also at the premises of each of itomests.
The entire customer base is divided amongst the §asaon a geographical basis The manager is
supported by a team of technical personnel and stambers from the factories, who then together
coordinate with the customers to assess their remeints.

The Company'’s strategy is poised towards maintaiaimgutually fruitful relationship with its custonser
by continuous servicing and product refinement. $tieedules, design modifications, quality and grade
modifications of the castings, as desired by th&tamers, are looked with utmost care. Periodicppsu
schedules and pricing revisions are obtained fleancustomers according to the market demand arisl. cos
Timely adherence and effective redressal of custagnewvances has enabled us to maintain a cordial
relationship with all our customers.

Swot Analysis
Strengths

Market
* Long presence in the market
* Wide range of products / markets / sectors
» Economies of scale translating to competitive prices
e Machining facilities to deliver ready to use compots
e Presence in USA through Subsidiary
e Gained recognition as supplier to Multinational &mubtive Companies.

Technology & Innovation

* TS16949 Certification
* Expertise in SG Iron Castings
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» Inhouse physical and chemical labs and standardjaelity procedures
e Computerized design and development; tools producti

» Latest moulding and core making technology

* Automatic Moulding line

e Versatile product range - products from 0.5 kg%6 Rgs

e Well equipped machine shop with CNC machines.

e High capacity for SGI and Grey Iron

Inputs Availability
» Raw material like scrap, pig iron and sand are coditized and freely available
» Major scrap markets are concentrated around CheHgderabad and Bangalore which are easily
accessible.
* Power provided by the grid instead of inhouse pctida

Locational
e Location is suited ideally since Chennai is majdp Far the Auto industry and port.

Skills
» Retention of skilled expertise.
» Professional management from the Board level teltog floor level.

Weaknesses

Markets
» Customer design changes - implementation leagl isrmore
» Existing capacity is less than demand.
e Brand reach is limited due to supply to Original Bguent Manufacturer

Technology
» Higher degree of automation required
» Development time and sunk costs are high for dgwedpnew products for customers
* Internal rejections are more due to process dewvigti
» Breakdown recovery time for imported machineryiifeieng with production.

» Concentration on heavy castings leads to long iegrcurve for new products particularly smaller
castings.
« Shortage of well qualified staff resulting from cpetition by IT / IES

Financial
 The promoters being first generation entreprenendslack of other group business, influx of
funds for long term projects is limited.

Opportunities

Market
* Commercial Vehicle industry is growing fast, spdrrey a resurgent, consumption oriented
economy, new roads and increasing road freight.
e Tractor Industry is on the upswing with growing eragis on agriculture
e Export Opportunity due to outsourcing by developedniries

Technology
e SG Iron castings gaining more acceptance
* Newer processes evolving to make SG Iron shareeptiep of steel.

Others

* Government policy supportive, promoting infrastiretand private enterprise, assuring liquidity
and stable interest rates
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» Good quality power availability.
» Government deregulation is promoting use of foréeghnology
» General Economic Growth

Threats

Markets
 HCV and tractor markets are cyclical in nature
» Pricing is closely guarded since customer relatigpssare long term.
« Competition is also going for expansions. Newsiaite emerging
* Chinese competition in Export markets.
» High demands from local market is limiting exports

Inputs availability
» Scrap markets are subject to price fluctuations.
e Power cost is dependant on government policy.

Quality
* Quality Control on outsourced activities need tastrengthened

Business Strategy

The Company sees a major opportunity in the growiagmotive market, comprising both vehicles and
auto components, resulting in incremental usag&®fIron Castings which is a core strength of the
Company. There is also an increasing export oppitytas a large number of multinationals are turrtimg
the Asian region due to the cost and environmaaterns in their own countries. The projectionglie
general Indian economic growth and the governmelitypon the automotive industry is set to propes t
Industry in the near future. The renewed emphasi&dyernment of India on Agriculture and easy credit
for farmers are pushing up the demand for Tractors.

The Company needs to capitalize on the opportumity @&ggressively pursue expansion to cater to the
growing demand. The Company already has the baB@structure in terms of space and the requisite
expertise built over the past 21 years. The Compesybeen continuously expanding and upgrading its
products and technology during the past. Executimgxpansion plans would not be a problem for the
Company even with the existing manpower. The Comgeas/ been keeping track of the technological
upgradation continuously taking place in the globalndry industry, to cope with intense internal
competition and the environmental improvements hbbg Governments/ society. The Company aims to
continuously upgrade its manufacturing techniquas #chnology to meet these growing demands and
plans to undertake more measures, to meet requitenaé closer tolerances, better finish and reduced
rejections by customers. The Company plans to exp#dexisting customer base, improve cost
effectiveness, achieve higher operational efficjegnad move up the value chain in order to furthgsrove
margins, provide value addition to customers, epbathe quality of castings and to exploit export
markets.

To Move up the Value Chain

Apart from expanding capacity for castings, the @any’s thrust will be making value added components
vis-a-vis rough Castings. As of now the Company @sat small percentage of its output as components
ready for use, but this proportion needs to bedfgphcreased, since the added revenue due to maghi
and finishing exceeds the incremental cost by @gtmn more than the existing margin for castingjse

raw casting when machined becomes a ready to uspawents and be further into sub-assemblies. This
not only leads to giving value addition to retairsiomers but also is a margin accretive busingss she
realization on machined products is much highen ttiee incremental cost associated with it. Curyentl
nearly 10% of total production is machined, and @menpany expects the same to be in the range of 20-
25% by FYO009.

Furthermore the manufacturers in the Auto Indusiy asking for Just In Time assembly and are also

inclined to distribute most of the sub assemblysjto reliable Tier | suppliers. This would presant
opportunity for the Company and doing these adisziinhouse would give better quality and econorafes

- 69 -



NELCAST LIMITED {)
00

scale. The long standing relationships of the Compaith many of the leading Auto manufacturing
Companies, would enable it to garner a share imidwdet for value added components and sub asssmbli
Further the Company is expected to have betterdpaomotion if it evolves into a supplier of comgors

and sub assemblies. The Company plans to upgradedatigine shop inducting trained personnel and state
of art machines to effectively meet the demands@industry.

To Widen Product Range

To reduce excessive dependence on the HCV induslrigh is subject to cyclical trends, although less
marked in the last few years, the Company needbversify and widen its product range towards small
castings also to cater to more applications likespager cars and Light Commercial Vehicles. The
Company is already supplying a sizeable portiorcadtings to the Tractor industry. However further
widening of the product base would provide bettarkat presence. For developing a product line t% ¢
and time involved is considerable, hence a dedicadam of personnel and resources needs to be
apportioned towards this effort.

To Increase Exports

The Company ultimately would like to be the PrefdrRaill Service Supplier to OEMs Acroise Globe.
The Company has already establishgatesence in the US Market through its subsidiay lass begun
supplies to Volvo Sweden through its Tier | supphevin Meritor. The trend needs to be further impedv
and by 2010 a share of 30% of Exports in the sal® ibe aimed. Since the transportation costs and
reputational stake involved is high for exportsingient quality Control needs to be ensured.

To Gain Quality And Environmental Certifications

Further Quality Certifications and environmentattifieations like 1ISO 14001 of international recdtion
needs to be strived for by the Company.

Improving On R& D

Today our R&D center is equipped with design andlysma capabilities around structural, thermal,
vibration & hardness analysis. We are continuowesigaged in research and development activities in
close association with our customers and have ptairs/est in various testing and validation equsts
which we will finance out of our internal accrugisnerated over the next few years. Our teams haxted
working with both Indian and Global OEMs.. The Compatans to utilize dimensional accuracy provided
by modern design and development methods, sinaeatmrg quality at the development stage is much
easier and cost effective also. We plan to needsetthoroughly modernized The Development phase
using:

The utilization of Magnasoft software for better glation of complex castings.
Mandatory use of CAD, CAM facilities for patterncatool making.
The installation of Rapid prototyping and Image Asailg systems.

This would result in components that would satibly éxpectations of the growing Automobile industry.
Better Cost Control And Improved Manufacturing Technology

The existing plant material movement needs to beotlghly automated by extensively using automatic
conveyor belts for movement between processes fattteaaw material. The moulding line needs to be
further automated by installing an additional Ausdim Moulding lines. This would result in faster
production cycles as well as higher dimensionaliemy. More core shooters are to be added to remove
bottlenecks in manufacturing cores.

Integration Of Multi Disciplinary Operations

Although most of the operations of the Companycamaputerized on a stand alone basis there is weakne

in the integration of the various computerized psses. The integration of multi disciplinary openadi
need to be carried out at the virtual level by enpénting uniform and scalable solutions. Real time

-70 -



NELCAST LIMITED {)
00

information flow needs to be facilitated for fastdaaccurate decision making. Further efforts neebet
made towards involving business associates andeyarin the information flow chain.

REGULATIONS AND POLICIES

Apart from the regulations applicable to all indiest, there are no special industry — specific legtnns
applicable to the company.
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HISTORY AND CERTAIN CORPORATE MATTERS

Overview

Our Company was incorporated on 7 June, 1982 asabBlePrivate Limited at Nellore, AP under the
Companies Act, 1956 vide Registration No. 01-3Hihsequently, it was converted into a public lichite
company and the name was changed to Nelcast Limite2D September, 1995. The Registered Office of
the Company which was originally located at 24/3B@&rgamitta, Nellore, was shifted to the present
location at 34, Industrial Estate, Gudur 524 1012ruly, 1994. We also have a corporate office imilTa
Nadu located at 159, TTK Road, Alwarpet, Chennai.

Promoted by Mr.P.Radhakrishna Reddy, Nelcast isageg) in the manufacture of castings that find
application in the Automobile sector such as enginansmission, suspension, axle, brake, steering,
housings etc., farm equipment industry, railways pipe fitting industries.

The first unit set up in Gudur, AP, with an instdlapacity of 1200 MT p a for manufacturing dudititan
parts, commenced commercial production in the V985, to serve as an ancillary unit to meet the
requirements of Ashok Leyland Ltd. Subsequentlytaitted to cater to the requirements of farm equigme
manufacturers and other heavy commercial vehicleufaaturers like Tata Motors, Mahindra & Mahindra,
Tata Cummins, Tafe, to name a few. In less than adée¢he unit was awarded 1ISO 9002-1994 / EN ISO
9002-1994 Quality certification by the Indian RegisQuality Systems, which was valid from 23 August
1995 to 11 September, 2001

In the year 1996, a new manufacturing unit washéisteed in Ponneri, Tamil Nadu with an installed
capacity of 12,000 MT p a, for the manufacture oéyGiron and Ductile Iron parts, wherein the stdte-o
the-art machine shop, consisting of CNC and specigiose machines, and the Kunkel Wagner Moulding
line were installed. Both the units have a distioctational advantage of having proximity to thee@hai
Port and also being well connected by both theveait and roadways.

In the year 2001, the units were awarded the QS0:9998 Quality certification by Underwriters
Laboratories Inc., Melville, New York, USA for motaehicle parts and accessories, which was valiah fro
10 January, 2001 till 10 January, 2006 and themd§®/TS 16949:2002 Quality certification for grayd
ductile iron foundries, in the year 2005, valid diate. In the year 2003 a subsidiary Nelcast USA Wwas

set up in the USA for managing the marketing, austocare service and coordinating with the overseas
clients of Nelcast, particularly those locatedha US.

After witnessing three consecutive years of grobghover 50% in turnover (2003, 2004 and 2005), the
year 2006 saw the Company’s turnover cross Rs.R94Khs and winning the Best Vendor Award from
Tafe Limited and also the Outstanding Supplier Awfanch Eicher Motors Limited.

Today, the combined manufacturing capacity of bath manufacturing units stands at 72,000 MT p a,
geared to reach 1,02,000 MT p a by the end of thewufinancial year. Apart from servicing the dstie
requirement, the Company is also exporting to USdrppe and Australia.

Milestones
Year Event
1985 First unit in Gudur - Commenced Commerciabpation. Supply to HCV manufacturers.
1990 Started supply to farm equipment manufacturers
1994 ISO 9002 Quality Certification awarded to timit at Gudur, valid till the September, 2001.
1995 Exports to US commenced.
1996 New Unit in Ponneri Started Commercial proiunct
1997 Turnover crossed Rs.5000 lakhs.
2000 State of art machine shop consisting of CNChings and special purpose machines
commissioned at the plant at Ponneri.
2001 « State of the art Kunkel Wagner Moulding Line, insdlat the Ponneri Unit.
< Exports to Australia commenced.
« QS 9000 Quality certification received for both thats, valid till January, 2006.
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2003 « Wholly Owned Subsidiary Nelcast USA Inc., incorgecdhin USA
e Turnover crossed Rs.10,000 lakhs.

2004 Exports to Europe commenced

2005 » Turnover crossed Rs.20,000 lakhs.
* TS 16949 Quality certification received.
» Third consecutive year of growth in turnover by 50%.

2006 e Turnover crossed Rs.25,000 lakhs.
» Exports cross USD 5 Million.

« Awarded the best vendor award by Tafe limited antstanding supplier by Eiche
Motors Limited.

=

Main Objects of the Company

The main objects contained in our Memorandum of gisdion are:

1.

To carry on all or any of the business of designimanufacturing, developing,improving, hiring,

repairing, buying, selling dealing in forgings araktings of ferrous and non-ferrous materials and i

any weight for any industry whatsoever, includinigiled and malleable castings, Ductile Iron,

castings; gunmetal castings, steel castings, guahmebpper, brass and aluminium castings and
foundry work.

To carry on the business of iron-founders, meichhrengineers manufacturers of machinery and
implements, tool makers, brass-founders, metal arstkboiler-workers, mill-wrights, iron and steel
converters, smiths, wood workers, pattern-makerdgérs, painters, metallurgists, electrical engiise
water-work engineers.

To carry on business as manufacturers and makarsd dealers in metal, enamel, aluminium, alloys,
and any other products, substances, articles andsttand to carry on and conduct workshop and

foundries of iron, brass and other metals.

4. To undertake heat treatment of all varietieseéls

The main objects clause, the objects incidentalnaillary to the main objects of our Memorandum of
Association enable us to undertake our existingyiies and the activities for which the funds &ming

raised through this Issue.

Since incorporation of the Company, the followitgnges have been made to the authorised capital:

Increase in authorised capital

Date of Amendment

Increase from Rs.20 lakhs to Rs.25 lakhs

2 May, 1983

Increase from Rs.25 lakhs to Rs.50 lakhs

25 January, 198%

Increase from Rs.50 lakhs to Rs.5 crores

25 September, 199

N

Increase from Rs.5 crores to Rs.15 crores

26 July, 2000

Increase from Rs.15 crores to Rs.25 crores

21 November, 2006

Apart from the above-mentioned alterations in thgharised capital of the Company, the following

alterations have been made in the Memorandum adddesson

Limited pursuant to conversion of our Company fromivde Limited
Company to Public Limited Company

Amendment Date of Shareholder
Resolution
Change in the name of the Company from Nelcast@Rrilimited to Nelcast 22 July, 1995

of face value of Rs.10/-each

Sub-division of Equity Shares of face value of R8/1hach into Equity Shares

D

25 September, 1992
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Subsidiary Company

Nelcast Inc., USA

Nelcast Inc., was incorporated on 15 January, 2008inois, USA for managing the marketing, cuseym
care service and coordinating with the overseantdiof Nelcast, particularly those located in theted
States. Mr.P.Radhakrishna Reddy and Mr John Sieamabirectors of Nelcast Inc.

For financial information on Nelcast Inc. pleasterd¢o pagde] in the section “Financial Information”
Shareholding Pattern

Nelcast Inc., is a 100% wholly owned subsidiaryNefcast.

Shareholders Agreements

There are no shareholders agreements entered inhe lyompany with any of its shareholders.
Strategic Partners

We have not entered into any strategic partnergeagent.

Financial Partners

We have not entered into any financial partnerscagents.
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OUR MANAGEMENT

Board of Directors

As per our Articles of Association we cannot haessl than 3 Directors or more than 12 Directors.
Presently we have 7 Directors managing the dayato-dffairs of our Company under the overall
supervision and control of Mr.J.Joseph Managinge@or in coordination with Mr.P.Vijaya Bhaskar

Reddy, Deputy Managing Director

The following table sets forth current details retijag our Board of Directors:

vt

Non-Executive Independent Director
S/o Late Mr.T.V.Subbiah

18, Ocean View Layout,

Beach Road,Visakapatnam-530003
Occupation :-Businessman

Name, Designation, Fathers name, Nationality Age Other Directorship
Address, Occupation and Term

Mr.R.V.Ramani Indian 83 Asian Peroxides Limited

Chairman — Non-Executive Mount Mettur

(Independent Director) Pharmaceuticals Limited

S/o K.Ramanathan Nelcast Energy Corporation

45, Kalakshetra Road, Chennai — 41 Limited

Occupation :-Business Trichy' Distilleries &

Term:- Liable to retire by rotation Chemicals Ltd
Tuticorin Alkali Chemicals
& Fertilizers Limited
Seshasayee Brothers Private
Limited
PSI Engineering Systems P
Ltd
Chemasia Industries Limiteg

Mr.P.Radhakrishna Reddy Indian 52 Nelcast USA Inc.,

Deputy  Chairman -  Nolexecutive Nelcast Energy Corporation

(Promoter Director) Limited

S/o.Mr.Penchala Reddy Ponnas Infrastructure Private

54, Kasturirangan Road, Alwarpet, Chennai Ltd

— 600018

Occupation :- Business

Term :- Liable to retire by rotation

Mr.J.Joseph Indian 76 Nil

Managing Director

S/o Mr.P.V.Joseph

No.9, 1¢" Cross Street, Shastri Nagar,

Chennai

Occupation :-Employed

Term:- For a period of five years fron

8 May, 2005 to 7 May, 2010

Mr.P.Vijaya Bhaskar Reddy Indian 51 Nelcast Energy Corporation

Deputy.Managing Director Limited

S/o Late Mr.P.Chandra Shekar Reddy

21,Seethammal Colony IlI-Main Road,

Alwarpet, Chennai — 600018

Occupation: Employed

Term :- For a period of five years from 31

March, 2003 to 31 March, 2008

Mr.T.R.Prasad Indian 65 « TVS Motor Company

Limited

e Suven Life Sciences
Limited

 Taj GVK Hotels &
Resorts Limited
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Term :- Liable to retire by Rotation  GMR Infrastructure
Limited
Mr.R.Mohan Reddy Indian 67 Lokesh Machines Limited

Non-Executive Independent Director
S/o Mr.R.Sai Reddy

No.247, Kalyan Nagar, Behind Vengal
Rao Nagar,Hyderabad — 500 038
Occupation :- Businessman

Term :- Liable to retire by Rotation

Mr.D.Sesha Reddy Indian 64 Dodla Dairy Products Limited
Non-Executive Independent Director
S/o Chenchu Rami Reddy
18,Bishop Wallers Road, CIT Colony,
Chennai- 600004

Occupation :-Industrialist

Term :- Liable to retire by Rotation

Brief profile of the Directors

Mr.R.V.Ramani aged 83 years is the Non-Executivepahdent Chairman of the Company. He is
a Post Graduate in M.A, M.Sc (Engg) and M.Sc. (ClamEnginnering) A Padma Bhushan
Awardee, he has been associated with Nelcast Limiiede 1984 and is the Chairman of the
Board.

Mr.P.Radhakrishna Reddy is the Promoter Cum De@hgirman of the Company. His profile is
mentioned under the head ‘Our Promoters'. Pledss te page nde] of this DRHP for further
Details

Mr.J.Joseph aged 76 years is a Science Graduate tr@lManaging Director of the Company. In

a career spanning over five decades in senior neamagt, he has been the Deputy Managing
Director of Ashok Leyland Ltd., and Finance Direadbindia Oil Corporation. He has also served

the Central Government in various capacities. He Biaector-in-charge of Ennore Foundries Ltd.

before joining Nelcast Ltd.

Mr.P.Vijaya Bhaskar Reddy aged 51 years is the Beblanaging Director of the Company. He
is a graduate in Law and a Member of the Institfit€lartered Accountants of India. He has been
with the Company since inception and has grownhia tanks to become Deputy Managing
Director. Previously he was employed with M/s PerBiaels Limited as Accounts Officer. He has
around 26 years of experience in finance and ads@md also in business management.

Mr.T.R.Prasad aged 65 years is a Non-Executive Inukpe Director of the Company. He is a
postgraduate in Physics and also a Fellow of lrstibf Engineers of India. He joined the Indian
Administration Service in 1963, eventually roseotcupy the highest civilian post i.e., Cabinet
Secretary Government of India on 1 November, 2009is presently a corporate analyst. After
retirement from the Indian Administrative Servicee tserved as Member, 12th Finance
Commission (in the rank of Minister of State, Gawaent of India) till 31 December 2004. Prior
to his appointment as Cabinet Secretary, he heldolfowing posts under Government of India

Defence Secretary, Government of India,

Secretary, Industrial Policy and Promotion, Minjstf Industry
Chairman, Foreign Investment Promotion Board
Secretary, Heavy Industry

Chairman Maruti Udyog Ltd.

O O0OO0OO0o

Presently he is on the Board of TVS Motor Companyitdd) Suven Life Sciences Limited, Taj
GVK Hotels & Resorts Limited and GMR Infrastructurienited

Mr.R.Mohan Reddy aged 67 years is a Non-Executidependent Director of the Company. He
graduated in Engineering and has completed his kasteBusiness Management from Osmania
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University. He was a General Manager in Andhra &shdndustrial Development Corporation in
charge of project appraisals, revival of sick ynit®nitoring assisted units etc., He was also the
Managing Director of Hyderabad Allwyn Limited. Apaiftom Nelcast Limited, he is also a
Director of Lokesh Machines Limited.

« Mr.D.Sesha Reddy aged 64 years, is a Non-Executideplendent Director of the Company. An
arts graduate and one of the leading industrialistsellore, Mr.Sesha Reddy is on the Board of
Nelcast since its inception. He is and presentlyshalso on the Board of Dodla Diary Products
Limited.

Borrowing Powers of the Board

The shareholders of the Company pursuant to theigioog of section 293(1)(d) of the Companies Act,
1956, at the EGM held on 21 November, 2006 authitise Board of Directors to borrow a maximum of
Rs.100 Crores. The section titled Main provisionghaf Articles of Association on page g in this
DRHP sets out the borrowing powers of the Directfrdie Company.

Details of appointment of the Managing Directors/Wiole Time Directors and the compensation
payable

Mr.J.Joseph, Managing Director

Mr.J.Joseph was appointed as Managing Directoh@iGompany at the AGM held on 4 June, 2005 for a
period of five years with effect from 8 May, 2005€eTappointment was made pursuant to the provisibns o
sections 198, 269, 309, 316 of the Companies AA%6Iread with the provisions of parts I, Il & lIf o
Schedule XIII of the Companies Act, 1956.

Remuneration

Subject to the maximum limits prescribed under Saoke Xl of the Companies Act, 1956, the
remuneration shall be payable, as may be deternfiinadtime to time by the Board of Directors.

The Board of Directors in their Meeting held on 1%ayM 2006 fixed the remuneration payable to
Mr.J.Joseph, by way of Commission of 5% of the itsobf the Company for each financial year from
2005-06 onwards calculated in accordance with togigions of sections 198 and 349 of the Companies
Act, 1956.

Perquisites

Rent Free accommodation/leased/rented by the Qoynpelephone at residence, car with driver andh suc
other facilities, as may be determined by the BadrDirectors subject to Schedule XIII of the Comjgss
Act, 1956.

Terms and conditions

In case the Company has no or inadequate prdfgsiegmuneration shall be payable subject to thigslim
Schedule XIII - Part Il - Section Il of the CompesiAct, 1956

Mr.P.Vijaya Bhaskar Reddy, Deputy Managing Director

Mr.P.Vijaya Bhaskar Reddy was reappointed as DeMapaging Director of the Company at the AGM
held on 6 September, 2003 for a period of five yemith effect from 31 March, 2003. The appointment
was made pursuant to the provisions of sections 268, 309, 316 of the Companies Act, 1956 reat wit
the provisions of parts I, 1l & lll of Schedule Xlbf the Companies Act, 1956.

Remuneration

For the financial year ended 8March 2006 his total drawings as remuneration R8£0,26,136/-. The
details of his remuneration components and ternagppbintment are as follows
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Rs 43,000 - 75,000 p.m. (Rupees forty-three thodisa Rupees seventy five

Salary thousand per month)

Rent Free accommodation/Leased/Rented by the ComgraHpusing allowance

Perquisites in lieu thereof subject to a maximum of 50% of aditated salary

Contribution to Provident Fund/superannuation Fand Gratuity as per rules of
the Company

Medical reimbursement and leave travel concessiosdlf & family as per rules
of the company

Perquisites like gas, electricity, water, furnighincluding club membership
Telephone at residence

Commission 1% of the Net Profit as per Section 3P8{ the Companies Act, 1956

Terms and Conditionsy The appointment is being mada fmeriod of five years from 31 March 2003|to
31 March 2008.

In the case of Company has no or inadequate prafiesremuneration shall b
payable subject to the limits in Schedule XIII Parsection Il of the Companie
Act, 1956

[S2))

Corporate Governance

Our Company stands committed to good Corporate Bawnee practices based on the principles such as
accountability, transparency in dealings with daksholders, emphasis on communication and traespar
reporting. These vital initiatives extend beyond datory corporate governance requirements and are in
accordance with our aim of establishing voluntaggttpractices for good corporate governance.

The provisions of the listing agreement to be edtardo with the Stock Exchanges with respect to
Corporate Governance and the SEBI Guidelines ineaspf Corporate Governance will be applicable to
our Company at the time of seeking in-principle rappl from the Stock Exchanges. Our Company
undertakes to adopt the Corporate Governance geraclause 49 of the listing agreement to beredite
into with the stock exchange prior to the listifgoar equity shares. We have already complied witbh
provisions with respect to constitution of the vas Board Committees viz., the Audit Committee,
Shareholders/Investor Grievance, Share Transfer Gib@enand Remuneration Committee.
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Composition of the Board

The Board has 7 Directors of which 4 are indepentteatcordance with the requirements of clausef49 o
the listing agreement entered into with the stoathanges. The Chairman of the Board is a Non-Exezutiv
Independent Director. The Constitution is as foow

SINg Name of the Director Designation Category
1 Mr.R.V.Ramani Chairman Non-Executive Independentdor
2 Mr.J.Joseph Managing Director Executive
3 Mr.T.R.Prasad Director Non-Executive Independen¢&or
4 Mr.R.Mohan Reddy Director Non-Executive Indeperidginector
5 Mr.D.Sesha Reddy Director Non-Executive Independémector
6 Mr.P.Radhakrishna Reddy Deputy Chairman Non ExezdtPromoter Director
7 Mr.P.Vijaya Bhaskar Reddy| Deputy Managingxecutive

Director

Committees of the Board have been constituted bteroto look into matters in respect of Audit,
Remuneration and Shareholders / Investors GrievRedeessal and Share Transfers.

Audit Committee

Constitution of Committee

SI No Name of the Director Designation Category

1. Mr.T.R.Prasad Chairman Non-Executive Independecir
2. Mr.R.Mohan Reddy Member Non-Executive Independgrector
3 Mr.J.Joseph Member Executive Director

The Company Secretary is the Secretary of the Cdegnit

The terms of the Audit Committee is to comply witie trequirements of section 292A of the Companies
Act and Clause 49 of the listing agreement to biered into with the stock exchange(s). The Scope of
Audit Committee shall include but shall not be riegtd to the following

The Audit Committee can:

1. Investigate any activity within its frame workich scope of activity which can refer to finance,
accounts, management strategies, internal systedngracedures, delegation of authority, etc;

2. Seek any information from any employee withis ierms of reference and in connection with
execution of its powers;

3. Can obtain legal or professional advices fronmndthparties in connection with carrying out its
objectives, but within the frame work of the terafigeference; and, not the least;

4. Secure the attendance of outsiders which retexguertise, if it considers necessary for carryoug
the objectives for which the Committee is formed.

Role of Audit Committee
The Audit Committee will:

e Examine, inter-alia, the entire financial reportprgcess;

« Examine the veracity of disclosure of financial imf@tion to ensure that the financial statement is
correct, sufficient and credible;

« Recommend to the Board, the appointment, the reiafypent and, if required, the replacement or
the removal of Statutory Auditors and fixation bé&tAudit Fees;
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Be in charge of approval of payment to Statutorydifars for any other services rendered by
them;
Review with the management, the annual financetiestent before submission to the Board for
approval, with particular reference to:
« Matters required to be included in the DirectorssBonsibility Statement to be included
in the Board’s report in terms of clause (2AA) eftctson 217 of the Companies Act,
1956;
e Changes, if any, in accounting policies and pcastiand reasons for same;
¢ Major accounting entries involving estimatesdzhon the exercise of judgment by
Management;
* Significant adjustments made in the financialestagnts arising out of audit findings;
« Compliance with listing and other legal requiretserlating to financial statements;
« Disclosure of any related party transactions
¢ Qualifications in the draft audit report.
Review with the management, the quarterly finanstatements before submission to the Board
for approval;
Review with the management, performance of stapudad internal auditors, adequacy of internal
control systems;
Review the internal audit function, if any, incladithe structure of the internal audit department,
staffing and seniority of the official heading thepartment, reporting structure coverage and
frequency of internal audit;
Have discussions with internal auditors any sigaiiit findings and follow up thereon;
Review the findings of any internal investigatidnsthe internal auditors into matters where there
is suspected fraud or irregularity or a failureir@ernal control systems of a material nature and
reporting the matter to the Board.
Discuss with the Statutory Auditors before the aedmmences, about the nature and scope of
audit as well as post-audit discussion to ascedaaynarea of concern;
Look into the reasons for substantial defaults & ghyment of the depositors, debenture holders,
shareholders and creditors;
Review the functioning of the Whistle Blower mectsam in case the same is existing;
Carry out any other function as is mentioned intéiens of reference of the Audit Committee;

Review of information by Audit Committee

The Audit Committee will also review:

the Management Discussion and Analysis of finarmalditions and results of operations;

the statement of significant related party trarieast submitted by management;

management letters / letters of internal contrakmesses issued by the statutory auditors;
internal audit reports to internal control weakmessand

the appointment, removal and terms of remuneratfahe Chief internal auditor.

the financial statements of the subsidiary compnieparticular, the investments made by the
unlisted subsidiary company.

Remuneration Committee

S. No. | Name of Director Designation Category

1 Mr.R.V.Ramani Chairman Non-Executive Independengdor
2 Mr.T.R.Prasad Member Non-Executive Independentdiire
3 Mr.P.Radhakrishna Reddy Member Non-Executive Dorec

The Company Secretary is the Secretary of the Cdeenit

The Committee has been formed to decide and apptwvderms and conditions for appointment of
executive directors and/or whole time directors aechuneration payable to other directors and other
matters related thereto.
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Shareholders’ Grievance Committee
Sl. No. | Name of Director Designation Category
1 Mr.T.R.Prasad Chairman Non-Executive Independergdiir
2 Mr.J.Joseph Member Executive Director
3 Mr.D.Sesha Reddy Member Non-Executive Indepenbesttor

The Company Secretary is the Secretary of the Cdeenit

The committee has been constituted to look intae¢deessal of shareholders and investors’ complékgs
non-receipt of share certificates sent for transfen receipt of balance sheets, non receipt ofadst
dividends etc.

Share Transfer Committee

Sl. No. | Name of Director Designation Category

1 Mr.R.V.Ramani Chairman Non-Executive Independentdor
2 Mr.D.Sesha Reddy Member Non-Executive Independéerttor
3 Mr.R.Mohan Reddy Member Non-Executive Independgrector

The Company Secretary is the Secretary of the Cdegnit

The committee approves issue of share certificaipitdhte share certificates and matters connecidd w
the transfer of securities.

Shareholding of the Directors in our Company

Names No. of Shares held % of shareholding
Mr.P.Radha Krishna Reddy 50,52,300 38.71%
Mr.P.Vijaya Bhaskar Reddy 4,43,190 3.40%

Policy on Disclosures and Internal Procedure for Prevugion of Insider Trading

The provisions of Regulation 12 (1) of the SEBI (Rbdlon of Insider Trading) Regulations, 1992 wik b
applicable to our Company immediately upon thenlisbf its Equity Shares on the Stock Exchanyée
shall comply with the requirements of the SEBI (Rbdlon of Insider Trading) Regulations, 1992 prior
listing of our Equity Shares.

Interest of Promoter and / or Directors

All the Directors of our Company may be deemededarterested to the extent of sitting fees andtbeio
remuneration if any, payable to them for attendimegtings of the Board or a committee thereof as agel
to the extent of reimbursement of expenses if aayaple to them under our Articles of AssociationeTh
Managing Director/Deputy Managing Director will beerested to the extent of remuneration, if arajdp
to him for services rendered by him as an officqezraployee of the Company.

All our Directors may also be deemed to be intexk#t the Equity Shares in our Company, if any, sid
them, their relatives or by the companies and firma/hich they are interested as directors / member
partners or that may be subscribed for and alldttettiem, out of the present Issue in terms ofDR#P
and also to the extent of any dividend payabléngort and other distributions in respect of the &ajdity
Shares.

For further information on transactions, which @ampany has entered into with companies in whiah ou

Promoter and / or Directors are interested pleafer to ‘Related Party Transactions’ of sectioretiton
‘Financial Information’ on page no]J[in this DRHP.
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All the Directors may be deemed to be interestetthéncontracts, agreements/arrangements entecedrint
to be entered into by us with any company in whioky have direct /indirect interest or any parthigrs

firm in which they are partners.

Changes in the Board of Directors during the lasthree years

The changes in our Board of Directors during thettage years are as follows:

Name Change Date of Reason for change
(Ceased/Appointed Change
Mr.T.V.Subba Rao Ceased 06.09.2003  Vacation of®ficAGM
Mr.Vatsala Krishnakumat Ceased 07.06.2004  WithdrbwiDBI
Mr.Vasudevan Ramesh Appointed 07.06.2004| Nominated by IDBI
Babu
Mr.Vasudevan Ramesh Ceased 03.05.2005|  Withdrawn by IDBI
Babu
Mr.Y.Sanjeeva Reddy Ceased 07.05.2005  To Induciperni#ent Directd
Mr.P.Radhakrishna Reddy Change in 07.05.2005 | Resigned as Managing Direc
designation and ontinues to be Director
streamline the Board
Mr.J. Joseph Appointed 08.05.2005  To strengthemtzed
Mr.T.R.Prasad Appointed 11.02.2006  To strengtherBtaed

Organisation Chart

Chairman & Board of Directors
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Key Managerial Personnel
The details of our Key Managerial Personnel arebsvis.
. : Industry
S.No Name Age DeS|gnat|on & Qualification Experience P‘T"t? of
Functional area joining
(years)
1 [Mr.J.Joseph 76 | Managing Director B.Sc., (Hons 50] 08.05.2005
Mr.P.Vijaya Bhaskar Deputy Managing
2 |Reddy 51 | pirector B.Com, BL, F.C.A 26 101.07.1983
3 | *Mr.Y.Sanjeeva Reddy 60| Director-Works D.M.E 33 | 1.05.1985
m .
4 |™MrK.RamaKrishna 56 | Plant Director B.Tech (IIT) 32 | 01.05.20
Reddy
5 | Mr.V.P.Prem Kumar 50 | Senior General M.E 25 | 21.10.1998
Manager-(Marketing)
. Senior General B.Tech
6 | Mr.P.Divakar 57 Manager-(Production (Mechanical) 32 19.07.200d
. General Manager- ACA, ACS,
7 | Mr.V.Subramaniam 46 Finance Grad CWA. 16 11.05.2005
8 | Mr.R.B.Prem Ganesh 27] Company Secretar B.Colm, BCS 4 28.09.2007

* Designated as Director but does not form pathefBoard of Directors of Nelcast

Brief Details of the Key Managerial Personnel

Mr.J.Joseph - Managing Director.

For details please refer to the section titled ‘®lamnagement’ beginning on page appf this DRHP
Mr.P.Vijaya Bhaskar Reddy — Deputy Managing Director

For details please refer to the section titled ‘®l@nagement’ beginning on page @ppf this DRHP

Mr.Y.Sanjeeva Reddy - Director Worksis the in charge of Gudur Plant. He has 33 yebexperience in
the Foundry industry. He had worked in Pioneer YAlRastings and Ductron Castings (Owned by Ashok
Leyland) before joining Nelcast. He has been witHchi& for the past 21 years. He is a Mechanical
Engineer. His Gross Annual Remuneration is Rs.1Ru&6s p.a.

Mr.K.Ramakrishna Reddy- Plant Director is in charge of the Ponneri unit. He is a B.TecMatallurgy
from IIT and also a post graduate in foundry techgglfrom IIT. He has 32 years of experience in the
foundry industry. He has worked in India Cementsak®s India and TVS Autolec. He had established
green field foundry plants for Nelcast Limited, Réen India Limited and Brakes India Limited. He ha®al
worked as a Research scientist for NASA. He has véith Nelcast for the past seven years and was
responsible for setting up the Ponneri unit. HissgrAnnual CTC is Rs.16.50 lakhs p.a.

Mr.V.P.Premkumar-Senior General Manager-Marketing is a B.E in Mechanical engineering and a

M.E. in production. He has around 25 years expegieém¢he Foundry industry. He has worked in leading
foundries such as Ennore foundries Limited, Brakekaliimited, Magna foundries Limited and Rane

Group. He interacts with the production team fantsmous enhancement of customer’s schedule and als
assists them in planning their production scheduldis gross annual CTC is Rs.14.20 lakhs p.a.

Mr.P.Divakar - Senior General Manager - Productionhas 32 years of foundry experience of which 18
years have been in production of medium and laigedsSG and Grey Iron castings on high pressure
moulding lines. Before Nelcast he has worked in ganies such as; Bharat Earth Movers, Ashok Leyland
and DCM Engineering. He is a graduate in mechargogineering with advanced diploma in Foundry

technology from National Institute of Foundry Tecloyy, Ranchi. His gross annual CTC is Rs.8.58 lakhs

p.a.
Mr.V.Subramaniam- General Manager — Financehas 20 years of experience in finance and setaktar

functions. He is a Member of the Institute of Cheetl Accountants of India, the Institute of Company
Secretaries of India and a graduate from the Utstibf Cost and Works Accountants of India. He has
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experience in raising term loans, working capitabhagements and in Direct taxes. Previously he was
employed with Sundaram fasteners Limited-Autoleci€ddn as Senior Manager Finance. His gross annual
CTC is Rs.8.60 lakhs p.a.

Mr.R.B.Prem Ganesh — Company Secretarjas been associated with the Company for the pgsars.
He is a Law Graduate and also a Member of Instidit€ompany Secretaries of India. He has been in
charge for the Corporate and Secretarial Affailis.dloss annual CTC is Rs.3.41 lakhs p.a.

All the persons named above as our Key Manageiasdhnel are the permanent employees of our
Company. All the persons whose name appears, addaagerial Personnel are not employed by any of
our Group Concerns. Further none of the key pemommentioned above are related to the
Promoter/Directors of the Company. None of the abdvas been selected pursuant to any
arrangement/understanding with major shareholdesgimers/suppliers.

Changes in Key Managerial Personnel during last thre years

S.Na Name Designation Date of ChangeReasons for change
Mr.J.Joseph Managing Director 08.05.2005 Appointed
Mr.V.Subramaniam General Manager-Financeé 11 05.2005 Appointed
Mr.K.Ramakrishna Reddy Plant Director 01.05.2003 Appointed

Shareholding of Key Managerial Personnel in our Corpany

The shareholding of our key managerial personnehagate of this DRHP is as under

S. No. Name No. of shares % of shareholding
1. Mr.P.Vijaya Bhaskar Redd 4,43,190 3.40
2 Mr.Y.Sanjeeva Reddy 1,24,440 0.95

Bonus or Profit Sharing Plan for the Key Managerial Pesonnel

There is no Bonus or profit sharing plan for the kegnagerial personnel except to Mr.J.Joseph, Magagi
Director and Mr.P.Vijaya Bhaskar Reddy, Deputy Mging Director of the Company. For details of
commission payable as a percentage of profits td.Myseph, Managing Director and Mr.P.Vijaya Bhaska
Reddy, Deputy Managing Director of the Companyapéerefer to the section titled ‘Our Management’
beginning on page ne] of this DRHP under the heading ‘Details of appoient of Managing
Director/Whole Time Director and their Compensatiayable’.

Employees

We believe that a motivated and empowered emplbgse is the key to our competitive advantage.

Description Number
Managers, Junior Managers and aboye 67
Office Staff Members 388
Plant Workers 438
Total 893

Disclosures regarding the Employee Stock Option Seime
There is no Employee Stock Option Scheme as on e iCompany.
Payment or benefit to employees/key managerial persoel of the Company

There is no other payment or benefit given to thplepees/key managerial personnel of the Company
other than salary.
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OUR PROMOTERS

Mr.P.Radhakrishna Reddy is the Promoter of our Gomp

Voter ID Number TN/02/010/0276014

PAN ALGPP4053R

Passport Number 7082935

Driving License Number R/TN/007/00063/2004

Bank Account Number 10061104856 with State Bank of
India,Alwarpet, Chennai 600018

Profile

Mr.P.Radhakrishna Reddy, a Metallurgical EngineemfiRegional Engineering College, Nagpur, founded
the Company with a small plant in Gudur with antalied capacity of 1200 MT p a, which started its
commercial production in the year 1985. He staateal young age of 28 and during the formative ydaes
handled all the functions like production, markgtimaterials and human resources. As a result of hi
excellent business acumen, today Nelcast has gotrtanufacturing units at Gudur, Andhra Pradesh and
Ponneri, Tamil Nadu with a combined production cépaaf 72,000 MT p a and employs a workforce of
893 people. Presently Mr.P.Radhakrishna Reddy de #ie President of Nelcast Inc., USA, a 100%
subsidiary of Nelcast, wherein he is concentratinghe export markets.

The permanent account number, bank account numidepassport number of Mr.P.Radhakrishna Reddy
will be submitted to the Stock Exchanges at the tfrfing of this DRHP.

Common Pursuits

Our Promoter does not have interest in any ventioag is involved in any activities similar to those
conducted by our Company or any of its subsidiaries

Interest of Promoter / Payment or benefit to Promoterof the Company.

Mr.P.Radhakrishna Reddy, may be deemed to be stéetd¢o the extent of shares held by him, his éisen
or relatives, and benefits arising from his holddigectorship/employment, in the Company/its suiasid
He is also interested in the transactions enteriedhy the Company and the ventures where heasasted
either as a Promoter, Director, Partner, or othegwi-or details please refer to the section titethted
Party Transactions on Page Nej.

Further Mr.P.Radhakrishna Reddy is also interetstékde extent of monthly lease rent of Rs.1,44 |0€idg
paid by the Company for its corporate office to RIdamuna, Ms.P.Divya and Mr.P.Deepak being his
immediate relatives.

The Promoter does not have any interest in any prsopequired by the Company within two years of the
date of this DRHP or proposed to be acquired by it.

There are no other payments or benefits payablart®mmoter.
CURRENCY OF PRESENTATION

In this DRHP all references to “Rupees” and “Rst &mdian Rupees” are to the legal currency of the
Republic of India and “USD” to the legal currendytie United State of America.
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RELATED PARTY TRANSACTIONS

For related party transactions, please refer tagraph titled ‘Related Party Transactions’ undersiagtion
titted ‘Financial Information’ on page noe] of the DRHP.

DIVIDEND POLICY

The declaration and payment of dividends will beoramended by our Board of Directors and approved by
our shareholders. Declaration of dividend will atfepend on a number of factors, including but imoitéd

to our Company’s earnings, capital requirements @werall financial condition. Our Company has no
stated dividend policy. With regard to the lasgfiinancial years we have declared equity dividiendll
except the year 2001-02.

The details of the dividend paid by our Companymythe last five financial years are presentedvieelo

(Rs. in lakhs
Particulars Financial Year
2001-02 2002-03 2003-04 2004-05 2005-06

Equity Share Capital 1185.00 1185.p0 1185.00 1285.00 1285.00
Face Value (Rs.) 10 10 10 10 10
No. of Shares(In Lakhs) 118.50 118.50 118,50 128.50 128.50
Rate of Dividend (%) - . 5 15 20
Amount of Dividend -- 2.37 5.98 19.28 25.70

Note: Interim dividend declared at 12.5 % as per boaedting held on 17 November,2006

The amounts paid as dividends in the past are rogssarily indicative of the Company’s dividend pgli
in the future.
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SECTION V - FINANCIAL INFORMATION

AUDITORS REPORT AND UNCONSOLIDATED RESTATED FINANCIAL STATEMENTS
OF NELCAST LIMITED

The Board of Directors,
Nelcast Ltd,
Chennai.

Dear Sirs,

We have examined the attached financial informatibM/s Nelcast Ltd. for the years ended'3darch
2002, 2003,2004,2005,2006 and for the six montie@rBd September, 2006 being the last date up to
which the accounts have been audited by us. Thesedial statements are the responsibility of the
Company’s Management. Our responsibility is to egpran opinion on these accounts based on our audit
These accounts were approved by the board of disefidothe purpose of disclosure in the offer doentn

in connection with the public issue of its equihagees.

The said financial information has been preparadrims of the requirements of
a) Paragraph B (1) of Part Il of Schedule Il to @@mpany’s Act 1956 (the “Act”).

b) The Securities and Exchange Board of India (Ds&ale and Investor Protection) Guidelines, 2000
(the “Guidelines”) issued by the Securities and Exge Board of India (“SEBI”) on {QJanuary
2000 in pursuance of Section 11 of the SecuritiesExchange Board of India Act 1992 read with
related clarifications issued by SEBI.

c) The letter dt.1” November 2006 received from the Company requesting issue a report for
the purpose of inclusion in the Offer Document gegsued by the Company in connection with
the proposed Public Issue of Equity Shares of thafgamy.

A. Financial information as per audited financialstatements:
We report that
i) the attached “Summary statement of Profit andskss as restated” of the Company for the
period ended 30.09.2006 and Financial Year end&dvtch of 2006, 2005, 2004, 2003 and

2002 — Enclosed in Annexure |

ii) the attached “summary statement of Assets amdbiliies as restated” as at the said dates —
enclosed in Annexure Il

together referred to as “summary statement”, haeenbextracted from the financial
statements of the respective period / years aublifads and adopted by the Board of Directors
/ Members for the respective period / years.

Based on our examination of these summary statementfurther state that
» The restated profits assets and liabilities havenbaeived at after making such
adjustments and regrouping which in our opinionageropriate in the period / years
to which they relate, as shown in Annexure lllhstreport.
» The summary statements of the Company have beate@stherever required with
retrospective effect to reflect the significant @acting policies adopted by the
Company as at 30September 2006 as given in the Annexure |V toréyimrt.

e There were no extraordinary items that need to Iselaied separately in the
summary statements.
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B. Other Financial Information:
We have also examined the following financial imf@tion relating to the Company, which is proposed t
be enclosed in the Offer Document, as approvedidBbard of Directors of the Company.

a) Summary Statement of Cash flows, as restatednexXure V

b) Summary of accounting ratios — Annexure VI

c) Principal terms of Secured loans and Statemfedhsecured Loans — Annexure VI
d) Statement of Debtors — Annexure VI

e) Statement of loans and advances — Annexure IX

f) Statement of Capitalisation of the Company — éxure X

g) Statement of Tax Shelter Annexure Xl

h) Related party disclosures— Annexure XI|

i) Details of Contingent Liabilities — Annexure XIlI

j) Statement showing rates and amount of Dividefdrexure XIV
k) Statement of other income — Annexure XV

[) Details of Reserves and Surplus — Annexure XVI

m) Statement of Investments— Annexure XVII

In our opinion the financial information of the Cpamy, attached to this report as mentioned in Paphg

A & B above read with notes (Annexure Ill) and sfpant Accounting Policies (Annexure V) to this
report and after making adjustments and regrougisagconsidered appropriate has been prepared in
accordance with Part Il of Schedule Il of the Conipa Act and “the Guidelines issued by SEBI”.

This report is intended solely for your informatiand for inclusion in the Offer Document in conneati
with the proposed Public Issue of the Company ambt to be used, referred to or distributed for @ther
purpose without our prior written consent.

For JB Reddy and Co,
Chartered Accountants

AV. REDDY
Partner
Membership No.23983
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SUMMARY STATEMENT OF PROFITS AND LOSSES, AS RESTATED
The Profit and Loss Statements of the Company ¥erfinancial years ended 31 March of 2002 to 2&0& for the
period ended 30 September , 2006 read with sigmifiaccounting policies, notes on accounts anddkes to adjusted
accounts are set out below: .Annexure |
Rs. in lakhs
Particulars Period ended Year ended 31March
30 September 2006 2005 2004 2003 2002
2006
Income
Sales 16642.2 2702.01 24086.5 15241.5¢ 10069.3¢ 6178.3
Less:  Excise Duty 2083.6 3401.1 3056.8 1976.0 1279.14 743.6
Net Sales 14558.6 23630.8 21029.7 13265.5 8790.2 5434.7
Other Income 101.9 106.2 116.54 55.5 89.4 67.4
Increase / (decrease) in (909.44 33.5¢ 284.6 459.5 292.4 459.9
inventories
Total Income 137517 23770.6 21430.9] 13780.5 9172.1 5962.1
Expenditure
Materials consumed 5589.8 10659.7 10587.9 5671.0 3400.8 1948.4
Consumable Stores & Spares 1852.1 3083.6 2187.8 1483.0 1039.6 579.8
Power and Fuel 1852.9 3433.6 3110.9 2455.7 2097.0 1357.0
Staff Costs 523.0 842.5 651.91 528.3 437.3 371.9]
Other manufacturing expenses 1292.5 2117.9 1629.9 1176.4 853.3 569.8
Administrative, selling and 827.6 1423.5 1259.0 828.5 457.5 407.6Y
distribution expenses
Interest 375.1 765.7 896.5 844.0§ 574.1 523.0%
Depreciation 219.8 400.2 353.1 331.2 197.9 183.7
Total Expenditure 12533.1 22727.0} 2067725 13318.449 9057.99 5941.04
Net Profit before tax 1218.0 1043.6 753.6¢ 462.1 114.1 21.0
Tax expense - Current tax 307.8 303.6 78.5 35.5 900 1.6
Tax expense - Deferred tax 101.6 (12.32 140.7} 176.9
Fringe Benefit Tax 7.5 19.5
Prior Year Adj 30.6 5.44 4.3 - 2.5
Net Profit after tax (A) 801.1 702.24 529.0 245.3 105.1 16.8
Impact of material adjustmenfo (29.17 (40.76 9.2] (33.76 (10.39
restatement in corresponding
years (net of tax) (B)
Net Profit after adjustments (A) 801.1 683.01 488.24 254.5] 71.2 6.5
+ (B)
The accompanying Statement of Adjustments to Addiofit and Loss Account (Annexure Ill) and Sigrait
Accounting Policies and Notes on Accounts (Annex\Meare an integral part of this statement.
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SUMMARY STATEMENT OF ASSETS AND LIABILITIES, AS RESTATED
Annexure Il
Assets and Liabilities of the Company at the endawh financial period/year regrouped wherever rseecgsand read
with significant accounting policies, notes on agus and the notes to adjusted accounts are sbetmw.
Particulars As at As at 31 March
30 2006 2005 2004 2003 2002
September,
2006
A. | Fixed Assets
Gross block 9442.9 8627.0 7608.2 6865.1 6814.7 3938.7
Less:  Depreciation 2537.7 2317.9 1928.2 1575.0 1248.4 1053.4
Net Block 6905.1 6309.1 5680.0 5290.0 556.36 2885.3
Capital Work-in-Progress - - 2550.2
TOTAL 6905.1 6309.14 5680.0 5290.0{ 5566.3¢ 5435.6
B. |Investments 27.5 27.54 27.5 23.5 7.2
C. [Current assets, loans and
advances
Inventories 2993.7 3771.4 3653.5 3044.8 2354.7 1983.5
Receivables 4764.1 B47.9§ 3665.9 2681.2 2130.4 1644.1
Cash and bank balances 44.1 76.6 28.6 25.8 27.2 22.04
Loans and advances 730.3 865.9 651.6 366.18§ 380.9 371.7
TOTAL 8532.4 8561.94 7999.6 6118.0 4893.4 4021.4
D. [Total assets (A +B + C) 15465.2 14898.64 13707.2y 11431.7( 10466.9¢ 9457.1
E. [Liabilities and provisions
Loan funds
Secured loans 5789.0 6209.7 5639.3 4825.5 4702.74 4506.1
Unsecured loans 1395.5 1229.8 1918.8 1624.3 1606.4 1461.3
TOTAL 7184.5 743.60 7558.1 6449.8 6309.1 5967.4
F. [Deferred Tax Liability 1042.6¢ 941.0¢ 900.6 744.6 574.5 542.7
G. |[Current liabilities and
provisions
Current liabilities 3752.8 363825 2869.4 2282.6 1968.1 1409.4
Provisions 338.5 351.3 240.6 84.5 32.8 -
TOTAL 4091.4¢ 3989.5] 3110.1 2367.2 2001.01 1409.4
H. |Total Liabilities and provisions 12318.7 12370.2] 11568.84 9561.7 8884.7] 7919.6
(E+F+G)
I.  [Net worth (D - H) 3146.4 2528.4] 21384 1869.9 1582.21 1537.5
Represented by
Shareholders funds
Share capital 1285.0 1285.0 1285.0 1185.0 1185.0 1185.0
Share Application Money 100.0
Reserves and surplus 1861.4 1243.4] 853.4 584.9 397.2] 352.5
TOTAL 3146.4 2528.41 2138.4 1869.9 1582.21 1537.5
The accompanying Statement of Adjustments to Addieofit and Loss Account (Annexure Ill) and Sigrait
Accounting Policies and Notes on Accounts (Annex\Mieare an integral part of this statement.
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Annexure Ill
NOTES TO ADJUSTED ACCOUNTS
STATEMENT OF ADJUSTMENTS TO AUDITED PROFIT AND LOSS ACCOUNTS
Rs. in lakhs
Period endeg Year ended 31 March
Particulars 30 2006 2005 2004 2003 2002
September,
2006
Profit for the year / period
801.1]1 702.21 529.0( 245.3 105.1§ 16.89
Add / (Less) adjustment for
Prior Year adjustment to be provided in
the respective years:
a | Short provision for tax for the year (28.03) (3.10) (0.38)
Jo  |Provision for Tax made excess 1 - 1.26
Short provision for prior year adjusted in
c [the year 28.03 2.22 - - 2.59
Excess provision in previous year adjusted
d |in this year - N - -
e | MAT credits written off 3.01 43
f |Adj. For dividend tax balance liability - 0.26 (0.18) (0.08)
g |TDS written off in subsequent yrs 3.98 L (3.20)
h |Delayed claim of adv tax (1.40) 1.4
Deferred tax liability to be provided in
B |respective years (52.79 (15.21 6.7 (31.74 (12.59
a |Adjustments to Profit before tax F - - - -
Rate of Tax 33.669 36.599 35.879 36.759 35.709
Effect of above on current tax - - - -
Effect of above on deferred tax
Total Adjustments (net of tax) - (19.17 (40.76 9.2 (33.76 (10.39
Adjusted Profit after tax 801.1]1 683.0 488.24 254.5 71.42 6.5(
STATEMENT OF ADJUSTMENTS TO AUDITED ASSETS AND LIABILITIES
Rs. in lakhs
Particulars Period ended Year ended March 31
Sept.30,2006 2006 2005 2004 2003 2002
1) Share Capital - -
General Reserve DTA prov 105.5] 105.57 105.5 105.5| (530.17) | (530.17)]
Profit and Loss Account (94.81)(94.81) (75.64 (34.88) (44.15) | (10.39)
2) |Reserves and Surplus 10.74 10.7 29.9 70.6 (574.32) | (540.56)]
3) |Provisions (3.3p) (3.36) 27.2 1.7 (0.18) (2.20)
4) | Adjustment to Current Assets 7.4( 7.40 (21.70 (19.20) (7.20) 0.10
5) |Deferred tax liability - - (52.79 (68.00) 574.50 542.76
6) |Investment - 26.0 235 7.20 (0.10)
7)  |Fixed Assets - L 2841.74 -
8) |Capital Work-in-Progress . L L (2841.74) -

Figures in brackets represent decrease in theatgp@&em compared to the audited accounts
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NOTES ON RESTATED ACCOUNTS

1. Prior year adjustment:
Prior year adjustment in the audited accounts sgmteexcess or short provision of Taxes of
earlier years. Though these adjustments do nothiavmaterial amounts in these restated
accounts, these amounts were adjusted in the lyenrélate to.

2. Adjustments or rectification for failure to magevisions which resulted in Audit Qualification.
Accounting Standard 22 (AS 22) i.e. Accounting tixes on income (deferred tax) issued by the
Institute of Chartered Accountants of India is &mille from the accounting year starting from
1.4.2001 and mandatory for the Company from thewtting year commencing on 1.4.2002. No
provision for such deferred tax liability has bemade by the Company for the financial year
2002-03 and the Auditors have made qualificatiothis regard in their report. However in the
next financial year the Company has incorporateddigferred tax liability till 3% March 2003 of
Rs.635.74 lakhs by reducing the said amount frasaries. In these restated accounts deferred tax
liability till 31.3.2001 and thereafter each yeastbeen worked out considering the current tax
rates and necessary adjustments have been made.

3. Investments:
Investments in the audited accounts were showm@asi the allotments and intimations. In these
restated accounts the said investments were takesspective years basing on the dates on which
the amounts were invested.

4. Non recurring items:
The Company derived profit / suffered loss on sélesed fixed assets. Following are the details:
(Amount Rs. In lakhs)

FINANCIAL YEAR LOSS PROFIT
2001-02 4.07 --

2002-03 1.87 --

2003-04 31.03 0.01

2004-05 -- -~

2005-06 2.45 --

Though such sale is non- recurring, they are nivaesdinary in nature.

5. In these restated accounts, the figures fromatidited accounts for the respective years, have
been regrouped / reclassified wherever requiregroper comparison.
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ANNEXURE IV

2.

ACCOUNTING POLICIES

Fixed Assets

All depreciable fixed assets areadlat cost less depreciation. Other fix
assets are taken at cost.

ed

Depreciation

Depreciation for the year on fixexbets is provided under the Straig
Line method at the rates and in the manner spedifieschedule XIV of
the Companies Act, 1956.

yht

Inventories

Finished goods and stocks-in-pro@@esvalued at lower of the cost a
net realisable value.

Raw materials are taken at cost (under FIFO metiwibh is either equal

to or less than the realisable value.
Moulding boxes and patterns are valued at loweost (estimated) and n
realisable value.

nd

11
—

Foreign Currency :

Transactions

Transactions in foreign currencies are recordedhat exchange rate
prevailing on the date of transaction. Current @saad current liabilities
are translated at the year end rate. The differdmeteveen the rats
prevailing on the date of transaction and on thie @f settlement as alg
on translation of current assets and current liadsl at the end of the yes
is recognised as income or expense as the casbanay

Retirement Benefits

Liabilities for gratuity tol @mployees and for superannuation to
eligible employees are determined in accordancen vifite scheme
administered by Life Insurance Corporation of Indiad contributions
payable under the said schemes are charged touvkiability for leave
encashment is provided on actuarial basis.

the

12

Borrowing Costs

The Company capitalizes interestl ather costs incurred by it i
connection with funds borrowed for the acquisitafrfixed assets. Wher|
specific borrowings are identified to a fixed asshe Company uses th
interest rates applicable to that specific borrgnas the capitalisation rat
Where borrowings cannot be specifically identifitd fixed assets, th
capitalisation rate applied is the weighted averafighe interest rate
applicable to all borrowings of the Company. Cdsiggion of borrowing
costs ceases when all the activities necessargefmpe the fixed assets f
their intended use are substantially complete.

o0 g DS

[

Investments Investments, which are Long-term in nature, areedtadt cost afte
providing for decline in value, if any, other th@mporary.
Leases Leases, where the Lessor retains substantially allrigks and reward

incidental to the ownership are classified as dpegaleases. Operatin
lease payments are recognised as an expense ih&tajss Account on
straight-line basis over the lease term.

[2)

Term Loans from Punjab National Bank and Indak®ievelopment Bank of India are secured by
equitable mortgage of land, building and hypothiecabf plant and machinery, both present and
future, ranking pari passu in charge among theraselfhe said loans are further guaranteed by
personal guarantee of the Deputy Chairman.

Working Capital Loan from State Bank of Indiafusly secured by hypothecation of raw materials,
stocks in process, finished goods, stores and debks and second charge on fixed assets. The said
loan is further guaranteed by personal guarantetwofDirectors of the Company including the

Deputy.Chairman.
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DETAILS OF CONTINGENT LIABILITIES
Sl.| Particulars As at Rs. in lakhg
No. As at 31 March
30September| 2006 2005 2004 2003 2002
2006

1) |Letters of Credit

and Bank

Guarantees 46.34 46.8 122.0 123.7 142.3 131.4
2) |Estimated

amount of

contracts

remaining to tbe

executed - - - - - 55.4

5. Travelling expenses include out of pocket expsneimbursed to the Auditors as per the following
details:

Schedule of Travelling Expenses reimbursed to Austitor

(Rs. Lakhs)
Travelling 30September 31 March
Expenses 2006 2006 2005 2004 2003 2002
reimbursed to 0.33 0.55 0.14 0.34 0.20 0.08
Auditors

6. Deferred Tax is provided on all timing differeaaan the Balance Sheet date between the tax Hasis o
assets and liabilities and their carrying amouatdihancial reporting purpose.

Composition of Deferred Tax Liabilitys (Rs. Lakhs)

particulars TILL 31
30September 31 March MARCH.
2006 2006 2005 2004 2003 2002 200p
On Account of
DeprEciation (159.92 9.41 (189.81) (200.14 (54.11 (30.13) (534.61
On Account of Others 58.33 (49.86 33.87 29.97 22.37 17.5 4.44
TOTAL (101.59) (40.45) (155.94) (170.17 (31.74 (12.59) (530.17
7.
(a)Remuneration to Directors:
(Rs. Lakhs)
particulars
30September 31 March

Remuneration to Directors 2006 2006 2005 2004 3200 2002
Managing Director - - - -
Salary & Allowance - 10.80 10.80 10.0¢ 10.0¢4
Perquisites - 6.7( 6.7( 2.4] 2.4]
commission 65.19 56.31 23.9¢ 9.8 - -
Whole time Director -
Salary & Allowance 4.5( 9.6( 12.0( 9.3 7.97 7.9
Perquisites 2.2¢ 4.64 5.8 5.6( 4.3] 3.6(
commission 13.04 11.2¢ 16.5¢ 10.93 2.8] 4.8¢
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(b)Computation of net profits Under Section 198/® the Companies Act, 1956
Rs.
Lakhs) (
Profits computed under |[30September 31 March
Section 198/349 2006 2006 2005 2004 2003 2002
profits as per books 1,218.07 1,043.63 753.66 462.15 114.18 21.07
Additions - - - - - -
Managing Directors. - - 17.50 17.50| 12.49 10.08
Remuneration
Wholetime Directors 6.76 14.24 17.82 149 12.29 11.52
remuneration
Commisssion to whole time 13.04 11.26 16.59 1093 2.87 -
dir
Loss on Sale of Asset - - - 32.0 1.87 -
Sitting fees 0.70 0.71 0.01 0.01| o0.01 -
Commisssion to MD 65.19 56.31 23.98 9.82 - -
Profits under Section 1,303.76 1,126.14 829.57 546.39 143.72 42.67
198/349
8. Installed and Licenced Capacity and production:-
Iron Castings:
in (MT)
Particulars 30September 31 March
2006 2006 2005 2004 2003 2002
Licenced Capacity
75000 75000 75000 60000 48000 36000
Installed Capacity
72000 72000 60000 48000 48000 36000
Production
30545 53585 48228 36050 29776 19142
Wind Energy:
Particulars 30Septembe 31 March
2006 2006 2005 2004 2003 2002
Installed Capacity
820KW 820KW 820KW 820KW 820KW 820KW
Production (Value in 9.05 12.81 14.83 6.16 17.12 12.14
Rs. Lakhs)
9. Details of Raw Materials consumed :
Details of Raw | 30September 31 March
Materials
2006 2006 2005 2004 2003 2002
Steel Scrap
MT 31,767.04 55,714.18 51,226.94 37,569.00 31,007.00 19,900.00
Rs. Lakhs 4,880.81 9,389.90 9,153.83 4,859.42 2,787.36 1,597.43
Others
Rs. Lakhs 709.00 1,269.81 1,434.12 811.61 613.53 351.04
total (Rs. Lakhs) 5,589.81 10,659.71 10,587.95 5,671.03 3,400.89 1,948.47
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10. Vvalue of Imported and Indigenous raw materials camsd and their percentage to consumption:

Imported and  [30September 31 March
Indegenous raw
material 2006 2006 2005 2004 2003 2002
Imported
Rs. Lakhs 5,509.69 | 10,453.73 10,576.83 5,671.03 3,400.89 1,948.47
% 98.57 98.07 99.90 0.00 100.00 100.00
Indegenous
Rs. Lakhs 80.12 205.98 11.11 - - -
% 1.43 1.93 0.10 - - -
Total
11. C.I.F.value of Imports
(Rs.
Lakhs)
CIF value of 30September 31 March
imports 2006 2006 2005 2004 2003 2002
13.55 65.89 34.15 08.4 1.41 0.64
Machinery Spares
Raw Materials 80.12 205.98 11.11 - - -
Total
12. F.0.B. Value of Exports:
(Rs.
Lakhs)
FOB VALUE 30September 31 March
EXPORTS 2006 2006 2005 2004 2003 2002
Finished Goods 1,567.11 2,099.30 1,964.68 827.12| 704.93 706.82
13.Expenditure in Foreign Currency
(Rs. Lakhs)
Expenditure In 30September 31 March
Foreign Currency 2006 2006 2005 2004 2003 2002
Travel 3.92 5.77 3.55 5.5 15.00 18.62
Professional Feek - 9.39 4.90 11.03 - 0.2}
& subscription
Others 120.69 266.09 227.78 72.14 - 49.8

13. Balances of Sundry Debtors, Sundry Creditors, Loarnddvances or receivables are subject to

confirmations to be obtained from the parties.

14, (Rs. Lakhs)
30Septembey 31 March
Amount due to SSI 2006 2006 2005 2004 2003 2002
113.59 74.89 * * * *

* Details regarding dues to SSI units could nogben since the Company was yet to receive neogssar
information from its suppliers regarding their S$atus.
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15. SEGMENT INFORMATION
The Company is principally engaged only in the besinof manufacture and sale of Iron Castings ,
there are no reportable segments as per Accour8tagdard No.17 issued by The Institute of
Chartered Accountants of India on “Segmental Répapit

16. RELATED PARTY DISCLOSURE
Disclosure as required by the Accounting Stand&rdn “Related Party Disclosures” are given below:

A) List of related parties and relationships 31 Mach 2002

Sl. Related Party Nature of relationship
No.
1) |R.V.Ramani

2) |P.Vijaya Bhaskar Reddy
3) |D.Sesha Reddy

4) |R.Mohan Reddy

5) [Vatsala Krishnakumar
6) |P.Radhakrishna Reddy
7) |Y.Sanjeeva Reddy

8) |P.Divakar

1) |DD Enterprises Entities owned or significantly influenced by Keyakhgement
Personnel

Key Management Personnel and Directors

1) |Mrs. P.Jamuna
2) |Ms.P.Divya

3) [Mr P.Deepak
4) |Ms P Veena

5) |Mrs P Viraja

6) |Mrs P.Rajalakshamma Relatives of Key Management Personnel & Directors
7) |Mrs T.Sujathamma & Ms Veer|a
8) [Mrs Shakuntala Ramani
9) |Mr Srikrishna Sekar

10) |Mrs K.Malini

11) |Ms Y.Suguna
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B) Transactions with related parties during the peiod ended 31 March , 2002
Rs. in lakhs
Sl. |Particulars Key Entities | Relatives of| Associate an
No. Management | owned or Key Subsidiary
Personnel/ |significantly) Management{ Companies
Director influenced |Personnel/Dirg
by Key ctor
Managemer|
Personnel
Director
A) |Sitting Fees
Mr.R.V.Ramani 0.004 - - -
Mr.R.Mohan Reddy 0.004 - - -
Mr.D.Sesha Reddy 0.003 - - -
Ms.Vatsala Krishnakumar 0.003 - - -
B) [Rent paid
Mrs. P.Jamuna - - 2.73 -
Ms.P.Divya - - 5.94 -
Mr P.Deepak - - 5.94 -
Mrs P Viraja - - 1.68 -
Ms Y.Suguna - - 1.08 -
C) |Payment for Services - - - -
DD Enterprises - 3.09 - -
D) |Interest paid
P.Vijaya Bhaskar Reddy, Deputy. Manag 0.14 - - -
Director
Mr P.Deepak - - 3.18 -
Ms P Veena - - 0.31 -
Mrs P.Rajalakshamma - - 0.29 -
Mrs K.Malini - - 0.78 -
Y.Srinivasa Reddy 0.14
Y.Suguna 0.82
R.V.Ramani 0.49
Mr.Sriram Sekhar 0.66
E) [Remuneration
P.Radhakrishna Reddy, Managing Director 12.49 - - -
P.Vijaya Bhaskar Reddy, Deputy. Manag  8.44 - - -
Director
Y. Sanjeeva Reddy, Director Works 7.94 - - -
P.Divakar 2.14 - - -
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A) List of related parties and relationships 31 Mach 2003

Sl. Related Party Nature of relationship
No.

1) |R.V.Ramani

2) |P.Vijaya Bhaskar Reddy
3) |D.Sesha Reddy

4) |R.Mohan Reddy

5) |Vatsala Krishnakumar Key Management Personnel and Directors
6) |P.Radhakrishna Reddy
7) |Y.Sanjeeva Reddy

8) |P.Divakar
9) |R.B.Prem Ganesh
1) |DD Enterprises Entities owned or significantly influenced by Key

[Management Personnel

1) |Mrs. P.Jamuna

2) |Ms.P.Divya

3) [Mr P.Deepak

4) |Ms P Veena

5) |Mrs P Viraja

6) [Mrs P.Rajalakshamma
7) |Mrs T.Sujathamma & Ms Veena Relatives of Key Management Personnel & Direcfors
8) [Mrs Shakuntala Ramani
9) |Mr Srikrishna Sekar

10) |Mr.Sriram Sekhar

11) |Y.Srinivasa Reddy

12) IMrs K.Malini

13) |Ms Y.Suguna

1) |Nelcast USA In

Subsidiary Company

1 .
) Nelcast Energy Corporation L Associate Company

B) Transactions with related parties during the peiod ended 31 March, 2003

Rs. in lakhs
Sl. |Particulars Key Entities Relatives of| Associate and
No. Management owned or Key Subsidiary

Personnel/ | significantly | Management Companies
Director | influenced by|Personnel/Dirg
Key ctor
Management
Personnel/
Director

A) |Sitting Fees
Mr.R.V.Ramani 0.004 - - -
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Mr.R.Mohan Reddy

0.003

Mr.D.Sesha Reddy

0.003

Ms.Vatsala Krishnakumar

0.002

B)

Rent paid

Mrs. P.Jamuna

R.7

Ms.P.Divya

5.88

Mr P.Deepak

5.88

Mrs P Viraja

1.68

Ms Y.Suguna

4.0

C)

Payment for Services

DD Enterprises

D)

Interest paid

P.Vilaya Bhaskar
Managing Director

Reddy, [

Mr P.Deepak

3.65

Ms P Veena

0.31

Mrs P.Rajalakshamma

0.29

Mrs K.Malini

0.61

Y.Srinivasa Reddy

0.13

Y.Suguna

0.66

Mr.Sriram Sekhar

0.26

Mr. Srikrishna sekhar

0.26

E)

F)

G)

Remuneration

P.Radhakrishna Reddy, Manag
Director

12.49

P.Vilaya Bhaskar
Managing Director

Reddy, [

7.94

Y. Sanjeeva Reddy, Director Wor|

ks 7.21

P.Divakar

2.13

R.B.Prem Ganesh

0.84

Share Capital Contribution

Nelcast USA Inc.

12.21

Nelcast Energy Corporation Ltd

1.50

Share Money Deposit

Nelcast Energy Corporation Ltd

3.50
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A) List of related parties and relationships 31 Mach 2004
Sl. Related Party Nature of relationship
No.
1) |R.V.Ramani
2) |P.Vijaya Bhaskar Reddy
3) |D.Sesha Reddy
4) |R.Mohan Reddy
5) [Vatsala Krishnakumar
6) [|P.Radhakrishna Reddy Key Management Personnel and Directors
7) |Y.Sanjeeva Reddy
8) |K.Ramakrishna reddy
9) |P.Divakar
11) |V.P.Prem Kumar
12) |R.B.Prem Ganesh
1) |DD Enterprises Entities owned or significantly influenced by Key
[Management Personnel
1) [Mrs. P.Jamuna
2) |Ms.P.Divya
3) [Mr P.Deepak
4) |Ms P Veena
5) |Mrs P Viraja
6)  |Mrs P.Ra.]alakshamma Relatives of Key Management Personnel & Direcfors
7) |Mrs T.Sujathamma & Ms Veena
8) [Mrs Shakuntala Ramani
9) |Mr Srikrishna Sekar
10) [Mr.Sriram Sekhar
11) |Mrs K.Malini
12) |Ms Y.Suguna
1
) [Nelcast USA In Subsidiary Company
b Nelcast Ener rporation Ltd
eicast Energy orporatio Associate Company
B) Transactions with related parties during the peiod ended 31 March, 2004
Rs. in
lakhs
Sl. |Particulars Key Entities | Relatives of Ke| Associate
No. Management| owned or Management and
Personnel/ | significantly |Personnel/Direct Subsidiary
Director influenced by or Companies
Key
Management
Personnel/
Director
A) |Sitting Fees
Mr.R.V.Ramani 0.004 - - -
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Mr.R.Mohan Reddy

Mr.D.Sesha Reddy

Ms.Vatsala Krishnakumar

B)

Rent paid

Mrs. P.Jamuna

Ms.P.Divya

9.36

Mr P.Deepak

9.36

Mrs P Viraja

2.28

Ms Y.Suguna

4.9

C)

Payment for Services

DD Enterprises

D)

Interest paid

P.Vijaya Bhaskar Reddy, Depu
Managing Director

Mr P.Deepak

0.49

Ms P Veena

0.35

Mrs P.Rajalakshamma

0.33

Mrs K.Malini

0.67

Mr.Sriram Sekhar

0.28

Mr. Srikrishna sekhar

0.28

E)

Remuneration

P.Radhakrishna Reddy, Manag
Director

27.32

P.Vijaya Bhaskar Reddy,
Deputy. Managing Director

13.55

Y. Sanjeeva Reddy, Direc

Works

12.36

K.Ramakrishna
Director

Reddy, PIg

3.52

V.P.Prem Kumar

3.35

P.Divakar

2.30

R.B.Prem Ganesh

1.08

F)

Sale of Goods

Nelcast USA Inc.

83.76

G)

H)

Export Promotion Expenses

Nelcast USA Inc.

247.52

Share Capital Contribution

Nelcast USA Inc.

23.59

Nelcast Energy Corporation Ltd

1.50

Share Money Deposit

Nelcast Energy Corporation Ltd

3.50
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A) List of related parties and relationships 31 Mach 2005
Sl. Related Party Nature of relationship
No.
1) |R.V.Ramani
2) |P.Vijaya Bhaskar Reddy
3) |D.Sesha Reddy
4) |R.Mohan Reddy
5) [Vatsala Krishnakumar
6) [|P.Radhakrishna Reddy Key Management Personnel and Directors
7) |Y.Sanjeeva Reddy
8) |K.Ramakrishna reddy
9) |P.Divakar
11) |V.P.Prem Kumar
12) |R.B.Prem Ganesh
1) |DD Enterprises Entities owned or significantly influenced by Key
[Management Personnel
1) |Mrs. P.Jamuna
2) |Ms.P.Divya
3) [Mr P.Deepak
4) |Ms P Veena
5) |Mrs P Viraja
6) |Mrs P.Rajalakshamma Relatives of Key Management Personnel & Direcfors
7) |Mrs T.Sujathamma & Ms Veena
8) [Mrs Shakuntala Ramani
9)  |Mr Srikrishna Sekar
10) |Mrs K.Malini
11) |Ms Y.Suguna
1
) [Nelcast USAinc Subsidiary Company
1) . .
Nelcast Energy Corporation L Associate Company
B) Transactions with related parties during the peiod ended 31 March, 2005
Rs. in lakhs
Sl. |Particulars Key Entities Relatives of| Associate
No. Managemer owned or Key and
Personnell| significantly | Management Subsidiary
Director | influenced by|Personnel/DireCompanieg
Key ctor
Management
Personnel/
Director
A) [Sitting Fees
Mr.R.V.Ramani 0.003 - - -
Mr.R.Mohan Reddy 0.002 - - -
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Mr.D.Sesha Reddy

MRs.Vatsala Krishnakumar

B)

Rent paid

Mrs. P.Jamuna

Ms.P.Divya

Mr P.Deepak

Mrs P Viraja

Ms Y.Suguna

C)

Payment for Services

DD Enterprises

D)

Interest paid

P.Vijaya  Bhaskar
Managing Director

Reddy,

Dep

Mr P.Deepak

0.51

Ms P Veena

0.67

Mrs P.Rajalakshamma

0.34

Mrs K.Malini

0.71

Mr.Sriram Sekhar

0.15

Mr. Srikrishna sekhar

0.32

E)

Remuneration

P.Radhakrishna Reddy,Managing Direg

tor41.48

P.Viaya Bhaskar
Managing Director

Reddy,

Depy

17.74

Y. Sanjeeva Reddy, Director Works

16.69

K.Ramakrishna Reddy, Plant Director

5.16

P.Divakar

2.40

R.B.Prem Ganesh

1.13

F)

Export Promotion Expenses

Nelcast USA Inc.

220.99

G)

H)

Share Capital Contribution

Nelcast USA Inc.

23.59

Nelcast Energy Corporation Ltd

1.50

Share Money Deposit

Nelcast Energy Corporation Ltd

3.50
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A) List of related parties and relationships 31 Mach 2006
Sl. |Related Party Nature of relationship
No.
1) |R.V.Ramani
2) |J.Joseph
3) |P.Vijaya Bhaskar Reddy
4) |D.Sesha Reddy
5) |R.Mohan Reddy Key Management Personnel and Directors
6) |T.R.Prasad
7) |P.Radhakrishna Reddy
3) |Y.Sanjeeva Reddy
4) |K.Ramakrishna reddy
5) |P.Divakar
6) |V.Subramanian
7) |V.P.Prem Kumar
8) |R.B.Prem Ganesh
1) |DD Enterprises Entities owned or significantlflienced by Key
Management Personnel
1) |Mrs. P.Jamuna
2) |Ms.P.Divya
3) |Mr P.Deepak
4) |Ms P Veena Relatives of Key Management Personnel & Directors
5) |Mrs P Viraja
6) |Mrs P.Rajalakshamma
7) |Mrs.T.Sujathamma & Ms.P.Veena
8) |Mrs Shakuntala Ramani
9) |Mr Srikrishna Sekar
10) |Mrs K.Malini
11) |Ms Y.Suguna
1) [Nelcast USA Inc Subsidiary Company
1) |Nelcast Energy Corporation Ltd Associate Company
B) Transactions with related parties during the peiod ended 31 March, 2006
Rs. in lakhs

Sl. |Particulars Key Entities owned Relatives of| Associate an
No. Management or significantly Key Subsidiary

Personnel/ | influenced by | Management Companies

Director Key Personnel/Dirg
Management ctor
Personnel/
Director

A) [Sitting Fees
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Mr.R.V.Ramani

Mr.R.Mohan Reddy

Mr.D.Sesha Reddy

Mr.T.R.Prasad

B)

Rent paid

Mrs. P.Jamuna

Ms.P.Divya

Mr P.Deepak

Mrs P Viraja

Ms Y.Suguna

C)

Payment for Services

DD Enterprises

D)

Interest paid

Managing Director

P.Viaya Bhaskar Reddy, [

R.V.Ramani, Chairman

Mr P.Deepak

0.55

Ms P Veena

0.90

Mrs P.Rajalakshamma

0.58

Mrs Shakuntala Ramani

0.61

Mrs K.Malini

0.75

Mr. Srikrishna sekhar

0.32

E)

Remuneration

J.Joseph, Managing Director

P.Vijaya Bhaskar Reddy, [
Managing Director

Y. Sanjeeva Reddy, Director Works

K.Ramakrishna Reddy, Plant Direct

pr

P.Divakar

2.15

V.P.Prem Kumar

5.62

\/.Subramanian

4.32

R.B.Prem Ganesh

1.44

F)

Sale of Goods

Nelcast USA Inc.

83.76

G)

Export Promotion Expenses

Nelcast USA Inc.

247.52

H)

Share Capital Contribution

Nelcast USA Inc.

23.59

Nelcast Energy Corporation Ltd

1.50

Share Money Deposit

Nelcast Energy Corporation Ltd

3.50

- 106 -



NELCAST LIMITED 6

D0
A) List of related parties and relationships 30 Septrab06
S.N |Related Party Nature of relationship
0.
1) |R.V.Ramani Key Management Personnel & Directors
2) |J.Joseph
3) |P.Vijaya Bhaskar Reddy
4) |D.Sesha Reddy
5) |R.Mohan Reddy
6) |T.R.Prasad
7) |P.Radhakrishna Reddy
3) |Y.Sanjeeva Reddy
4) |K.Ramakrishna reddy
5) |P.Divakar
6) |V.Subramanian
7) |V.P.Prem Kumar
8) |R.B.Prem Ganesh
1) |DD Enterprises Entities owned or significantlyliileinced by Key
Management Personnel
1) [Mrs. P.Jamuna Relatives of Key Management Personnel &
2) |Ms.P.Divya Directors
3) |Mr P.Deepak
4) |Ms P Veena
5) |Mrs P Viraja
6) |Mrs P.Rajalakshamma
7) |MRs.T.Sujathamma and Ms.P.Veena
8) |Mrs Shakuntala Ramani
9) |Mr Srikrishna Sekar
10) |Mrs K.Malini
11) |Ms Y.Suguna
1) [Nelcast USA Inc Subsidiary Company
1) [Nelcast Energy Corporation Ltd Associate Company
B) Transactions with related parties during the perod ended 30 September, 2006
Rs. in lakhs
Sl. |Particulars Key Entities owne( Relatives of Associate TOTAL
No. Management |or significantly Key and
Personnel/ | influenced byjlManagemer Subsidiary
Director Key Personnel/DiCompanieg
Management rector
Personnel/
Director

A) [Sitting Fees

Mr.R.V.Ramani 0.20 - - - -

Mr.R.Mohan Reddy 0.20 - - - -

Mr.D.Sesha Reddy 0.10 - - - -

Mr.T.R.Prasad 0.20 - - - -
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B) |Rent paid

Mrs. P.Jamuna - - 155 - -

Ms.P.Divya - - 5.62 - -

Mr P.Deepak - - 5.62 - -

Mrs P Viraja - - 1.55 - -

Ms Y.Suguna - - ®.9 - -
C) |Payment for Services

DD Enterprises - 1.14 - - -

D) |Interest paid

P.Vilaya Bhaskar Redd 0.10 - - - _
Dy. Managing Director

R.V.Ramani, Chairman 0.48 - - - -
Mr P.Deepak - - 0.29 - -
Ms P Veena - - 0.63 - -
Mrs P.Rajalakshamma - - 0.42 - -
Mrs Shakuntala Ramani - - 0.30 - -
Mrs K.Malini - - 0.41 - -
Mr. Srikrishna sekhar - - 0.17 - -
E) |Remuneration

J.Joseph, Managil 65.19 - - - -
Director

P.Viaya Bhaskar Regg 4.50 - - - _
Dy. Managing Director

K.Ramakrishna Redd 3.96 - - - -
Plant Director

P.Divakar 2.20 - - - i
V.Subramanian 2.33 - - - -
R.B.Prem Ganesh 0.84 - - - R

F) |Sale of Goods
Nelcast USA Inc. - - - 83.76 -

G) |Export Promotion
Expenses

Nelcast USA Inc. - - - 114.30 -

Balances on account of:

H) |Share Capita
Contribution

Nelcast USA Inc. - - - 23.59 23.59

Nelcast Energy Corporati - - - 0.5 1.50
Ltd

1) hare Money Deposit

Nelcast Energy Corporati - - - 8.5 3.50
Ltd
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SUMMARY STATEMENT OF CASH FLOWS AS RESTATED
Annexure V
Rs. in Lakhs
The cash flows of the Company for the five finangi@hrs ended on 31 March of 2002 to 2006 and fop#riod ended Septem
30, 2006 read with significant accounting policiestes on accounts are set out below.
Particulars Period ended Year ended March 31
30 September, 2006 2005 2004 2003 2002
2006
Cash flow from operating
activities
Net Profit before tax 1218.0] 1077.2 728.1 464.64 112.16 23.2
Adjustment for
Depreciation 219.8¢ 400.2 353.1 331.2] 197.9]1 180.5
Interest expense 375.1] 765.7 896.5 844.0 574.11 523.0
Loss on sale of fixed assets - 2.4 - 1.8] 4.0
Interest income (14.1)2) (29.27 (25.30, - (12.64 (6.28,
Operating profit before 1798.9 2216.4 1952.5 1639.9¢ 873.5] 724.7
working capital changes
Adjustment for changes in
Trade and other receivables, as (479.22 (572.95 (1335.54) (535.97 (495.49 (228.20
restated
Inventory 777.64 (117.95] (608.65) (690.13 (371.20 (477.15
Trade and other payables, as 219.6 688.1 499.0 247.7 506.4 732.1
restated
Other Current Liabilities (301.40) 50.0 113.3 52.7] 50.8 14.6
Cash generated from operationg 2015.61 2263.7 620.7 714.47 564.1( 766.1
Direct taxes paid (323.10) (78.50] (35.53 (9.00 (1.60 (20.50
Adjustment of depreciation on (4.57 3.1
sale of asset
Extraordinary/Prior period ltemps (30.61 (5.44] (4.39 (2.58
Net cash generated from 1692.5] 2154.6 579.7 696.4¢ 562.5 746.2
operating activities (A)
Cash flow from investing
activities
Purchase of fixed assets and other (815.85 (1036.52 (743.16 (50.32 (334.02 (723.07
capital/deferred expenditure
Sale of fixed assets - 4.6 3.4] 4.6
Increase in Investments - (4.00, (16.39 (7.30 2.2
Interest received 14.1] 29.2 25.3 12.64 6.2
Net cash used in investing (801.73 (1002.58) (721.86 (66.71 (325.21 (709.99
activities (B)
Cash flow from financing
activities
Loans taken 1108.2 341.7¢ 709.4
Loans repaid (255.03) (118.50] 140.64 (248.73
Proceeds from issue of shares and 100.0 60.0
share application money
Dividend paid (293.0%) (219.78 (66.84 (26.66 (35.58
Interest paid (375.1p) (765.75 (896.51) (845.16 (573.90 (523.07]
Net cash used in financing (923.24 (1104.03) 14494 (631.18 (232.14 (37.93
activities (C)
Net increase/(decrease) in cash (32.45 48.0 2.8] (1.43 5.15 (1.70
and cash equivalents ( A+B+C)
Opening balance of cash and 76.6] 28.6 25.8 27.23 22.04 23.7
cash equivalents
Closing balance of cash and 44.14 76.6 28.6] 25.8 27.23 22.0§
cash equivalents
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ANNEXURE VI
SUMMARY OF KEY ACCOUNTING
RATIOS

Amount in Rupees
Particulars Period ended Year ended 31 March

-30 September, 2006 2005 2004 2003 2002
2006

Basic EPS 23 5.3 3.8 2.1 0.6 0.0
Cash EPS 7.9 8.4 6.5 4.9 2.2 1.6
Return on Net Worth (%) *25.44 27.0 22.8 13.6 4.5 0.4
*annualised
Net Asset value per share 24 .4 19.6 16.6 15.7 13.3 12.9
Number of equity shares 12,850,000 12,850,00/ 12,850,00{ 11,850,00{ 11,850,00{ 11,850,00]

The ratios have been computed as below:

Earnings per share

Net Profit after adjustments attributable to eqgsitareholders divided by number of equity sharéstanding at the

end of the period/year

Cash earning per share represents Net Profitaffestments plus non cash charges divided by théauof equity
shares as at the end of the period/year

Return on Net worth

Net Profit after adjustments as restated divideédpyity share holders' funds at the end of theopérear.

Net Asset Value per share

Net worth at the end of the period/year dividedhsyweighted average number of equity shares anteof the

period/year.
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ANNEXURE VI
STATEMENT OF SECURED LOANS
(Rs. in lakhs)
S. Name of the | Facility | Sanctione | Balance as | Balance | Rate of | Repayme | Prepaymen
No. lender d Amount | on 30.09. ason Interest nt t Clause
2006 March pa Schedule
31, 2006
1) Industrial Term 1500.00 975 1125.00 11% Twenty | Prepayment
Development | loan quarterly | is subject to
Bank of India installmen | prior
Limited © ts of Rs.75| approval of
lakhs each IDBI &
upto 3F' | conditions
March, as may be
2010 stipulated by|
IDBI
including
payment of
premium.
2) Punjab Term 65.42 18.21 28.54 PNB- | 13 Prepayment
National Bank | Loan 1 BPLR+ | Quarterly | charges @
®) 0.5%- | installmen| 2% on the
1.75% | ts of | outstanding.
currentl | Rs.5.26
y 10% | lakhs each
and last
installmen
t of Rs.2.3
lakhs upto
1st
October,
2007
3) Punjab Term 128.69 61.06 75.683 PNB- | 17 Prepayment
National Bank | Loan 2 BPLR+ | quarterly | charges @
(c) 0.5%- installmen | 2% on the
1.75% | ts of | outstanding.
currentl | Rs.7.57
y 10% | lakhs each
lakhs upto
October
2008
4) Punjab Term 107.38 53.98 66.99 PNB- | 16 Prepayment
National Bank | Loan 3 BPLR+ | Quarterly | charges @
(d) 0.5%- installmen | 2% on the
1.75% |t of | outstanding.
currentl | Rs.6.73
y 10% | lakhs upto
July, 2008
5) Punjab Term 489.75 216.17 275.46 PNB- | 16 Prepayment
National Bank | Loan 4 BPLR+ | Quarterly | charges @
(e) 0.5%- intallment | 2% on the
1.75% |s of | outstanding.
currentl | Rs.30.61
y 10% | lakhs upto
June 2008
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6) Punjab Term 500.00 378.16 425.11 PNB- | 15 Prepayment
National Bank | Loan 5 BPLR+ | Quarterly | charges @
()] 0.5%- installmen | 2% on the
1.75% | ts of | outstanding.
currentl | Rs.25.00
y 10% | lakhs each
and 4
quarterly
installmen
ts of
Rs.31.25
lakhs each
upto
March
2010
7) Punjab Term 600.00 605.05 600.00 PNB- | 16 Prepayment
National Bank | Loan 6 BPLR+ | Quarterly | charges @
(9) 0.5%- intallment | 2% on the
1.75% |s of | outstanding.
currentl | Rs.37.5
y 10% | lakhs upto
September
, 2011
8) State Bank of Various Fund 3481.38 3612.98 As | As per| NA
India (h) Facilitie based negotiat | nature of
s like limit of ed from | facility
CC/wC Rs.4000 time to
DL, lakhs time
EPC,
FBDN
& DDP

5789.01 6209.71

@)

(b)

(©)

(d)

(e)

()

(@

(h)

Secured by pari passu first charge on the wbibtke moveable properties of the Company inclgdin
its moveable plant and machinery, machinery spaoets and accessories and other moveables, both
present and future (save and except book debtsydewer and wheresoever in the possession of the
Company. Further secured by mortgage by way of siepbtitle deeds by constructive delivery of the
Company's immoveable properties.

Pari passu first charge on all the movable amtiovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on specifi
movables for working Capital loan in favour of wiorly capital bankers.

Pari passu first charge on all the movable amtiovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on specifi
movables for working Capital loan in favour of wony capital bankers.

Pari passu first charge on all the movable mmthovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on specifi
movables for working Capital loan in favour of wiorly capital bankers.

Pari passu first charge on all the movable iamdovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on gpecifi
movables for working Capital loan in favour of wiony capital bankers.

Pari passu first charge on all the movable anthovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on specifi
movables for working Capital loan in favour of wiorly capital bankers.

Pari passu first charge on all the movable amtiovable assets of the Company both present and
future on pari passu basis with IDBI Ltd., subjectharges already created/ to be created on specifi
movables for working Capital loan in favour of wony capital bankers.

First charge by hypothecation of the Compargritire current assets, present and future, inciudin
documents of title to goods and other assets sachoak-debts, outstanding moneys, receivables,
claims, bills, invoices, documents, contracts, gegaents, securities, investments and rights and a
second charge on buildings and all machinery, piessd future.
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STATEMENT OF UNSECURED LOANS
(Rs. in lakhs)
Borrowed from As on As on Terms Remarks
30 September, 31 March,
2006 2006
From - -
Promoters/Group
Companies and
Associate
Companies
TAFE Ltd 300.00 -/ The loan will beThe loan was obtained for
recovered by deduction afcosts towards increasing
Rs.12.50 lakhs eachSupplies to them.
month in 24 months from
December 2006 to
November 2008from the
amount due  against
supplies.
Deposits from 70.66 65.51] The Deposits are acceptédkeposits are accepted fo
Public at interest of 11.57% p.ameet the operational
at various tenuresrequirements  of  the
between 1 and 3 years. | Company in a limited
scale.
Kotak Mahindra - 100.00f The Iloan sanctionedbtained for working
Bank carrying a rate of interestcapital purpose
of 9.5%
Interest Free Sales 1024.92 1064.38 Interest Free Sales T#®&dbtained unde
Tax Loan loan given by Tamil Nady TamilNadu Government
Government  for  the Industrial Promotion
original unit in 1996 scheme
repayable from 2005-06
through 2012-13.
TOTAL 1395.58 1229.89
Annexure VIII
STATEMENT OF DEBTORS
Rs. in lakhd
Particulars As at As at 31 March
30 September, 2006 2005 2004 2003 2002
2006
Sundry Debtors
(Unsecured)
a) Outstanding for more than six months
Considered good
Nelcast USA inc - 11.24
Nelcast Energy
Corporation Ltd
from related parties - 11.24
from Others 387.5 306.71 68.5y 129.5¢
Considered Doubtful -
Less: Provision for doubtfu -
debts
317.9] 68.5 129.54
b) Other Debts - Considered 4376.6 3529.9¢ 3597.3( 2551.7 2130.9 1644.1
good
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TOTAL 4764.14 3847.91 3665.9] 2681.24 2130.4 1644.1
Annexure IX
STATEMENT OF LOANS AND ADVANCES
Rs. in lakhs
Particulars As at As at March 31
Sept 30,2006 2006 2005 2004 2003 2002

Given to affliates /group -
companies /related promoter or
director
Advances recoverable in cash 0
kind or for value to be received
Nelcast USA Inc - 235 6.6 7.2]
Nelcast Energy Corporation Ltd 3.5 3.5( 35 5.0¢ 5.0( 5.0
P.Jamuna, P.Deepak & P.Divyal 28.0 28.0¢4 28.08 12.9( 12.9( 12.9
DD Enterprises
TOTAL 31.5 31.5¢ 55.1 24.5] 25.1] 17.9
To others
For purchases 17.1 - -
For expenses 17.3 10.5( 8.91 6.44 4.5 4.12
Others - 1.26 1.0] 1.27 1.3] 16.8
Prepaid expenses - 1.1 3.1 2.7] 2.4 1.5
Security and Tax Deposits 495.2 678.44 450.3 273.44 262.2] 291.5
Claims receivable 26.7 .
Incentives receivable 154.4 119.24 97.5 49.9 79.4¢4 33.6
interest receivable 14.0 23.71 8.8 7.8 5.9] 4.5
Advance tax (net of provision) 0.7 :
Tax provision reversed on accolint - - - - - 1.47
of regrouping
TOTAL 698.8 834.3] 596.4 341.6] 355.8¢ 353.8
Of the above
Unsecured - Considered good 730.3 865.9" 651.6 366.1¢ 380.9] 371.7
Unsecured - Considered doubtfil -
Less: Provision for doubtful -
claims
Net Loans and Advances 730.3 865.9"1 651.6 366.1¢ 380.9] 371.7
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ANNEXURE X
CAPITALISATION STATEMENT
(Rs. in lakhs)
Particulars Adjusted for Issue (2) Pre Issue
30.09.2006| 31.03.200630.09.2006| 31.03.2006
Borrowing
Short Term Debt 3703.20 3826.63
Long Term DebtA) 3481.38 3612.98
Total Debts 7184.58 7439.61
Equity (Share Holders' Funds)
Equity Share Capital 1285.00 1285.00
Share Application money - -
Share Premium - -
Reserves and Surplus (excluding share 1861.49 1243.47
premium)
Total Equity (B) 3146.49 2528.47
Long term Debt / Equity Share Holders' 1.11 1.43
Funds ( (A) / (B))

Notes:

1) Long term debt is debt with tenure of more thaa pear.
2) Share Capital and Reserves and Surplus aftesghe can be calculated only on the conclusion of

the issue process.

ANNEXURE XI
STATEMENT OF TAX SHELTER
(Rs. in lakhs)
Particulars Year ended 31 March
2006 2005 2004 2008 2002
Profit before tax as per 1043.63 753.66 462.15 114.18 21.07
books of accounts
Normal tax rates 33.66% 36.59% 35.87T% 36.75% 35.70%
Minimum alternative tax rates 8.41% 7.84% 7.68% 7%8 8.62%
Notional tax at normal rates 351.29 275.78 165.80 41.96 7.52
(A)
Permanent Differences
Other adjustments - 2.26 31.03 1.87 4.65
Disallowances
80 HHC - (2.37

Total (B) 2.26 - 28.66 1.87 4.65
Timing Differences
Difference between tax (220.47) (468.36) (432.7Q0) (371.8B3) (59.03)
depreciation and book
depreciation
Difference due to Section 43B 80.60 71,85 83.64 558. 29.63
Other adjustments - (0.37) (0.0 - (0.08)
Total (C) (139.87) (396.88] (349.13) (303.3R) (28)4
Net Adjustments (B+C) (137.61) (396.88) (320.47) QB45) (24.83)
Tax expense / (savings) (46.32) (145.23) (114.97) (110.78) (8.86)
thereon (D)
Total taxation (E=A+D) 304.96 130.55 50.83 - -
Brought forward losses set o - 82.01| 141.69
(Depreciation)
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Tax effect on the above (F) - 30.00 50,83 - -
Net tax for the year / period 304.96 100.55
(E-F)
Tax payable as per MAT 87.82 59.1( 35.36 8.99 1.82
Tax expense recognized 303.60 78.50 35,53 9,00 1.60
Tax as per return of income 304.96 100.56 35.35 8.9 1.82

The statement of tax shelter has been prepared lbasegturn of income fixed by the Company with the
Income tax Authorities / Assessment Order exceppériod ended 30 September, 2006 and not based on
restated profits as per Annexure |. The statemetao$helter for the period ended 30 September6 200
based on computation of tax under the Income tax 2@61 since the return of income is filed for the
whole year.

ANNEXURE XII

RELATED PARTY DISCLOSURES

List of related parties and relationships

Please refer to Related Party Disclosures proviidéahnexure V.

ANNEXURE XIII
DETAILS OF CONTINGENT LIABILITIES
(Rs. in lakhs)
S.No. Particulars As at As at 31 March
30 2006 2005 2004 2003 2002
September,
2006
1) Letters of Credit 46.39 46.80 122.00 123.75 142.81 131146
and Bank
Guarantees
2) Estimated amount - - - - - 55.44
of contracts
remaining to be
executed
ANNEXURE XIV
STATEMENT OF DIVIDEND PAID
(Rs. irklss)
S.No. Particulars As at As at 31 March
30 2006 2005 2004 2003 2002
September,
2006
A) Equity Share
Capital
1) Number of 12850000 12850000 12850000 11850000 11850000 108500
Equity Shares
of Rs.10 each
2) Rate of 12.50 20.00 15.00 5.00 2.00 -
Dividend (%)
3) Dividend 160.63 257.00 192.76 59.25 23.70 -
Amount (Rs.
in lakhs)
4) Tax on 22.53 36.04 27.03 7.59 2.96 -
Dividend (Rs.
in lakhs)
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ANNEXURE XV
STATEMENT OF OTHER INCOME
(Rs. in lakhs)
Particulars Period ended Year ended 31 March Nature of | Related
30 September, | 2006 2005 | 2004] 2003 200p Income or not
2006 related to
business
SOURCES OF
INCOME
Interest 14.12 29.2y 25.30 6.63 12/64 Recurring | Related
Export Incentives 44,78 76.72 91.24 48,87 7518 @1 Recurring| Related
Miscellaneous - 0.23 - - 1.61 0.13 Non
Income recurring Related
Foreign Currency 43.02
Fluctuation
TOTAL 101.92 106.22 116.54 55,50 89.43 67.46

The classification of income into recurring and meaurring is based on the current operations and
business activity of the Company

ANNEXURE XVI
DETAILS OF RESERVES AND SURPLUS

B. QUOTED INVESTMENTS -

NIL
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(Rs. in lakhs
S.No. Particulars As at As at 31 March
30 Sgggeﬁmber, 2006 2005 2004 2003 2002
1) General Reserve 1105.57  1105}57 705%.57 405.5729.82 219.83
2) Profit and Loss 103.39
Account 137.90 147.88 179.42| 14257 107.82
TOTAL 1208.96
1243.47 853.45 584.99| 397.25 352.50
ANNEXURE XVII
STATEMENT OF INVESTMENTS
A. UNQUOTED INVESTMENTS
(Rs. in lakhs)
Particulars Period ended Year ended
30 September, 2006 31 March, 2006
INVESTMENT
Nelcast Energy Corporation Ltd
No. of Shares 15000 1500
Rate 10.00 10.00
Amount (Rs. Lakhs) 1.50 1.50
Saheli Exports P. Ltd
No. of Shares 25000 2504
Rate 10.00 10.00
Amount (Rs. Lakhs) 2.50 2.50
Nelcast USA Inc.,
No. of Shares 10000 100d
Rate 235.90 235.9Q
Amount (Rs. Lakhs) 23.59 23.59
TOTAL 27.59 27.59
Rate of Exchange for US$ to Rs. Taken - 47.18
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AUDITORS’ REPORT AND RESTATED FINANCIAL STATEMENTS OF NELCAST USA INC,,

The Board Of Directors December 2, 2006

Dear Sirs,

As required for the purpose of certification oftetaent of accounts to be incorporated in the offer
document proposed to be issued by Nelcast Ltdgmmection with the initial offer of the Equity Share
we state as follows:

We have prepared the restated financial statesmeh Nelcast USA Inc. incorporated in
accordance with the laws of lllinois, USA, as whalwned subsidiary of Nelcast Ltd for the
financial years ended March 31, 2004,2005,2006 taedhalf year ended $0September,
2006 being the last date up to which the accouat® been made in accordance with the
auditing standards generally accepted in USA.

The figures included in the annexed statemenPuifit and Loss Account for the period
March 31, 2004, 2005, 2006 and the half year e@dSeptember, 2006 as Annexure |, the
annexed statement of assets and liabilities dseagd of respective periods as Annexure Il,
the annexed statement of cash flows for the pergmdied on the above mentioned dates as
Annexure lll, along with the notes ot accounts amthmary of significant accounting policies
as Annexure IV, are prepared from the audited firenstatements of Nelcast USA Inc
audited by Lipschultz, Levin & Gray L.L.C , Certifiedilflic Accountants, 425, Huehl Road,
Bldg. 7, Northbrook, lllinois 60062-2322 which halveen furnished to us and is based solely
on the report of the said auditor. The figures hasen restated from US Dollars to Rupees at
the prevailing rates at the end of the respectaréogs i.e., as on 30September, 2006 1 USD

= Rs. 45.99; as on $March 2006 1 USD = Rs. 44.62; as ori'8larch 2005 1 USD = Rs.
43.79; as on 31March 2004 1 USD = Rs. 44.13.

This report is intended solely for your infortian and for inclusion in the Offer Document in
connection with the proposed Public Issue of Ne¢lcasited and is not to be used, referred to
or distributed for any other purpose without ouiopwritten consent.

For JB Reddy and Co,
Chartered Accountants

A.V. REDDY

Partner

Membership N0.23983
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SUMMARY STATEMENT OF PROFITS AND LOSSES, AS RESTATED (Annexure |)
Rs.in lakhs
Particulars Period ended Year ended 31March
30 September, 2006 2005 2004
2006

Income
Sales

Of Products 87.4 56.07

Less: Taxes and Duties
Net Sales 87.4 56.02
Other Income 115.4 242.14 217.8 81.9
Increase / (decrease) in inventories -
Total Income 202.9 298.1¢ 217.8( 81.9
Expenditure
Materials consumed 92.7 62.07
Staff Costs 87.8 168.6¢ 155.5] 48.4
Administrative, selling and distribution 34.2 63.74 62.4¢ 30.5
expenses
Depreciation 0.3 0.64 0.6 0.3
Total Expenditure 215.1 295.14 218.64 79.2
Net Profit before tax (12.20) 3.0] (0.85 2.7
Net Profit after tax (A) (12.20 3.01 (0.85 2.7
Impact of material adjustments for -
restatement in corresponding years (net of
tax) (B)
Net Profit after adjustments (A) + (B) (12.20) 3.01 (0.85 2.7
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SUMMARY STATEMENT OF ASSETS AND LIABILITIES
Annexure Il
Rs. In Lakhs
Particulars As at As at 31 March
30 2006 2005 2004
September,
2006

Fixed Assets
Gross block 4.5 441 4.3] 4.4
Less: Depreciation 1.9 1.5¢ 0.94 0.3
Net Block 2.6 2.8¢ 3.4 4.0
Capital Work-in-Progress
TOTAL 2.6] 2.8 3.4 4.04
Investments
Current assets, loans and advances
Inventories 22.1 48.4¢ 22.3]
Receivables 23.84 8.6 17.4]
Cash and bank balances 4.6 0.5 2.7 4.1]
Loans and advances 23.9 18.8 28.8] 0.1
TOTAL 74.44 76.54 53.87 21.7%
Total assets (A + B + C) 77.0 79.4] 57.2¢ 25.8]
Liabilities and provisions
Loan funds
Secured loans -
Unsecured loans - 4.44 0.8]
TOTAL 4.4¢ 0.8]
Current liabilities and provisions
Current liabilities 61.2 47.6 33.04 0.2}
Provisions 0.0 0.14 0.5]
TOTAL 61.2] 47.79 33.5¢ 0.2
Total Liabilities and provisions 61.2] 52.2¢ 33.5¢ 1.0¢
(E+F)
Net worth (D - G) 15.8 27.14 23.7 24.74
Represented by
Shareholders funds
Share capital 23.0 22.3 21.9 22.0]
Reserves and surplus (7119) 4.8(¢ 1.8] 2.6
Total 15.8 27.17 23.7] 24.76
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SUMMARY STATEMENT OF CASH FLOWS AS RESTATED (ANNEXUR E IlI)

Rs. lakhs

Particulars Period ended Year ended 31 March
30 September, 2006 2005 2004
2006

Cash flow from (used by) operating
activities
Net Income(Loss) (12.20) 3.0 (0.86 2.6
Adjustment fo
Depreciation 0.3 0.6¢ 0.6
Interest expense 0.0
Operating profit before working capital (11.83 3.6¢ (0.24 2.6
changes
Adjustment for changes i
Trade and other receivables, as restated 14.9q (8.67
Reimbursements receivable from parent (1.33) 9.2 (9.31 (17.03
Company
Inventory 27.8 (25.72 (22.32
Prepaid expenses and others (B.15) 1.24 (2.05 (0.01
Trade and other payables, as restated 12.1 13.9¢ 32.2¢
Other Current Liabilities (0.13) (0.38 0.2¢ 0.0]
Net cash generated from operating 8.6 (6.63 (1.40 (14.33
activities (A)
Cash flow from investing activities
Purchase of fixed assets - (4.40
Increase in Capital /Share Application Money - 22.0]
Net cash used in investing activities (B) . 17.6]
Cash flow from financing activities
Loans taken (4.90) 4.4 0.8
Interest paid (0.04)
Net cash used in financing activities (C) (4.64 4.44 0.8]
Net increase/(decrease) in cash and cash 4.0 (2.16 (2.39) 4.1
equivalents ( A+B+C)
Opening balance of cash and cash 0.6 2.7¢ 409
equivalents converted to the current year's|
rate
Closing balance of cash and cash 4.6 0.5 2.7 4,13
equivalents
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Annexure IV
NELCAST USA INC.- NOTES TO FINANCIAL STATEMENTS
INCORPORATION AND NATURE OF BUSINESS

NELCAST USA INC. (the “Company”) was incorporated cemdary 15,2003 and is a wholly owned
subsidiary of Nelcast, Ltd., a corporation formed aperating in India as a designer , manufactuner a
distributor of casting, primarily for the transpation industry. The Company conducts marketing and
customer relationship management on behalf of drerm company to customers in the United states,
Europe and Australia. Through March 31, 2006, they@any‘s main sources of financing were payments
received from the parent company as reimbursenoemdpenses incurred. Sales of merchandise aneeto
customer and began during the year ended Marci®@a,2

SUMMARY OF SIGNIFICANT ACCOUNTING POLICIES
Use of Estimates:

The preparation of financial statements in confoymiith generally accepted accounting principleshia
United States of America requires management toeneskimates and assumptions that affect the reporte
amounts of assets and liabilities and disclosumafingent assets and liabilities at the datdeffinancial
statements and the reported amounts of revenuesxgahses during the reporting period. Actualltesu
could differ from those estimates.

Cash:

For the purpose of the statement of cash flowsCiiapany considers all highly liquid investmentshwa
maturity of three months or less, when purchasetetcash equivalents. There were no cash equisalen
at March 31, 2006 and 2005.

The Company maintains its cash accounts in whatliéves are highly-quality banks. Neverthelessreh
may be exposure where balances exceed federaliseithéimits.

Accounts Receivable:

The Company extends unsecured credit to its custbomersales in the normal course of business and
mitigates the associated credit risk by perforngregit checks on the customer. Management revileg/s
customer’s receivables and writes off or provideskowance, based on their knowledge of the custom
and historical experience, for those amounts thadrisiders may be uncollectible. Management censi
all accounts receivable at September 30, 2006 fallyecollectible and, no allowance for doubtful
accounts is required. The actual amount of unditllecreceivables may differ from that estimated by
management.

Inventories:

Inventories, which consist of merchandise heldstie, are valued at the lower of specific cost arket.
Property, Equipment and Depreciation:

Property and equipment are stated at cost. Deti@tiis provided by the use of the straight-linetimod
over the estimated useful lives of the assets.

Reimbursement from Parent:
Every month, the Company provides its parent wittheshents of expenses incurred and the parent remits

to the Company a reimbursement based on the infamaubmitted. The Company records the
reimbursement on an accrual basis.
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Revenue Recognition:
Sales are recorded when merchandise is shippée wustomer.
Concentration Of Risk And Related Party Transactions

The Company’s operations are dependent upon thaaenxtfinancial support of its Parent. All of the
Company’s inventories are purchased from its Parent

During 2005, the Company'’s president loaned the j@om $10,000 (Rs. 4,59,900 at 1 USD = Rs.45.99)
which was repaid during 2006 with interest at 12%.

Operating Leases

The Company rents its facilities under a lease wiighires on January 31, 2007 at a monthly rental of
$950 (Rs.43,691 at 1 USD = Rs.45.99), which pravitte a base rent plus the cost of miscellaneous
operating expenses and real estate taxes. The Qgnapso leases an Automobile under a lease with a
monthly rental of $1,254 (Rs. 57,672 at 1 USD R49) which expires in November 2007.

Income Taxes

The Company has net operating loss carryforwardféderal income tax purposes of approximately
$10,000 (Rs.4,59,900 at 1 USD = Rs.45.99) whichregghrough 2018.

Employment Agreement

The company has an employment agreement with itsidamet through 2008 at a base salary of
$288,000.(Rs. 1,32,45,120 at 1 USD = Rs.45.99).
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AUDITORS’ REPORT AND CONSOLIDATED RESTATED FINANCIAL STATEMENTS OF
NELCAST LIMITED AND ITS SUBSIDARIES

The Board of Directors December 2, 2006
Nelcast Ltd
Chennai.

Dear Sirs,

We have examined the attached consolidated finkimé@mation of M/s Nelcast Ltd. and its subsidiary
Nelcast USA Inc., collectively referred to as theoup, for the years ended 3IMarch 2002,
2003,2004,2005,2006 and for the six months end&ds@ptember, 2006 being the last date up to whieh th
accounts have been audited by us.

The said financial information includes the accoudt#he following Companies:

a) For Nelcast Limited: for the years ended' 34arch, 2002,2003,2004,2005 and the six month
period ended 30September. 2006.

b) For Nelcast USA Inc for the years ended' 84arch 2004,2005,2006 and the six month period
ended 3% September, 2006.

The information is based on the accounts auditeashyf Nelcast Limited for the above mentioned peiod

However, we have not audited the financial statémehthe subsidiary Nelcast USA Inc. for the above
mentioned periods. These financial Statements aldiye Lipschultz, Levin & Gray L.L.C , Certified
Public Accountants, 425, Huehl Road, Bldg. 7, Nortiok, Illinois 60062-2322 whose report have been
furnished to us and in our opinion in so far agefates to the amounts included in respect of the
subsidiaries, is based solely on the report obther auditor.

These financial statements are the responsibilitthefCompany’s Management. Our responsibility is to
express an opinion on these accounts based onudilr &hese accounts were approved by the Board of
Directors of the Company for the purpose of disetesn the Offer Document being issue by the Comipan
in connection with the Public Issue of Equity Shdrgshe Company (referred to as “the issue”).

The said financial information has been preparedrims of the requirements of
a) Paragraph B (1) of Part Il of Schedule Il to @@mpany’s Act 1956 (the “Act”).

b) The Securities and Exchange Board of India (Ds&ale and Investor Protection) Guidelines, 2000
(the “Guidelines”) issued by the Securities and Exge Board of India (“SEBI”) on {QJanuary
2000 in pursuance of Section 11 of the SecuritiesExchange Board of India Act 1992 read with
related clarifications issued by SEBI.

c) The letter dt.17 November 2006 received from the Company requestintp issue a report for
the purpose of inclusion in the Offer Document gegsued by the Company in connection with
the proposed Public Issue of Equity Shares of thafgamy.

We have examined the following financial informatielating to the Group proposed to be includetthén
Offer Document and annexed to this report.

a) Restated Consolidated Profits/Losses of the Coynfma the above-mentioned periods are as set
out in Annexure | to this report. These profits/lEssave been arrived at after charging all
expenses including depreciation and after makinty swljustments, restatements and regrouping
as in our opinion are appropriate and subjecteaattcounting policies and notes thereon
appearing in Annexure IV to this report.

b) The restated consolidated assets and liabibfiglse Company for the above mentioned periods
are as set out in Annexure Il to this report aft@king such adjustments/ restatements and
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regrouping as in our opinion are appropriate afjest to the accounting policies and notes
thereon appearing in Annexure 1V to this report.

c) Statement of Restated Consolidated Cash Flowssd as Annexure Ill to this report.

We report that the summarized restated consolidfitethcial statement have been prepared by the
Company’s Management in accordance with the reogres of Accounting Standard (AS) 21-
Consolidated Financial Statements issued by thé@utesof Chartered Accountants of India,

In our opinion the financial information of the Cpany as stated above read with significant accognti
policies attached in Annexure IV to this reporteaimaking adjustments/restatements and regrougiags
considered appropriate and has been prepared indzece with Part Il of schedule Il of the Act ahe
SEBI guidelines.

This report is intended solely for your informatiand for inclusion in the Offer Document in conneati
with the proposed Public Issue of the Company amibt to be used, referred to or distributed for @ther
purpose without our prior written consent.

For JB Reddy and Co,
Chartered Accountants

A.V. REDDY
Partner
Membership N0.23983
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SUMMARY STATEMENT OF CONSOLIDATED PROFITS AND LOSSES AS RESTATED

The Prdit and Loss Statements of the Company for fiveririal years ended 31 March of 2002 to 2006 anthig
period ended 30 September, 2006 read with sigmnifiaacounting policies, notes on accounts and thesrto

adjusted accounts are set out below.

Rs. in lakhs
Particulars Period ended | Year ended 31 March
30 2006 2005 2004 2003 2002
September,
2006

Income
Sales 16642.2| 27032.0 24086.5 15241.5¢ 10069.3¢ 6178.3
Of Products manufactured 16642.2 27032.0 24086.5 15241.5¢ 10069.3 6178.3
the Company
Less: 2083.6 3401.1 3056.8 1976.0 1279.14 743.6
Excise Duty
Net Sales 14558.6{ 23630.8 21029.71 13265.5 8790.2 5434.7
Other Income 101.9 106.2 116.5 55.5 89.4 67.4
Increase / (decrease) in (909.44 33.51 284.6 459.5 292.4 459.9
inventories
Total Income 13751.1] 23770.61 21430.9 13780.5 9172.1 5962.1
Expenditure
Materials consumed 5595.1] 10665.7 10587.9 5671.0 3400.8¢4 1948.4
Consumable Stores & Spares 1852.1 3083.6 2187.8 1483.0 1039.6 579.8
Power and Fuel 1852.9 3433.6 3110.9 2455.7 2097.0 1357.0
Staff Costs 610.8 1011.24 807.5 576.7 437.3 3714
Other manufacturing 1292.5 2117.9 1629.9 1176.4 853.3 569.8
expenses
Administrative, selling and 746.4 1245.1 1103.6 777.1 457.5 407.6
distribution expenses
Interest 375.1 765.7 896.5 844.0 574.1 523.0
Depreciation 22019 400.9 353.8 3315 197.9 183.7
Total Expenditure 12545.3( 22724.0 20678.1 13315.7 9057.9 5941.0
Net Profit before tax 1205.8 1046.64 72.81 464.8 1141 21.0
Tax expense - Current tax 307.8 303.6 78.5 35.5 9.0 1.6
Tax expense - Deferred ta 101.6 (12.32 140.7 176.9
Fringe Benefit Tax 7.5 195 - - L
Prior Year Adj - 30.6 5.4 4.3 2.5
Net Profit after tax (A) 788.9 705.2" 528.1 248.0 105.1 16.8
Impact of material (29.17 (40.76 9.2 (33.76 (10.39
adjustments for restatement
in corresponding years (ne
of tax) (B)
Net Profit after 788.9 686.0 487.3 257.2 71.41 6.5

adjustments (A) + (B)
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SUMMARY CONSOLIDATED STATEMENT OF ASSETS AND LIABILITIES, AS RESTAT ED
Assets and Liabilities of the Company at the endath financial period/year regrouped wherever rsaecgsand read with
significant accounting policies, notes on accoamid the notes to adjusted accounts .

Rs. in lakhd
Particulars As at As at 31 March
30 September, 2006 2005 2004 2003 2002
2006
A. Fixed Assets
Gross block 9447 .4 8631.5 7612.6 6869.5 6814.7 393879
Less: Depreciation 2539.7 2319.5 1929.2 1575.3 1248.4 1053.4]
Net Block 6907.7 6312.0 5683.4 5294.1 5566.3 2885.3
Capital Work-in-Progress - - - 2550.2
TOTAL 6907.7 6312.0 5683.4 5294.1 5566.3 5435.6
B. |Goodwill (05)¢] 1.2 1.6 1.5] -
C. Investments 4.0 4.0 4.0 7.2
D. |Current assets, loans and
advances
Inventories 3015.8 3819.9 3675.8 3044.8 2354.7 1983.5
Receivables 4787.9 3856.6 3665.9 2698.6 2130.4 644.11]
Cash and bank balances 48.7 77.1 31.3 29.9 27.2 22.0
Loans and advances 754.2 884.7 680.4 366.3 380.9 371.74
TOTAL 8606.9 8638.5 8053.5 6139.7 4893.4 4021.4
E. |Total assets (A + B+ C+D 15519.2 14955.7 13742.6 11435.44 10466.9 9457.1
F. |Liabilities and provisions
Loan funds
Secured loans 5789.0 6209.7 5639.3 4825.5 4702.7 4506.1
Unsecured loans 1395.5 1234.3 1918.8 1625.1 1606.4 1461.3
TOTAL 7184.5 7444.0 7558.1 6450.6 6309.1 5967.4
G. [Deferred Tax Liability 1042.6 941.0 900.6 744.67 574.5 542.7
H. |Current liabilities and
provisions
Current liabilities 3814.1 3685.9 2902.5 2282.8 1968.1 1409.4]
Provisions 338.5 351.4 241.1 84.57 32.8 :
TOTAL 4152.7 4037.3 3143.6 2367.44 2001.0 1409.4
. Total Liabilities and 12379.9 12422.4 11602.3 9562.7¢ 8884.1 7919.6
provisions
(F + G+H)
J Net worth (E - ) 3139.3 2533.3 2140.2 1872.6 1582.2 1537.5
Represented by
Shareholders funds
Share capital 1285.0 1285.0 1285.0 1185.0 1185.0 1185.0
Share Application Money - - 100.0 - 1
Reserves and surplus 1854.3( 1248.3 855.2 587.6 397.2 352.5
Total 3139.3 2533.3 2140.2 1872.6 1582.2 1537.5
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CONSOLIDATED STATEMENT OF CASH FLOWS AS RESTATED

Annexure 11l
The cash flows of the Company for the five finangi@hrs ended on 31 March of 2002 to 2006 and p#riod ended
September 30, 2006 read with significant accourpinigcies, notes on accounts are set out below.

Rs. in lakhd

Particulars Period ended | Year ended 31 March
30 2006 2005 2004 2003 2002
September,
2006

Cash flow from operating
activities
Net Profit before tax 1205.8 1080.2 727.2 467.3f 112.1¢ 23.2]
Adjustment for
Depreciation 220.1 400.9 353.8 331.2] 197.9] 180.5
Interest expense 375.2 765.7 896.5 844.0 574.1] 523.0
Loss on sale of fixed assets - 2.46 1.8] 4.04
Interest income (14.12) (29.27 (25.30, (12.64 (6.28)
Operating profit before working 1787.1 2220.1 1952.2 1642.64 873.53 724.7
capital changes
Adjustment for changes in
Trade and other receivables (495.45) (572.35 (1344.84) (553.02) (495.49) (228.20
Inventory 805.5 (143.67| (630.97) (690.13) (371.20) (477.15
Trade and other payables 231.7 702.1 531.34 247.7 506.4 732.1
Other Current Liabilities (304.48) 50.8 111.5 52.7 50.8¢ 14.6
Cash generated from operations 2024.2 2257.1 619.3] 700.01 564.1( 766.11
Direct taxes paid (323.10) (78.50, (35.53 (9.00 (1.60 (20.50)
Adjustment of depreciation on sal¢ - (4.57 3.11
of asset
Extraordinary/Prior period Items - (30.61 (5.44 (4.39 (2.58)
Net cash generated frormoperating 1701.1 2147.9 578.34 682.11 562.5( 746.2]

activities (A)

Cash flow from investing activitieg

Purchase of fixed assets and othg
capital/deferred expenditure

=

(815.85 (1036.52 (743.16 (54.72) (334.02) (723.07

Sale of fixed assets - 4.6 3.4] 4.6
Changes in Investment - (4.00 (16.39 (7.30 2.2
Interest received 14.1 29.2 25.3 12.64 6.2
Net cash used in investing (801.73 (1002.58 (721.86 (71.11) (325.21) (709.99

activities (B)

Cash flow from financing

activities

Loans taken (4.40) 4.4 1108.2 0.8] 341.7¢ 709.4

Loans repaid (255.97)  (118.50 140.64 (248.73)
Proceeds from issue of shares ang - 122.0] 60.0{
share application money

Dividend paid (293.0p) (219.78 (66.84 (26.66 (35.58)
Interest paid (375.16)  (765.75 (896.51) (845.16) (573.90) (523.07
Net cash used in financing (927.88 (1099.57 14494 (608.30) (232.14 (37.93

activities (C)

Net increase/(decrease) in cash (28.44 45,84 1.41 2.7 5.14 (2.70

and cash equivalents ( A+B+C)

Opening balance of cash and cash 77.1 31.3 29.9 27.23 22.04 23.7

equivalents

Closing balance of cash and cash 48.7 77.1 31.3" 29.95 27.23 22.094
equivalents
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ANNEXURE IV
NOTES TO ACCOUNTS AND SIGNIFICANT ACCOUNTING POLICIES :

1. Basis for preparation of the consolidated actoun

a. The financial Statements of the subsidiary usdtié consolidation are drawn up to the same
date as that of the parent Company.

b. The Consolidated financial statements have bespaped under the historical cost convention
and on accrual basis of accounting. The accountth@fgroup have been prepared in
accordance with the Accounting Standards issuetidynstitute of Chartered Accountants of
India and generally accepted accounting principles.

c. The consolidated financial statements relatetlatrast Limited and its subsidiary Nelcast
USA inc has been prepared on the following basis.

i. The financial statements of the parent, Nelcadt drid the subsidiary Nelcast
USA Inc., have been combined on a line by line 9ési adding together like
items of assets, liabilities, income and expenses.

ii. The cost to the parent of its investment in eachsidiary at the date on which
investment in the subsidiary is made has been mdited and the excess of the
cost to the parent of its investment in the subsidiat the date has been
described as goodwill in the consolidated finansiatements.

iii. Intragroup balances and intragroup transactibas been eliminated in full.

2. The subsidiary Company considered in the cors@difinancial statement is

() Name Nelcast USA Inc
(ii) Country of Incorporation USA
(i) % of voting rights held

as at 30 September, 2006 100%

3. Investments are stated at cost.

4. Previous years figures have been regrouped whenecessary to confirm to current years
classification.
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SUMMARY ACCOUNTING RATIOS

Annexure V

Amount in Rupees

Particulars Period ended | Year ended March 31
30-Sep-06 2006 2005 2004 2003 2002

Basic EPS 6.1 5.3 3.7 2.1 0.6 0.0
Cash EPS 7.8 8.4 6.5 4.9 2.2 1.6
Return on Net Worth (%) *25.1 27.0 22.7 13.7 4.5] 0.4
*annualised

Net Asset value per share 24 .4 19.7 16.6 15.8 13.3 12.9
Number of equity shares 12,850,000 12,850,00/ 12,850,00{ 11,850,00( 11,850,00{ 11,850,00]

The ratios have been computed as below:

Earnings per share

Net Profit after adjustments attributable to eqgsitareholders divided by number of equity shareéstanding at the

end of the period/year

Cash earning per share represents Net Profitaffestments plus non cash charges divided by théauof equity
shares as at the end of the period/year

Return on Net worth

Net Profit after adjustments as restated divideédpyity share holders' funds at the end of theopérear.

Net Asset Value per share

Net worth at the end of the period/year dividedhsyweighted average number of equity shares anteof the

period/year.
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FINANCIAL INFORMATION OF GROUP COMPANIES / VENTURES PROMO TED BY THE
PROMOTERS.

1. Nelcast Energy Corporation Limited (NECL)

NECL was incorporated on 24 October, 2000 and hawingegistered office situated at 159, T.T.K.
Road, Chennai-600 018. The Company was incorportdedarry on the business to generate,
accumulate, distribute, supply, receive, producgrove, buy, sell, re-sell, acquire, employ, depglo
handle, protect, use, transmit electricity and offwver by conventional or non conventional methods
However, the Company is yet to commence operations.

The Board of Directors of NECL consists of

Mr.R.V.Ramani, Chairman

Mr.P.Radhakrishna Reddy, Director

Mr.P.Vijaya Bhaskar Reddy, Director

Shareholding Pattern

The Shareholding pattern of NECL is as follows:

S.No Name No. of Equity Shares % of Total
1 Nelcast Limited 15000 29.24
2 P.Radhakrishna Reddy 35700 69.59
3 Others 600 1.17
Total 51300 100.00

2. Ponnas Infrastructure Private Limited (PIPL)

PIPL was incorporated on 1 June, 2006 and havingegistered office situated at 159, T.T.K Road,
Chennai-18. The Company was incorporated to carrghenbusiness of developing and providing
infrastructure projects for use in particular agt@are Technology parks, Knowledge Parks, Cyber
parks, Intelligent Buildings, Communication infrastture, Hospitals, Medical Centers, Hotels, Roads,
Bridges, Highway Projects, Irrigation projects, {spwaterways and or other complexes as service,
research stations for commercial or public utidityd turn to account in and outside India. Howeer
Company is yet to commence the business.

The Board of Directors of PIPL consists of

Mr.P.Radhakrishna Reddy, Director
Ms P. Jamuna, Director

Shareholding Pattern

The Shareholding pattern of NECL is as follows:

S.No Name No. of Equity Shares % of Total
1 P.Radhakrishna Reddy 5000 50
2 P.Jamuna 5000 50

Total 10000 100

3. DD Enterprises

DD Enterprises, a partnership firm, was constitudadé November, 1996 at Chennai with the main
object of carrying on the business of buying antingeof land, land development, flat promotion and

civil construction, machining, casting, financingreh purchase, leasing, agriculture and estate
development and also carry on such other busireskeapartners may mutually agree from time to
time.
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The partners of the firm are Mr.P.Radhakrishna Redithg.P.Jamuna, Mr.P.Deepak and Ms..Divya.
The profit sharing ratio is as follows:

S.No. Name of partner Profit (%) Loss (%)
1. Mr.P.Radhakrishna Reddy 25 50
2. Mrs.P.Jamuna 25 50
3. Mr.P.Deepak 25 --
4. Ms.P.Divya 25 --

Financial Highlights

(Rs. in lakhs)
Particulars 2003-04 2004-05 2005-06
Total income 5.67 2.88 2.88
Total expenditure 5.28 2.85 2.49
Net Profit 0.39 0.03 0.39
Partner’s capital 1.44 1.44 1.44

The Equity Shares of all the above Group Companiegles are not listed on any stock exchange. The
above Group Companies/firm have not made any poblights issue in the preceding three years.

None of the companies forming part of the Promgi@up of companies has been struck off from the
records of the RoC in the last three years. Nonth@fcompanies forming part of the Promoter grolip o
companies has a negative net worth or has becakeanpanies.

Related Business transactions within the Group

Except as mentioned in the section titled “Finan8i@tements” beginning on page [+] of the DRHPdher
are no related business transactions within themgro

Sales or Purchases between Companies in the Promoteroup
There have been no sales or purchases between desypathe Promoter Group exceeding in value in the

aggregate 10% of the total sales or purchasesro€ompany, except those transactions mentionedrunde
the section titled “Financial Statements” on pajefthe DRHP.
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MANAGEMENT’S DISCUSSION AND ANALYSIS OF FINANCIAL CON DITION AND
RESULTS OF OPERATIONS

Please read the following discussion of our finahconditions and results of operations togethéin wur
audited financial statements for the years ende#18dch,2002, 2003, 2004, 2005,2006 and for the half
year ended 30 September, 2006, including the rtbrsto and the reports thereon, which are appgarin
under the head ‘Financial Information’ on page #p.in this DRHP. These financial statements are
prepared in accordance with Indian GAAP, the CorgsaAct and the SEBI Guidelines and restated as
described in the Auditor's Report of M/s.J.B.ReddlyCo., Chartered Accountants in the section titled
“Financial Information”. Our past financial perfoamce may not be considered as indicative of future
financial performance.

Business Overview

Our Company was founded in 1982, by Mr.P.RadhakedReddy, a Metallurgical Engineer from Regional
Engineering College, Nagpur. Nelcast Limited estaklisits first factory in 1985 as a small planGuadur
with an installed capacity of 1200 MT pa. Mr.P.Radishna.Reddy did not possess any previous
experience in Industry, but his talent and commithfeve resulted in the Company becoming one of the
large producers of Iron Castings in India. Todayisia 893 people strong Company with an installed
capacity of inching towards 102,000 MT p.a. operatih Gudur in Andhra Pradesh and Ponneri in Tamil
Nadu. Our Company is a TS 16949 accredited orgtimizand manufactures around 200 items in SG and
Grey Iron. Our products cover a wide range suchEmagine blocks, Flywheel Housings, Flywheels,
Manifolds, Transmission Cases, Clutch Housings, eAkousings, Hubs, Brake drums Suspension
Shackles and Brackets, Steering Gear parts etcchwieet the requirements of the automotive, traahal
pipe fittings industry, weighing as low as 0.5 kglaup to 250 kgs. TATA Motors, Ashok Leyland, Eicher
Motors, Tafe, M & M, TATA Cummins, Automotive Axle#\IL, Rane, ZF are some of our prominent
customers. The plants at Gudur and Ponneri, hatieatisocational advantages, having proximity te th
Chennai Port and being well connected by both aaill road. Apart from servicing the domestic
requirement, the Company is also exporting to UBArope and Australia and is steadily increasing its
exports.

Significant Developments Subsequent to the Last Finaial Year

In November 2006, the Company declared an interividehd of 12.5% which has been paid to the
shareholders. Other than this, the Directors of@ampany confirm that in their opinion, no circuarstes
have arisen since the date of the last financ&kstents as disclosed in the Prospectus, whichriadgte
and adversely affects or is likely to affect ousimess or profitability, or value of our assetspaor ability

to meet our liabilities within the next twelve mbat

Discussion on Results of Operations

The following discussion on the financial operati@msl performance should be read in conjunction with
the audited unconsolidated financial results ofGoenpany for the years ended 31 March 2004, 20036 2
and for the six months period ended 30 Septemh@s.20

Factors that may affect the Results of Our Operatios

e Increase in the prices of raw materials both indbmestic and international markets

e Availability of High Tension Power and its costs.

e Slowdown in the growth of Indian economy and inticatar, that of the Automobile and Auto-
components industries.

* Inadequate Monsoons, which may affect the Tractustry.

» Changes in buying patterns of some of our key custs.

* Unhealthy competition in the foundry industry.

» Our Company'’s ability to successfully implement msnufacturing and marketing strategy and
growth and expansion plans.

» Changes in tax structure of income tax, salesemixy tax, etc..
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Results Of Operations

The table below sets forth various items from owtated financial statements for 2003-04, 2004-a5 an
2005-06 and the six month period ended 30 Septedi)ii§ as a percentage of Total Income
(Amount Rs. In lakhs)

Period ended on 30.09.200 31.03.200 31.03.200 31.03.200
Income

Sales

Of Products manufactured

by the Company 16,642.2 27,032.0 24,086.5 15,241.5
Less: Excise Duty 2,083.6 3,401.1 3,056.8 1,976.0
Net Sales 14,558.6 23,630.8 21,029.7 13,265.5
% Increase in Net Sales 23.2P% 12.379 58.53% -
Other Income 101.9 106.27 116.5 55.5
Increase / (Decrease) in

Inventory (909.44) 33.5 284.6 459.5
Total Income 13,751.1 23,770.6 21,430.9 13,780.5
% Increase in Total

Income 15.709 10.92% 55.52% -

Expenditure
Raw Materials & Goods

Consumed 7,441.9 13,743.3 12,775.7 7,154.0
As % to Net Sales 51.12% 58.169 60.759 53.939

Staff Costs 523.( 842.5 651.9 528.3
Power and Fuel 1852.91 3,433.6 3110.9% 2455.7
Other Manufacturing

Expenses 3,145.4 5551.54 4,740.8 3,632.1
Admin, Selling &

Distribution Expenses 827.6 1,423.5 1,259.0 828.5
Interest 375.1 765.7 896.5 844.0
Depreciation 219.8 400.2 353.1 331.2
Total Expenditure 12,533.1 22,727.0 20,677.2 13,318.4
% Of increase in Total

Expenditure 10.29% 9.919 55.25% -
Profit before Tax &

before

Extraordinary items 1,218.0 1,043.6 753.6 462.1
PBT as % of net sales 8.3/% 4.429 3.589 3.489

Provision for Taxation 307.8 303.6 78.5 353
Provision for Deferred

Taxation 101.6 (12.32) 140.7 176.9
Provision for Fringe

Benefit Tax 7.5 19.5 - -
Prior year Adjustments - 30.6) 5.4 4.3
PAT 801.1 702.2 529.0 245.3
As a % of Net Sales 5.50% 2.979 2.529 1.859

All percentage comparison has been done on annualig results of Half yr ended 30.09.2006

Performance during the half year ended30 September 2006

For the half year ended 30th September 2006, tingp@ny has achieved total income of Rs.13751.1&lakh
with a profit of Rs.1218.07 lakhs. Net profit aftex is Rs.801.17 Lakhs. The Raw material consumption
(Raw Material and goods consumed / Net Sales) wa$.42% during April — September 06 as compared
to 58.16% in 2005-2006. The Company was able toypeobetter quality raw materials at competitive
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prices which resulted in an increase in yield aadsequently higher profits. Also, due to econonaks
scale the increase in power cost is less than ptiopate, power cost being semi variable in natDnee to
good order booking position, following steady denhaa better mix of castings and increased machining
activity the price realization from the market hasreased, from an average of 44205.42 per MT during
2005-06 to 45348.52 per MT in the half year ende@®22006.

Administration and Other Manufacturing and Staf§tstexpenses were also lower at 18.66% of Net Sales
during April — September '06 as compared to 19.94%005-06, due to the higher scale of operatioms a
streamlining of costs. Due to the factors discusdmale, the Profit before tax to Net Sales of tbenGany

was at 8.37% during the half year of 2006-07 aspayed to 4.42% in 2005-06.

Comparison of Performance and Analysis for the Finanial Year (FY) ended 31 March, 2005 vis-a-vis
31 March, 2006

Sales Revenues Total sales for FYO6 was Rs. 27,032.01 Lakhs as coedp® Rs. 24086.58 Lakhs for
FYO05; a rise of 12.23%. The production during FY0#sv63,585 MT as against 48,228 MT during FYO05;
an increase of 11.10%.Growth in total sales ishaitied to steady growth of the Commercial Vehiald a
Tractor sector driven by the overall industrial gtloywgood monsoons and easier credit on softersterm

Raw Materials and Goods Consumed tn the FY 05, the value of materials consumed wad &R/ 75.76
Lakhs which increased to Rs. 13743.31 Lakhs (i.e.7B7%) during FY06 against an increase in
production by 11.10%. The proportionate cost of naaterials to sales came down from 60.75% in FY05
to 58.16% in FY06 due to leveling off of raw ma&tnprices and a better mix of products and inc¢ase
machining activity.

Power Cost: Power cost as a percentage of sales has remdmedtaonstant in FY05 and FY06 though
the actuals rose to Rs.3433.67 lakhs in FY06 ageaosd to Rs. 3110.95 laksh in FYO05.

Manufacturing Expenses: Other manufacturing expenses during FY06 totalled to 3%1.59 Lakhs as
compared to Rs. 4740.85 Lakhs in FY05. The percertagales increased in FY06 due to increase in
machining cost as a result of the increase of machcomponents in the Company’s sales

Administrative, Selling & Distribution Expenses : During FY06 the administratioselling & distribution
expensesvere Rs. 1423.56 Lakhs whereas it was Rs. 1259 .kiislduring FY05; a rise of 13.07% slightly
higher than the increase of 12.37% in sales.

Staff Costs :The Company’s staff costs in FY06 increased by 2%.24 Rs.842.55 lakhs, over Rs.651.94
lakhs incurred in FY05 due to higher wages paithéostaff reflecting market conditions and bettésults.

Interest Cost : During the period Company’s interest cost decreagdds.130.76 Lakhs, which was due to
reorganization of the loan portfolio seeking conitpet interest rates.

Depreciation : Depreciation has increased by 13.33% in FY06 i@nfRs. 353.18 lakhs in FY05 to Rs.
400.26 lakhs, primarily due to additional fixedetssinstalled during the FYO06.

Profit Before Tax (PBT) : During FY06 PBT and extraordinary items togethealted to Rs.1043.63
lakhs as against Rs.753.66 lakhs during FYOS5inarease of 38.47%. The increase is mainly due to
leveling off of raw material costs, better produntx and more efficient operations.

Profit After Tax (PAT) : PAT for FYO06 increased by 32.75% to Rs. 702.24 Ldkbrm Rs. 529 Lakhs in
FYO05, following PBT and tax liability.

Comparison of Performance and Analysis for the Finanal Year ended 31 March 2004 vis-a-vis 31
March 2005

Sales Revenues Total sales for the FY05 was Rs. 24,086.58 Lakhsoagpared to Rs. 15,241.59 Lakhs
for FY04, a rise of 58.03% over previous fiscal. Tineduction during the FY05 was 48,228 MT as against
36,050 MT during the previous year. The productiopaci#ty increased in FY05, from 48,000 MT p a of
FYO4 to 60,000 MT p a. The marked growth in totdesaduring FYO5 is attributed to the Indian
Automobile Industry, posting a record growth of 3186pite of poor monsoons and also to the timely
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increase in the production capacity of the Compdig per ton realization increased from Rs. 36,428 t
Rs.43,693 in FYO5 due to support from customergsponse to the increase in raw material costy 06F

Raw Materials Consumed: The materials consumed in FY04 were worth Rs.7,754.8khs, which
increased to Rs. 12,775.76 Lakhs in FY05. Raw nadt@rices saw a dramatic increase during FY05
increasing the percentage of raw material cossales from 53.93 % in FY04 to 60.75% in FY05.

Power and Fuel:The Power cost increased from Rs.2,455.70 lakh¥ 0¥Fo Rs.3,110.95 lakhs in FYO5,
but the cost per tonne of production fell from R812.12 to 6,450.64, a decrease of 5.31% mainlytolue
economies of scale.

Manufacturing Expenses: Othermanufacturing expenses during FYO05 totalled to43840.85 Lakhs as
compared to Rs.3,632.19 Lakhs in FY04, an incredey®0.52%, primarily due to increase in prodoicti
by 33.78%.

Administrative, Selling & Distribution Expenses : During FYO05 the administratioselling & distribution
expensesvere higher by 51.95% at Rs.1259.01 Lakhs compar&s$. 828.52 Lakhs in FY04.

Staff Costs : The Company’s staff costs FYO5 increased by 23.38&btd higher wages paid to the staff.
Staff costs stood at Rs. 651.94 Lakhs during FYO&oaspared to Rs. 528.37 Lakhs in FY04.

Interest Costs :In FYO5 interest costs increased by Rs.52.43 Lalps,by 6.21%, due to increase in
working capital arising from higher business volgme

Depreciation : Depreciation increased from Rs.331.21 lakhs in F¥0Rs.353.18 lakhs in FY05 i.e. by
6.63%, due to fixed assets added during the year.

Profit Before Tax (PBT) : For FY0O5 PBT together with extraordinary items tetato Rs.753.66 lakhs as
against Rs.462.15 lakhs in FY04. The major contaitsuto this increase of 63.07% in profits, was bigh
production prices off setting raw material costraases, efficiency in operation and economies.

Profit After Tax (PAT) : PAT for FYO5 period increased by 115.65% over R&.bakhs for FY04
following the PBT increase as aforesaid.

Risk and Concerns

Our Company expects business risk in terms of dlatodns in customer demand for quantity and deiver
terms, as well as increased competition. Other dtimdoundries are expanding and new ones are
emerging. Chinese casting manufacturers are cotorgein the international market. The Company expect
increased competition but is relying on an esthblisand expanding capacity and a sound reputation.

The current order book position is strong but itefefs on continued growth in the Automobile and Tnact
sectors. The HCV sector is prone to cyclic trends the Tractor market is dependant on good monsoons.
On the other hand the Indian economy is strongthadsigns are in favour of continued growth spugrrin
demand. Meanwhile, credit availability for vehiland tractors is adequate and not expensive eagiagr
buyers.

Liquidity and Capital Resources

The Company is dependent on both internal and eatesources for working capital and capital
requirements. We have funded our working capitdl eapital expenditure from internally generateddfsin
and debt financing. In respect of the debt fundihgorking capital we make use of cash credit knfiibom
banks and for capital expenditure we resort to fieahcing, generally long-term borrowings in tloerh of
term loans. However the continued expansion in @apduring FY05 and FY06 has been largely funded
from internal accruals.

Secured and unsecured loan position

The Company uses secured loans from IDBI and Pusgdional Bank, at competitive interest rates, fer i
long-term projects. The secured loans outstandingra8(" September, 2006 is Rs.5789.01 lakhs and
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unsecured loans is 1395.58 lakhs. The unsecured lmamprise mostly public deposits and Interest free
Sales tax loans provided by the Governments of Tedil and Andhra Pradesh.

Cash flows

Following table summarises our restated cash fl@tements in the last three financial years andsike
months period ended 8®eptember 2006

Cash Flow (Rs. in lakhs) 30.09.200 31.03.200 | 31.03.200 | 31.03.200

Net cash from operating activities 1692.52 2154.61 579.73 696.46
Net cash from Investing activities (801.73) (108.5 (721.86) (66.71
Net cash from financing Activities (923.24) (1103) 144.94 (631.18
Net increase in cash and cash equivalents (32.45) 8.004 2.81 (1.43
Opening cash and cash equivalents 76.61 2B.61 25.80 27.23
Closing cash and cash equivalents 44.16 76.61 28.61 25.80

Net Cash from Operating Activities

The cash flow from operating activities has showrnanease since FY04, due to increased profitgtulit
operations. The tax burden during the half year ér3fe09.2006 has diminished cash flow from openatio
but this was off set by the reduction in inventsrie

Net Cash from Investing Activities

The Company has been increasing capacity by addimgassets and replacing old equipment. This has
resulted in the consistent outflow of funds towardg&stment.

Net cash from Financing Activities

In the year FY05 there has been an inflow fromrfgiag activities due to additional loan financiogvards
capacity expansion to meet the growing demand. Titfow in other years is mainly towards meeting the
interest commitment and the dividend payment.

Information Required As Per Clause 6.10.5.5 of SEBBuidelines

Unusual or Infrequent Events or Transactions

There are no unusual or infrequent events or traéiesachaving significant impact on the operatiohthe
Company

Significant Economic Changes that Materially Affeced or Are Likely to Affect Income from
Continuing Operations

There are no significant economic changes that mfiyeaffected or likely to affect income from ekisy
operations

Known Trends Or Uncertainties That Have Had or AreExpected to Have a Material Adverse Impact
On Sales, Revenue or Income From Continuing Operatits.

Other than general uncertainty in the macro ecoagrowth, and unexpected fluctuations in input gsic
the Company does not expect any known trends oertainties to adversely impact sales, revenues or
income to affect its operations.

Future Relationship Between Costs And Revenues
The Company does not anticipate any unfavourablegehan the near future that may have a materially

adverse impact on business. Company expectsathat, the past, product prices will reflect movetaen
raw material price and other costs.
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New Products or Business Segments

The Company has presently no plan for new productaisiness segments. It is however progressively
increasing the proportion of machined castinggsroutput to move up the value chain and strengthen
margins. Similarly, the Company is steadily insiag its export commitments.

Seasonality of Business

Our Company products are mainly supplied to Autoifeadnd Tractor industry. The Automobile industry
follows a cyclical trend of around 5 years; thouglt very clearly defined, but is conditioned by the
overrall economic growth in the country. The Tradtotustry also follows a cyclical pattern, butasdely
influenced by monsoons, credit availability and &wmment policies on agriculture. Our Company’s
revenues are dependent on the Automobile industiyttze Tractor industry.

Dependence on Single or Few Suppliers/Customers
For our manufacturing activities, the % of conttibn of our top 10 customers and suppliers visisahe
total sales and purchases, in the last three yaadsfor the period ended 30 September, 2006 isngive

below:

Customer Contribution

FY ended 30 September, 2006 [31March, 2006 [31March, 2005 |31March, 2004
Top 3 (%) 56 53 57 61
Top 5 (%) 74 75 79 86
Top 10(%) 89 92 97 95

All percentages are rounded off to the nearestepe¢age point.

Supplier Contribution

FY ended 30 September, 2006 |31March, 2006 |31March, 2005 |31March, 2004
Top 3 contribution 32 32 4( 36
Top 5 contribution 41 43 53 46
Top 10 contribution 55 53 67 6P

All percentages are rounded off to the nearestepgage point.

Competitive Conditions

For details of competitive conditions please rafesection titled ‘Our Business’ on page ne] ff this

DRHP.
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SECTION VI - LEGAL AND REGULATORY INFORMATION
OUTSTANDING LITIGATIONS AND MATERIAL DEVELOPMENTS

There are no outstanding litigations, suits, crirheracivil prosecutions, potential disputes, labdisputes,
bargains and demands, investigations, Centralté &avernment claims or inquiries, proceedingsasr t
liabilities, overdues to banks/financial institutgy defaults against banks/ financial institutiggreceedings
initiated for economic/civil/ any other offenceadiuding past cases where penalties may or mapanct
been awarded and irrespective of whether they@aeified under paragraph (I) of Part | of Schedile

of the Companies Act) other than unclaimed liak#itof theCompany or its Subsidiary or its Group
Companies or its promoter or its directors and afadlts of non-payment of statutory dues against th
Company including under the excise, customs, dabesincome tax and service tax, and no discipjinar
action has been taken by SEBI or any stock excheagpaast the Company.

Contingent liabilities

Particulars Period ended 30 September, 200€ | Year ended 31 March, 2006
Letters of Credit and Bank 46.39 46.80
Guarantees

Income Tax Liabilities

The Company has filed its income tax returns tidl &ssessment Year 2006-07. The contingent liatofity
the Company relating to income tax is Nil as of MaB1l, 2006 and there are no proceedings pending
against the Company by the Income Tax Departmentr@@ompany is not disputing any tax demand.

Litigations / Disputes involving Securities relatffiences, including penalties imposed by SEBI or any
other securities market regulator in India or adrea\NIL

Litigations involving statutory or other offencesciuding penalties imposed by any regulatory alityrax
India or abroad (present or past) — NIL

Outstanding litigation against the group compaaias subsidiary company- NIL

Litigation in relation to labour laws, and employetated cases: Nil

Litigation involving revenue authorities (customise/sales tax/income tax/service tax): Nil
Litigation involving customers/suppliers/agents t Ni

Litigation in the nature of winding up petitionsduiidation/ bankruptcy / closure filed by / agaitinst
company: Nil

Other Litigations

i. Non payment of statutory dues or dues to Bankstitutions: Nil.
ii. Overdue interest/ principal as on current dati:

There have been no defaults and there are no oesriduespect of bonds, debentures and fixed disposi
(placed through public or private placement) anéaxs in respect of cumulative preference sharespr
other liabilities as on current date.

Further, there are no litigations/disputes/peraliie any proceedings known to be contemplated by
government authorities. No disciplinary action/istigation has been taken by the Securities and Egeha
Board of India (SEBI)/ Stock Exchanges against then@amy, its Directors, Promoters and their other
business ventures (irrespective of the fact whatheot they fall under the purview of Sec 370 (bB}he
Companies Act, 1956.
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The Company, promoters, directors or any of the Gomis Associates or Group companies or other
ventures of the promoters and companies with wktehdirectors of Nelcast Limited are associated as
directors or promoters have not been prohibitednflaxccessing the capital markets under any order or
direction passed by SEBI and no penalty has beensetpat any time by any of the regulators in lratia
abroad.

No penalties were ever imposed by SEBI or any aténgulatory body in India or abroad.

The Company owes Rs.113.59 lakhs and above for thane30 days to the SSI Units as on 30 September,
2006.

There are no litigations against any other compahgss outcome could have materially adverse effect o
the position of Nelcast Limited including disputeak tliabilities, prosecution under any enactment in
respect of Schedule XllI to the Companies Act, 1866f 1956) etc.

Litigation against Promoters

There are no pending litigations in which the praem®tre involved. Further, no defaults were madbédo
financial institutions/ banks, non-payment of staty dues and dues towards instrument holders like
debenture holders, fixed deposits, and arrearsuonulative preference shares by the promoters amd th
companies/ firms promoted by the promoters.

Further, there are no cases of pending litigatidefaults, etc. in respect of companies/ firmstuess with
which the promoters were associated in the pasafeubo longer associated.

Further, there are no litigations against the pr@mmvolving violation of statutory regulations alteging
criminal offence.

There are no Pending proceedings initiated for emin@ffences against the promoters, companies and
firms promoted by the promoters

There are no pending litigations, defaults, non paymof statutory dues, proceedings initiated for
economic offences/ civil offences (including thespeases, if found guilty). Further, no disciplinaction

was taken by the SEBI/ stock exchanges against tbengters and their other business ventures
(irrespective of the fact whether they are companieder the same management with the issuer company
as per section 370 (1B) of the Companies Act, 1956)

Litigation against Directors

There are no pending litigations against the dimsdrovolving violation of statutory regulations alieging
criminal offence.

There are no pending proceedings initiated for esdnoffences against the directors.

There are no past cases in which penalties were setpbdy the concerned authorities on the issuer
company or its directors.

There are no pending litigations, defaults, non paymof statutory dues, proceedings initiated for
economic offences/ civil offences (including thestpeases, if found guilty), any disciplinary actiaken

by the SEBI / stock exchanges against the issuepaoynor its Directors.

Litigation against Group Company/ Associate Concers: Nil

The promoters, their relatives (as per Companies ¥356), issuer, group companies, associate compani

are not detained as willful defaulters by RBI/ goweent authorities and there are no violations of
securities laws committed by them in the past odpey against them.
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Default or rescheduling of loans etc.:
There are no defaults made by the Company and ithareany reschedulement of payment of loans.
Penalties:

There are no penalties levied; show-cause notisegdsby the Reserve Bank of India/Income Tax /Pansio
Authorities/

Sales Tax/Commissioner of Employees Provident Fugdséimer regulatory authority on the Company or
on its promoters and directors.

2. Material Developments

In the opinion of the Board of Directors, there has arisen, since the date of the last financatkesents
disclosed in this DRHP, any circumstance that metgror adversely affect or are likely to affedtet
profitability of the Company and its subsidiariakeén as a whole or the value of their consolidatsats or
their ability to pay their material liabilities vhiin the next twelve months.

LICENCES AND APPROVALS

Except for pending approvals mentioned under thidice® our Company has received the necessary
consents, licenses, permissions and approvalstiierGovernment/RBI and various Government agencies
required for our present business. Further, extppending approvals as detailed herein, our Compa
can undertake all our present activities and aivias proposed in the section titled “Objecttheflssue”

beginning on pagf] of the DRHP.

I. General Approvals Received By The Company

S.No Type of License/Approval No. Date Issuing
License/Approval Authority
1 Permanent  Account AABCNOO10F 27.09.2000| Chief
Number Commissioner
of Income Tax,
Andhra Pradesh
2 Tax Deduction CHENO04907A 12.08.2004| Income Tax
Account Number Department
3 Import & Export Code 0493027173 07.07.1994 Director
Number General of
Foreign Trade
Chennai
4 Registration cum EPC/REG(R)/CEN/SIA/056/2004-05 19.04.20040int
Membership of and valid | Directorate of
Engineering  Expor upto Foreign Trade
Promotion Council 31.03.2007| Chennai
5 Professional Ta No.07-113-PE-0007 12.11.199yY  Corporation | of
Registration for Chennai
Corporate office
6 Provident Fund & Code No.AP/17774 0102.1988 Commissioner
Miscellaneous. of Provident
Provisions Act fund, Andhra
Pradesh

II. Approvals Received For Gudur Unit-I

S.Nc Type of License/Approval No. Date Issuing Valid Upto
License/Approval Authority
Acknowledgemen Secretariat  of Not
of Industrial No. 5712\SIA\IMO\2006 10.11.2006| Industrial Applicable
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Entrepreneur Assistance
Memorandum
2 Factory License I: 18144 07.02.2000| Inspector  of Not
Factories, Applicable
Andhra
Pradesh
II: 18198 16.02.2000
3* | Consent undef APPCB/VJA/NLR/22/HO/W/2004/132 15.10.2004 Andhra 31.05.2006
Water (prevention Pradesh
and control of Pollution
pollution) Act/Air Control Board
(prevention  and
Control of
pollution) Act
4 Allotment of Code No0.62-162-90 11.13.2003 Joint Director Not
under E.S.I Act Employee Applicable
State
Insurance
Corporation
5 Certificate of TIN 28200196257 31.03.2006 Assessing Not
Registration under Authority Applicable
Andhra  Pradesh Under Andhra
VAT Act Pradesh
VAT Act
6 Certificate of No. NRE/08/1/1262 21.06.1983 Assessing Valid from
Registration undef Authority 21.06.1983
Central Sales Ta until
Act, 1956 cancelled
7 Certificate of No.AABCNO010FXM002 01.12.2001 Superintendent Not
Registration unde of Central| Applicable
Central Excise Excise
Rules, 2002
8 Certificate under No.AABCNOO10FST001 31.01.200p Assistant Not
Service Tax Rules Commissioner, Applicable
Central Excise
9 Certificate unde Enrolment No.141 10.02.1988 Profession Tax Not
Professional Tax Officer, Gudur| Applicable
10 | Environmental N0.J-11011/13/2005-1A 1l 01.12.2005 Ministry Df Not
Clearance for Environment Applicable
expansion of Gray & Forests
cast Iron and S G
Castings from 900
TPM to 3000
TPM
11. | Power Letter No.DN 886 / 06 13.08. | Southern Not
Arrangement for 2006 Power Applicable
sanction of 749( Distrbution
KVA Company  of
Andhra
Pradesh
Limited
12 | Certificate of No0.C-149/DCLGNT/05 29.01.2005 Registering | 28.01.2007
Registration under Officer under
Contract Labour Contract
(Regulation  ang Labour
Abolition)  Act, (Regulations
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1970 & Abolition)
Act, 1970 &
Deputy
Commissioner
of labour,
Gudur

* Pending renewal information appears under “Pampdipprovals for the existing business” below

Approvals Received For Ponneri Unit-II

S.Na Type of License/Approval No. Date Issuing Valid Upto
License/Approval Authority
1 Acknowledgement 10.11.2006| Secretariat of Not
of Industrial| No0.5716/SIA/IMO/2006 Industrial Applicable
Entrepreneur Assistance
Memorandum
2 Factory License TVR.4996 18.10.1995 Deputy Chiéf1.12.2006
Inspector of
Factories,
Thiruvottiyur
3 Consent under N0.19684 05.04.06| Tamil Nadu 31.03.2007
Water  (prevention Pollution
and control  of Control Board
pollution) Act/
4 Consent Under Air No0.15733 05.04.06| Tamil Nadu 31.03.2007
(prevention and Pollution
Control of pollution) Control Board
Act
5 Certificate of No0.0701402 29/05/1995 Assessing| Valid until
Registration undef Officer, Anna cancelled
Tamil Nadu State salai I,
Sales Tax Act Assessment
Circle,
Chennai
6 Certificate of No0.32192 29/05/199% Assessing Valid until
Registration  undef Officer, cancelled
Central Sales Ta Anna salai Il,
Act, 1956 Assessment
Circle, Chennai
7 Certificate of| No.AABCNOO10FXMO001 | 27.12.2001 Superintendent Not
Registration  undef Central Excise | Applicable
Central Excise
Rules, 2002
8 Certificate under No.AABCNOO10OFST002 | 09.06.2006 Superintendent Not
Service Tax Rules Central Excise | Applicable
9 Certificate of 26.04.2005| Deputy Chief Not
Registration  undef Not Applicable Inspector of| Applicable
Contract Labour Factories, I
(Regulation and Division
Abolition) Act, 1970 Chennai
10 | Environmental N0.J-11011/74/2000-IA 11 | 29.03.2001| Additional Not
Clearance from (I)* Director Applicable
Ministry of Ministry of
Environment Environment &
forests
11. | **Power Tamil Nadu Not
Arrangement Not Applicable 29.09.2006| State Electricity | Applicable
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Agreement for| Board
sanction of 9460
KVA

* & ** : Pending renewal information appears under “Pendjmgrovals for the existing business”
below

Intellectual Property Rights

The Detalils of the registration of trademarks by tle Company as under:

S.NO Trademark Trademark No. Class Valid Till

1 ‘Nelcast  Limited’ in 683505 11 13.10.2015
respect of bracket for Gas
burner, plates (hot
warmers, for  export
purpose, apparatus for
lighting, IEATING,
Cooking, Steam
Generating, Sanitary &
Bathroom fittings, Electrig
fan& Exhaust fan, Air
cooler & Devices and all
other goods included i
class Il

—

2 ‘Nelcast  Limited’ in 683506 11 13.10.2015
respect of C.P Bracke
Gas, Hanging Brackets fq
lighting being  goods
included in class 11

— —~+

3 ‘Nelcast  Limited’ in 683507 12 13.10.2015
respect of IIUBS, IIUB
CAPS, AXLES,

CLUTCHES, BRAKE for
Vehicles, Chain and shogs
(Brake) for Cycle, Wheels,
Tyres, Wheel Barrows
Torque Converters for lan
vehicles and Chassis for
vehicle and all good
included in class 12.

o~

oY

4 ‘Nelcast  Limited’ in 683508 6 13.10.2015
respect of plugs & chai
pipes of metal, Rods qf
Metal for welding,
mouldings of metal foi
cornices, aluminum, brass,
copper gun metal, and steel
castings, chillted and
malleable casting, special
alloy casting in class 6

=

Details of the applications made for registratibtrade marks are as under:

S.No Trademark Provisional Nos. Class
1 “TRANS” in respect of Machineg, 943569 07
Machine tools, Automobile

Components and ferrous and Nagn-
ferrous castings for variot
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applications and other allied goods
included in class 07

2 “TRANS” in respect of Automobile 943570 12
Components and ferrous and Nan-
ferrous castings for various
applications and other allied goods
included in class 12

o

3 “TRANS” in respect of ferrous an 943571 06
Non-ferrous castings for various
applications, Automobile Components
and other allied goods included in class

06

Pending approvals for the existing business

We are yet to :

e Apply for registration under the Tamil Nadu Shopd distablishments Act, 1947 for our
Corporate Office.

» Receive the renewal under Water (prevention andraioaf pollution) Act/Air (prevention and
Control of pollution) Act at the Gudur Unit. The digption was made and acknowledged vide
letter dated 24.05.2006.

* Receive the environmental clearance from MinistfyEmvironment Applied for increase in
production capacity to 4500 Tons per month. The epfiin was made vide letter dated
30.12.2004 for the Ponneri Unit.

* Apply for approval from the Tamilnadu Electricity Bdafor installation of DG Set as standby
arrangements for power supply for the unit in Ponne

« We have also submitted our applications to the ®ggof Trade Marks for the registration of
“TRANS” as trademarks with respect to three différetassifications of products, as detailed
above. We are yet to receive the approvals regigtéhe same as trademarks in the Company’s
name.

Pending licences / approvals required for the propel activites:

With regard to our proposed expansion plans, trease total installed capacity to 150000 MT p #hiey
end of FY09, we are yet to apply for the followiilgences / approvals for both the units.

1.

2.

3.
4.

5.

Filing and Acknowledgment of Industrial Enterpgan Memorandum from Secretariat of Industrial
Assistance for installation of the required capacit

Consents under Air (prevention and control ofupon) Act and Water (prevention and control of
pollution) Act.

Clearance from the Ministry of Environment.

Permission from the State Electricity Departnfenthe increase in the sanctioned load for the ggow
connection.

Approval from the Chief Factories and Boilersfitan of the building layout.

In addition to the above, any further approvalgypiplicable, due to any changes/amendments tarexist
laws or regulations, governing our units, will alsmve to be obtained.
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OTHER REGULATORY AND STATUTORY DISCLOSURES
Authority for the Issue

Pursuant to the provisions of Section 81(1A) of@mmpanies Act, 1956 the Current Issue of Equityesha
has been authorised vide a resolution passed dhel of Directors at its meeting held on 17 Nokem
2006 and a special resolution passed at the ExtreoydGeneral Meeting of the Company held on 21
November, 2006.

Prohibition by SEBI

Our Company, the Directors or any of our Compargssociates or group companies and companies,
wherein the Directors of Company are associatddil@stors or Promoters have not been prohibitechfro
accessing the capital markets under any directicoraer passed by SEBI. None of the natural pergons
control of the corporate bodies forming part of gremoter group have been restrained from accessing
capital markets or restrained from buying / sellingaling in securities under any direction oresrplassed

by SEBI.

Eligibility for the Issue

As per Clause 2.2.1 of the SEBI Guidelines, an tedisompany may make an Initial Public Issue(IPD) o
Equity Shares or any other securities, which magdreerted into or exchanged, with Equity Shares at a
later date provided that:

1.The company has net tangible assets of at leas® B®res in each of the preceding 3 full yeafsl@
months each), of which not more than 50% is helshdmetary assets.

Provided that if more than 50% of the net tangible assets ard imemonetary assets, the company has
made firm commitments to deploy such excess moyeatssets in its business/project;

2.The company has a track record of distributabdditgrin terms of Section 205 of the Companies$, Ac
1956, for at least three (3) out of immediatelyceding five (5) years.

Provided further that extraordinary items shall not be considered focwating distributable profits in
terms of Section 205 of Companies Act, 1956;

3. The company has a net worth of at least Rsorkén each of the preceding 3 full years (of 1hthe
each);

4. In case the company has changed its name wthkitast one year, atleast 50% of the revenuehior t
preceding 1 full year is earned by the company ftieenactivity suggested by the new name and

5. The aggregate of the proposed issue and allqueissues made in the same financial year ingerim
size (i.e., offer through offer document + firmadthent + promoters’ contribution through the offer
document), does not exceed five (5) times its psee networth as per the audited balance shele¢ ddigt
financial year.)

Our Company’s net profit, dividend, net worth, retgible assets and monetary assets as certifididy
J.B.Reddy & Co., vide their report dated 2 Decemb@®6 are set forth below:

(Rs. in lakhs)
Particulars 30.09.2006| 31.03.2006| 31.03.2005| 31.03.2004| 31.03.2003| 31.03.2002
Net Tangible Assets 15,465.2 14,898.6 13,707.2 11,43170 10,466.9 9,457.1
Monetary Assets 44.1 76.6 28.6 25.8| 27.2
% of Monetary assets 0.29% 0.51% 0.21% 0.23% 0.26% 0.23%
Distributable Profits 801.1 683.01 488.2 254.5] 71.4
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[Net worth | 3,146.44 2,528.4] 2,138.4| 1,869.9] 1,582.2 1,537.5
* “Net tangible assets” is defined as the sum bassets of the Company excluding intangible assets

** “Monetary Assets” shall mean cash and Bank bedemn
In addition to these our Company shall ensure tiatnumber of allottees getting Equity shares of our
Company is not less than one thousand in number

DISCLAIMER CLAUSE OF SEBI

AS REQUIRED, A COPY OF THE DRAFT RED HERRING PROSPECTUS HAS BEEN
SUBMITTED TO SEBI. IT IS TO BE DISTINCTLY UNDERSTO OD THAT SUBMISSION OF
THE DRAFT RED HERRING PROSPECTUS TO SEBI SHOULD NOT, IN ANY WAY, BE
DEEMED OR CONSTRUED TO MEAN THAT THE SAME HAS BEEN CLEARED OR
APPROVED BY SEBI. SEBI DOES NOT TAKE ANY RESPONSIBILITY EITHER FOR THE
FINANCIAL SOUNDNESS OF ANY SCHEME OR THE PROJECT FOR WH ICH THIS ISSUE IS
PROPOSED TO BE MADE OR FOR THE CORRECTNESS OF THE STATEMENTS MADE OR
OPINIONS EXPRESSED IN THE DRAFT RED HERRING PROSPECTUS. THE BOOK
RUNNING LEAD MANAGER, KARVY INVESTOR SERVICES LIMIT ED HAS CERTIFIED
THAT THE DISCLOSURES MADE IN THE DRAFT RED HERRING PR OSPECTUS ARE
GENERALLY ADEQUATE AND ARE IN CONFORMITY WITH SEBI G UIDELINES FOR
DISCLOSURE AND INVESTOR PROTECTION AS FOR THE TIME BE ING IN FORCE. THIS
REQUIREMENT IS TO FACILITATE INVESTORS TO TAKE AN IN  FORMED DECISION FOR
MAKING AN INVESTMENT IN THE PROPOSED ISSUE.

IT SHOULD ALSO BE CLEARLY UNDERSTOOD THAT WHILE THE COMPANY IS
PRIMARILY RESPONSIBLE FOR THE CORRECTNESS, ADEQUACY AN D DISCLOSURE OF
ALL RELEVANT INFORMATION IN THE DRAFT RED HERRING PROS PECTUS, THE BOOK
RUNNING LEAD MANAGERS ARE EXPECTED TO EXERCISE DUE D ILIGENCE TO ENSURE
THAT THE COMPANY DISCHARGES ITS RESPONSIBILITY ADEQUA TELY IN THIS

BEHALF AND TOWARDS THIS PURPOSE, BOOK RUNNING LEAD MAN AGER VIZ. KARVY

INVESTOR SERVICES LIMITED HAS FURNISHED TO SEBI, A D UE DILIGENCE

CERTIFICATE DATED IN ACCORDANCE WITH THE SEBI (MERC HANT BANKERS)
REGULATIONS, 1992 WHICH READS AS FOLLOWS:-

1. *"WE HAVE EXAMINED VARIOUS DOCUMENTS INCLUDING TH OSE RELATING TO
LITIGATION LIKE COMMERCIAL DISPUTES, PATENT DISPUTES, AND DISPUTES
WITH COLLABORATORS ETC. AND OTHER MATERIALS IN CONN ECTION WITH THE
FINALISATION OF THE DRAFT RED HERRING PROSPECTUS PERTAIN ING TO THE
SAID ISSUE.

2. ON THE BASIS OF SUCH EXAMINATION AND THE DISCUSSIONS WITH THE
COMPANY, IT'S DIRECTORS AND OTHER OFFICERS, OTHER AGEN CIES,
INDEPENDENT VERIFICATION OF THE STATEMENTS CONCERNING THE OBJECTS
OF THE ISSUE, PROJECTED PROFITABILITY, PRICE JUSTIFICATIO N AND THE
CONTENTS OF THE DOCUMENTS MENTIONED IN THE ANNEXURE AND OTHER
PAPERS FURNISHED BY THE COMPANY.

WE CONFIRM THAT:

a) THE DRAFT RED HERRING PROSPECTUS FORWARDED TO SEBI IS IN CONFORMITY
WITH THE DOCUMENTS, MATERIALS AND PAPERS RELEVANT TO THIS ISSUE;

b) ALL THE LEGAL REQUIREMENTS CONNECTED WITH THE SA ID ISSUE AS ALSO THE
GUIDELINES, INSTRUCTIONS, ETC. ISSUED BY SEBI, THE GOVERNMENT AND ANY
OTHER COMPETENT AUTHORITY IN THIS BEHALF HAVE BEEN DU LY COMPLIED
WITH;

c) THE DISCLOSURES MADE IN THE DRAFT RED HERRING PRO SPECTUS ARE TRUE,
FAIR AND ADEQUATE TO ENABLE THE INVESTORS TO MAKE A WELL INFORMED
DECISION AS TO THE INVESTMENT IN THE PROPOSED ISSUE.

d) WE CONFIRM THAT BESIDES OURSELVES, ALL THE INTER MEDIARIES NAMED IN
THE DRAFT RED HERRING PROSPECTUS ARE REGISTERED WITH SEBI AND THAT
TILL DATE SUCH REGISTRATIONS ARE VALID AND WHEN UND ERWRITTEN, WE
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SHALL SATISFY OURSELVES ABOUT THE NET WORTH OF THE UN DERWRITERS TO
FULFILL THEIR UNDERWRITING COMMITMENTS.

e) WE CERTIFY THAT WRITTEN CONSENT FROM PROMOTER HAS BEEN OBTAINED
FOR INCLUSION OF ITS SECURITIES AS PART OF PROMOTERS CONTRIBUTION
SUBJECT TO LOCK-IN AND THE SECURITIES PROPOSED TO FORM PART OF THE
PROMOTERS CONTRIBUTION SUBJECT TO LOCK-IN, WILL NOT BE
DISPOSED/SOLD/TRANSFERRED BY THE PROMOTERS DURING THE PERIOD
STARTING FROM THE DATE OF FILING THE DRAFT RED HERRING PROSPECTUS
WITH THE SEBI TILL THE DATE OF COMMENCEMENT OF LOCK-I N PERIOD AS
STATED IN THE DRAFT RED HERRING PROSPECTUS

ALL LEGAL REQUIREMENTS PERTAINING TO THE ISSUE WILL BE COMPLIED WITH AT

THE TIME OF FILING OF THE RED HERRING PROSPECTUS WITH TH E ROC IN TERMS
OF SECTION 60B OF THE COMPANIES ACT. ALL LEGAL REQUIRE MENTS PERTAINING
TO THE ISSUE WILL BE COMPLIED WITH AT THE TIME OF REG ISTRATION OF THE
PROSPECTUS WITH THE ROC, AP IN TERMS OF SECTION 56, SECTION 60 AND SECTION
60B OF THE COMPANIES ACT.

THE FILING OF THE DRAFT RED HERRING PROSPECTUS DOES NOT, HOWEVER,
ABSOLVE THE COMPANY FROM ANY LIABILITIES UNDER SECTIO N 63 AND SECTION 68
OF THE ACT OR FROM THE REQUIREMENT OF OBTAINING SUCH S TATUTORY AND

OTHER CLEARANCES AS MAY BE REQUIRED FOR THE PURPOSE OF THE PROPOSED
OFFER. SEBI FURTHER RESERVES THE RIGHT TO TAKE UP AT A NY POINT OF TIME,

WITH THE BOOK RUNNING LEAD MANAGER, ANY IRREGULARIT |IES OR LAPSES IN THE
DRAFT RED HERRING PROSPECTUS.

DISCLAIMER FROM THE COMPANY AND THE BRLM:

Investors that bid in the Issue will be requirecctmfirm and will be deemed to have representethdo
Company and the Underwriters and their respeciireeibrs, officers, agents, affiliates and représres
that they are eligible under all applicable lawsles, regulations, guidelines and approvals to iaequ
Equity Shares and will not offer, sell, pledge ansfer the Equity Shares to any person who is igibkd
under applicable laws, rules, regulations, guigsiand approvals to acquire Equity Shares. The Compan
and the Underwriters and their respective directificers, agents, affiliates and representataaept no
responsibility or liability for advising any investon whether such investor is eligible to acqucpity
Shares.

The Company and the BRLM accept no responsibilitystatements made otherwise than in this Draft Red
Herring Prospectus or in the advertisements orathgr material issued by or at instance of the apov
mentioned entities and anyone placing reliancergnather source of information, including our websi
www.nelcast.com, would be doing so at his or hen owsk.

The BRLM accepts no responsibility, save to the Behiextent as provided in the Underwriting Agreement
to be entered into between the Underwriters andCbeapany and the Memorandum of Understanding
between the BRLM and the Company.

The Company and the BRLM shall make all informatigailable to the public and investors at large and
no selective or additional information would be i&atale for a section of the investors in any manner
whatsoever including at road show presentationsesearch or sales reports or at bidding centers et

Neither the Company nor the Syndicate is liablth®oBidders for any failure in downloading the Batise
to faults in any software/hardware system or otleaw

General Disclaimer

Investors may note that the Company and the BRLMegtcmo responsibility for statements made
otherwise than in this Draft Red Herring Prospecium the advertisements or any other materialddsby

or at the instance of the Company and that anydmeng reliance on any other source of information
would be doing so at his/her own risk.
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The BRLM accept no responsibility, save to the lichitextent as provided in the Memorandum of
Understanding entered into between the BRLM andcCthrapany.

All information shall be made available by the Camyp and the BRLM to the investors at large and no
selective or additional information would be avbita for a section of the investors in any manner
whatsoever including in research or sales reports.

Disclaimer in Respect of Jurisdiction

This Issue is being made in India to persons resiteimdia (including Indian nationals residentlirdia
who are majors, HUFs, companies, corporate bodidssacieties registered under the applicable laws i
India and authorized to invest in shares, Indiantuaufunds registered with SEBI, Indian financial
institutions, commercial banks, regional rural bardo-operative banks (subject to RBI permissidn)sts
registered under the Societies Registration Add01&s amended from time to time, or any other Tlavst
and who are authorized under the constitution 1d bhad invest in shares) and to NRIs, Flls and igare
Venture Capital Funds Registered with SEBI. This DRidieés not, however, constitute an invitation to
subscribe to shares issued hereby in any othexdjation to any person to whom it is unlawful tokaan
issue or invitation in such jurisdiction. Any pensinto whose possession this DRHP comes is retjtire
inform himself or her self and to observe any stadtrictions. Any dispute arising out of this ieswill be
subject to the jurisdiction of appropriate court(sHyderabad only.

No action has been or will be taken to permit alipubsuing in any jurisdiction where action woulé
required for that purpose, except that this DRHP lheen filed with SEBI for observation and SEBI has
given its observations and this DRHP has been filtkd RoC as per the provisions of the Companies Ac
Accordingly, the Equity Shares, represented theraby not be issued or sold, directly or indirecdpd

this DRHP may not be distributed, in any jurisaiaoti except in accordance with the legal requirement
applicable in such jurisdiction. Neither the dehy of this DRHP nor any sale hereunder shall, uadg
circumstances, create any implication that thesel®en no change in the affairs of the Company frem
date hereof or that the information contained Imeigcorrect as of any time subsequent to this. date

Disclaimer Clause of BSE (Designated Stock Exchange

As required, a copy of this DRHP has been submttieBISE. The BSE has given vide its letter dawd [
given permission to this Company to use the BSEmena the DRHP as one of the stock exchange on
which this Company’s securities are proposed tdigied. The BSE has scrutinized this DRHP for its
limited internal purpose of deciding on the matiegranting the aforesaid permission to this Congpan

The BSE does not in any manner:

*  Warrant, certify or endorse the correctness or det@pess of any of the contents of the DRHP;

e Warrant that this Company’s securities will bed@bor will continue to be listed on the BSE; or

e Take any responsibility for the financial or otheusdness of this Company, its Promoters, its
management or any scheme or project of this Company

It should not for any reason be deemed or constiugidthis DRHP has been cleared or approved by the
BSE. Every person who desires to apply for or otfenscquires any securities of this Company may do
so pursuant to independent inquiry, investigatiod analysis and shall not have any claim agairsB®BE
whatsoever by reason of any loss which may be mffby such person consequent to or in connection
with such subscription / acquisition whether bysaaof anything stated or omitted to be statedihene

for any other reason whatsoever.

Disclaimer Clause of NSE

As required, a copy of the DRHP has been submittddSE. NSE has given vide its letter datetidiven
its permission to the Company to use the NSE’s narttés DRHP as one of the stock exchanges on which
this Company’s securities are proposed to be listdygect to the Company fulfilling the various erit for
listing including the one related to paid up cdpdiad market capitalization (i.e., the paid up tapshall
not be less than Rs. 1000 lakhs and market cagaitaln shall not be less that Rs.2,500 lakhs atithe of

- 149 -



NELCAST LIMITED {)
00

listing). The NSE has scrutinized the DRHP for itsited internal purpose of deciding on the matter of
granting the aforesaid permission to this Compdnys to be distinctly understood that the afordsai
permission given by NSE should not in any way bevdskor construed that the DRHP has been cleared or
approved by NSE; nor does it in any manner war@ntjfy or endorse the correctness or completeogss
any of the contents of this DRHP nor does it warthat this Company’s securities will be listedvaitl
continue to be listed on the NSE; nor does it takerasponsibility for the financial or other souedn of

this Company, its Promoter, its management or ahgrse or project of this Company.

Every person who desires to apply for or otherwisguaes any securities of the Company may do so
pursuant to independent inquiry, investigation andlysis and shall not have any claim against t8& N
whatsoever by reason of any loss which may be tffby such person consequent to or in connection
with such subscription / acquisition whether bysaaof anything stated or omitted to be statedihene
any other reason whatsoever.

Filing

A copy of the DRHP, along with the documents reeplito be filed under Section 60 of the Companies
Act, would be delivered to the RoC, Second FlooR.®@/.D.Building, Kendriya Vidyasagar, Sultan Bazaar
Koti, Hyderabad — 500 195. A copy of the DRHP basn filed with the Corporate Finance Department of
SEBI at Plot no.C4-A, ‘G’ Block, Bandra Kurla Complé8andra (East), Mumbai — 400 051.

Listing

Applications have been made to the BSE (DesignateckExchange) and NSE for permission to list the
Equity Shares and for an official quotation of thguiey shares of the Company. BSE will be the
Designated Stock Exchange for the purposes of dbigel

In case, the permission for listing of the equitares is not granted by any of the above menti@tedk
Exchanges, the Company shall forthwith repay, withoterest, all moneys received from the applicamts
pursuance of the Red Herring Prospectus. If suchem@ not repaid within eight days after the dayrf
which the Company becomes liable to repay it ohiwiseventy days from the Bid / Issue Closing Date,
whichever is earlier, then the Company and evergcthr of the Company who is an officer in default
shall, on and from expiry of eight days, be joirdlyd severally liable to repay that money with riest at
the rate of 15% per annum on application moneyprascribed under Section 73 of the Companies Act,
1956.

The Company with the assistance of the BRLM shaluenghat all steps for the completion of the

necessary formalities for listing and commencenoéiitading at the Stock Exchanges mentioned abave ar
taken within seven working days of finalisationbafsis of allotment for the Issue.

Impersonation

Attention of the applicants is specifically drawn b the provisions of sub-section (1) of Section 682
the Companies Act, which is reproduced below:

“Any person who:

€) Makes in a fictitious name, an application tolie company for acquiring or subscribing for,
any shares therein, or
(b) Otherwise induces a company to allot, or regist any transfer of shares therein to him, or

any other person in a fictitious name, shall be pushable with imprisonment for term which
may extend to five years.”

shall be punishable with imprisonment for term whid may extend to five years.”
Consents

Consents in writing of: (a) the Directors, the Camyp Secretary, the Auditors, Legal Advisor, Tax Aadit
Bankers to the Company, Escrow Collection BanksBawikers to the Issue; and (b) Book Running Lead

- 150 -



NELCAST LIMITED {)
00

Managers to the Issue, Syndicate Members and Ragitd the Issue, to act in their respective déipac
have been obtained and shall be filed along witby of the DRHP with the RoC at Hyderabad , Andhra
Pradeshas required under Section 60 and 60B of the ComepafAtt and such consents have not been
withdrawn up to the time of delivery of the DRHR fegistration.

M/s J.B.Reddy & Co., Chartered Accountants, theustay auditors of the Company have given their
written consent to the inclusion of their reporttie form and context in which it appears in theHFRand
such consent and report has not been withdrawro upet time of delivery of the DRHP for registration
with the RoC, at Hyderabad, AP.

M/s J.B.Reddy & Co., Chartered Accountants, theusiay auditors have given their written consenthte
inclusion of the statement of tax benefits accrumthe Company and its members in the form andestn

in which it appears in the DRHP and have not witlndr the same up to the time of delivery of the DRHP
for registration with the RoC at Hyderabad, AP.

Expert Opinion

Our Company has not obtained any expert opiniomtdpgan whatever is already mentioned in this Draft
Red Herring Prospectus

Expenses of the Issue

The expenses of the Issue payable by the Compahysive of brokerage, fees payable to the Book
Running Lead Manager to the Issue, Registrar to Itisee, Legal Advisors, stamp duty, printing,
publication, advertising and distribution expensleank charges, listing fees and other miscellaneous
expenses are estimated as follows:

Details of Fees Payable

(Rs. in lakhs)
Particulars Amount % of total issue | % of total issue
expenses size

Issue Management o] [o] [e]
Registrars fees of [e] [e]
Printing of Stationery 4] [e] [e]
Advertising and marketing expenses o] [ [e] [e]
Underwriting, Brokerage and Selling [e] [e] [e]
commission

Other expenses o] [o] [o]
Total [e] [e] [e]

Will be incorporated after finalisation of issueqgr.
Fees payable to the Book Running Lead Managers

The total fees payable by us to the Book Running IMadager (including underwriting commission and
selling commission) will be as per Engagement Letttiated 3 November, 2006 a copy of which is
available for inspection at our registered office.

Fees payable to the Registrar to the Issue

The fees payable by us to the Registrar to the Ifsuprocessing of Application, data entry, prigtiof
CAN/ refund order, preparation of refund data orgnsic tape, printing of bulk mailing register wikk as

per the MoU signed with our Company dated 11 Deen®®06. The Registrar to the Issue will be
reimbursed for all out-of-pocket expenses includiogst of stationery, postage, stamp duty and
communication expenses. Adequate funds will be ideasby us to the Registrar to the Issue to enable
them to send refund orders or Allotment advicedyjistered post/ speed post/ under certificate sfipg.
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Underwriting Commission, Brokerage and Selling Comrssion

The underwriting commission and selling commissiantifie Issue is as set out in the Syndicate Agraeme

amongst our Company, the BRLM and Syndicate Memiédrs.underwriting commission shall be paid as

set out in the Syndicate Agreement based on thee I§sice and amount underwritten in the manner
mentioned in the DRHP.

Previous rights and public issues

This is an Initial Public offering by the Companyve and except as stated under the section ttflagital
Structure’ on page fj®]of the DRHP, our Company has not made any rigbtseisince its incorporation.

Previous issues of shares otherwise than for cash

Save and except as stated under the section ftfiapital Structure’ on page nel.of the DRHP, our
Company has not issued any equity shares for ceraidn otherwise than for cash.

Commission and Brokerage on Previous Issue

Since this is an Initial Public Offering of Equith&es, no sum has been paid or payable as commissio
brokerage for subscribing to or procuring or agrgdd procure subscription for any of our Equity i®isa
since our inception.

Companies under the Same Management

There are no listed companies under the same maeagevithin the meaning of Section 370 (1B) of the
Companies Act, 1956, which have made any cap#akisluring the last three years.

Promise vis-a-vis Performance

Our Company has not made any public issue sindeciéption.

Outstanding Debenture or Bond offers

As of date, the Company does not have any outstgriébenture or bond offers.

Outstanding Preference Shares

As of date, the Company does not have any outstgmdieference shares.

Listed ventures of the Group Companies

There are no listed ventures in the Company’s goouppanies

Stock Market Data for the Equity Shares of the Company

This being the Initial Public Offering by our Compamo stock market data is available

Mechanism Evolved for redressal of investor grievace

The agreement between the Registrar to this Issdeusrwill provide for retention of records with the
Registrar to this Issue for a period of at least gear from the last date of dispatch of the Istiaf
allotment, demat credit and refund orders to entifdenvestors to approach the Registrar to tlsgddor
redressal of their grievances.

All grievances relating to this Issue may be adslrdgo the Registrar to this Issue, giving fullailstsuch

as name, address of the applicant, number of E§hiaires applied for, amount paid on applicationtaed
bank branch or collection center where the apptinavas submitted.
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We estimate that the average time required by ubeoRegistrar to this Issue for the redressabafine
investor grievances will be seven business days ftee date of receipt of the complaint. In caseai-
routine complaints and complaints where extern@nages are involved, we will seek to redress these
complaints as expeditiously as possible.

Our Company has appointed Mr.R.B.Prem Ganesh, CaynBacretary as the Compliance Officer and he
may be contacted at:

Nelcast Limited

159,TTK Road, Chennai-600 018

Tel No: +91 44 2498 3111, Fax No: +91 44 2498 2111

e — mail: ganesh@nelcast.com

Changes in Auditors in the last three years and theeasons thereof

There has been no change in the statutory auditéhe ompany in the last three years.

Capitalisation of reserves or profits

Our Company has not capitalized its reserves diitprat any time except as stated in the Sectitedti
“Capital Structure” on page ne] of this DRHP.

Revaluation of assets

Our Company has not revalued its assets sincetinoep
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SECTION VII - ISSUE RELATED INFORMATION
TERMS OF THE ISSUE

The Equity Shares being offered are subject to theigions of the Companies Act, the Memorandum and
Articles of Association of the Company (the Consitinal Documents), conditions of RBI approval, the
terms of the RHP, Bid-cum-Application Form, the Ren Form, CAN and other terms and conditions as
may be incorporated in the Allotment Advice, antlestdocuments/certificates that may be executed in
respect of the Issue. The Equity Shares shall alsubject to laws as applicable, guidelines, nattfans
and regulations relating to the issue of capital ksting and trading of securities issued fromdtito time

by SEBI, the Government of India, Stock Exchanged, RBC and/or other authorities, as in force on the
date of the Issue and to the extent applicable.

Ranking of Equity Shares

The Equity Shares being offered shall be subjechéoprovisions of the Constitutional Documents and
shall rank pari passu in all respects with the texgsEquity Shares of the Company including rights i
respect of receiving dividends. The persons in ptogi allotment will be entitled to dividend or eth
benefits, if any, declared by our Company afterdai of allotment.

Mode of payment of dividend

The declaration and payment of dividends will beoremended by our Board of Directors and our
shareholders, in their discretion, and will dep@mda number of factors, including but not limited dur
earnings, capital requirements and overall findre@adition.

Face Value and Issue Price

The Equity Shares with a face value of Rs. 10/- emetbeing offered in terms of the RHP at a totalepof
Rs. ] per Equity Share. At any given point of time thetell be only one denomination for the Equity
Shares of the Company, subject to applicable laws.

The face value of the shares is Rs. 10/- and ther Hdce is {] times of the face value and the Cap Price is
[+] times of the face value.

Compliance with SEBI Guidelines
The Company shall comply with all disclosure andoaitting norms as specified by SEBI from time to time
Rights of the Equity Shareholder

Subject to applicable laws, the Equity Shareholdbedl have the following rights:

Right to receive dividend, if declared.

* Right to attend general meetings and exercise gq@owers, unless prohibited by law.

» Right to vote on a poll either in person or by prox

e Right to receive offer for rights shares and bettdt bonus shares, if announced

e Right of free transferability

e Right to receive surplus on liquidation

» Such other rights, as may be available to a shiehof a listed Company under the Companies
Act and Memorandum and Articles of Associationtef Company

For a detailed description of the main provisiohewr Articles of Association dealing, among otki@ngs,
with voting rights, dividend, forfeiture and lietransfer and transmission and/or consolidatiorttsudi
see the section titled “Main Provisions of the &lgs of Association of the Company” on page nq.df
this DRHP.

Market Lot and Trading Lot
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In terms of Section 68B of the Companies Act, thaifygShares shall be allotted only in dematerialize
form. As per the existing SEBI Guidelines, the tnadin the Equity Shares shall only be in demateeali
form for all investors. Since trading of our Equ&hares is in dematerialized form, the tradablesl@ne
Equity Share. Allocation and Allotment of Equity S&sathrough this Issue will be done only in eledton
form in multiples of one Equity Share subject to @mimum Allotment of p] Equity Shares to the
successful Bidders.

Jurisdiction of Courts

Any dispute arising out of this issue will be suj the jurisdiction of appropriate court (sHgderabad,
India.

Nomination Facility to the Investor

In accordance with Section 109A of the Companies the sole or first Bidder, along with other joBidder
may nominate any one person in whom, in the evktiteodeath of sole Bidder or in case of joint Bidg in
the event of death of all the Bidders, as the caag be, the Equity Shares allotted, if any, shafitvé
person, being a nominee, becoming entitled to theit{Eghares by reason of the death of the original
holder(s), shall in accordance with Section 1094haf Companies Act, be entitled to the same adyastto
which he or she would be entitled if he or she wheeregistered holder of the Equity Share(s). Wliaeee
nominee is minor, the holder(s) may make a nononattb appoint, in the prescribed manner, any petson
become entitled to Equity Share(s) in the eventsihkr death during the minority. A nomination $lsténd
rescinded upon a sale/transfer/alienation of Edsiitsre(s) by the person nominating. A buyer wilehétled

to make a fresh nomination in the manner prescribessh nomination can be made only on the pre=ttrib
form available on request at the Registered Officthe Company and the Registrars and transfertagdn
the Company.

In accordance with Section 109B of the Companies &wy person who becomes a hominee by virtueeof th
provisions of Section 109A of the Companies Acilisbpon the production of such evidence as may be
required by the Board, elect either ; -

a) To register himself or herself as the holdehefEquity Shares; or
b) To make such transfer of the Equity Shares, addheased holder could have made.

Further, the Board may at any time give notice g any nominee to elect/choose either to registe
himself or herself or to transfer the Equity Shaeex] if the notice is not complied within a periaidninety
days, the Board may thereafter withhold paymermtladividends, bonuses or other monies payablespect

of the Equity Shares, until the requirements ofrtbéce have been complied with.

Since the allotment of Equity Shares in the Issueilvbe made only in dematerialized mode, there is
no need to make a separate nomination with the Conapmy. Nominations registered with the
respective depository participant of the applicantvould prevail. If the investors require changing tre
nomination, they are requested to inform their respctive depository participant

Minimum Subscription

If the Company does not receive the minimum supson of 90% of the issue to public including
devolvement of Underwriters within 60 days from tthate of closure of the issue, the Company shall
forthwith refund the entire subscription amounteiged. If there is a delay beyond 8 days after the
Company becomes liable to pay the amount, the Coynglaall pay interest prescribed under Sectionf73 o
the Companies Act, 1956.

Further in terms of Clause 2.2.2A of the SEBI Guitked, we shall ensure that the number of prospectiv
allottees to whom Equity Shares will be allotted wdt be less than 1,000.

Application to the Issue
Equity Shares being issued through this DRHP caappéied for in the dematerialized form only.

Withdrawal of the Issue
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Our Company, in consultation with the BRLM, reserties right not to proceed with the Issue anytime
after the Bid/ Issue Opening Date without assigrsing reason thereof.

Arrangements for Disposal of Odd Lots

The Company’s shares will be traded in demateridlfoem only and therefore the marketable lot is one
share. Therefore there is no possibility of odd.lots

Letters of Allotment or Refund Orders

We shall give credit to the beneficiary accounthwilepository Participants and submit the documents
pertaining to the allotment of Equity Shares to$tteck Exchanges within two working days from theedat
of finalisation of basis of allotment of Equity Skarwith the Designated Stock Exchange. Applicants
having bank accounts at any of the 15 centres wblesging houses are managed by the RBI will get
refunds through ECS only, except where applicantherwise disclosed as eligible to get refundsugho
direct credit or RTGS. In case of other applicatits, Company shall ensure despatch of refund orders,
any, of value up to Rs. 1,500 by ‘Under CertificafePosting’, and shall dispatch refund orders ef R
1,500 and above, if any, by registered post or dpast. Applicants to whom refunds are made through
Electronic transfer of funds will be sent a lettegfind advice) through ‘Under Certificate of Pogtin
intimating them about the mode of credit of refutid bank where the refunds shall be credited alatiy

the amount and the expected date of electronidgtatrefund within 15 days of closure of Issue.

The Company shall ensure despatch of refund ordéwstt advice, if any, by ‘Under Certificate of
Posting’ or registered post or speed post or EleitrGlearing Service or Direct Credit or RTGS or NEFT,
as applicable, only at the sole or First Biddeotesisk within 15 days of the Bid Closing Datellss
Closing Date, and adequate funds for making refuledsinsuccessful applicants as per the mode(s)
disclosed shall be made available to the Regibirdhe Issuer.

In accordance with the requirements of the StockhBmrges and SEBI Guidelines, the Company
undertakes that:

a) Allotment shall be made only in dematerialisedrf within 15 days from the Issue Closing Date
b) Despatch of refund orders/ refund advice shalibne within 15 days from the Issue Closing Daitet

¢) The Company shall pay interest at 15% per anrfomafy delay beyond the 15-day time period as
mentioned above), if allotment is not made, reforders/ credit intimation are not despatched and in
case where a refund is made through electronic ptbderefund instructions have not been given to
the clearing system, and demat credit within thedd$ time prescribed above, provided that the
beneficiary particulars relating to such Biddergaen by the Bidders is valid at the time of thoad
of the electronic transfer.

The Company will provide adequate funds requiredHercost of despatch of refund orders/ refundaedvi
/ allotment advice to the Registrar to the Issue.

Save and except refunds effected through the eldctmode i.e. ECS, direct credit or RTGS or NEFT,
refunds will be made by cheques, pay orders or ddntafts drawn on a Bank appointed by us as a
Refund Bank and payable at par at places where@alseceived. The bank charges, if any, for enngshi
such cheques, pay orders or demand drafts at o¢inénes will be payable by the Bidders.

Interest in case of delay in Despatch of Allotmeritetters/Refund Orders in case of Public Issues

The Company agrees that allotment of securitiegadféo the public shall be made not later than dysd
after the closure of the public issue. The Compamnthér agrees that it shall pay interest at rate56b per
annum if the allotment letters/refund orders haotheen dispatched to the applicants within 15 diays
the date of closure of the Issue.

Application by Non Residents/NRIs/Flls/ Foreign Ventue Capital Funds registered with SEBI
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As per the extant policy of the Gol OCBs cannotipgate in this Issue. As per the current provisiof
Foreign Exchange Management (Transfer or Issue affgby a person outside India) Regulations, 2000
there exists a general permission for the NRIss BHd Foreign Venture Capital Investors registevitd
SEBI to invest in shares of an Indian Companies lay wf subscription in an IPO. However, such
investments would be subject to other investmesitrictions under the RBI and/or SEBI regulations as
may be applicable to such investors. Based on Hwweaprovisions, it will not be necessary for the
investors to seek separate permission from FIPB/RBIthis specific purpose. However, it is to be
distinctly understood that there is no reservatarNon Residents, NRIs, Flls and Foreign Ventuapi@l
Funds and all Non Residents, NRI, FIl and Foreigmtdre Capital Fund applicants will be treated han t
same basis as other categories for the purpodohtion.

The Equity Shares have not been and will not be régtered under the U.S. Securities Act of 1933, as
amended (the "Securities Act") or any state securies laws in the United States and may not be
offered or sold within the United States or to, orfor the account of benefit of, "U.S. Persons" (as

defined in the Regulations of the Securities Act)except pursuant to any exemption from, or in a

transaction not subject to, the registration requiements of the Securities Act.

ISSUE STRUCTURE

The present issue of 43,50,000 Equity Shares of faliee of Rs.10/- each at a premium of Re. fper
Equity Share for cash, aggregating to R§.(herein after referred to as the ‘Issue’) is lgemade through
the 100% Book Building process. The issue would tituts 25% of the post issue paid up capital of our
Company. The issue will comprise 43,50,000 Equityr&haf face value of Rs.10/- each at a premium of
Rs. [¢] per Equity Share, aggregating Re] [

Particulars QIBs Non-Institutional Retail Individual
Bidders Bidders
Number of Equity Upto 21,75,000 Equity Not less than 6,52,500Not less than 15,22,500
Shares Shares  shall be Equity Shares shall beEquity Shares shall be
available for allocation available for allocation | available for allocation
to QIBs
Percentage of Issue SizeUpto 50% of the Issue Not less than 15% of theNot less than 35% of the
available for allocation| (of which 5% shall be Issue* Issue*
reserved for Mutua
funds)*
Mutual funds
participating in the 59
reservation in the QIE
portion (i.e., 1,08,750
will also be eligible for
allocation in the
remaining QIB portion,
The unsubscribed
portion if any in the)
Mutual fund reservatior
will be available to QIBS
Basis of allocation if | Proportionate Proportionate Proportionate
respective category is
over-subscribed
Minimum Bid Such number of Equity Such number of Equity [e] Equity Shares and in
shares that the Bidshares that the Bidmultiples of ] Equity
amount exceeds amount exceeds shares thereafter
Rs.1,00,000/- and imRs.1,00,000/- and in
multiples of o] Equity | multiples of je] Equity
Shares thereafter Shares thereafter
Maximum Bid Not exceeding the sizeNot exceeding the sizeSuch number of Equity
of the issue subject tpof the issue subject tpshares per Retall
the regulations  asthe regulations  asIndividual Bidder so as
applicable to the Bidder| applicable to the Bidder| to ensure that the Bid
amount does not exce
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Rs.100000/-

Mode of Allotment

Compulsorily
dematerialised form

N

Compulsorily in

dematerialised form

Compulsorily in

dematerialised form

Trading Lot

One Equity Share

One Equity Share

One Equity Share

Who can Apply**

Public financial
institutions as specifie
in section 4A of the
Companies Act:

Scheduled Commercid
Banks, Mutual funds
foreign institutional
investor registered with

SEBI, Multilateral and
bilateral  developmen
financial institutions,

venture capital fund
registered with SEBI
foreign venture capita
investors registered witl
SEBI, State Industrig
Development

Corporations, permitte
insurance companie
registered with IRDA,
Provident funds ang
Pension funds  with
minimum  corpus  Of
Rs.250 millions in
accordance with
applicable law

Resident Indian

d Individuals, HUF (in the
name of karta)
companies,  corporat
ilbodies, NRIs, Societie
and trusts

0N =

Individuals  (including
NRIs and HUFs in thg
name of karta) applyin
efor Equity shares suc
sthat the Bid amount doe€
not exceed Rs.1,00,000
in value.

0N D K

~
]

Terms of Payment

Margin amou
applicable to QIB|
Bidder at the time o
submission of Bid cun
Application form to the

amount|
applicable to Non-
Institutional Bidder af
the time of submissiof
of Bid cum Application
form to the Member o

nMargin

Margin amount
applicable to Retai
Individual Bidder at the
ntime of submission o
Bid cum Application
form to the Member o

Member of Syndicate

Syndicate Syndicate
Margin Amount 10% of the Bid AmountFull Bid amount onl Full Bid amount on
in respect of bids placedBidding Bidding

by the QIB Bidder on
Bidding

*Subject to valid Bids being received at or abofie tssue Price. Under-subscription, if any, in any
category would be allowed to be met with spill ofrem any other category or combination of categmri
at the discretion of our Company, in consultatiothwhe BRLM and subject to the applicable provisiar
the SEBI Guidelines.

** |n case the Bid cum Application Form is submitte joint names, the investors should ensure tthat
demat account is also held in the same joint nandsare in the same sequence in which they appdiag i
Bid cum Application Form.

If the aggregate demand by Mutual funds is lesa th@8,750 Equity Shares the balance Equity shares
available for allocation in the Mutual fund resdroa will first be added to the QIB portion and be
allocated proportionately to the QIB Bidders ingodion to their bids. The unsubscribed portiomy aut

of the Equity shares reserved for allotment to Emgxsywill be added back to the Issue and the same
would be allocated proportionately by the Compangdnsultation with the BRLM.
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Bidding period/Issue Period
BID/ISSUE OPENS ON q]
BID/ISSUE CLOSES ON q]

Bids and any revision in bids shall be accepteg tetween 10 a.m and 3 p.m (Indian Standard Time)
during the Bidding period as mentioned above abttding centres mentioned on the Bid-cum Applmati
form except that on the Bid/Issue Closing Date,Bius shall be accepted only between 10 a.m andnl p
(Indian Standard Time) or uploaded till such tinseraay be permitted by the BSE and NSE on the
Bid/Issue Closing Date.

The Price Band will be decided by the Company in cawultation with the BRLM

The Company reserves the right to revise the PrimedBluring the Bidding Period in accordance with
SEBI Guidelines. In case of revision in the Pricex@®ahe Bidding/Issue Period will be extended foee
additional working days after revision of the PrBand, subject to the Bidding Period / Issue Periot
exceeding ten working days. Any revision in theiBand and the revised Bid/ Issue Period, if apple,

will be widely disseminated by notification to tBSE and NSE by issuing a press release, and also by
indicating the change on the web site and at ttmit@ls of the members of the Syndicate.

ISSUE PROCEDURE

Book Building Procedure

The Issue is being made through the 100% Book Bugldtrocess wherein upto 50% of the Issue to the
public shall be allotted on a proportionate bagiftBs, of which 5% are reserved for Mutual Fundd a
the balance will be available for all QIBs includiMutual Funds. Further, not less than 15% of ibsue

to the public shall be available for allotment opraportionate basis to Non-Institutional Biddensl anot
less than 35% of the issue to the public, shalavalable for allotment on a proportionate basishie
Retail Individual Bidders, subject to valid Bidsitg received at or above the Issue Price.

Bidders are required to submit their Bids throughdicate members. However, the Bids by QIB shall be
submitted only to the BRLM. In case of QIB Biddessy Company in consultation with the BRLM may
reject Bids at the time of acceptance of the BiarcApplication Form provided that the reasons for
rejecting the same shall be provided to such Biddevriting. In case of Bids under the Non-Institual
Portion, Bids under the Retail Portion, Bids wontut be rejected except on technical grounds listete
RHP.

Investors should note that Equity Shares would Bettedl to all successful allottees only in the
dematerialised form. Bidders will not have the optdf allotment of Equity Shares in physical formeTh
Equity Shares, on allotment, shall be traded onthédematerialised segment of the Stock Exchanges.

Bid-cum-Application Form

Bidders shall only use the specified Bid-cum-Apgiion Form bearing the stamp of a member of the
Syndicate for the purpose of making a Bid in teahthe RHP. The Bidder shall have the option to neake
maximum of three Bids in the Bid-cum-ApplicationrFoand such options shall not be considered as
multiple bids. Upon the allotment of Equity Shamdispatch of CAN, and filing of the Prospectus witie
RoC, AP, the Bid-cum-Application Form shall be ddesed as the Application Form. Upon completing
and submitting the Bid-cum-Application Form to amfeer of the Syndicate, the Bidder is deemed to have
authorised the Company to make the necessary chamgee RHP and the Bid-cum-Application Form as
would be required for filing the Prospectus witle tRoC, AP and as would be required by RoC, AP after
such filing, without prior or subsequent noticesath changes to the Bidder.

The prescribed colour of the Bid-cum-Application fdior various categories is as follows:

Category Colour of Bid Cum Application Form
Indian Public or NRIs applying on a nop- White
repatriation basis

Eligible Non residents, NRIs, FlIs, Foreign ventulire Blue

Capital Fund, Multilateral and Bilater:
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Development Financial Institutions applying on a
repatriation basis

Who can Bid?
1. Indian nationals resident in India who are majosingle or joint names (not more than three);

2. Hindu Undivided Families or HUFs in the indivaduname of the Karta. The Bidder should specify
that the Bid is being made in the name of the Hkhe Bid cum Application Form as follows:
“Name of Sole or First bidder: ABC Hindu Undividedmily applying through ABC, where ABC
is the name of the Karta”. Bids by HUFs would besidered at par with those from individuals;

3. Companies, corporate bodies and societies eegistunder the applicable laws in India and
authorised to invest in the Equity Shares;

4. Indian Mutual Funds registered with SEBI;

Indian Financial Institutions, scheduled comr@rbanks, commercial banks, regional rural
banks, co-operative banks (subject to RBI regulati@s applicable); as defined in Section 4A of
Companies Act;

Venture Capital Funds registered with SEBI;
Foreign Venture Capital Investors registered\@EBI;

State Industrial Development Corporations;

© ©® N o

Trust/ society registered under the SocietiesigRegion Act, 1860, as amended, or under any
other law relating to Trusts/ Societies and whoaardorised under their constitution to hold and
invest in Equity Shares;

10. Eligible non-residents including NRIs and Flts a repatriation basis or a non- repatriation basis
subject to applicable laws;

11. Insurance companies registered with the Insgr&egulatory and Development Authority;

12. Provident funds with minimum corpus of Rs. 2&0lion and who are authorised under their
constitution to hold and invest in Equity Shares;

13. Pension funds with minimum corpus of Rs. 250lieni and who are authorised under their
constitution to hold and invest in Equity Shares;

14. Multilateral and bilateral development finahdésstitutions;
15. Scientific and/ or industrial research orgatiires authorised to invest in Equity Shares; and
Bidders are advised to ensure that any single Richfthem does not exceed the investment limits or

maximum number of Equity Shares that can be helthbyn under the relevant regulations or statutory
guidelines.

Note: The BRLM and Syndicate Members shall not béledtto subscribe to this Issue in any manner
except towards fulfilling their underwriting obliitan. However, associates and affiliates of the BRahd
Syndicate Members may subscribe for Equity Sharekdrissue, including in the QIB Portion and Non-
Institutional Portion where the allocation is opraportionate basis.

Bidders are advised to ensure that any single Bichfthem does not exceed the investment limits or
maximum number of Equity Shares that can be helthbyn under the relevant regulations or statutory
guidelines.

Application by Mutual Funds

As per the current regulations, the following restictions are applicable for investments by mutual
funds:
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Under the SEBI Guidelines 5% of the QIB portion,i.£,08,750 Equity shares shall be available for
allocation on a proportionate basis for Mutual fsiodly.

An eligible Bid by a Mutual Fund shall first be idered for allocation proportionately in the MutEand
portion. In the event that the demand is greaten th,08,750 Equity Shares, allocation shall be ntade
Mutual Funds proportionately, to the extent of Matual Fund portion. The remaining demand by the
Mutual Funds shall, as part of the aggregate derhban@IBs, be available for allocation proportioriate
out of the remainder of the QIB portion, after extihg the allocation in the Mutual Fund portion.

No mutual fund scheme shall invest more than 10%sofet asset value in the Equity Shares or equity
related instruments of any company provided thatlithit of 10% shall not be applicable for investitee
in index funds or sector or industry specific funds

No mutual fund under its scheme should own mora @2 of any company’s paid-up capital carrying
voting rights. These limits would have to be adhdredly the Mutual Funds for investment in the Equity
Shares.

In case of a Mutual Fund, a separate bid can beenmadespect of each scheme of the Mutual Fund
registered with SEBI and such bids in respect ofentban one scheme of the Mutual Fund will not be
treated as multiple bids provided that the bidartyeindicate the scheme concerned for which tlgehiais
been made. The applications made by the asset nraeageompanies or custodians of mutual fund shall
clearly indicate the name of the concerned schemeliich the application is being made.

Application by NRIs

Bid cum Application forms have been made availdbteNRIs at the corporate office of the Company or
Registrar to the Issue or Syndicate Member.

NRI applicants may please note that only such agfitins as are accompanied by payment in freegiorei
exchange shall be considered for allotment undeNtRI category. The NRIs who intend to make payment
through Non-Resident Ordinary (NRO) Account shal the form meant for Resident Indians (white in
colour.).

Application by Flis
As per current regulations, the following restrictions are applicable for investment by Flis:

No single Fll can hold more than 10% of the post#spaid-up capital of the Company. In respeetrof
FIl investing in the Equity Shares of the Companybehalf of its sub-accounts, the investment on lheha
of each sub-account shall not exceed 10% of tla isstued capital or 5% of the total issued chmfathe
Company, in case such sub-account is a foreigrocatg or an individual.

As of now, the aggregate Fll holding in the Compaagnot exceed 24% of the total issued capitahef t
Company. With the approval of the Board of Direstand the shareholders by way of a special resaoluti
the aggregate FIl holding can go up to 100%. Howese on this date no such resolution has been
recommended to the shareholders of the Comparadiption.

In terms of the Regulation 15A (1) of the Secusitand Exchange Board of India (Foreign Institutional
Investors) Regulations, 1995, as amended an Foteigtitutional Investor or sub-account (“FlIs) may
issue, deal in or hold, off-shore derivative instants such as Participatory Notes, Equity Linked 8lote
any other similar instruments against underlyingusées listed or proposed to be listed in anyckto
exchange in India only in favour of those entitigsich are regulated by any relevant regulatory auities

in the countries of their incorporation or estdiii®nt subject to compliance of ‘know your client’
requirements. An Fll or sub-account shall also ems$hiat no further downstream issue or transfeanyf
instrument referred to hereinabove is made to anggm other than a regulated entity.

Bids by NRIs or FlIs on Repatriation Basis

Bids and revision to bids must be made:
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On the bid cum application form or Revision Form applicable, (Blue in colour), and completed
in full in BLOCK LETTERS in ENGLISH in accordance with thestructions contained therein.

In a single or joint names (not more than three).

Bids by NRIs for a Bid amount of up to or less tiR& 1,00,000 would be considered under the
Retall Individual Bidders Portion for the purposésllocation and Bids for a Bid amount of more
than Rs. 1,00,000 would be considered under Ndtititienal Bidder Portion for the purposes of
allocation; by Flls or Foreign Venture Capital Furndultilateral and Bilateral Development
Financial Institutions for a minimum of such numhsrEquity shares and in multiples o#][
Equity Shares thereafter so that the Bid amountesds®s. 1,00,000. For further details please
refer to the sub-section titled “Maximum and Minimid size” on page nos]| of the RHP.

In the names of individuals or in the names of felisn the names of Foreign Venture Capital
Fund, Multilateral and Bilateral Financial Instituts but not in the names minors, firms or
partnerships, foreign nationals or their nominee®@Bs.

Refunds, dividends and other distributions, if amil, be payable in India Rupees only and net of
bank charges and / or commission, in case of B&ldéro remit money payable upon submission
of the Bid cum Application Form or Revision formrdlagh INR drafts purchased abroad, such
payments in INR will be converted into USD or arthiey freely convertible currency as may be
permitted by the RBI at the rate of exchange piignpiat the time of remittance and will be
dispatched by the space provided for this purposéhe Bid Cum Application Form. The
Company will not be responsible for loss, if amgurred by the Bidder on account of conversion
of foreign currency.

As per the current regulations, the following restictions are applicable for SEBI registered Venture
Capital Funds and Foreign Venture Capital Investors:

The SEBI (Venture Capital Funds) Regulations, 1996 thie SEBI (Foreign Venture Capital Investors)
Regulations 2000, prescribe investment restrictiomsventure capital funds and foreign venture epit
investors registered with SEBI. Accordingly, thediny by any individual venture capital fund or figie
venture capital investor registered with SEBI shoudd exceed 25 % of the Company’s paid-up capital.
The aggregate holdings of venture capital fundsfarglgn venture capital investors registered wiEBS
could, however, go up to 100 % of the Company’sifugi equity capital.

The above information is given for the benefit of e Bidders. The Company and the BRLM are not
liable for any amendments or modifications or changs in applicable laws or regulations, which may
happen after the date of the RHP. Bidders are adviseto make their independent investigations and
ensure that the number of Equity Shares bid for dmnot exceed the applicable limits under laws or
regulations.

Maximum and Minimum Bid Size
For Retail Individual Bidders

The Bid must be for a minimum ¢®] Equity Shares and in multiples p®] Equity Shares thereafter,
subject to maximum Bid amount of Rs. 1,00,000/-cése of revision of Bids, the Retails bidders hiave
ensure that the Bid amount does not exceed Rs,00@0. In case the maximum Bid amount is more than
Rs. 1,00,000/- due to revision of the Bid or remisof the Price Band or on exercise of the optiban the
same would be considered for allocation under the-Mstitutional Bidders category. The cut-off opti

is an option available only to the Retail IndivitliBdders indicating their agreement to bid andgbase
the Equity Shares at the final issue price as détedrat the end of the Book Building process.

For Non-Institutional Bidders and QIBs Bidders
The Bid must be for a minimum of such number of Bg&hares, so as to ensure that the minimum Bid
amount exceeds Rs.1,00,000/-. Above this minimuch Anhount, the Bid should be in multiples [#]

Equity Shares. A Bid cannot be submitted for mbentthe size of the Issue. However, the maximum Bid
by a QIB should not exceed the investment limitespribed for them by the regulatory or statutory
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authorities governing therunder the existing SEBI guidelines a QIB Bidder canot withdraw its Bid
after the Bid/Issue Closing Date.

In case of revision in Bids, the Non-Institutiorigilders who are individuals have to ensure thatBiue
Amount is greater than Rs. 1,00,000/-. In caseBideAmount reduces to Rs 1,00,000/- or less dua to
revision in Bids or revision of the Price Band, s@mme would be considered for allocation under iReta
portion.

Non-Institutional Bidders and QIB Bidders are nikdvaed to Bid at Cut-Off Price.

Bidders are advised to ensure that any single Richfthem does not exceed the investment limits or
maximum number of Equity Shares that can be heldhbyn under applicable law or regulation or as
specified in this DRHP.

Right to Reject Bids

In case of QIB bidders, our Company, in consultatidgth the BRLM / Syndicate Members may reject bids
at the time of submission of the bid provided it reasons for rejecting the same shall be prdvide
such bidder in writing. In case of Non Institutibrigidders and Retail Individual Bidders who bideth
Company has the right to reject bids only on tecéirgrounds. Consequent refunds shall be made asitse
in ‘Letter of Allotment or refund” and “Mode of maig refunds” on pages| of the RHP.

Information for the Bidders

(a) Our Company will file the RHP with the RoC, A least three days before the Bid/ Issue Opening
Date.

(b) The members of the Syndicate will circulate espdf the RHP along with the Bid-cum-Application
Form to potential investors.

(c) Any investor (who is eligible to invest in tiguity Shares of the Company) who would like to obta
the RHP and/ or the Bid-cum-Application Form cartagb the same from the corporate office of the
Company or from any of the BRLM or Syndicate Members

(d) The Bids should be submitted on the prescribiédcBm-Application Form only. Bid-cum-Application
Forms should bear the stamp of the members of yhdiGate. Bid-cum-Application Forms, which do not
bear the stamp of the members of the Syndicatébwitejected.

(e) Investors who are interested in subscribinguloCompany’s Equity Shares should approach the BRLM
or Syndicate Members or their authorised agent(g2gister their Bid.

Method & Process of Bidding

a) The Company and the BRLM shall declare the Bidd$3pening Date, Bid/Issue Closing Date at
the time of filing the RHP with RoC, AP and publithe same in two widely circulated
newspapers (one each in English and Hindi) and iamablanguage newspaper circulated at the
place where the registered office of the Compansitisated. This advertisement shall be in the
format and contain the disclosures specified irt Raof Schedule XX-A of the SEBI Guidelines.
The BRLM and Syndicate Members shall accept Bids fiimenBidders during the Issue Period in
accordance with the terms of the Syndicate Agreémen

b) Investors who are interested in subscribingofar Company’s Equity Shares should approach any
of the BRLM, or Syndicate Member or their authorisg@nt(s) to register their Bid.

c) The Bidding Period shall be open for atleast Bkimg days and not more than 7 working days. In
case the price band is revised, the revised praeel lwill be published in two widely circulated
newspapers (one each in English and Hindi) and iamablanguage newspaper circulated at the
place where the registered office of the Compangitisated and the Bidding period will be
extended for a further period of three working dagsbject to the total Bidding period not
exceeding 10 working days. During the bidding peribe Bidders may approach the Syndicate to
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submit their Bid. Every Member of the Syndicate Ehatept Bids from all clients/investors who
place orders through them and shall have the tighét the bids.

d) Each Bid-cum-Application Form will give the Biddthe choice to bid for up to three optional
prices (for details refer to the paragraph entitiids at Different Price Levels” on page ne] [of
the RHP) and specify the demand (i.e. the numbédtquiity Shares bid for) in each option. The
price and demand options submitted by the Biddethan Bid-cum-Application Form will be
treated as optional demands from the Bidder anldnetlbe cumulated. After determination of the
Issue Price, the maximum number of Equity Shareddritly a Bidder at or above the Issue Price
will be considered for allocation and the rest lo¢ Bid(s), irrespective of the Bid Price, will
become automatically invalid.

e) The Bidder cannot bid on another Bid-cum-ApplaatForm after his or her Bids on one Bid-
cum-Application Form have been submitted to any bwmof the Syndicate. Submission of a
second Bid-cum-Application Form to either the saméo another member of the Syndicate will
be treated as multiple bids and is liable to beateld either before entering the Bid into the
electronic bidding system, or at any point of tiprgor to the allocation or allotment of Equity
Shares in this Issue. However, the Bidder can eethe Bid through the Revision Form, the
procedure for which is detailed under the paragr&ahild up of the Book and Revision of Bids”
on page nod] of the RHP.

f) The BRLM, and Syndicate Members will enter eadt dgtion into the electronic bidding system
as a separate Bid and generate a Transaction Reigist8lip, (“TRS"), for each price and demand
option and give the same to the Bidder. Biddersushmake sure that they ask for a copy of the
computerized TRS for every Bid Option from the Syatk Member. Therefore, a Bidder can
receive up to three TRSs for each Bid-cum-Applicatorm.

g) Along with the Bid-cum-Application Form, all Bigrs will make payment in the manner
described under the paragraph “Terms of PaymentRayanent into the Escrow Collection
Account” on page nos| of the RHP.

Bids at Different Price Levels

a) The Price Band has been fixed at Rs. [*] to Rpdr Equity Share, Rs. [+] being the lower end of
the Price Band and Rs. [¢] being the higher enthefPrice Band. The Bidders can bid at any price
with in the Price Band, in multiples of Rs. 1 (Reg@ne).

b) In case of revision in the Price Band, the I98adod will be extended for three additional warki
days after revision of Price Band subject to a maxn of ten working days. Any revision in the Price
Band and the revised Bidding / Issue Period, ifliapple, will be widely disseminated by notificatio

to BSE and NSE, by issuing a public notice in twoiamatl newspapers (one each in English and
Hindi) and one regional language newspaper, amatgldndicating the change on the websites of the
BRLM and at the terminals of the Syndicate Members.

¢) The Company in consultation with the BRLM can fis@the Issue Price within the Price Band in
accordance with this clause, without the prior appl of, or intimation, to the Bidders.

d) The Bidder can bid at any price within the Pi@and. The Bidder has to bid for the desired number
of Equity Shares at a specific prideetail Individual Bidders may bid at “Cut off”. How ever,
bidding at “Cut-off” is prohibited for QIB or Non | nstitutional Bidders and such Bids from QIBs
and Non Institutional Bidders shall be rejected

e) Retail Individual Bidders who bid at the Cut-@ffree that they shall purchase the Equity Shares at
any price within the Price Band. Retail Individugidlders bidding at Cut-Off shall deposit the Bid
Amount based on the Cap Price in the Escrow Accdnrhe event the Bid Amount is higher than the
subscription amount payable by the Retail IndividBialders (i.e. the total number of Equity Shares
allocated in the Issue multiplied by the Issue &riRRetail Individual Bidders who bid at cut-offiqe
shall receive the refund of the excess amounts fremespective refund account.
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f) In case of an upward revision in the Price Bandounced as above, the Retail Bidders or who had
bid at Cut-off Price could either (i) revise thBid or (ii) make additional payment based on thghbr

end of the Revised Price Band (such that the tatabunt i.e., original Bid Price plus additional
payment does not exceed Rs. 1,00,000/- for ReidddBs or, if the Bidder wants to continue to bid a
Cut-off Price), with the Syndicate Member to whdme briginal bid was submitted. In case the total
amount (i.e., original Bid Price plus additionalyp®nt) exceeds Rs. 1,00,000 for retail Biddiees t
Bid will be considered for allocation under the Nastitutional portion in terms of the RHP. If,
however, the Bidder does not either revise thedidthake additional payment and the Issue Price is
higher than the higher end of the Price Band pgdaevision, the number of Equity Shares bid forlsha
be adjusted downwards for the purpose of allotm&mth that the no additional payment would be
required from the Bidder and the Bidder is deemodalatve approved such revised Bid at Cut-off Price.

g) In case of downward revision in the Price Bandaunced as above, Retail Bidders who have bid at
Cut-Off Price could either revise their Bid or thgcess amount at the time of bidding would be
refunded from the refund account.

h) In the event of any revision in the Price Bamthether upwards or downwards, the Minimum
Application shall remaind] Equity Shares irrespective of whether the Bid Amiopayable on such
Minimum Application is not in the range of Rs.5,000 Rs.7,000/-.

Option to subscribe

Equity Shares being issued through the RHP can pkedpfor in the dematerialized form only. Bidders
will not have the option of getting Allotment in physical form. &lEquity Shares, on Allotment, shall be
traded only in the dematerialized segment of tlelSExchanges.

Escrow Mechanism
Escrow Account for the Issue

Our Company shall open Escrow Accounts with one aentEscrow Collection Banks in whose favour the
Bidders shall make out the cheque or demand draftspect of his or her Bid and/or revision of kg
Cheques or demand drafts received for the full @itbunt from Bidders in a certain category would be
deposited in the Escrow Account for the Issue. Thedgs€ollection Banks will act in terms of the RHP
and an Escrow Agreement. The monies in the Escrow wttcior the Issue shall be maintained by the
Escrow Collection Bank(s) for and on behalf of thieldgrs. The Escrow Collection Bank(s) shall not
exercise any lien whatsoever over the monies degzbdierein and shall hold the monies thereinusttfor

the Bidders. On the Designated Date, the Escrowe€Clidin Banks shall transfer the monies from the
Escrow Account to the Public Issue Account with Bankers to the Issue as per the terms of the Escrow
Agreement with the Company. Payments of refundthéoBidders shall also be made from the Refund
Bank accountare per the terms of the Escrow Agreewigimthe Company and the RHP.

The Bidders should note that the escrow mechanisratiprescribed by SEBI and has been established as
an arrangement between the Escrow Collection Bank(s) Company, the Registrar to the Issue and
BRLM, and Syndicate Members to facilitate collectfoom the Bidders.

Terms of Payment and Payment into the Escrow Collean Account

In case of Non-institutional Bidders and Retailditdual Bidders, each Bidder shall, with the sufsion

of the Bid cum Application Form draw a cheque omdad draft for the maximum amount of his Bid in
favour of the Escrow Account of the Escrow Collecti®enk (for details refer to the paragraph “Payment
Instructions on page noe] of the RHP) and submit the same to the membetkeoByndicate with whom
the Bid is being deposited. Bid cum Application fRsraccompanied by cash and Stock invest shallaot b
accepted. The maximum bid price has to be paidediiie of submission of the Bid cum Application fror
based on the highest bidding option of the Bidder.

The members of the Syndicate shall deposit the @egudemand draft with the Escrow Collection
Bank(s), which will hold the monies for the benefitthe Bidders till such time as the DesignateteD&n
the Designated Date, the Escrow Collection Bank{a)l sransfer the funds from the Escrow Account, as
per the terms of the Escrow Agreement, into theiPusdue Account. The balance amount after trariefer
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the Issue Account shall be transferred to a refacwbunt and held for the benefit of the Bidders \ah®
entitled to refunds on the Designated Date, andatet than 15 days from the Bid Closing Date léss
Closing Date, the Refund Bank shall refund all resrtb unsuccessful Bidders and also the excessramou
paid on bidding, if any, after adjustment for Aftant to the Bidders.

Each category of Bidders i.e. QIB Bidders, Non m$tnal Bidders, Retail Individual Bidders woulé b
required to pay their applicable Margin Amountlad time of the submission of the Bid cum Applicatio
Form. The Margin Amount payable by each categorBidfiers is mentioned in the section titled “Issue
Structure” beginning on page na][of the RHP. Where the Margin Amount applicablethe Bidder is
less than 100% of the Bid Amount, any differenceMeen the amount payable by the Bidder for Equity
Shares allocated at the Issue Price and the Mamgiount paid at the time of Bidding, shall be pagaby
the Bidder not later than the Pay-in-Date, whichllshe a minimum period of two days from the date o
communication of the allocation list to the membefrshe Syndicate by the BRLM. If the payment is not
made favouring the Escrow Account within the timpudated above, the Bid of the Bidder is liableb®
cancelled. However, if the applicable Margin AmotortBidders is 100%, the full amount of paymens ha
to be made at the time of submission of the Bid épnplication Form. However, if the applicable Margi
Amount for Bidders is 100%, the full amount of pamhhas to be made at the time of submission of the
Bid cum Application Form.

Where the Bidder has been allocated lesser nuniligguity Shares than he or she had bid for, the xce
amount paid on bidding, if any, after adjustmenmtdtocation, will be refunded to such Bidder withil5
days from the Bid/Issue Closing Date, failing whard the Company shall pay interest at 15% perrannu
for any delay beyond the periods as mentioned above

Electronic Registration of Bids

(a) The members of the Syndicate will register tidsRising the on-line facilities of NSE and BSE.
There will be at least one on-line connectivity ézle city where the Bids are accepted.

(b) NSE and BSE will offer a screen-based facilitlyriegistering Bids for the Issue. This facility will
be available on the terminals of the members ofSjnadicate and their authorised agents during
the Bidding Period. Members of the Syndicate cawo alet up facilities for off-line electronic
registration of Bids subject to the condition ttiety will subsequently upload the off-line date fil
into the on-line facilities for book building on ragular basis. On the Bid Closing Date, the
Syndicate shall upload the Bids till such time ag/roe permitted by the Stock Exchanges.

(c) Aggregate demand and price for bids registerethe electronic facilities of NSE and BSE will be
downloaded on a regular basis, consolidated angdlagisd on-line at all bidding centres. A
graphical representation of consolidated demandpaicd would be made available at the bidding
centres during the bidding period.

(d) At the time of registering each Bid, the menshefrthe Syndicate shall enter the following dstalil
of the investor in the online system:

. Name of the investor (Investors should ensure thatname given in the Bid cum
Application form is exactly the same as the Namavirich the Depository Account is
held. In case, the Bid cum Application Form is siited in joint names, investors should
ensure that the Depository Account is also helth& same joint names and are in the
same sequence in which they appear in the Bid cppli¢ation Form).

. Investor Category —, Individual, Corporate, NRIl, Br Mutual Fund, etc.

. Numbers of Equity Shares bid for

. Bid price

. Bid-cum-Application Form number

. Whether payment of margin amount has been made spbmission of Bid-cum-

Application Form
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(€)

()
(¢)]

(h)

0

. Depository Participant Identification No. and Clieidentification No. of the Demat
Account of the Bidder

A system generated TRS will be given to the Bidak a proof of the registration of each of the
bidding optionslt is the Bidder’s responsibility to obtain the TRSfrom the members of the
Syndicate.The registration of the Bid by the member of thedigate does not guarantee that the
Equity Shares shall be allocated either by the mesniiethe Syndicate or the Company.

Such TRS will be non-negotiable andtlsglf will not create any obligation of any kind.

The members of the Syndicate have the righetgew the Bid. The Syndicate Members have
right to reject a bid received from a QIB at thmdi of receipt of Bids. However, Syndicate
Members shall disclose the reason for not acceptiagBid to the Bidder in writing. In case of

Non-Institutional Bidders, Bids under the Retaitliidual Bidders, Bids shall not be rejected
except on the technical grounds listed on pag¢ejon the RHP.

It is to be distinctly understood thia permission given by NSE and BSE to use their orétand
software of the online IPO system should not in way be deemed or construed to mean that the
compliance with various statutory and other requaets by the Company, and BRLM are cleared
or approved by NSE and BSE; nor does it in any mamwemrant, certify or endorse the
correctness or completeness of any of the commiavith the statutory and other requirements nor
does it take any responsibility for the financiabther soundness of the Company, its Promoters,
its management or any scheme or project of the @agnp

It is also to be distinctly understood thag thpproval given by NSE and BSE should not in any
way be deemed or construed that this DRHP has tleared or approved by the NSE and BSE;
nor does it in any manner warrant, certify or esddhe correctness or completeness of any of the
contents of this DRHP; nor does it warrant thatEeity Shares will be listed or will continue to
be listed on the NSE and BSE.

Bids not uploaded to the online IPO systenN&E / BSE shall not be considered for allocations /
allotment.

Build Up of the Book and Revision of Bids

(@)

(b)

()

(d)

(e)

(f)

Bids registered by various Bidders through tiembers of the Syndicate shall be electronically
transmitted to the NSE or BSE mainframe on an oniasis. Data would be uploaded on a
regular basis.

The Price Band can be revised during the Bidd@irgod, in which case the Bidding Period shall
be extended further for a period of three daysjesiio the total Bidding Period not exceeding ten
working days.

Any revision in the Price Band will be widedjsseminated by informing the stock exchanges, by
issuing a public notice in two national newspap@nse each in English and Hindi) and one
regional newspaper and also indicating the changaerelevant websites and the terminals of the
members of the Syndicate.

The book gets built up at various price levélsis information will be available with the BRLM
on a regular basis.

During the Bidding Period, any Bidder who hegistered his or her interest in the Equity Shares
at a particular price level is free to revise hisher Bid within the price band using the printed
Revision Form, which is a part of the Bid-cum- Aipption Form.

Revisions can be made in both the desired nammbEquity Shares and the bid price by using the
Revision Form. The Bidder must complete his or hidrdim Application Form, the details of all
the options in his or her Bid cum Application Foomearlier Revision Form and revisions for all
the options as per his Bid cum Application Formearlier Revision Form. For example, if a
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Bidder has bid for three options in the Bid cum Aggtion Form and he is changing only one of
the options in the Revision Form, he must still file details of the other two options in the
Revision Form unchanged. Incomplete or inaccuraeidion Forms will not be accepted by the
members of the Syndicate.

(9) The Bidder can make this revision any numbetiiroés during the Bidding Period. However, for
any revision(s) in the Bid, the Bidders will hawe use the services of the same member of the
Syndicate through whom he or she had placed tiginaltiBid. Bidders are advised to retain copies
of the blank Revision Form and the revised Bid nmmy be made on that Revision Form.

(h) Any revision of the Bid shall be accompanieddayment in the form of cheque or demand draft
for the incremental amount, if any, to be paid onoaint of the upward revision of the Bid. The
excess amount, if any, resulting from downward sievi of the Bid would be returned to the
Bidder at the time of refund in accordance with teens of this DRHP. In case of QIBs, the
members of the Syndicate shall collect the paymiaentise form of cheque or demand draft for the
incremental amount in the QIB Margin Amount, if ang be paid on account of the upward
revision of the Bid at the time of one or more séais by the QIB Bidders.

0] When a Bidder revises his or her Bid, he or shall surrender the earlier TRS and get a revised
TRS from the members of the Syndicdtés the responsibility of the Bidder to request 6r and
obtain the revised TRS, which will act as proof ohis or her having revised the previous Bid.

()] In case of discrepancy of data between NSE oE B8&d the members of the Syndicate, the
decision of the BRLM based on the physical recorfdBid cum Application forms shall be final
and binding to all concerned.

Price Discovery and Allocation / Allotment

After the Bid/lssue Closing Date, the BRLM will dyse the demand generated at various price levels a
discuss pricing strategy with our Company.

(a)Our Company in consultation with the BRLM shatiafise the “Issue Price”, the number of Equity
Shares to be allotted.

(b)The allocation for QIBs would be upto 50%, of tissue of which 5% shall be reserved for Mutual
Funds on a proportionate basis. The allocation to-Matitutional Bidders would be not less than 1686
the Issue Size and allocation for Retail IndividBadders will be not less than 35% of the IssueeSin
proportionate basis, subject to valid Bids beirgeieed at or above the Issue Price.

(c)Under subscription, if any, in the Non-Instiartal Portion and / or Retail Portion, would be wkal to

be met with spill over of demand from any of thbestcategories, at the sole discretion of the Coyipa
and BRLM. However, if the aggregate demand by MuRaids is less than 1,08,750 Equity Shares, the
balance Equity Shares available for allocation i Mutual Fund Portion will first be added to theBQI
Portion and be allocated proportionately to the @I&ders. In the event that the aggregate demaritkein
QIB Portion has been met, under-subscription, ¥ aould be allowed to be met with spill-over framy
other category or combination of categories atdlseretion of our Company, in consultation with the
BRLM and the Designated Stock Exchange.

(d) Allocation to Non-Residents, FlIs, NRIs, Foreiyyenture Capital Funds, Multilateral and Bilateral
Development Financial Institutions registered waiBI applying on repatriation basis will be subjerct
the terms and conditions stipulated by the RBI &/ilanting permission for Allotment of Equity Shates
them.

(e)The BRLM, in consultation with the Company, shrdtify the members of the Syndicate of the Issue
Price and allocations to their respective Biddessere the full Bid Amount has not been collecteahfithe
Bidders

(NThe Company reserves the right to cancel theelsswy time after the Bid/Issue Opening Date without

assigning any reasons whatsoever. In terms of Hi#l Suidelines, QIB Bidders shall not be allowed to
withdraw their Bid after the Bid/Issue Closing Date
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(g)The allotment details shall be put on the welisittne Registrar to the issue

Signing of Underwriting Agreement and RoC Filing

€)) The Company, the BRLM and the Syndicate Membeal enter into an underwriting agreement
on finalisation of the Issue Price and allocatipfaflotment to the Bidders

(b) After signing the Underwriting Agreement, ther@pany will update and file the Prospectus with
RoC, AP which then would be termed ‘Prospectus’. Praspectus would have details of the Issue
Price, Issue Size, underwriting arrangements andduMee complete in all material respects

Filing of the Prospectus with the RoC

The Company will file a copy of the Prospectus with RoC, Andhra Pradesh at Hyderabad in terms of
Section 56, Section 60 and Section 60B of the ConaegaAct, 1956

Announcement of Pre-Issue Advertisement

Subiject to Section 66 of the Companies Act, the @amg shall after receiving final observations,nfaon

this DRHP from SEBI, publish an advertisement, ia form prescribed by the SEBI Guidelines in an
English National Daily with wide circulation, one ndii National Newspaper and a regional language
Newspaper with wide circulation in Andhra Pradesh.

Advertisement regarding Issue price and Prospectus

We will issue a statutory advertisement after itiegf of the Prospectus with the RoC. This advertisat,

in addition to the information that has to be seitio the statutory advertisement, shall indicaie issue
Price. Any material updates between the date of BhifPthe date of Prospectus will be included irhsuc
statutory advertisement.

Issuance of Confirmation of Allocation Note (CAN)

€) The BRLM or Registrar to the Issue shall senthteo members of the Syndicate a list of their
Bidders who have been allocated Equity Shares ihbsthee. The approval of the Designated Stock
Exchange for QIB Bidders may be done simultaneowdy or prior to the approval of the basis
of allocation for the Retail Individual and Non-titgtional Bidders. However, Bidders should
note that the Company shall ensure that the dafdlatiment of the Equity Shares to all Bidders,
in all categories, shall be done on the same date

(b) The BRLM or Syndicate Members would then send G#N to their Bidders who have been
allocated Equity Shares in the Issue. The despateh@AN shall be deemed to be valid, binding
and irrevocable contract for the Bidder to pay #mire Issue Price for all the Equity Shares
allocated to such Bidder. Those Bidders who havepaid into the Escrow Account of the
Company at the time of bidding shall pay in fuketamount payable into the Escrow Account of
the Company by the Pay-in Date specified in the CAN

(c) Bidders who have been allocated Equity Shares who have already paid into the Escrow
Account of the Company at the time of bidding ski@déctly receive the CAN from the Registrar
to the Issue subject, however, to realisation efrtbheque or demand draft paid into the Escrow
Account of the Company. The despatch of a CAN shaldeemed to be a valid, binding and
irrevocable contract for the Bidder to pay the mntssue Price for all the Equity Shares to be
allotted to such Bidder.

Notice to QIBs: Allotment Reconciliation and Revisd CANs
After the Bid/Issue Closing Date, an electronic lbadll be prepared by the Registrar on the basiBidé
uploaded on the BSE/ NSE system. This shall be foliblmea physical book prepared by the Registrar on

the basis of Bid-cum-Application Forms receiveds&#on the electronic book or the physical bookhes
case may be, QIBs may be sent a CAN, indicatingntimaber of Equity Shares that may be allocated to
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them. This CAN is subject to the basis of final Afh@nt, which will be approved by the Designhatedcisto
Exchange and reflected in the reconciled book pesbdény the Registrar. Subject to SEBI Guidelines,
certain Bid applications may be rejected due tdwriemal reasons, non-receipt of funds, cancellatbn
cheques, cheque bouncing, incorrect details, atd, these rejected applications will be reflectedhie
reconciliation and basis of Allotment as approvgdhe Designated Stock Exchange. As a result, sedvi
CAN may be required to be sent to QIBs and thecatlon of Equity Shares in such revised CAN may be
different from that specified in the earlier CANIB3 should note that they may be required to pay
additional amounts, if any, by the Pay-in Date fffmtin the revised CAN, for any increased allézatof
Equity Shares. The CAN will constitute the valid,diimg and irrevocable contract (subject only toitiseie

of a revised CAN) for the QIB to pay the entireussrice for all the Equity Shares allocated to Qi
The revised CAN, if issued, will supersede in ekhtithe earlier CAN.

Designated Date and Allotment of Equity Shares

€)) The Company will ensure that the Allotment oluleg Shares is done within 15 days of the Bid
Closing Date/Issue Closing Date. After the fundstaansferred from the Escrow Accounts to the
Issue Account on the Designated Date, the Compamyldvensure the credit to the successful
Bidders’ depository account within two working dafshe date of Allotment

(b) All allottees will receive credit for the EquiShares directly in their depository account. Bquit
Shares will be offered only in the dematerialisedhf to the allottees. Allottees will have the
option to re-materialise the Equity Shares so a&lihtif they so desire, as per the provisions of the
Companies Act and the Depositories Act

(c) After the funds are transferred from the Escrdecount to the Public issue Account on the
Designated Date, The Company would allot the Equhligr&s to the allottees. The Company
would ensure the allotment of Equity Shares wittBndays of Bid / Issue Closing Date and give
instructions to credit to the allottees’ depositacgounts within two working days from the date of
allotment. In case the Company fails to make algtirwithin 15 days of the Bid/Issue Closing
Date, interest would be paid to the investors atr#te of 15% per annum.

(d) Investors are advised to instruct their DejpogiParticipant to accept the Equity Shares that ma
be allocated to them pursuant to this Issue

GENERAL INSTRUCTIONS
Do’s:
a. Check if you are eligible to apply;

Read all the instructions carefully and compléte Resident Bid-cum-Application Form
(white in colour) or Non-Resident Bid-cum-Applicati Form (blue in colour), as the case
may be;

c. Ensure that the Bid is only within the Price Band

d. Ensure that the details about Depository Paditimnd Beneficiary Account are correct as
Equity Shares will be transferred in the demategaliform only;

e. Ensure that the DP account is activated;

f. Investors must ensure that the name given ibith&um application form is exactly the same
as the Name in which the Depository Account is hildtase, the Bid cum Application Form
is submitted in joint names, investors should emshat the Depository Account is also held
in the same joint names and are in the same seguenghich they appear in the Bid cum
Application Form;

g. Ensure that the Bids are submitted at the biddéergres only on forms bearing the stamp of a
member of the Syndicate;

h. Ensure that you have been given a TRS for all adioptions;

i. Submit Revised Bids to the same member of thediggte through whom the Original Bid
was placed and obtain a revised TRS;

j.  Ensure that the Demographic Details (as defiraéih below) are updated, true and correct in
all respects; and
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Dont’s:

k. Ensure that you mention your Permanent Accoumhb&r (PAN) allotted under the Income
Tax Act, 1961 where the maximum Bid for Equity Shavgsa Bidder is for a total value of
Rs. 50,000 or more and attach a copy of the PANI @ad also submit a photocopy PAN
Card(s) or a communication from the Income Tax authindicating allotment of PAN along
with the application for the purpose of verificatiof the number, with the Bid-cum-
Application Form. In case you do not have a PANsuea that you provide a declaration in
Form 60 prescribed under the I.T. Act along withdpelication.

I.  If you have mentioned “Applied For” or “Not Agphble” in the Bid cum Application Form
in the section dealing with PAN number, ensure ffoat submit Form 60 or 61, as the case
may be, together with permissible documents asesddvroof.

Do not Bid for lower than the minimum Bid size;

Do not Bid/ revise Bid to a price that is less tlta® Floor of the Price Band or higher than the Cap
of the Price Band,;

Do not Bid on another Bid-cum-Application Form afy@u have submitted a Bid to the members
of the Syndicate;

Do not pay the Bid amount in cash or money ordeyastal order;

Do not send Bid cum Application Forms by post; éast hand them over to a member of the
Syndicate only;

Do not bid at Cut-off price for Non-institutionah@ QIB Bidders;

A Bid from any investor should not exceed the itwesnt limit or maximum number of Equity
Shares that can be held by a Bidder under thecgiydi laws or regulations;

Do not submit Bids accompanied by Stockinvest;

Do not submit the GIR number instead of the PAN ashte Bid is liable to be rejected on this
ground.

Instructions for Completing the Bid-cum-Application Form

Bidders can obtain Bid-cum-Application Forms andr/Revision Forms from the BRLM, or Syndicate
Members.

Bids and Revisions of Bids

Bids and revisions to Bids must be:

a.

Made only in the prescribed Bid cum Applicatiéorm or Revision Form, as applicable (white
colour for Resident Indians and blue colour for NRIFIl or Foreign Venture Capital Fund,
Multilateral and Bilateral Development Financiasfitutions applying on repatriation basis.)

Completed in full, in BLOCK LETTERS in ENGLISH and incacdance with the instructions
contained herein, the Bid cum Application Form aRdvision Form. Incomplete Bid cum
Application Forms or Revision Forms are liable érbjected.

For Retail Individual Bidders, the Bids must fog a minimum of {] Equity Shares and in
multiples of p] thereafter subject to a maximum Bid Amount of R€0,000.

For Non Institutional and QIB Bidders, Bids mbst for a minimum of such number of Equity
Shares that the Bid Amount exceeds Rs. 1,00,000ramdltiples of ] Equity Shares thereafter.
Bids cannot be made for more than the Issue sizieleBs are advised to ensure that a single Bid
from them should not exceed the investment limitsmaximum number of shares that can be held
by them under the applicable laws or regulations.

In single name or in joint names (not more tinaee).
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f. In the names of individuals or in the nanoéd=IIs or in the names of Foreign Venture Capital
Fund, Multilateral and Bilateral Development Finahtnstitutions but not in the names of minors,
firms or partnerships, foreign nationals (excludiigls) or their nominees or OCBs.

g. Thumb impressions and signatures other thaneidahguages specified in the Eight Schedule in
the Constitution of India must be attested by a istagte or a Notary Public or a Special
Executive Magistrate under his or her official seal.

Bidders Depository Account Details

IT IS MANDATORY FOR ALL THE BIDDERS TO GET THEIR EQU ITY SHARES IN
DEMATERIALISED FORM. ALL BIDDERS SHOULD MENTION THEI R DEPOSITORY
PARTICIPANT'S NAME, DEPOSITORY PARTICIPANT'S IDENTIFICATI ON NUMBER AND
BENEFICIARY ACCOUNT NUMBER IN THE BID CUM APPLICATION FORM. INVESTORS
MUST ENSURE THAT THE NAME GIVEN IN THE BID CUM APPLIC ATION FORM IS
EXACTLY THE SAME AS THE NAME IN WHICH THE DEPOSITORY ACCOUNT IS HELD. IN
CASE THE BID CUM APPLICATION FORM IS SUBMITTED IN JOIN T NAMES, IT SHOULD
BE ENSURED THAT THE DEPOSITORY ACCOUNT IS ALSO HELD IN THE SAME JOINT
NAMES AND ARE IN THE SAME SEQUENCE IN WHICH THEY APPE AR IN THE BID CUM
APPLICATION FORM.

Bidders should note that on the basis of name efBidders, Depository Participant’s hame, Depogitor

Participant’s Identification number and Beneficigkgcount Number provided by them in the Bid cum
Application Form, the Registrar to the Issue wititain from the Depository demographic details & th

Bidders such as address, bank account detailsdingithe nine digit Magnetic Ink Recognition (MICR)

Code, for printing on refund orders and occupatioarein after referred to as Demographic Details).
Hence, Bidders should carefully fill in their Dejtosy Account details in the Bid-cum-Application ifro.

These Demographic Details would be used for allespondence with the Bidders including mailing & th
refund orders/ CANs/Allocation Advice and printimd Bank particulars on the refund order and the
Demographic Details given by Bidders in the Bidmcapplication Form would not be used for these
purposes by the Registrar.

Hence, Bidders are advised to update their Dembipapetails as provided to their Depository
Participants.

By signing the Bid-cum-Application Form, Bidder wduhave deemed to authorize the depositories to
provide, upon request, to the Registrar to thedsthe required Demographic Details as availablésn
records.

Refund orders/Allocation Advice/CANs would be mdilat the address of the Bidder as per the
Demographic Details received from the Depositori@sdders may note that delivery of refund
orders/allocation advice/CANs may get delayed & game once sent to the address obtained from the
depositories are returned undelivered. In suchvantethe address and other details given by thddsiin

the Bid cum Application Form would be used onhetesure dispatch of refund orders. Please notattyat
such delay shall be at the Bidders sole risk anitherethe Bank nor the BRLM shall be liable to
compensate the Bidder for any losses caused t8itlder due to any such delay or is liable to pay an
interest for such delay.

In case no corresponding record is available with Depositories that match three parameters, namely
names of the Bidders (including the order of naofg®int holders), the Depositary Participant’sritigy
(DP ID) and the beneficiary’s identity, then sudd$are liable to be rejected.

Our Company in our absolute discretion, resereeritiht to permit the holder of the power of atgyrio
request the Registrar that for the purpose of ipgnparticulars on the refund order and mailingthoeé
refund order / CANs / allocation advice / refuntisotigh electronic transfer of funds, the Demogrephi
Details given on the Bid-cum-Application Form shbube used (and not those obtained from the
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Depository of the Bidder). In such cases, the Reggishall use Demographic Details as given inBltk
cum-Application Form instead of those obtained fitben depositories.

Refunds, dividends and other distributions, if any,will be payable in Indian Rupees only and net of
bank charges and / or commission. In case of Biddewho remit money through Indian Rupee drafts
purchased abroad, such payments in Indian Rupees Wbe converted into US Dollars or any other
freely convertible currency as may be permitted bythe RBI at the rate of exchange prevailing at the
time of remittance and will be dispatched by regigired post or if the Bidders so desire, will be
credited to their NRE accounts, details of which shuld be furnished in the space provided for this
purpose in the Bid-cum-Application Form. Our Company will not be responsible for loss, if any,
incurred by the Bidder on account of conversion oforeign currency.

Bids under Power of Attorney

In case of Bids made pursuant to a Power of Attporeby limited companies, corporate bodies, regéest
societies, a certified copy of the Power of Attgriee the relevant resolution or authority, as taeecmay
be, along with a certified copy of the Memorandumd @rticles of Association and/or Bye Laws must be
lodged along with the Bid-cum-Application Form. lixeg this, the Company reserves the right to acoept
reject any Bid in whole or in part, in either casithout assigning any reason thereof.

In case of Bids made pursuant to a Power of AttpimeFlls, a certified copy of the Power of Attoyner
the relevant resolution or authority, as the casg fbe, along with a certified copy of their SEBI
registration certificate must be lodged along witte Bid-cum-Application Form. Failing this, our
Company reserves the right to accept or rejectBidyn whole or in part, in either case, withousigsing
any reason thereof.

In case of Bids made by Insurance Companies registeith the Insurance Regulatory and Development
Authority, a certified copy of certificate of regigtion issued by Insurance Regulatory and Devetpm
Authority must be lodged along with the Bid-cum-Aipation Form. Failing this, our Company reserves
the right to accept or reject any Bid in wholempart, in either case, without assigning any nedkereof.

In case of Bids made by provident funds with minimaorpus of Rs.2500 lakhs and pension funds with
minimum corpus of Rs.2500 lakhs, a certified copgartificate from a chartered accountant certifythe
corpus of the provident fund/ pension fund mustldiiged along with the Bid-cum-Application Form.
Failing this, our Company reserves the right toeptor reject any Bid in whole or in part, in eitloase,
without assigning any reason thereof.

In case of Bids made by mutual fund registered 8#BI, Venture Capital Fund registered with SEBI and
Foreign Venture Capital investor registered with §EBcertified copy of their SEBI registration cécte
must be submitted with the Bid cum Application ForRailing this, the Company reserves the right to
accept or reject any Bid in whole or in part, ither case without assigning any reason thereof.

The Company in its absolute discretion, reservesrigfht to relax the above condition of simultareou
lodging of the Power of Attorney along with the Bidm Application form, subject to such terms that w
may deem fit, in consultation with the BRLM.
Bids by NRIs, Flls, Foreign Venture Capital Funds regstered with SEBI on a repatriation basis
* NRI, Flls and Foreign Venture Capital funds Biddarscomply with the following: Individual
NRI Bidders can obtain the Bid cum Application Ferrtom our Corporate Office or from
members of the Syndicate or the Registrar to theels

 NRI Bidders may please note that only such Bidarasaccompanied by payment in free foreign
exchange through approved banking channels shathhsidered for allotment.

* NRIs who intend to make payment through Non-Regi@udinary (NRO) accounts shall use the
Bid Cum Application form meant for Resident Indignite in colour).

Bids and revision to Bids must be made:
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* On the Bid-cum-Application Form or the Revision fgras applicable, (blue in colour), and
completed in full in BLOCK LETTERS in ENGLISH in accordanesth the instructions
contained therein.

* In a single name or joint names (not more tharefare

e By NRIs — For a minimum of ¢] Equity Shares and in multiples o#][thereafter subject to a
maximum Bid amount of Rs.1,00,000 for the Bid todomsidered as part of the Retail Portion.
Bids for Bid Amount more than Rs.1,00,000 would tmnsidered under Non Institutional
Category for the purposes of allocation. For furttetails see “Maximum and Minimum Bid
Size” on page nos| of the RHP.

e By Flls — for a minimum of such number of Equity Shares snchultiples of p] that the Bid
Amount exceeds Rs. 1,00,000. For further detadsseetion titled “Maximum and Minimum Bid
Size” on page nos| of the RHP.

* In the names of individuals or in the names of Filsn the names of Foreign Venture Capital
Fund, Multilateral and Bilateral Development Finahdnstitutions but not in the names of minors,
firms or partnerships, foreign nationals (excludhtigls) or their nominees or OCBs.

The Company does not require approvals from FIPBRIrfor the transfer of Equity Shares in this Istue
eligible NRlIs, FllIs, foreign venture capital inves registered with SEBI and multilateral and biiakte
institutions. As per the RBI regulations, OCBs ot permitted to participate in the Issue.

There is no reservation for Non-Residents, NRIss Eihd foreign venture capital funds and all Non-
Residents, NRIs, FlIs and foreign venture capiiads applicants will be treated on the same bagis w
other categories for the purpose of allocation.

The Equity Shares have not been and will not be régtered under the U.S. Securities Act of 1933, as
amended (the "Securities Act") or any state securies laws in the United States and may not be
offered or sold within the United States or to, orfor the account of benefit of, "U.S. Persons" (as
defined in the Regulation S of the Securities Actlgxcept pursuant to any exemption from, or in a
transaction not subject to, the registration requiements of the Securities Act. Accordingly, the
Equity Shares may be offered and sold only (i) in bited States to ‘qualified institutional buyers’ as
defined in Rule 144A of the Securities Act, and {iioutside the United States in compliance with
Regulations and the applicable laws of the jurisdiion where those offers and sales occur.

PAYMENT INSTRUCTIONS

The Company shall open an Escrow Account(s) withBkerow Collection Bank(s) for the collection of
the Bid Amounts payable upon submission of the ®idv-Application Form and for amounts payable
pursuant to allocation in the Issue.

Each Bidder shall draw a cheque or demand drathfoamount payable on the Bid and/or on allocai®n
per the following terms:

Payment into Escrow Account to the Issue:

0] The Bidders for whom the applicable margin isi@qgto 100% shall, with the submission of the
Bid cum Application Form draw a payment instrumémt the Bid Amount in favour of the
Escrow Account of the Company and submit the santieetonembers of the Syndicate.

(ii). In case the above Margin Amount paid by Bidders during the Bidding Period is less than the
Issue Price multiplied by the Equity Shares alloddtethe Bidder, the balance amount shall be
paid by the Bidders into the Escrow Account withie period specified in the CAN which shall
be subject to a minimum period of two days from dlage of communication of the allocation list
to the Syndicate Member by the BRLMs.
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(i)

(iv).

(V).

(vi).

(vii).

The payment instruments for payment into Eecrow Account of the Company should be drawn
in favour of:

. In case of Resident BiddersEscrow Account —Nelcast Public Issue”

. In case of Non Resident BiddetEscrow Account — Nelcast Public Issue -NR”

. In case of Resident QIB¥scrow Account — Nelcast Public Issue — QIB-R”

. In case of Non-Resident QIB$scrow Account — Nelcast Public Issue — QIB-NR”

. In case of Bids by NRIs applying on repatriatiorsibathe payments must be made

through INR Drafts purchased abroad or chequesok drafts, for the amount payable
on application remitted through normal banking ctes or out of funds held in Non-
Resident External (NRE) Accounts or Foreign Currddop-Resident (FCNR) Accounts,
maintained with banks authorised to deal in foreauthange in India, along with
documentary evidence in support of the remittaf@ment will not be accepted out of
Non-Resident Ordinary (NRO) Account of Non-Resideidder bidding on a repatriation
basis. Payment by drafts should be accompaniedamk Bertificate confirming that the
draft has been issued by debiting to NRE or FCNRoAnt

. In case of Bids by FlIs, the payment should be nmadeof funds held in Special Rupee
Account along with documentary evidence in supmdrthe remittance. Payment by
drafts should be accompanied by Bank Certificatefioning that the draft has been
issued by debiting to Special Rupee Account.

Where a Bidder has been allocated a lessatber of Equity Shares than the Bidder has Bid for,
the excess amount, if any, paid on bidding, aftjustment towards the balance amount payable
on the Equity Shares allocated, will be refundedht Bidder from the Refund Account of the
Company.

The monies deposited in the Escrow Accountef Company will be held for the benefit of the
Bidders until Designated Date.

On the Designated Date, the Escrow Collecttamks shall transfer the funds from the Escrow
Account of the Company as per the terms of the Bsé&mreement into the Issue Account and the
Refund account with the Bankers to the Issue.

On the Designated Date and no later thardags from the Bid/lssue Closing Date, the Refund
Bank shall also refund all amounts payable to uceseful bidders and also the excess amount
paid on Bidding, if any, after adjusting for alldica to the Bidders

Payments should be made by cheque or demand draft@wn on any Bank (including a Co-Operative
Bank), which is situated at, and is a member of asub-member of the banker’s clearing house located
at the centre where the Bid-cum-Application Form issubmitted. Outstation cheques /bank drafts
drawn on banks not participating in the clearing process will not be accepted and applications
accompanied by such cheques or bank drafts are lisdto be rejected. Cash/ Stockinvest/ Money
Orders/Postal Orders will not be accepted.

Payment by Stockinvest

In terms of Reserve Bank of India Circular No. DBOD. FSC BC 42/24.47.00/2003-04 dated November
5, 2003, the Stockinvest Scheme has been withdmgitm immediate effect. Hence, payment through
stockinvest would not be accepted in this Issue.

Submission of Bid-cum-Application Form

All Bid-cum-Application Forms or Revision Forms glutompleted and accompanied by account payee
cheques or drafts shall be submitted to the Syieligiember at the time of submission of the Bid thd
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time of submission of Bid-cum-Application Form aRevision Form, each member of the Syndicate shall
collect the 10% or 100% Margin Amount as may bdieaple.

No separate receipts shall be issued for the mpagable on the submission of Bid cum Applicatiomrro

or Revision Form. However, the collection centréhef BRLM or Syndicate Member will acknowledge the

receipt of the Bid cum Application Forms or RevisiBorms by stamping and returning to the Bidder the
acknowledgement slip. This acknowledgement slip gelive as the duplicate of the Bid cum Application

Form for the records of the Bidder.

Other Instructions
Joint Bids in the case of Individuals

Bids may be made in single or joint names (not ntloa@ three). In the case of joint Bids, all payteenill
be made out in favour of the Bidder whose name aygd@st in the Bid-cum-Application Form or Rewgi
Form (“First Bidder”). All communications will bedadressed to the First Bidder and will be despat¢bed
his or her address.

Multiple Bids

A Bidder should submit only one Bid (and not mohart one) for the total number of Equity Shares
required. Two or more Bids will be deemed to be ipldtBids if the sole or First Bidder is one ané th
same.

Procedure for Application by Mutual Funds

In case of a mutual fund, a separate Bid can beenmadespect of each scheme of the mutual fund
registered with SEBI and such Bids in respect oferthian one scheme of the mutual fund will not be
treated as multiple bids provided that the Bidsudijeindicate the name of scheme concerned for fwtfie

Bid has been made. The application made by the AMICsustodians of a mutual fund shall clearly
indicate the name of the concerned scheme for wapgitication is being made.

The Company reserves the right to reject, in ouplabes discretion, all or any multiple Bids in any al
categories.

PAN

Where Bid(s) is/are for Rs.50,000 or more, the Bidadr in the case of a Bid in joint names, eackthef
Bidders, should mention his/her Permanent Accowrhber (PAN) allotted under the 1.T.Act. The copy of
the PAN card or PAN allotment letter is requiredot submitted with the application form. Applicatso
without this information and documents will be ciolesed incomplete and are liable to be rejecte to

be specifically noted that Bidders should not subrithe GIR number instead of the PAN as the Bid is
liable to be rejected on this groundIn case the Sole/First Bidder and Joint Biddeg/&re not required to
obtain PAN, each of the Bidder(s) shall mention tMgplicable” and in the event that the sole Bidder
and/or the joint Bidder(s) have applied for PAN eihas not yet been allotted each of the Bidder(s)
should mention “Applied for” in the Bid cum Applitan Form. Further, where the Bidder(s) has
mentioned “Applied for” or “Not Applicable”, the $&First Bidder and each of the Joint Bidder(s)thes
case may be, would be required to submit Form @@dFaf declaration to be filed by a person who does
not have a permanent account number and who énterany transaction specified in rule 114B), aorrh

61 (form of declaration to be filed by a person vilas agricultural income and is not in receiptrof ather
income chargeable to income tax in respect of &etitns specified in rule 114B), as may be applesab
duly filled along with a copy of any one of theléaling documents in support of the address: (a)oRat
Card (b) Passport (c) Driving License (d) Identigr€issued by any institution (e) Copy of the eleity

bill or telephone bill showing residential addrefs Any document or communication issued by any
authority of the Central Government, State Govemtroe local bodies showing residential address fg)A
other documentary evidence in support of addressngin the declaration. It may be noted that Fofim 6
and Form 61 have been amended vide a notificaisned on December 1, 2004 by the Ministry of
Finance, Department of Revenue, Central Board ofédDiTaxes. All Bidders are requested to furnish,
where applicable, the revised Form 60 or 61 ag#ise may be.

UNIQUE IDENTIFICATION NUMBER — MAPIN
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With effect from July 1, 2005, SEBI had decided tispend all fresh registrations for obtaining UINlan
the requirement to contain/quote UIN under the SEBPIN Regulations/Circulars vide its circular
MAPIN/Cir- 13/2005. However, in a recent press aske dated December 30, 2005, SEBI has approved
certain policy decisions and has now decided tamesregistrations for obtaining UINs in a phased
manner. The press release states that the cutroffftr obtaining UIN has been raised from the 8®p

limit of trade order value of Rs. 100,000 to Rs0OB@0 or more. The limit will be reduced progreslsive
For trade order value of less than Rs. 500,00@pdion will be available to investors to obtainheit the
PAN or UIN. SEBI has stated in the press releas¢ tthese changes will be implemented only after
necessary amendments are made to the SEBI MAPINI&&ms. Therefore, MAPIN is not required to be
guoted with the Bids.

Company'’s Right to Reject Bids

The Syndicate Members have right to reject a Bieixer from QIB at the receipt of the Bids. However,
the Syndicate Members shall disclose the reasowsiiimg for not accepting the Bid to the Biddem.dase

of Non-Institutional Bidders and Retail IndividuBidders, The Company & BRLM have a right to reject
bids based on technical grounds. Consequent rehralsbe made by cheque or pay order or draftdld
be sent to the bidder’'s address at the Bidderks ris

Grounds for Technical Rejections

Bidders are advised to note that Bids are liablbdaejected on among others, the following tednic
grounds:

a. Amount paid doesn't tally with the highest numbeEquity Shares bid for;
b. Age of First Bidder not given;
C. Bids by Persons not competent to contract utidendian Contract Act, 1872, including minors,

insane Persons;

d. P_AN not given if Bid is for Rs. 50,000 or more@opy of Form 60 or Form 61 as required not
given;

e. Bids for lower number of Equity Shares than dpestior that category of investors;

f. Bids at a price less than lower end of the PHaed,;

g. Bids at a price more than the higher end oPthee Band,;

h. Bids at cut-off price by Non-Institutional andBBidders;

i. Bids for number of Equity Shares which are namltiples of je];
j- Category not ticked;
k. Multiple bids as defined in the RHP;

l. In case of Bid under power of attorney or byiled companies, corporate, trust etc., relevant
documents are not submitted;

m. Bid-cum-Application Form does not have the starhfne BRLM, or Syndicate Members;
n. Bid-cum-Application Form does not have Biddet&pository account detalils;
(o} Bid-cum-Application Forms are not delivered hg Bidders within the time prescribed as per the

Bid-cum-Application Form, Bid/Issue Opening Datevedisement and the RHP and as per the
instructions in the RHP and the Bid cum-Applicatfeorm

p. Bids for amounts greater than the maximum pesifylss amounts prescribed by the regulations.
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Bids accompanied by money order/postal orden/tamckinvests;

Signature of sole and / or joint bidders missing

Bids by OCBs;
In case no corresponding record is availabldn wifie Depositories that matches the parameters
namely, names of the Bidders (including the segeedmames of joint holders), the depositary

participant’s identification number (DP ID) and lefiniary account number.

Bids by U.S residents or US persons other tlgamlified institutional buyers” as defined in Rule
144A of the U.S. Securities Act of 1933.

Equity Shares in Dematerialised Form with NSDL or CC5L

As per the provisions of Section 68B of the Comparict, the Equity Shares in this Issue shall mttal
only in a de-materialised form, (i.e. not in thenfoof physical certificates but be fungible and be
represented by the statement issued through th&ale mode). In this context, two tripartite agments
have been signed amongst the Company, Registréiie tesue and the Depositories:

A tripartite agreement dated][with NSDL, the Company and Registrars to the Issue

A tripartite agreement dated][with CDSL, the Company and Registrars to the Issue

All bidders can seek allotment only in dematerialisd mode. Bids from any investor without relevant
details of his or her depository account are liabléo be rejected.

a.

A Bidder applying for Equity Shares must havieast one beneficiary account with either of the
Depository Participants of either NSDL or CDSL piiermaking the Bid.

The Bidder must necessarily fill in the detailscluding the Beneficiary Account Number and
Depository Participant’s Identification number) epping in the Bid-cum-Application Form or
Revision Form.

Equity Shares allotted to a successful Biddel bl credited in electronic form directly to the
beneficiary account (with the Depository Particif)arf the Bidder.

Names in the Bid-cum-Application Form or Rewvisieorm should be identical to those appearing
in the account details in the Depository. In cageiat holders, the names should necessarily be in
the same sequence as they appear in the accoaits$ dethe Depository.

If incomplete or incorrect details are given emtthe heading ‘Bidders Depository Account details’
in the Bid-cum-Application Form or Revision Formid liable to be rejected.

The Bidder is responsible for the correctneskisfor her demographic details given in the Bid-
cum-Application Form vis-a-vis those with his orr lBepository Participant.

It may be noted that Equity Shares in electréoim can be traded only on the stock exchanges
having electronic connectivity with NSDL and CDSLI #ile Stock Exchanges where our Equity
Shares are proposed to be listed have electronivemtivity with CDSL and NSDL.

The trading of the Equity Shares of the Companulevbbe in dematerialised form only for all
investors.

Communications
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All future communications in connection with Bidsde in this Issue should be addressed to the Ragist
to the Issue quoting the full name of the soleirst Bidder, Bid-cum-Application Form number, détanf
depository participant, number of Equity Shares iapplor, date of bid cum application Form, name and
address of the member of the syndicate where ttievas submitted and cheque or draft number and
issuing bank thereof.

The Company has appointed Mr.R.B.Prem Ganesh as l@megp Officer. He can be contacted at the
Corporate Office of the Company.

The Investors can contact the Compliance Officer incase of any pre-issue or post-issue related
problems such as non-receipt of letters of allotmen credit of allotted shares in the respective
beneficiary account, refund orders, etc.

DISPOSAL OF APPLICATIONS AND APPLICATION MONEY

The Company shall ensure dispatch of allotment a&gviefund orders and give benefit to the benefjciar
account with Depository Participants and submit dbeuments pertaining to the allotment to the Stock
Exchanges within two working days of date of finafisn of allotment of Equity Shares. The Company
shall dispatch refund orders above Rs. 1,500anif, by registered post or speed post at the sdiiesb
Bidder's sole risk, except for Bidders who haveeopto receive refunds through the ECS facility or BTG
or NEFT or Direct Credit.

The Company shall use best efforts to ensure thategds for completion of the necessary formalifags
allotment and trading at all the Stock Exchangesravtiee Equity Shares are proposed to be listed, are
taken within seven working days of finalisationtioé basis of allotment.

In accordance with the Companies Act, the requirdmef the Stock Exchanges and SEBI Guidelines, the
Company further undertakes that:
« allotment of Equity Shares shall be made only in atemalised form within 15 working days of
the Bid/lIssue Closing Date;
» refunds will be done within 15 working days of tBal/Issue Closing Date at the sole or first
Bidder’s sole risk; and
e Interest in case of delay in dispatch of Allotmentetters/ Refund Orders / demat credit in
case of public issues we shall pay interest at 15% per annum (for angydbeyond the 15 day
time period as mentioned above), if allotment andecredits is not made, refund orders are not
dispatched / or if, in a case where the refundastign thereof is made in electronic manner, the
refund instructions have not been given to thertigasystem in the disclosed manner within 15
days from Bid/Issue Closing Date.

The Company will provide adequate funds required fo dispatch of refund orders or allotment advice
to the Registrar to the Issue.

No separate receipts shall be issued for the mpagable on the submission of Bid cum Applicatiomrro
or Revision Form. However, the collection centrehaf Syndicate Member will acknowledge the recefpt
the Bid-cum-Application Forms or Revision Forms bktamping and returning to the Bidder the
acknowledgement slip. This acknowledgement slip gelive as the duplicate of the Bid cum Application
Form for the records of the Bidder.

Mode of making refunds

Bidders should note that on the basis of name efBidders, Depository Participant’s hame, Depogitor
Participant-ldentification number and BeneficiargcAunt Number provided by them in the Bid cum
Application Form, the Registrar to the Issue wititain from the Depository the Bidders bank account
details including nine digit MICR code. Hence, Badsl are advised to immediately update their bank
account details as appearing on the records ofi¢ipesitory participant. Please note that failureldoso
could result in delays in credit of refunds to Bidsl at the Bidders sole risk and neither the BRL¥the
Bank shall have any responsibility and undertakelaility for the same.

The payment of refund, if any, would be done througtious modes as given hereunder:
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1. ECS - Payment of refund would be done through E€%pplicants having an account at any of the
following fifteen centres: Ahmedabad, Bangalore, uBéneshwar, Kolkata, Chandigarh, Chennai,
Guwahati, Hyderabad, Jaipur, Kanpur, Mumbai, Nagphlew Delhi, Patna and Thiruvananthapuram. This
mode of payment of refunds would be subject tolaldity of complete bank account details includihg
MICR code as appearing on a cheque leaf, from #yoBitories. The payment of refunds is mandatory for
applicants having a bank account at any of the etnewntioned fifteen centres, except where the agplic
being eligible, opts to receive refund through NE#ifect credit or RTGS.

2. Direct Credit - Applicants having bank accounith the Refund Banker(s), as mentioned in thedidh
Application Form, shall be eligible to receive nefis through direct credit. Charges, if any, levigdthe
Refund Bank(s) for the same would be borne by thgany.

3. RTGS - Applicants having a bank account at arth@fbovementioned fifteen centres and whose defun
amount exceeds Rs. 1 million, have the option teive refund through RTGS. Such eligible applicants
who indicate their preference to receive refundulgh RTGS are required to provide the IFSC codéen t
Bid-cum-application Form. In the event the samenas provided, refund shall be made through ECS.
Charges, if any, levied by the Refund Bank(s) f@ same would be borne by the Company. Charges, if
any, levied by the applicant’s bank receiving thedi would be borne by the applicant.

4. NEFT (National Electronic Fund Transfer) - Paymehtedund shall be undertaken through NEFT
wherever the applicants’ bank has been assignethtti@n Financial System Code (IFSC), which can be
linked to a Magnetic Ink Character Recognition (MRICif any, available to that particular bank branc
IFSC Code will be obtained from the website of RBlon a date immediately prior to the date of payme
of refund, duly mapped with MICR numbers. Wheretle applicants have registered their nine digit
MICR number and their bank account humber whilenamge and operating the demat account, the same
will be duly mapped with the IFSC Code of that jmatar bank branch and the payment of refund well b
made to the applicants through this method. Thegza®fiow in respect of refunds by way of NEFT israt a
evolving stage and hence use of NEFT is subjectéoatipnal feasibility, cost and process efficiency.

5. For all other applicants, including those whoehaot updated their bank particulars with the MICR
code, the refund orders will be despatched undéficate of posting for value up to Rs. 1,500 dhcbugh
Speed Post/ Registered Post for refund orders df, 5030 and above. Such refunds will be made by
cheques, pay orders or demand drafts drawn on ttrE<ollection Banks and payable at par at places
where Bids are received. Bank charges, if anycéshing such cheques, pay orders or demand dtafts a
other centres will be payable by the Bidders.

Interest on refund of excess Bid Amount

The Company shall pay interest at the rate of 15p@paum on the excess Bid Amount received if refund
orders are not dispatched within 15 working dagsnfithe Bid/Issue Closing Date as per the Guidelines
issued by the Gol, Ministry of Finance pursuanthiir letter No.F/8/S/79 dated July 31, 1983, asrathad

by their letter No. F/14/SE/85 dated September 2851 addressed to the stock exchanges, and asrfurth
modified by SEBI’'s Clarification XXI dated October 21997, with respect to the SEBI Guidelines.

Basis of allotment or allocation
A. For Retail Bidders
» Bids received from the Retail Individual Biddersatabove the Issue Price shall be grouped
together to determine the total demand under thisgory. The allotment to all the successful
Retail Individual Bidders will be made at the Isfrice.
 The Issue size, less allotment to Non InstitutioBalders, QIB Bidders shall be available for
allotment to Retail Individual Bidders who have bidhe Issue at a price that is equal to or greate
than the Issue Price.
» If the aggregate demand in this category is leas tir equal to 15,22,500 Equity Shares at or

above the Issue Price, full allotment shall be nadike Retail Individual Bidders to the extent of
their demand.
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If the aggregate demand in this category is grethtan 15,22,500 Equity Shares at or above the
Issue Price, the allotment shall be made on a ptiopate basis subject to minimum allocation
being equal to the minimum bid/application size [®] Equity Shares. For the method of
proportionate basis of allotment, please refern@thod of proportionate basis of allotment” on
page no$]- of the RHP.

B. For Non Institutional Bidders

Bids received from Non institutional Bidders atatrove the Issue Price shall be grouped together
to determine the total demand under this categidrg.allotment to all successful Non Institutional
Bidders will be made at the Issue Price.

The Issue size, less allotment to QIBs Bidders, iRbtdividual Bidders shall be available for
allotment to Non Institutional Bidders who have lidthe Issue at a price that is equal to or
greater than the Issue Price.

If the aggregate demand in this category is less tr equal to 6,52,500 Equity Shares at or above
the Issue Price, full allotment shall be made ton Niestitutional Bidders to the extent of their
demand.

In case the aggregate demand in this categornemterthan 6,52,500 Equity Shares at or above e Is
Price, allotment shall be made on a proportionatgEsbsubject to minimum allocation being equalhte t
minimum bid/application size ofe] Equity Shares. For the method of proportionateisbat allotment
please refer to “method of proportionate basidlofraent” on page nod] of the RHP.

C. For QIBs

Upto 50% of the Issue to the Public i.e. 21,75,800ity shares shall be allotted to QIBs of which
5% is reserved for Mutual Funds i.e 1,08,750 EqBitares and balance shares will be available
for allocation to all QIBs including Mutual Funde proportionate basis.

Bids received from the QIB Bidders at or above tbsue Price shall be grouped together to
determine the total demand under this category.dilbément to all the QIBs will be made at the
Issue Price.

The Issue size, less allotment to Non InstitutioBmlders, Retail Individual Bidders, shall be
available for allotment to QIBs who have bid in tesue at a price that is equal to or greater than
the Issue Price.

Allotment shall be undertaken in the following mann

(&) In the first instance allocation to Mutual Fenfibr up to 5% of the QIB Portion shall be
determined as follows:

(i) In the event that Bids from Mutual Fund exce®&dg of the QIB Portion, allocation to
Mutual Funds shall be done on a proportionate asisp to 5% of the QIB Portion.

(ii) In the event that the aggregate demand fromudiuFunds is less than 5% of the QIB
Portion, then all Mutual Funds shall get full aff@nt to the extent of valid bids received
above the Issue Price.

(iii) Equity Shares remaining unsubscribed, if angt allocated to Mutual Funds shall be
available to all QIB Bidders as set out in (b) belo

(b) In the second instance allocation to all QIBallsbe determined as follows:

(i). The number of Equity Shares available for t@segory shall be the QIB Portion less
allocation only to Mutual Funds as calculated nglaove.
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(ii). The subscription level for this category shb# determined based on the overall
subscription in the QIB Portion less allocationyotd Mutual Funds as calculated in (a)
above.

(ii). Based on the above, the level of the sulmin shall be determined and
proportionate allocation to all QIBs including MatuFunds in this category shall be
made.

(iv) The aggregate allotment to QIB Bidders shalup&o 21,75,000 Equity Shares

Under subscription if any in the Non-Institutiorsald Retail Individual categories would be allowedée
met with spill over from any other category by @empany in consultation with BRLM.

Procedure and Time Schedule for Allotment of EquityShares

The Syndicate Members have the right to reject tlier&ceived from QIB at the time of receipt of the
Bids. However, the Syndicate Members shall disctheeeasons in writing for not accepting the Bidhe
Bidder. In case of Non- Institutional Bidders andt&il Individual Bidders, the Company has a right t
reject bids based on technical grounds. In casiel &sBejected in full, the whole of the Bid Amounill be
refunded to the Bidder within 15 days of the Bidllie Closing Date. In case a Bid is rejected in, plaet
excess Bid Amount will be refunded to the Biddethiri 15 days of the Bid/Issue Closing Date. The
Company will ensure allotment of the Equity Sharébiw 15 days from the Bid/Issue Closing Date, and
the Company shall pay interest at the rate of 15 gnnum (for any delay beyond the periods as
mentioned above), if Equity Shares are not allottefljnd orders are not dispatched and/ or demditsre
are not made to investors within two working daysif the date of finalisation of the basis of alletrh

Method of proportionate basis of allocation in theQIB, Retail, Non-Institutional Portions

In the event of the Issue being over-subscribedshed finalize the basis of allotment in consudtatwith

the Designated Stock Exchange. The Executive Diréotany other senior official nominated by them) of
the Designated Stock Exchange along with the BRLMthadRegistrar to the Issue shall be responsible fo
ensuring that the basis of allotment is finalized ifair and proper manner.

The allotment shall be made in multiples of one shan a proportionate basis as explained below:
(a) Bidders will be categorized according totiienber of Equity Shares applied for by them.

(b) The total number of Equity Shares to be allottedach portion as a whole shall be arrived a on
proportionate basis, being the total number of Eg8itares applied for in that portion (number of
Bidders in the portion multiplied by the numberEduity Shares applied for) multiplied by the
inverse of the over-subscription ratio.

(c) In case the proportionate allotment to anydBig is in fractions, then the same would be rodnde
off to the nearest integer.

(d) Number of Equity Shares to be allotted to thecsasful Bidders will be arrived at on a
proportionate basis, being the total number of Bg8itares applied for by each Bidder in that
portion multiplied by the inverse of the over-sufystion ratio.

(e) If the proportionate Allotment to a Biddemisiumber that is more thas][but is not a multiple of
one (which is the market lot), the decimal wouldrtwended off to the higher whole number if that
decimal is 0.5 or higher. If that number is lowean 0.5 it would be rounded off to the lower
whole number. Allotment to all Bidders in such ¢gtees would be arrived at after such rounding
off.

)] In all Bids where the proportionate Allotmert iess than ] Equity Shares per Bidder, the
Allotment shall be made as follows:
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» The successful Bidders out of the total Biddersafgrortion shall be determined by draw of
lots in @ manner such that the total number of Edsiitares Allotted in that portion is equal to
the number of Equity Shares calculated in accordwiiite(b) above; and

» Each successful Bidder shall be allotted a minimfifmbEquity Shares.

« If the Equity Shares allocated on a proportionatsh@ any portion are more than the Equity
Shares allotted to the Bidders in that portion, thmaining Equity Shares available for
Allotment shall be first adjusted against any othertion, where the Equity Shares are not
sufficient for proportionate Allotment to the susstul Bidders in that portion. The balance
Equity Shares, if any, remaining after such adjustmeéll be added to the portion comprising
Bidders applying for minimum number of Equity Shares

In case of revision in the Price Band, the Biddingdsue Period will be extended for three additional

days after revision of Price Band. Any revision inltie Price Band and the revised Bid/lssue Period, if
applicable, will be widely disseminated by notificion to NSE and BSE by issuing a press release,
and also by indicating the change on the web sitd¢ the BRLM and at the terminals of the Syndicate.

Undertakings by the Company
The Company undertakes as follows:

» that the complaints received in respect of thisidsshall be attended to expeditiously and
satisfactorily;

« that all steps will be taken for the completion tbe necessary formalities for listing and
commencement of trading at all the stock exchamgese the Equity Shares are proposed to be
listed within seven working days of finalisationtb®& basis of allotment;

» that the funds required for despatch of refund rde allotment advice by registered post or
speed post shall be made available to the Regtstthe Issue;

» that where refunds are made through electronictearof funds, a suitable communication shall
be sent to the applicant within 15 working day<losure of the issue, giving details of the bank
where refunds shall be credited along with amondtexpected date of electronic credit of refund.

e that the refund orders or allotment advice to thelNor FlIs shall be dispatched within the
specified time; and

» that no further issue of Equity Shares shall be ntdldéhe Equity Shares issued through this
DRHP are listed or until the bid monies are refuhde account of non-listing, under-subscription
etc.

Utilisation of Issue proceeds
The Board of Directors of the Company certify that:

» all monies received out of this Issue shall besfamed to a separate bank account other than the
bank account referred to in sub-section (3) ofiBact3 of the Companies Act;

» details of all monies utilized out of this Issuefereed above shall be disclosed under an
appropriate separate head in the balance shebedfampany indicating the purpose for which
such monies have been utilised; and

» details of all unutilised monies out of this Issifeany, shall be disclosed under an appropriate
separate head in the balance sheet of the Compdioaiing the form in which such unutilized
monies have been invested.

The Company shall not have recourse to the Isswepds until approval for trading of Equity Sharesr
all the stock exchanges where listing is soughtdgived.

Restrictions on Foreign Ownership of Indian Securités

Foreign investment in Indian securities is reguataough the industrial policy of Gol (“The Indual
Policy”) and FEMA. While the Industrial Policy pregies the limits and the conditions subject to Mhic
foreign investment can be made in different sectdrthe Indian economy, FEMA regulates the precise
manner in which such investment may be made. Utihdemdustrial Policy, unless specifically resteitf
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foreign investment is freely permitted in all sestof Indian economy to any extent and without prigr
approvals, but the foreign investor is requiredfdbow certain prescribed procedures for makinghsuc
investment. The government bodies responsible fantgrg foreign investment approvals are the Foreign
Investment Promotion Board of the Government ofdr{tFIPB”) and the RBI. Under present regulations,
the maximum permissible Fll investment in our Compés restricted to 24% of our total issued capital
This can be raised to 100% by adoption of a Boasdluéion and special resolution by our shareholders
however, as of the date hereof, no such resolhigsnbeen recommended to our Board or our sharegkolde
for adoption.

By way of Circular No. 53 dated 17 December, 2a08,RBI has permitted Flls to subscribe to shafes o
an Indian company in a public Issue without pri@l Rpproval, so long as the price of Equity Shaoelset
issued is not less than the price at which Equigr&hare issued to residents.

The transfer of Equity Shares of NRIs, Flls, and pré/enture Capital Investors registered with SEBI
and Multilateral and Bilateral Development Finahaestitutions shall be subject to the conditiorssnaay
be prescribed by the Government of India or RBIllevgranting such approvals.

Foreign Investment

Foreign investment in India is regulated by theeigm Exchange Management Act, 1999 (FEMA), the
regulations framed by the Reserve Bank of IndialRBid policy guidelines issued by the Ministry of
Industry (through various Press Notes issued fioma to time). Foreign investment in companies imed|

in the manufacture of Iron castings is under theoraatic route (i.e., prior approval of the Foreign
Investment Promotion Board (FIPB) is not required).

Foreign investment by way of subscription to egsitares in companies in the above sector currdntsg
not require the prior approval of the RBI or th&@B]| except for a post subscription filing with tR8I in
Form FC-GPR within 30 days from the issue of shasethe Company. Gol has indicated that in all sase
where foreign direct investment is allowed on atomatic basis without FIPB approval, the RBI would
continue to be the primary agency for the purpagesonitoring and regulating foreign investment.

TRANSFERS OF EQUITY SHARES PREVIOUSLY REQUIRED THE PRIO R APPROVAL OF
THE FIPB. HOWEVER, VIDE A RBI CIRCULAR DATED 4 OCTOBE R, 2004 ISSUED BY THE
RBI, THE TRANSFER OF SHARES BETWEEN AN INDIAN RESIDENT AND A NON
RESIDENT DOES NOT REQUIRE THE PRIOR APPROVAL OF THE FIPB OR THE RBI,
PROVIDED THAT (I) THE ACTIVITIES OF THE INVESTEE COMPA NY ARE UNDER THE
AUTOMATIC ROUTE UNDER THE FOREIGN DIRECT INVESTMENT (FDI) POLICY AND
TRANSFER DOES NOT ATTRACT THE PROVISIONS OF THE SEBI (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 19 97 (Il) THE NON-
RESIDENT SHAREHOLDING IS WITHIN THE SECTORAL LIMITS UNDER THE FDI
POLICY, AND (IllI) THE PRICING IS IN ACCORDANCE WITH T HE GUIDELINES
PRESCRIBED BY THE SEBI/RBI.

RECTIFICATION OF REGISTER OF MEMBERS

The Company under Section 111A of the Companies 28%6 shall have right to rectify the register of
members to comply with the Companies Act
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SECTION VIII:

DESCRIPTION OF EQUITY SHARES AND TERMS OF ARTICLES OF A SSOCIATION

RIGHTS OF MEMBERS

Rights of members regarding voting, dividend, li@nshares and the process of modification of sigtis
and forfeiture of shares are contained in the Aasicof Association of the Company and as per the
provisions of the Companies Act 1956.

MAIN PROVISIONS OF THE ARTICLES OF ASSOCIATION

The salient features of the Articles of Associatidithe Company are as under:

PRELIMINARY

1 Table “A” not to apply Save as reproduced or agldterein, the regulations contained in Table
“A” (in the first Schedule to the Act) shall notgp to the Company.

CAPITAL

4 Authorized Share Capital The Authorized Share @hpf the Company shall be read as is given in
Clause V of the Memorandum of Association of thenpany.

6 Shares to be under the controPubject to the provisions of Section 81 of the &wtl these Articles, the

11

12

13

14

15

of the Board shares in the capital of the Company for the timiad shall be under the
control of the Board who may issue, allot or othisendispose of the same
or any of them to such persons, in such propowdioth on such terms and
conditions and either at a premium or at par objésti to the compliance
with the provision of Section 79 of the Act) atiaabunt and at such time
as they may from time to time think fit and withetlsanction of the
Company in the General Meeting to give to any persp persons the
option or right to call for any shares either at papremium during such
time and for such consideration as the Board thfitkand may issue and
allot shares in the capital of the Company on payrimefull or part of any
property sold and transferred or for any serviesslered to the Company
in the conduct of its business and any shares whahso be allotted may
be issued as fully paid up shares and if so isshedl be deemed to be
fully paid shares. Provided that the option ohtitp call on shares shall
not be given to any person or persons without thection of the
Company in the General Meeting.

Return of allotments As regards all allotments made, from time to tithe, Board shall comply
with the provisions of Section 75 of the Act.

Commission for placing shares The Company maljestito the compliance with the provisions of
Section 76 of the Act exercise the power of payiognmission.

Brokerage The Company may pay on any issue afesha reasonable sum of
brokerage, as may be permitted under the law.
Shares at a discount With the previous authofitthe Company in General Meeting and the

sanction of the Company Law Board and upon otheradseplying with
the provisions of Section 79 of the Act, the Boaray issue at a discount
shares of a class already issued.

Liability of joint holders of The joint holders of Shares shall be severally a agejointly liable for

shares. the payment of all installments and calls due speet of such share but
the person first named in the Register shall aard=gnotice at General
Meetings, proxy, receipt of dividends or bonusywer of voting and all or
any other matters connected with the Company, éxitep transfer of
shares, be deemed the sole holder thereof.

Number of joint holders Not more than threespas shall be registered as joint-holders of any
share.

CERTIFICATES OF SHARES

Subject to the provisions of the Companies (Issughares Certificate) Rules, 1960 or any statutoogification or
re-enactment thereof share certificates shallfage in the following manner:
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16

17

18

19

20

Certificates The certificates of title to shares and duplicatesdof, when necessary
shall be issued under the Seal of the Company wsheltl be affixed in
the presence of (i) two Directors or a person gatin behalf of a Director
under a duly registered power-of-attorney, andtli@ Secretary or some
other person appointed by the Board for the purpbise two Directors or
their attorneys and the Secretary or the otheropesball sign the share
certificates. Provided that, if the compositiontlod Board permits at least
one of the aforesaid two Directors shall be a pemtber than a Managing
Director or a Whole time Director. Every Member diotee of shares
shall be entitled, without payment, to receiveifiedates for the shares of
the same class registered in his name. Every skatifoate shall specify
the name of the person in whose favor it is isstieel,share certificate
number and the distinctive number(s) of the shareghich it relates and
the amount paid up thereon. Such share certifistaaél be issued only in
pursuance of a resolution passed by the Board yrcammittee thereof
and on surrender to the Company of its letter loftralent or its fractional
coupons of requisite value, save in cases of issggsnst letters of
acceptance or of renunciation or in cases of issbenus shares provided
that if the letter of allotment is lost or destrdyehe Board or any
committee thereof may impose such reasonable téfrasy, as it thinks
fit, as to evidence and indemnity and the payménbut of pocket
expenses incurred by the Company in investigatiegevidence.

Printing of blank forms for issue of share certifies and maintenance of
books and documents relating to issue of ShareifiCat¢ shall be in
accordance with the provisions of the Companiesufsof Share
Certificates) Rules, 1960 or any statutory modtfaa or re- enactment
thereof for the time being in force.

To which of the joint holders!f any share stands in the name of two or moreques;sthe person first

certificates to be issued named in the Register shall, as regards receiplividends or bonus or
service of notices and all or any other matter eated with the Company
except voting at General Meeting and the trandféhe@shares, be deemed
the sole holder thereof but the joint holders afhare shall severally as
well as jointly be liable for the payment of alstallment and calls due in
respect of such share and for all incidents themsmfording to the
Company’s regulations.

Fully paid shares forSubject to the provisions of the Act and theseckes, the Board may

consideration other than cash.allot and issue shares in the capital of the Comp@anpayment for any
property sold or transferred or for service renddgoethe Company in the
conduct of its business or in satisfaction of anystanding debt or
obligation of the Company and any shares which beago issued shall be
deemed to be fully paid-up shares.

Acceptance of shares Any application signed by or on behalf of any apgtit for shares in the
Company, followed by an allotment of any sharegeine shall be an
acceptance of shares within the meaning of theselds; and every
person who thus or otherwise accepts any shareswdode name is
therefore placed on the register shall, for theppses of these Articles, be
a Member.

Issue of new certificate in!f @ny certificate be worn out, defaced, mutilatedorn or if there be no
place of one defaced, lost ofurther space on the back thereof for endorsemetransfer, then upon
destroyed production and surrender thereof to the Companyewa certificate may

be issued in lieu thereof, and if any certificaistlor destroyed then upon
proof thereof to the satisfaction of the Compang an execution of such
indemnity as the Company deem adequate, being géveew certificate
in lieu thereof shall be given to the party entitte such lost or destroyed
certificate. Every certificate under the Articleaihbe issued without
payment of fees if the Board so decides, or on payrof such fees (not
exceeding Rs.2/- for each certificate) as the Bosindll prescribe.
Provided that no fee shall be charged for issuemenf certificates in
replacement of those which are old, defaced or waotror where there is
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22

23

24

no further space on the back thereof for endorsenfdransfer.

Provided that notwithstanding what is stated alibeeBoard shall comply
with such rules or regulations or requirementsrof &tock Exchange or
the rules made under the Act or the rules maderuBeeurities Contracts
(Regulation) Act, 1956 or any other act, or rulppleable in this behalf.
The provisions of this Article shall apply mutatisitaindis to debentures
of the Company.

Trust not recognized Save as herein provided, the Company shall bdehtib treat the person
whose name appears on the Register of Memberseakdider of any
share as the absolute owner thereof, and accoydéhglll not (except as
ordered by a court of competent jurisdiction orbgslaw required) be
bound to recognize any benami, trust (express,iéumr constructive) or
equitable, contingent, future or partial claim daims or right to or
interest in such share on the part of any othesqrewhether or not it shall
have express or limited notice thereof. The prowisiof Section 153 of
the Act shall apply.

Right of nomination Subject to the provisions of Section 109A of thet,Aevery holder of
shares in, or holder of debentures of, the Compaay, at any time,
nominate a person to whom his shares in, or debentf the Company
shall vest in the event of his death.

Limitation of time for issue of Every Member shall be entitled, without payment, dwe or more

certificates certificates in marketable lots, for all the sharmfs each class or
denomination registered in his name, or if the Bosw approves (upon
paying such fee as the Board may from time to tii@rmine) to several
certificates, each for one or more of such shanesthe Company shall
complete and have ready for delivery such certdisavithin three months
from the date of allotment, unless the conditiohissue thereof otherwise
provide, or within one month of the receipt of apgiion of registration of
transfer, transmission, sub-division, consolidatiorrenewal of any of its
shares as the case may be. Every certificate oésishall be under the
seal of the Company and shall specify the numbeérdastinctive numbers
of shares in respect of which it is issued and armpaid-up thereon and
shall be in such form as the Board may prescritapprove, provided that
in respect of a share or shares held jointly byessvpersons, the
Company shall not be bound to issue more than ertéicate and such
certificate shall be delivered to the person firained in the Register and
such delivery shall be sufficient delivery to alks holders.

CALLS ON SHARES

25

27

28

29

30

31

Calls The Board may, from time to time, subjecthe terms on which any
shares may have been issued and subject to thé@ionaaf allotment, by
a resolution passed at a meeting of the Boardkypaircular resolution);
make such call as it thinks fit upon the membersespect of all moneys
unpaid on the shares held by them respectivelyeaoct member shall pay
the amount of every call so made on him to theqgem persons and the
member(s) and place(s) appointed by the Board. IAncay be made
payable by installments.

Liability of joint holders in a The joint-holders of a share shall be jointly andeselly liable to pay all

call calls in respect thereof.
Board to extend time to payThe Board may from time to time at its discretiorieex! the time fixed
call: for the payment of any call and may extend sucle tismall or any of the

members. No member shall be entitled to such exterssve as a matter
of grace and favour.

Restriction on power to makeNo call shall exceed one fourth of the nominal antaf share or be made

calls payable within one month after the last precedmlgveas payable.

Notice of call Not less than 14 days noticerof aall shall be given specifying the time
and place of payment and to whom such call shatidie.

When interest on call or(i) If the sum payable in respect of any call staiiment is not paid

installment payable on or before the day appointed for payment thetteholder for
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32

the time being of the share in respect of whichcdleéshall have
been made or the installment shall be due, shallip@rest as
fixed by the Board, from the day appointed for {meyment
thereof to the time of the actual payment as theddrs may
determine.

(ii) The Directors shall be at liberty to waive pagmb of any such
interest wholly or in part.

Any sum, which by the terms of issue of a shareolmec payable on

Amount payable at fixed time allotment or on a fixed date, whether on accourthefnominal value of
or by installments payable aghe share or by way of premium, shall for the pegsoof the Articles be

call.

FORFEITURE AND LIEN
If call or installment not paid If any Member fails to pay any call or installmest or before the day

37

38

39

40

41

47

48

notice may be given

Form of notice

If notice not complied with,

shares may be forfeited.

Notice after forfeiture

deemed to be call a duly made and payable on ttee ata which the
same becomes payable and in case of nonpaymerthallrelevant
provisions of these Articles as to payment of iesérand expenses
forfeiture or otherwise shall apply as if such shad become payable by
virtue of a call duly made and notified.

appointed for the payment of the same the Board atapny time
thereafter during such time as the call or instatitremain unpaid serve a
notice on such Member requiring him to pay the séondawith within a
further stipulated period together with any intéthat may have accrued
thereon from the date on which the same fell dukadinexpense that may
have been incurred by the Company by reason of sogtpayment.

The notice shall name a day (eatdless than 14 days from the date of
notice) and a place or places on and at which saltlor installment, and
such interest and expenses as aforesaid are taitde The notice shall
also state that in the event of nonpayment on fareehe time and at the
place appointed, the shares in respect of which satl was made or
installment is payable will be liable to be forésit

If the requisitions of any such notice as aforesaie not complied with
any shares in respect of which such notice has ggen may at any time
thereafter, before payment of all calls or instalit) interest and expenses
due in respect thereof, be forfeited by a resatutid the Board to that
effect. Such forfeiture shall include all dividerdisclared in respect of the
forfeited shares and not actually paid before tnéefture.

When any shares shalkehaeen so forfeited notice of the resolution shall
be given to the Member in whose name it stood imately prior to the
forfeiture, and an entry of the forfeiture with thiate thereof shall
forthwith be made in the Register, but no forfaitshall be in any manner
invalidated by any omission or neglect to give sootice or to make such
entry as aforesaid.

Forfeited shares becomeiny share so forfeited shall be deemed to be thpapty of the Company

property of Company

Company’s lien on
shares/debentures

Notice to be given

and the Board may sell, re-allot or otherwise déspof the same in such a
manner as they think fit.

The Company shall have a first and paramount lieonupll the
shares/debentures (other than fully-paid sharesfdales) registered in
the name of each Member (whether solely or joinily others) and upon
the proceeds of sale thereof for all monies (wheginesently payable or
not) called or payable at a fixed time in respdaiuxh shares/debentures
and no equitable interest in any share shall batedeexcept upon the
footing and condition that this Article will havelf effect. And such lien
shall extend to all dividends and bonuses from timéime declared in
respect of such shares/debentures shall operata asmiver of the
Company’s lien if any, on such shares/debentures.Bdard may at any
time declare any shares/debentures wholly or in fpabe exempt from
the provisions of this Article.

For the purpose of enforcéugh lien the Board may sell the shares
subject thereto in such a manner as it thinksufitrio sale shall be made
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until such period as aforesaid shall have arrivediwntil notice in writing
of the intention to sell shall have been servedsaoh Member, his
executors or, administrators or his committee, touraonis, or other legal
curator, and default shall have been made by hithamn in the payment
fulfillment, or discharge of such debts, liabilgier engagements until the
expiry of seven days after such notice.

49 Application of proceeds of The net proceeds on any such sale after paymeheafdsts of such sale

shall be applied in or towards satisfaction of tlebts and liabilities of

sale
such Members or engagements and the residue ()fsrall be paid to
such Member, his heirs, executors, administratansymittee or curator.
50 Certificates of forfeited sharedJpon any sale, re-allotment or other disposal uttkderprovisions of the
to be void preceding Articles, the certificate or certificatesiginally issued in

respect of the relative shares shall (unless thne sall on demand by the
Company have been previously surrendered to it Hey defaulting
member) stand cancelled and become null and valdodmo effect and
the Directors shall be entitled to issue a newifteate of certificates in
respect of the said shares to the person or peestitied thereto.

TRANSFER AND TRANSMISSION OF SHARES

51 Endorsement of Transfer In respect of any transfeshares registered in accordance with the
provision of these Articles, the Board may, at thdiscretion direct an
endorsement of the transfer and the name of thesfereee and other
particulars, on the existing share certificate aanthorize any Director or
officer of the company to authenticate such endoese on behalf of the
company or direct the issue of a fresh share @at#, in lieu of and in
cancellation of the existing certificate in the reaaf the transferee.

52 No fee on transfer orNo fee shall be charged for registration of trangf@nsmission, probate,
transmission succession certificate and letters of administratiertification of death or
marriage, power of attorney or similar other docoie
53 Transmission of shares The legal representativa déceased Member shall be entitled to be

recognized by the Company as having title to treresh of the deceased
Member on production of probate or letters of adstiation or a

succession certificate from a competent court @f, lprovided that the

Board may dispense with the production of such g@bletters of

administration or succession certificates on thgallerepresentative
furnishing such indemnity as the Board may require.

54 Rights on Transmission A person entitled to aesbg transmission shall retain such dividends or
money as hereinafter provided, be entitled to receind may give
discharge for any dividends or other moneys payableespect of the
share.

55 Instrument of transfer The instrument of transfall be in writing and all provisions of Section
108 of the Act and statutory modification thereoff the time being shall
be duly complied with in respect of all transfersbfares and registration
thereof.

56 Registration of transfer Every instrument of sfan duly stamped and executed shall be left at the
Office of the Company for registration, accompartgdhe certificates of
the shares to be transferred and such other evddenthe Company may
require to prove the title of the transferor or tigght to transfer the shares.
The Company shall retain all instruments of transtehich shall be
registered, but any instrument of transfer, whiod Board may decline to
register, shall, on demand be returned to the petepositing the name.

57 Board may refuse to registeSubject to the provisions of Section 111 of the thet Board may, at its
transfer own absolute discretion and by giving reasons tifedecline to register
or acknowledge any transfer of shares whether fadligl or not provided
that registration of transfer shall not be refusedthe ground of the
transferor being either alone or jointly with angher person or persons
indebted to the Company on any account whatsoexezpé when the
Company has a lien on the shares. Transfer of dbaleEmtures in
whatever lot shall not be refused.

- 189 -



NELCAST LIMITED {)
00

58

59

60

61

62

63

64

Title to the shares of aThe executors or administrators of a deceased Me(nbebeing one of

deceased Member

Registration of transmission

several joint-holders) shall be the only personsogeized by the
Company, as having any title to the shares regdtar the name of such
deceased Member and in the case of death of angranere of the joint-
holder of any registered share the survivors sheallthe only persons
recognized by the Company as having any title tanterest in such
shares. Provided however, that if the deceased Membas a Member of
a joint Hindu family and the Board on being saéidfithat the shares
standing in such name in fact belonged to the ji@intily may recognize
the survivor or the Karta thereof as having titehie shares registered in
the name of such Members. In any case it shalwéul for the Board in
their absolute discretion to dispense with produrctf probate or letter of
administration or other legal representation upamchsterms as to
indemnity or otherwise as the Board may deem expe¢dind justified.

In case of the death of any one or more of thegmsrsiamed in the
Register of Members as the joint holders of anyreshthe survivor or
survivors shall be the only persons recognizechbyGompany, subject to
the provisions of the clause on right to nominatias having any title to
or interest in such share, but nothing herein é¢oathshall be taken to
release the estate of a deceased joint holder &mynliability on shares
held by him with any other person.

Any person, becgmentitled to shares in consequence of the death or
bankruptcy of any Member upon producing such ewidghat he sustains
the character in respect of which he proposed tairader this Article or
his title as the Board may think sufficient, maythwthe consent of the
Board (which they shall not be under any obligatiogive) be registered
as a Member in respect of such shares subjectticled7 (Transmission
of Shares).

Board right to refuse The Board shall have the same right to refuse aopeestitled by

registration of transmission

No transfer to minor etc

Application for transfer

Execution of transfer

transmission to any share or his nominee, as ifvas the transferor
named in an ordinary transfer for registration.

No share shall in amgumnstances be transferred to any infant, minor,
insolvent or person of unsound mind, except fuliydpshares through a
legal guardian.

a) An application for registration of a transfer tfe shares in the

Company may be made either by the transferor otrtimsferee.

b) Where the application is made by the transferat relates to partly
paid shares, the transfer shall not be registerdess the Company
gives notice of the application to the transfereel ¢he transferee
makes no objection to the transfer within two wefekim the receipt of
the notice.

c) For the purpose of clause (b) above, noticehéottansferee shall be
deemed to have been duly given if it is dispatchmld prepaid
registered post to the transferee at the address gin the instrument
of transfer and shall be deemed to have been deliyeded in the
ordinary course of post.

The instrument of transféraay share shall be duly stamped and
executed by or on behalf of both the transferorthedransferee and shall
be attested, if required. The transferor shall bentsl to remain the
holder of such shares until the name of the traesfeshall have been
entered in the Register of Members in respect tiefithe instrument of
transfer shall be in respect of a specific classhafres and should be in the
form prescribed under the Act.

Register of Members whenlhe Board shall have the power on giving not lesmtseven days

closed.

previous notice by advertisement in some newspeipariating where the
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Registered Office of the Company is situated tselthe Register of
Members and/or Register of Debenture Holder at sumed or times and
for such period or periods, not exceeding thirtysdat a time, and not
exceeding in the aggregate forty five days in egeér as it may seem
expedient to the Board.

65 Company not liable for The Company shall incur no liability or responstyilwhatsoever in
discharge of a notice consequence of its registering or giving effectty transfer of shares
prohibiting registration of a Made or purporting to be made by any apparent legaler thereof as
transfer shown or appearing in the Register of Memberséatiejudice of persons

having or claiming any equitable right, title otdrest to or in the said
shares, notwithstanding that the Company may haekenotice of such
equitable right, title or interest or notice praliitg registration of such
transfer and may have entered such notice , omreef¢hereto in any book
of the Company and the Company shall not be boumecuired to regard
or attend or give effect to any notice which mayddeen to it of any
equitable right, title or interest, or be under diapility whatsoever for
refusing or neglecting to do so, though it may héeen entered or
referred to in some book of the Company, but then@any shall
nevertheless, be at liberty to regard and atterahyosuch notice, and give
effect thereto if the Board shall so think fit.

66 Compliance with rules, The Company shall comply with the rules, regulatiand requirements of
regulations and requirements the Stock Exchange or the rules made under the dkdhe rules made
of stock exchanges, etc. under the Securities Contracts (Regulation) AcgGLOr any other law or

rules applicable, relating to the transfer or traission of shares or
debentures.

INCREASE, REDUCTION AND ALTERATION OF SHARE CAPITAL

67 Increase of capital The Company may, by a rasolytassed in a General Meeting, from

time to time increase the share capital by theticreaf new shares of
such amount as may be deemed expedient and spdaifibe resolution,
subject to compliance with the provision of the Aod of any other laws
that may be in force.

68 On what conditions new New shares shall be issued upon such terms andtiooiscand with such
shares may be issued (whetherights and privileges attached thereto as are stargiwith provisions of
preferential or not) the Act and which the General Meeting, resolvingprughe creation

thereof shall direct and if no direction be giveag the Board shall
determine, and in particular such shares may hedbwith a preferential
or qualified right to dividends and in the distritmn of assets of the
Company and with a special or without any rightating.

70 How far new shares to rank Except so far as otherwise provided by the conditibissue or by these
with shares in original capital presents, any capital raised by the creation of sidvject to the provisions
herein contained with reference to the paymentatls @and instaliments,

transfer and transmission, forfeiture, lien anckothise.

71 Power to issue preference  Subject to the provisions of Section 80 of the Awg, Company shall have
shares the powers to issue preference shares, which aeg¢ thre option of the
Company are liable to be redeemed and the resolatinhorizing such

issue shall prescribe the manner, terms and conditf such redemption.

72 Rights Issue of shares and ~ Where at any time after the expiry of two yearsrfrihe formation of the
renunciation or Further issue Company or at any time after the expiry of one yeamn the allotment of
of Capital shares made for the first time or after incorporativhichever is earlier, it

is proposed to increase the subscribed capitalhef €Company by
allotment of further shares whether out of unisssieare capital or out of
increased share capital, then such further shaledl| be offered to the
persons who at the date of the offer, are holdetiseoequity shares of the
Company in proportion as nearly as circumstancesitado the capital

paid up on those share at that date. Such offédr lshanade by a notice
specifying the number of shares offered and lirgintime not being less
that 15 days from the date of offer within whicle tbffer, if not accepted
will be deemed to have declined. After the expifyhe time specified in

the notice aforesaid or on receipt of earlier iatiion from the person to
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73

74

76

77

78

80

Issue of shares to others

Rights to convert loans into
capital

whom such notice is given that he declined to actep shares offered,
the Board may dispose them off in a manner perdiitelaw.
Notwithstanding anything contained in the precedifgicles , the
Company may:

a) By a Special Resolution; or

By an Ordinary Resolution and with the conseifft tioe Central
Government issue further shares to any personrspopg, and such person,
or person may not include the persons who at the afathe offer are the
holders of the equity shares of the Company, intadthat “option or
right to call of shares shall not be given to amyspn except with the
sanction of the Company in General Meeting”.

Notwithstanding anything contained in the Articlsove, but subject, to

section 81(3) of the Act , the Company may incraessubscribed capital

on exercise of an option attached to the debenturésans raised by the

Company to convert such debentures or loans irdoeshor to subscribe

for shares in the Company.

Consolidation, subdivision and(1) The Company may by Ordinary Resolution:

cancellation of shares

Sub-division into preferred
and ordinary share capital

Reduction of capital

Issue at discount etc. or with
special privileges

€)) Consolidate and divide its shares or any omtlto shares of
larger amount than its existing shares
(b) Subdivide its existing shares or any of thetn shares of smaller

amount than is fixed originally by the Memoranduni o
Association, so however that in the subdivision greportion
between the amount paid and the amount, if anyidnma each
reduced share be the same as it was in the cabke share from
which the reduced share is derived and other dongitif any laid
down by these Articles.

(c) Cancel any shares which at the date of theinmas$ the ordinary
resolution, have not been taken or agreed to bentdly any
person and also may diminish the amount of itsesltapital by
the amount of the shares so cancelled.

(2) The Company shall file with the Registrar notafeexercise of any
power referred to in sub clauses (a), (b) or (cClause (1) of this
Article within 30 days from the exercise thereof.

The resolution whereby any share is sub-divided detgrmine that, as
between the holders of the shares resulting froth sub-division one or
more of such shares shall have some preferencpeaiat advantage as
regards dividend, capital, voting or otherwise ogeras compared with
others, subject, nevertheless, to the provisiorseation 94 of the Act.

The Board may, from time to time subject to the eon®f the Members
in General Meeting, reclassify or convert the prefiee share capital into
equity share capital or vice versa, as may be peanby law.

The Company may, from timetite, by special resolution reduce its
share capital or any share premium account in asyner and with, and
subject to any incident authorized and consentired by law.

Subject to the provisions of Section 79 of the Axty debenture,

debenture-stock or other securities may be isst@ddéscount, premium

or otherwise and may be issued on condition theyt #hall be convertible

into shares of any denomination and with any pgéls and conditions as
to redemption, surrender, drawing, allotment ofrebaattending (but not
voting) at the General Meeting, appointment of Bioes and otherwise.

Debentures with the right of conversion into ootient of shares shall
be issued only with the consent of the CompanpénGeneral Meeting..

MODIFICATION OF RIGHTS OF SHARE HOLDERS

81

Power to modify rights to
shareholders

If at any time the capital by reason of the isstipreference shares of
otherwise, is divided into different classes ofrelsa all or any of the
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BORROWING POWERS

82

83

84

Powers of the Board with
regard to borrowing

rights and privileges attached to each class masaised subject to the
provisions of Sections 106 and 107 of the Act afidthee provisions

hereinafter contained as to General Meetings, shalply mutatis

mutandis, as regards meeting, if any, to be helthi® purpose.

The Board may from time to time but with such conss#rthe Company
in General Meeting as may be required under Se2@@of the Act raise
any money or sums of money for the purpose of thmgany provided
that the moneys to be borrowed by the Company dpart temporary
loans obtained from the Company’s bankers in ttainary course of
business shall not without the sanction of the Camgpexceed the
aggregate of the paid up capital of the Companyitsniee reserves, that
is to say reserves not set apart for any specifipgse and in particular,
but subject to the provisions of Section 292 ofAlesethe Board may from
time to time at their discretion raise or borrowsacure the payment of
any such sum of money for the purpose of the Compay the issue of
debentures perpetual or otherwise including delvestaonvertible into
shares of this or any other Company or perpetualigies and in security
of any such money so borrowed, raised or receivedgage pledge or
charge, the whole or any part of the property, tasse revenue of the
Company present or future, including its uncalleapital by special
assignment or otherwise or to transfer or conveyshme absolutely in
trust and give the lenders powers of sale and gberers as may be
expedient and to purchase redeem or pay off arty securities. Provided
that every resolution passed by the Company in faérdeeting in
relation to the exercise of the power to borrowststed above shall
specify the total amount up to which the Board rhagrow moneys. The
Board may by a resolution at its meeting delegh&e @bove power to
borrow money otherwise than on debentures to a Gtieaof Directors
or the Managing Director, if any, within the limipsescribed.

Subject to the provisions of this Article, theaBd may, from time to time,
at their discretion, raise or borrow, secure thgayenent of any sum or
sums of money for the purpose of the Company, fiiore to time and in
such manner and upon such terms and conditionf nrespects as they
think fit, and in particular, by promissory notes lwy opening current
accounts or by receiving deposits and advances avithithout security,
or by the issue of bonds, perpetual or redeemadierttures or debenture
stock (both present and future of the Company)uttiog the uncalled
capital for the time being of the Company.

Securities may be assignable Debentures, debenture-stock, bonds and other sesumay be made

free from equities

Charge of uncalled capital

GENERAL MEETINGS

85

When Annual General
Meeting to be held

assignable free from any equities between the Coynpad the person to
whom the same may be issued.

If any uncalled sleagital of the Company is included in or charggd b
any other security the Board may, by instrumenteurtie Company’s
seal, to make calls on the Members in respectdi smcalled capital and
the provision herein before contained in regardcadls, shall, apply
mutatis mutandis to calls made under such authaaitg such authority
may be made exercisable either conditionally oondiionally and either
presently or contingently and either to the exdnsif the Boards power
or otherwise and shall be assignable if expressed be.

In addition to any other meeting, General Meetiofjthe Company shall
be held within such intervals as are specifiedent®n 166 (1) of the Act
and subject to the provisions of Section 166 (2)hef Act, at such times
and places as may be determined by the Board. Each General
Meeting shall be called an “Annual General Meetirgyid shall be
specified as such in the notice convening the mgef\ny other meeting
of the Company shall be called an “Extraordinary &ahMeeting”.
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86

87

88

89

When other General Meeting The Board may, whenever it thinks fit, call an Extchoary General

to be called

Circulation of Members’
Resolutions

Notice of Meeting

Meeting by shorter notices

Meeting, and it shall, on the requisition of suahmber of Members as
hold, at the date of the deposit of the requisjtiast less than one-tenth of
such of the paid up capital of the Company asattdhte carried the right
of voting in regard to the matter to be consideatthe General Meeting,
forthwith proceed to call an Extraordinary Generaddiing and in the

case of such requisition the following provisiohalsapply:

The requisition shall state the matter for the abestion of which the
General Meeting is to be called, shall be signedhleyrequisitionists and
shall be deposited at the Office. The requisitiory ransist of several
documents in like form each signed by one or meqaiisitionists.

Where two or more distinct matters are specifiedhim requisition, the
requisition shall be valid only in respect of thasatters in regard to
which the requisition has been signed by the Menobdviembers herein
before specified.

If the Board does not, within twenty-one days fribva date of deposit of a
valid requisition in regard to any matters, proceety to call a General
Meeting for the consideration of these matters dayanot later than forty
five days from the date of deposit, the requisistsor such of them as
are entitled so to do by virtue of Section 169 (16) of the Act may

themselves call the General Meeting but any Gendesdting so called

shall not be convened after three months from #te df deposit.

Any General Meeting called under this Article by tlequisitionists shall
be called in the same manner as nearly as posaghlthat in which
General Meetings are to be called by the Board.

Where two or more persons hold any shares jointggaisition or notice
calling a General Meeting signed by one or somg ohithem shall, for
the purposes of this Article, have the same forue effect as if it had
been signed by all of them.

Any reasonable expenses incurred by the requigtoiby reason of the
failure of the Board duly to call a General Meetstwll be repaid to the
requisitionists by the Company and any sum so deglaall be retained by
the Company out of any sums due or to become dne tihe Company by
way of fees or other remuneration for their servidte such of the
Directors as were in default.

The Company shall comply with the provisions of 8ct88 of the Act
as to giving notice of resolutions and circulatistatements on the
requisition of Members.

Save as provided in sub-sadi®) of Section 171 of the Act, not less than
21 day’s notice shall be given of every General fidgeof the Company.
Every notice of a General Meeting shall specifylece and the day and
hour of the General Meeting and shall contain testant of the business
to be transacted thereat.

Notice of every General Meeting of the Companglidbe given to every
Member of the Company, the Auditors of the Compamg to any persons
entitled to a share in consequence of the deaitisolvency of a Member
in any manner hereinafter authorized for the givofgnotices of such
persons. The accidental omission to give any sudicento or the non-
receipt by any Member or other person to whom dusth be given shall
not invalidate the proceeding of the General Megtin

Notwithstanding amghcontained in the preceding clauses, with the
consent in writing a General Meeting may be caliéiér giving shorter
notice, in the case of an Annual General Meetinglbiembers entitled
to vote there at and, in the case of any other aérdeeting, by
Members of the Company holding not less than 96querof such part of
the paid up share capital of Company as gives lat ig vote at the
General Meeting.
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90

91

92

93

96

97

98

Explanatory statement and
Scrutinizers at poll not to

Quorum

Quorum to be present when
business commenced.

Chairman of General Meeting

What is to be evidence of the
passing of resolution where
poll not demanded

Poll and Postal Ballot

Power to adjourn General
Meeting

Sub-sections (2) and (3) of Section 173 of the iatdting to explanatory
statement to be annexed to notice of a GeneraliMpand Section 184
thereof relating to Scrutinizers at poll shall gpia this Company.

Five members entitled to vote and present in pesbatl be quorum for
General Meeting and no business shall be transaatethe General
Meeting unless the quorum requisite be presertteatbmmencement of
the General Meeting. A body corporate being a Menshall be deemed
to be personally present if it is represented toetdance with Section 187
of the Act or its applicable internal procedures.

No business other than the question of adjourrieg@eneral Meeting to
some other day shall be transacted at any Geneeatihy unless the
quorum requisite shall be present at the commenaeofi¢he business.
The Chairman of the Board, if any, so appointedldi®lentitled to take
the Chair at every General Meeting or, if therembesuch Chairman, or if
at any General Meeting he shall not be presenimiifteen minutes after
the time appointed for holding such General Meeting unwilling to act
the Members present shall choose another Direst@hairman, and if no
Director be present or if all the Directors presgetline to take the chair,
then the Members present shall choose one amohgstselves to be
Chairman of the General Meeting.

At any General Meeting, unless a poll is demandedanformity with
Section 179 of the Act by the Chairman or by asiéi®e Members or any
Member or Members holding not less than one-teftheissued capital
which carries voting rights, a declaration by tHe®man that a resolution
has, on a show of hands been carried, or carriethiomously or by a
particular majority or lost and an entry to thdkeef in the minute book,
should be conclusive evidence of the fact withoxtop of number or
proportion of votes recorded in favor of or agathst resolution.

If a poll is demanded as aforesaid, it shall bemagubject to Sections 180
and 185 of the Act as such in the same manner tasutch time and place
as the Chairman of the General Meeting directsedtiér at once or after
an interval or adjournment or otherwise and thelted the poll shall be
deemed to be the resolution of the General Meetinghich the poll was
demanded. The demand of the poll may be withdrawrncalse of any
dispute as to the admission or rejection of a vtiie, Chairman shall
determine the same and such determination madedd €pith shall be
final and conclusive.

Notwithstanding anything contained in these ArSclen addition to the
existing methods, the Company do adopt the modeasfsing the
resolution by its Members by means of a postabbaikcluding voting by
electronic mode and/or any other means as may esciiiped by the
Central Government in this behalf in respect of tbkowing matters
instead of transacting such business in a Genegatikh of the Company.

(&) Any business that can be transacted by the @oynjn General
Meeting; or

(b) Resolutions relating to such business as th#r@leGovernment, by
notification, in this behalf declare to be conddctmly by postal
ballot.

The Company shall comply with the procedure for spostal ballot

and/or other methods prescribed by the Central (hovent or any other
statutory authority from time to time.

The Chairman of the General Meeting may, with the@seat of the

General Meeting, adjourn the same from time to tand from place to
place but no business shall be transacted at anradjd General Meeting
other than the business left unfinished at the @gmdeeting from which

the adjournment took place. When the meeting isuadgd for thirty days
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or more, notice of the adjourned meeting shall ivergas nearly as may
be in the case of an original meeting. Save ases#id it shall not be
necessary to give any notice of adjournment of bosiness to be
transacted at an adjourned meeting.

101  Special Notice Where by any provision contained in the Act orliede Articles, special
notice is required for any resolution, notice of tihtention to move the
resolution shall be given to the Company not lbas t14 days before the
General Meeting at which it is to be moved exclagi¥ the day on which
the notice is served or deemed to be served andaheof the General
Meeting. The Company shall immediately after theagodf the intention
to move any such resolution has been received lgiwé its Members
notice of the resolution in the same manner asai given notice of the
General Meeting, or if that is not practicable, Islgive them notice
thereof either by advertisement in a newspaperngaan appropriate
circulation or in any other mode allowed by thesespnts not less than
seven days before the General Meeting.

VOTES OF MEMBERS

102  Votes of Members On a show of hands every Member present in Gehgating in person
shall have one vote and upon a poll every Membesent in person or by
proxy shall have one vote for every share held ioy Rrovided that the
holders of preference shares shall not be entitedvote unless a
resolution is proposed affecting rights or privédsgof the holders of
preference shares. A Member is not prohibited fex@rcising his voting
rights on the ground that he had not held his shareinterest in the
Company for any specified period preceding the datevhich the vote is
taken.

105  Joint holders of any share ~ Where there are joint registered holders of anyestihe person first
named in the register as the holder, may vote at@eneral Meeting
either personally or by proxy in respect of suchrshas if he were solely
entitled thereto. Several executors or administsadd a deceased Member
in whose name any share stands shall for the parpbshis Article be
deemed joint-holders thereof.

106  Proxy permitted Votes may be given either personally or by poweproky/representative
to vote or by a duly authorized representative uiseetion 187 of the Act
in case of a body corporate.

107  Instruments appointing Proxy The instrument appointing proxy shall be in writingder the hand of the

to be in writing appointer or of his attorney duly authorized intimg, or if such appointer
is a corporation or body corporate either underc@gsimon seal or the
hand of an officer at attorney so authorized. Axgravho is appointed for
a specified General Meeting only shall be calledpacial proxy. Any
other proxy shall be called a general proxy. Angspa may be appointed
as a proxy and need not be a Member of the Compagualified to vote
save that corporation or body corporate being a Manoef the Company
may appoint its proxy any officer of such corparatior body corporate
whether Member of the Company or not.

108  Instrument appointing a proxy 1he instrument appointing a proxy and the power todraey (if any)

to be deposited at the Office  under which it is signed or notarially certifiedpyoof that power of
authority shall be deposited at the Office not bass 48 hours before the
time for holding the General Meeting or adjournezh€ral Meeting as the
case may be at which the person named in suctumnstit proposes to
vote and in default the instrument of proxy shalt be treated as valid.
No instrument appointing a proxy shall be valiceathe expiration of 12
months from the date of its execution.

109  When vote shall be valid A vote given in accordance with the terms of arrimaent appointing a

though authority revoked proxy shall be valid notwithstanding the previowsth or insanity of the
principal or revocation of the instrument or trarshf the share in respect
of which the vote is given provided no intimationwriting of the death
or insanity, revocation or transfer shall have beseived at the Office of
the Company before the General Meeting. Providegmihe less that the
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Chairman of any General Meeting shall be entitledrequire such
evidence as he may in his discretion think fit leé tlue execution of an
instrument of proxy and that the same has not bearked.

110  Form of instrument appointingEVery instrument appointing a proxy shall as neasy circumstances

proxy admit be in either of the forms prescribed in SchedX to the Act.
112  Representation of a body A body corporate (whether a company within the neaof the Act or
corporate not) may, if it is Member or creditor of the Compa(lncluding a holder

of debentures), authorize such person as it tHitKksy a resolution of its
board of directors or other governing Body, of dgplicable internal
procedures to act as its representatives at aner@eMeeting of the
Company or any class of Members of the Companyt@ng General
Meeting of the creditors of the Company or debeantnolders of the
Company. A person authorized by resolution or jipliaable internal
resolution as aforesaid shall be entitled to eger¢che same rights and
power (including the right to vote by proxy) on b#hof the body
corporate, which he represents as that body cagarauld exercise if it
were an individual Member, creditor or holder ofbdetures of the
Company. The production of a copy of the resolutioother certification
of its applicable internal procedures referred &haertified by a Director
or the Secretary or other officer of such body oompe before the
commencement of the General Meeting shall be aeddpt the Company
as sufficient evidence of the validity of the saidpresentatives
appointment and his right to vote thereat.

113 Rights of Members to use ~ On a poll taken at the General Meeting of the CampaMember entitled

votes differently. to more than one vote or his proxy, or other persotitled to vote for

him, as the case may be, need not, if he votesalués votes or cast in
the same way all the votes he uses.

DIRECTORS
Unless otherwise determined by General Meetingnthreber of Directors

117 Board's maximum strength shall not be less than three and not more tharvéwel

119  Power of Board to appoint ~ 1he Board shall have power at any time and from tontme to appoint
Additional Directors any person as a Director as an addition to the @bat so that the total
number of Directors shall not at any time excees rtfteximum number
fixed by these Articles. Any Director so appointgthll hold office only
until the next Annual General Meeting of the Compand shall then be

eligible for re-election.

120  Qualification Shares not A director shall not be required to hold any quedifion shares.
required

121  Director’s fees remuneration Unless otherwise determined by the Company in Gérdeeting each
and expenses Director shall be entitled to receive out of thads of the Company for

his services in attending meetings of the Boardfoa committee of the
Board, such sum as may be fixed by the Board notexing the amount
specified in this regard under the provisions & #tt, for each meeting
of the Board or committee of the Board attendedhibp. All other
remuneration, if any payable by the Company to €iobctor whether in
respect of his services as a Managing Director Diractor in whole or
part time employment of the Company shall be deterchin accordance
with and subject to the provisions of the Act. Tha&ebtors shall be
entitled to be paid their reasonable traveling laoie| and actual expenses
incurred in consequence of their attending at Boandl committee
meeting and actually incurred in the executiorhefrtduties as Directors.
122  Remuneration for extra servicdf any Director, being willing shall be called updo perform extra
services or to make any special exertions in goingesiding away from
his home for any of the purposes of the Companjnagiving special
attention to the business of the Company or as Memba Committee of
the Board then, subject to the provisions of thed, Ake Board may
remunerate such Director either by a fixed sum yrabpercentage of
profits or otherwise and such remuneration mayitheiein addition to or
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123

125

126

127

130

131

Board may act
notwithstanding vacancy

Directors not to hold office of
profit under the Company or
its subsidiary

in substitution for any other remuneration to whitthmay be entitled.
The continuing Directors may act notwithstanding amgancy in their
body, if the number falls below the minimum aboixed, the Board shall
not, except for the purpose of filling vacanciessaclong as the number is
below the minimum.

Except in accordance with provisions of Section 3f4the Act, no
Director, partner or relative of a Director, firm which a Director or his
relative is a partner, private company of whichiee€tor is a director or
member and no director, secretaries manager of aymlivate company
shall, without the previous consent of the Compacgorded by a special
resolution hold any office or place of profit undee Company or under
any subsidiary of the Company (unless the remuioeraeceived from
such subsidiary in respect of such office or ple&cgaid over to the
Company or its holding company insofar as such resration is over and
above remuneration to which he is entitled as aeddir of such
subsidiary) except that of a managing directocretaries, manger, legal
or technical adviser, banker or trustee for theléxd of debentures.

Director may contract with the (1) Subject to the provisions of the Act, Directorgluding the

Company

Disclosure of a Director’s
interest

Increase or reduction in the
number of Directors

General Meeting to fill up
vacancies

Managing Director, if any shall not be disqualifibg reason of their
office contracting with the Company either as vangorchaser, lender,
agent, broker, or otherwise and shall not applyatty contract or
arrangement entered into by or on behalf of the @ with any
Director the Managing Director or with any compamypartnership of or
in which any Director or Managing Director shall lae member or
otherwise interested by avoided nor shall any Direor the Managing
Director, so contracting or being such member antrested be liable to
account to the Company for any profit realized luchs contract or
arrangement by reason only of such Director orManaging Director
holding that office or of the fiduciary relationetteby established, but the
nature of the interest must be disclosed by hirthem at the meeting of
the Board at which the contract or arrangementeigrdhined on, if the
interest then exists or in any other case at thetintge of the Board after
the acquisition of the interest.

Every Director who is in any way whether directly ordirectly,
concerned or interested in any contract or arraegénentered into or to
be entered into by or on behalf of the Companyi slistlose the nature of
his concern or interest at a meeting of the Boardeguired by Section
299 of the Act.

Subject to the provisions of Sections 252, 255 268 of the Act, the
Company in General Meeting may by ordinary resotutincrease or
reduce the number of its Directors within the Iniixed by these
Articles.

The Company at the Annual General Meeting at whi@iractor retires
by rotation in manner aforesaid may fill up the atad office by
appointing the retiring Director or some other parshereto. If the place
of the retiring Director is not so filled up ancetseneral Meeting has not
expressly resolved not to fill the vacancy, the &ahMeeting shall stand
adjourned till the same day in the next week atstmee time and place or
if that day is a public holiday, till the next seeding day which is not a
public holiday, at the same time and place. Ifleg &djourned General
Meeting also, the place of the retiring Directonét filled up, the retiring
Director shall be deemed to have been re-appoiatethe adjourned
General Meeting unless:

(@) At the General Meeting or at the previous Gahéfeeting a
resolution for the re-appointment of such Diredias been put to
the vote and lost;

(b)  The retiring Director has by notice in writingidaessed to the
Company or the Board expressed his unwillingnessbé&

- 198 -



NELCAST LIMITED {)
00

132

133

134

135

136

137

138

appointed;

(c) He s not qualified or is disqualified for appinent;

(d) A resolution, whether special or ordinary igjuied for his
appointment or re-appointment by virtue of any mns of the

Act, or

The provisions of sub-section (2) of Section 26&pplicable to the case.

Power to remove Director bylhe Company may, subject to the provisions of Se@#4 of the Act, by
ordinary resolution on specialordinary resolution, of which special notice hagreiven, remove any

notice

Director before the expiration of his period oficéf and may, by ordinary
resolution of which Special Notice has been givepant another person
in his stead, if the Director so removed was apedity the Company in
General Meeting or by the Board. The person so apgeishall hold

office until the date up to which his predecessould have held office if
he had not been so removed. If the vacancy crdatdtle removal of a
Director under the provision of this Article is rei filled by the General
Meeting at which he is removed, the Board may gttene thereafter, fill

such vacancy.

Board may fill up casualAnY casual vacancy occurring in the Board of Diestmay be filled up

vacancies

by the Directors, and the person so appointed $twddl office upto the
date upto which Director in whose place he is apigoi would have held
office if it had not been vacated as aforesaid.

When Candidate for office ofNO person not being a retiring Director shall igikle for appointment to

Director must give notice

the office of the Director at any General Meetingless he or some
Member intending to propose him has, not less thamays before the
General Meeting, left at the Registered Officelef Company a notice in
writing under his hand signifying his candidatuoe the office of Director
or the intention of such Member to propose him ammrdidate for that
office, as the case may be. The Company shall infteilembers of the
candidature of a person for the office of Directorthe intention of a
Member to propose such person as a candidate dooftfice, by serving
individual notices on the Members not less tharesettays before the
General Meeting provided that it shall not be nsapsfor the Company
to serve individual notice upon the Members asesfaid if the Company
advertise such candidature or intention not leas #even days before the
General Meeting in at least two newspapers ciritigah the place where
the Registered Office of the Company is located,wdfich one is
published in the English language and the othehénrégional language
of that place.

Director elected by minority The Company may have a director elected by mingafigreholders in

shareholders

Alternate Directors

Meeting of Directors

Quorum

such manner as may be prescribed in this behdtidogovernment or any
other statutory authority from time to time.

The Board may appoint an alternate Director to &t & Director
(hereinafter called the original Director) durifigetabsence of the original
Director from the State in which the meetings & Board are ordinarily
held for a period of not less than three months.afternate Director so
appointed shall vacate office if and when the oagjiDirector returns to
the State in which meetings of the Board are ordinkeld if the term of
office of original Directors is determined before o returns to the state
aforesaid, any provision for the automatic reapimoémt of retiring
Director in default of another appointment shalplgto the original and
not to the alternate Director.

The Board of Directors shall meet at least onceviryethree calendar
months for the dispatch of business, adjourn ahératise regulate its
meetings and proceedings as it thinks fit provitteat at least four such
meetings shall be held in every year.

The quorum for a meeting of the Board shall be dret-tof its total
strength (any fraction contained in that one-thigdng rounded off as
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Resolution by circulation

Debenture Directors

Nominee Directors

one) or two Directors, whichever is higher.

Subject to the provisions of Section 289 of the,Axtresolution by

circulation signed by the Directors shall be asdvahd effectual as if it

had been passed at a meeting of the Directorsodillgd and constituted.

Any Trust Deed for securing délres or debentures or debenture stock

may if so arranged provide for the appointment ftome to time by the
trustees thereof or by the holders of debentureebenture stock of some
person to be a Director of the Company and may @mapsuch trustee or
holders of debentures or debenture stock from tongme remove any
Directors so appointed. A Director appointed unithés article is herein
referred to as a “Debenture Directors” and the Dalre Director means a
Director for the time being in office under this tiste. A debenture
Director shall not be bound to hold any qualifioatshares not be liable to
retire by rotation or be removed by the Company. Thest Deed may
contain such ancillary provisions as may be arrdnpetween the
Company and the Trustees and all such provisionl steale effect
notwithstanding any of the other provisions hermntained.

a) So long as any moneys remaimg by the Company to any All
India Financial Institutions, State Financial Caqt@n or any
financial institution owned or controlled by the @&l Government
or State Government or any Non Banking Financiaim@any
controlled by Reserve Bank of India or any such @Gany from
whom the Company has borrowed for the purpose wfiog on its
objects by themselves and each of the above hategrany loans / or
subscribes to the Debentures of the Company asrepds any of the
aforementioned companies of financial institutitio¢ds or continues
to hold debentures /shares in the company as & ofsunderwriting
or by director subscription or private placementsorlong as any
liability of the Company arising out of any guamafurnished by the
Corporation or financial institution on behalf btCompany remains
outstanding the corporation shall have a rightdpaint form time to
time any person or persons as a Director or Dirsoidhole time or
non whole time (which Director or Director/s i®fahereinafter
referred to as “Nominee Directors/s) on the Boardhe Company
and to remove from such office any person or pessoappointed and
to appoint any person or persons in his /theirg{sc

b) The Board of Directors of the Company shall haee power to
remove from office the Nominee Director/s. At thption of the
Corporation such Nominee Director/s shall not helé to retirement
by rotation of Directors. Subject as aforesaid, Nteeninee Director/s
shall be entitled to the same rights and privilegyed be subject to the
same obligations as any other Director of the campa

¢) The Nominee Director/s so appointed shall hokd ghid office only
so long as any moneys remain owing by the Companyhe
Corporation or so long as the Corporation holdsantinues to hold
Debentures/shares in the company as result of wnitieg or by
direct subscription or private placement or thebiliy of the
Company arising out of the Guarantee is outstandimtjthe Nominee
Director/s so appointed in exercise of the said qroghall it so fact
vacate such office immediately the moneys owindgheyCompany to
the Corporation are paid off or in the corporatmeasing to hold
Debentures/Shares in the Company or on the sdt@faof the
liability of the company arising out of the guamatfurnished by the
Corporation.

d) The Nominee Director/s appointed under this Aetghall be entitled

to receive all notices of and attend all Generalefifgs, Board
Meetings and of the Meetings of the Committee ofciviNominee
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Director/s is//are member/s as also the minutesiof Meetings. The
Corporation shall also be entitled to receive aiths notices and
minutes.

e) The Company shall pay the Nominee Director/dngitfees and
expenses to which the other Directors of the Comme entitled,
but if any other fees commission, monies or remaitin in any form
is payable to the Directors of the Company the ,feesnmission,
monies and remuneration in relation to such NomDieector/s shall
accrue to the Corporation and same shall accordinglpaid by the
Company directly to the Corporation. Any expendesat tmay be
incurred by the Corporation or such Nominee Dirgsto

f) Provided that if any such Nominee Director/s afficer of the
Corporation, the sitting fees, in relation to sidbminee Director/s
shall also accrue to the Corporation and same sftabbrdingly be
paid by the Company directly to the Corporation.

g) Provided also that in the event of the Nomineeedor/s being
appointed as whole time Director/s, such Nominegee@or/s shall
exercise such powers and duties as may be apprbyedhe
Corporation and have such rights as the usuallycesasl or available
to a whole time Director in the management of tffais of the
Company. Such whole time Director in the manageroétite affairs
of the Company. Such whole time Director/s shall drgitled to
receive such remuneration commission, and moniesmag be
approved by the Corporation.

Power to appoint Committeed h€ Board may, subject to the provisions of the Aot time to time and
and to delegate at any time delegate any of its powers to a coremitionsisting of such

Director or Directors as it thinks fit, and may frcime to revoke such

delegation, Any committee so formed shall, in thereise of the powers

so delegated, conform to any regulations that nam ftime to time be
imposed upon it by the Board.
Validity of Acts done by All Acts done by any meeting of the Board or a cattem thereof, or by
Board or a Committee: any person Acting as a Director shall notwithstagdthat it may be
afterwards discovered that there was some defetieirappointment of
any one or more of such Directors or of any pesating as aforesaid or
that they or any of them were disqualified be aldvas if even such

Director or such person has been duly appointedassdqualified to be a

Director.

When acts of a Director valigActs done by a person as a Director shall be validwithstanding that it

not withstanding defective May afterwards be discovered that his appointmexst wwalid by reason

appointment etc. of any defect or disqualification or had terminatey virtue of any
provisions contained in the act or in these Articlerovided that nothing
in this Article shall be deemed to give validitydots done by a Director
after his appointment has been shown to the Comfmabg invalid or to
have terminated.

Retirement of Directors Not less than two-thirds of the total number of ddiors shall (a) be
persons whose period of office is liable to terrtenly retirement of

Directors by rotation and (b) save as otherwiseesgly provided in these

Articles be appointed by the Company in Generaltivige

Subject to the provision of Section 256 of the Aicevery Annual General

Meeting of the Company one-third of such of theebiors for the time

being as are liable to retire by rotation, or githnumber is not three or a

multiple of three the number nearest to one-thialgetire from office.

Eligibility for re-election A retiring Director shibe eligible for re-election.

POWERS OF THE BOARD

152

General power of CompanySubject to the provisions of the Act, the contrbtiee Company shall be

vested in the Board vested in the Board who shall be entitled to exeraill such powers, and
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to do all such acts and things as the Companytiwered to exercise and
do. The Board shall be entitled to pay all experiseglental to the

formation of the Company and in particular, expenseurred by the
promoters for the purpose. Provided that the Bshall not exercise any
power or to do any act or thing which is directederuired whether by
the Act or any other statute or by the Memorandfith@ Company or by
these Articles or otherwise, or be exercised oredoy the Company in
General Meeting. Provided further that in exergjsamy such power or
doing any such act thing the Board shall be subjecthe provisions

contained in the Act or any other statute or in khemorandum of the
Company or in these Articles or in any regulatiamst inconsistent
therewith, including regulations made by the Conypan General

Meeting, but no regulation made by the Companyeinegal meeting shall
invalidate any prior act of the Board which woulavk been valid if that
regulation had not been made.

Powers to be exercised bya) The Board of Directors shall exercise the follogvpowers on behalf

Board only by Meeting

Power of Attorney

Sub-delegation

of the Company and the said powers shall be exat@sly by resolution
passed at the meeting of the Board:

() Power to make calls on shareholders in respécmoneys

unpaid on their shares;

(i) Power to issue debentures;

(iii) Power to borrow money otherwise than on eltores:

(iv) Power to invest the funds of the Company;

(v) Power to make loans.

(vi) Power to authorize the buyback of shares

b) The Board of Directors may by a meeting deletgmeny committee o
the Directors or to the Managing Director the pawgpecified in sub
clauses (iii), (iv) and (v) above.

c) Every resolution delegating the power set owgub clause (iii) above
shall specify the total amount upto which moneyy rna borrowed
by the said delegate.

d) Every resolution delegating the power referredntsub-clause
(iv) above shall specify the total amount, upto ebhthe fund may
invested and the nature of the investments whici Imeamade by the
delegate.

e) Every resolution delegating the power referreihtsub-clause
(v) above shall specify the total amount upto whioh loans may be
made by the delegate the purposes for which theslosay be and the
maximum amount of loans which may be made for sacih purpose
in Individual cases.

(3) The Board may, at any tiame from time to time, by power of
attorney under Seal, appoint any persons to beatt@neys of the
Company for such purposes and with such powersogtids and
description (not exceeding those which may be ded#shby the Board
under the Act) and for such period and subjectuthsconditions as the
Board may from time to time, think fit, any suchpaptment may if the
Board thinks fit, be made in favor of the membarsimy of the members
of any Local Directorate established as aforesaidnofavor of any
company or firm, or in favor of any fluctuating bodf persons whether
nominated directly or indirectly by the Board, aady such power-of-
attorney may contain such provisions for the pridaecor convenience of
persons dealing with such attorneys as the Boamégtit.

4) Any such delegates or atmras aforesaid may be authorized
by the Board to sub-delegate all or any of the pewauthorities and
description for the time being vested in them.
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158 Seal for use abroad

159 Managing Director/Whole

time Director

160 Power of the

Director/Whole time Director

(5) The Company may exettoispowers conferred by Section 50
of the Act with regard to having an official Seal use abroad, and such
powers shall be vested in the Board and the Compaeny cause to be
kept in any State or country outside India, as tmayermitted by the Act
a foreign register of Members or debenture holdes&dent in any such
State or country and the Board may, from time toefi make such
regulations as it may think fit respecting the kegpof any such foreign
register, such regulations not being inconsisteith whe provisions of
Section 157 and 158 of the Act, and the Board meynftime to time
make such provisions as it may think fit relatihgre to and may comply
with the requirements of any local law and shalhity case, comply with
the provisions of Sections 157 and 158 of the Act.

The Board may appoint any one or more of themsetvése office of the
Managing Director/Whole time Directors, for suchripd at such
remuneration and on such other terms and conditisrthie Board thinks
fit. The Managing Director shall be subject to #zene provisions as to
resignation and removal as the other Directorstendhall ipso facto and
immediately cease to be a Managing Director if based to hold the
office of Director from any cause whatsoever.

ManagingThe Managing Director/Whole time Director shall sdbjto the control

and supervision of the Board of Directors have galheall powers of
managing and supervising the Company's businessshalilinter alia
exercise and have the following powers and duties:

(@) To manage generally all concerns and affairthef Company, to
order for the supply of goods, machinery, labor aildthings
necessary for the Company on its behalf, to samgtyment of bills
to appoint and employ on such terms and conditesmdie thinks
proper, manager, secretaries, under secretariggristendents,
inspectors, engineers overseers, contractors, sglédtemen, and
other officer and labor hands, agents, organiteokers, canvassers
and other persons for the purpose of the Comparnyg cemove or
dismiss them and appoint others in their placetarghy the persons
so appointed or employed such salaries allowaneesges,
commissions, traveling expenses, contribution wviglent fund or
other remuneration as he may deem proper and fit.

(b) To receive all payments on behalf of the Compamy to receive
and sign all letters money orders registered ourat packets and
covers, book-posts, telegrams, consignments, amdelgaof all
descriptions and the like forwarded to the Compamg to carry on
and sign all correspondences of the Company.

() To pay the costs, charges and expenses, praliyniand
incidental for the promotion, formation, establighmt carrying on,
running and registration of the Company and fointgkicenses from
municipality or corporation or from the Governmefentral or
provincial for the Company, if necessary

(d) To receive all expenses incurred, advanced Ilm for the
aforesaid or any other purposes or business frarmfithds of the
Company provided the Board sanctions such reimmesée

(e) To sign cheques, drafts, certificates, bondsdlas and other
documents and generally to sign for on and beHatieCompany.

) To give effectual receipts and discharges okiltls of payments
either in the shape of claim interest rent, prafitl other payments
and dues and for non-payments for any debts, maeey,due or
breaches of any covenant, agreement or condition,take
proceedings, civil, criminal or otherwise for reeoy of such debts,
money, rent, dues damages compensation in respsatio breaches
or otherwise.
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THE SECRETARY

161

Appointment of
Secretary

COMMON SEAL

The common seal, its custodifhe Company shall have a common seal and the manBgiector, and if
there be no Managing Director for the time being Board shall provide

162

and use

@

(h)

@)

)

(k)

o
(m)

(n)

(0)

(P
(@)

(1

To settle, start, defend, adjust, compound stlmnarbitration
and compromise withdraw all actions, accounts, n@ai and
demands whether arising in any legal proceedintpbr

To appear and conduct cases for the Companyl toarts of
justice, civil criminal and revenue before any axae, judicial,
revenue, forest, police, postal, excise, income-taikway, steamer,
telegraph, municipal, government or military depamts, district
board, local board, union board, or other officersany action or
proceedings or matters in which the Company isrésted, with a
view to promote, benefit, safeguard, or defendhitsrest or settle or
compromise or compound take action or judgment regathe
Company or to vote in any municipal corporationstiitt board,
union board, or legislative bodies, electric matten behalf of the
Company.

To admit execution of documents before any wistregistrar,
sub registrar of assurances, registrar of co-operabcieties and to
get basic documents from the offices of the afadesHicers and to
conduct or defend any case before them.

To sign and verify written statements, petitiopseadings,
compromises, vakalatnama, warrants of attorneysteatnamas,
and agents names in all courts civil, criminal @anue and to pay
their fees, charges and or other legal expensesaamndharges and
costs.

With the sanction of the Board to deposit angney in and
withdraw money from all treasuries, banks, and aifer person or
persons for and on behalf of the Company.

To execute and do in the name of the Companyledids and
things for the welfare of the Company.

With the sanction of the Boards to institutéssincluding those
for libel, defamation, or infringement or any rigbdncerning the
Company.

To grant and/or revoke any power of attorneyegainor special
on behalf of the Company to any person or persertgeanay think
fit and proper in the best interest of the Company.

To execute and do in the name of and for antedralf of the
Company all things and deeds and documents as tlaedBnay
authorize him to do.

To keep under his care and safe custody all reapaluable
securities and properties of the Company.

Subject to the approval of the Board to bormwise by loan or
otherwise any sum as is required for the conduchefbusiness of
the Company.

To do all acts, things and executions necedsarthe day to day
management of the company and in the interest efctmpany,
subject to authorization of the same by the Boaryoa General
Meeting of members, wherever such authorizatioedsliired as per
the provisions of the Act or any other statute

To delegate the authority/power exercised by hinarty person, unless it
is specifically prohibited.

The Board may by resolution appoint a secretarjhefGompany and fix
his remuneration.
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Seal for use out of India

MINUTES

164

Minutes of the meeting(s)

RESERVES

165

Reserves

for the safe custody of the seal and the seal skakr be used except by
the authority of a resolution of the Board or a @dttee of Directors
previously given and in the presence of one Direatoleast who shall
sign every such instrument to which the seal has Ise affixed, provided
nevertheless that any instrument bearing the se#heo Company and
issued for valuable consideration shall be bindimgthe Company not
withstanding any irregularity touching the authprif the Director to
issue the same.

The Company may, asvemen the Board so decides, have an official
seal for each of such territories, districts orcplout of India, as the
Board may deem necessary. Each such official $adlllse the facsimile
of the Common Seal of the Company, with the addittm its face the
name of the territory, district or place wherssita be used.

a) The minutes of pedings of every General Meeting and of the
proceedings of every meeting of the Board or ofyzemmittee
kept in accordance with the provisions of Sectiff of the Act
shall be evidence of the proceedings recordedithere

b) The minutes of each meeting shall contain a daid correct
summary of the proceedings thereof.

c) All the appointments of officers made at anytloé meetings
aforesaid shall be included in the minutes of tieeting.

d) In the case of a meeting of the Board or of mmdtee of the
Board the minutes shall contain:

i the names of the Directors present at the megeting

ii in the case of each resolution passed at the ngeétim
names of the Directors, if any, dissenting from rat
concurring in the resolution.

e) Nothing contained in clauses (1) to (5) herdwailldbe deemed to
require the inclusion in any such minutes of anytenavhich in
the opinion of the Chairman of the meeting:

i is or could reasonably be regarded as defamatbrgny
person;

il isirrelevant or immaterial to the proceeding; o

i detrimental to the interests of the Company.

The Chairman shall exercise absolute discretioregamd to the
inclusion or non-inclusion of any matter in the otes on the
grounds specified in this sub-clause.

2) Where the minutes of the proceedings of any @&rideeting of the
Company or of any meeting of the Board or of a Cdtben of Directors
have been kept in accordance with the provisionSeiftion 193 of the
Act until the contrary is proved, the meeting sh&lldeemed to have been
duly called and held, all proceedings thereat teetduly taken place and
in particular all appointments of Directors or Lidators made at the
meeting shall be deemed to be valid.

The Board may, from time to time, before recommegdiny dividend set

apart any or such portion of the profits of the @amy as it thinks fit as
Reserves to meet contingencies or for the liquitiatf any debentures,
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CAPITALIZATION OF RESERVES

167

168

169

170

Investment of money

Capitalization of reserves

Surplus moneys

Fractional certificates

debts or other liabilities of the Company for edgetion of dividends for
repairing, improving, or maintaining any of the peoty of the Company
and for such other purposes of the Company as tlaedBin its absolute
discretion thinks conducive to the interest of @@mpany and may, invest
the several sums so set aside upon such investifeghes than shares of
the Company) as it may think fit, and from timetitoe deal with and vary
such investments and dispose of all or any paretiidor the benefit of
the Company and may divide the Reserves into spehia funds as it
thinks fit, with full power to employ the Reservesany part thereof in
the business of the Company , and that withoutdgobimund to keep the
same separate from the other assets.

All moneys carried to the Reserve shall nevertiselemain and be profits
of the Company applicable subject to due provistmgiag made for actual
loss or depreciation, for the payment of divideadd such moneys and all
the other moneys of the Company not immediatelyuireq for the
payment of dividends and such moneys and all theranhoneys of the
Company not immediately required for the purpodab® Company may
be invested by the Board in or upon such investmentsecurities as it
may select or may be used as working capital or beakept at any Bank
on deposit or to otherwise as the Board may frametto time think
proper.

Any General Meeting may resolve that any moneygstments or other
assets forming part of the undivided profits of empany standing to
the credit of the Reserves or any Capital Redempteserve Account or
in the hands of the Company and available for @rds or representing
premiums received on the issue of shares and stanalithe credit of the
share premium account be capitalized and distribateongst such of the
Members as would be entitled to receive the sardssifibuted by way of

dividends and in the same proportion on the footimat they become
entitled thereto as capital and that all or any pasuch capitalized fund
be applied on behalf of such Members in payingrufull any unissued

shares, debentures or debenture-stock of the Comyaich shall be

distributed accordingly or in or towards paymentlod uncalled liability

on any issued shares, and that such distributibrpagment shall be
accepted by such Members in full satisfaction eirtinterest in the said
capitalized sum. Provided that any sum standirthecaredit of the Share
Premium Account or a Capital Redemption Reserveodetmay, for the

purpose of this Article only be applied in the payiup of un-issued
shares to be issued to Members of the Company lbs daid bonus

shares.

A General Meeting may resolve that any surplus manesing from the

realization of any capital assets of the Companyaony investment
representing the same, or any other undistributetitp of the Company
not subject to charge for income-tax be distribietbng the Members on
the footing that they receive the same as capital.

For the purpose of giving effect to any resolutiomder the last two
preceding Articles, the Board may settle any difitic which may arise in

regard to the distribution as it thinks expedieamd & particular may issue
fractional certificates and may fix the value fastdbution of any specific

assets, and may determine that cash payments lshathade to any
Members upon the footing of the value so fixed idep to adjust the
rights of all parties and may vest such cash ocifipeassets. Where
requisite, a proper contract shall be filed in adaoce with Section 75 of
the Act, and the Board may appoint any persongn sontract on behalf
of the Members entitled to the dividend or caprdi fund, and such
appointment shall be effective.

Equitable interest not to belhe Company shall not be bound by or recognize aqyitable,

recognized

contingent, future or partial interest in any fractl part of a share or
(except only as by these presents otherwise expness/ided) any other
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DIVIDEND
Dividend to be declared inThe Company in General Meeting may declare divideads paid to the

171

172

173

174

175

176

178

179

180

182

183

General Meeting

Interim dividends

Dividends out of profit only

Division of profits

Debts may be deducted

right in respect of any share except an absolgtd to the entirely thereof
as the registered holder.

Members according to their respective right andrist in the profits. No
dividend shall exceed the amount recommended byBteerd, but the
Company may declare a smaller dividend in a Gerdealting.

The Board may from time to time pay the Members simerim
dividends as appear to them to be justified.

No dividend shall be paid otherwise than out of fhefits of the
Company arrived at in the manner provided for ioti®a 205 of the Act.
The declaration of the Board as to the net profithe Company shall be
conclusive.

The Profits of the Company, subject to any spedgits relating thereto
created or authorized to be created by these Astiahd subject to the
provisions of these Articles, shall be divisible arg the Members in
proportion of the amount of capital paid-up or el as paid-up on the
shares held by them respectively.

All Dividends shall be apportioned and paid projporately to the
amounts paid or credited as paid on the sharesgany portion or
portions of the period in respect of which the dénd is paid, but if any
share is issued on terms provided that it shakk fandividend as from a
particular date, such share shall rank for dividaocbrdingly.

The Board may retain any dividends on which the Camgghas a lien and
may apply the same in or towards the satisfactioth® debts, liabilities
or engagements in respect of which the lien exists.

Capital paid up in advance aYVhere the capital is paid in advance of the caiisruthe footing that the

interest not to earn dividend
Effect of transfer of shares

Dividend to joint holders

Notice of Dividends

same shall carry interest, such capital shall wbist carrying interest,
confer a right, to dividend or to participate irofits.

A transfer of shares shall not pass the right tg dividend declared
therein before the registration of the transfer.

Any one of several persons who are registered ias wmlders of any
share may give effectual receipts for all dividend$onus and payments
on account of dividends in respect of such share.

A person entitled to a share by transmission shdiject to the right of the
Board to retain such dividends or money as is lienegrovided be
entitled to receive dividend without being registtas a Member and may
give a discharge for any dividends or other morggymable in respect of
the share.

Notice of any dividend that may have been declatel be given to the
persons entitled to share thereto in the mannetioma in the Act.

Dividend to be paid within The Company shall pay the dividend or send the wamarespect thereof

time prescribed by the Act.

Unclaimed dividend

to the shareholders entitled to the payment ofdéivd, within the time
prescribed by the Act, from the date of the detian unless:

i where the dividend could not be paid by reasothefoperation of
any law;

il where a shareholder has given directions reggrdhe payment of
the dividend and those directions cannot be compli¢h;

i where there is a dispute regarding the rightetceive the dividend;

iv  where the dividend has been lawfully adjusted tbg Company
against any sum due to it from shareholder, or

v where for any other reason, the failure to paydividend or to post
the warrant within the period aforesaid was not uany default on
the part of the Company.

No unclaimed dividend shall be forfeited by the Bband the Board shall
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REGISTERS AND DOCUMENTS

186

187

188

Inspection of Registers

Buy Back of Shares

Sweat Equity

comply with provisions of Sections 205A and 205BH## Act, as regards
unclaimed dividends.

The minutes of all proceedings of General Meetinigallsbe open to

inspection and extracts may be taken there froncapies thereof may be
required by any Member of the Company in the saraen®er to the same
extent and on payment of the same fees as in datiee dRegister of

Members of the Company, provided for in the Actop@s of entries in

these Registers shall be furnished to the persotided to the same on
such days and during such business hours as magistantly be

determined by the provisions of the Act.

The Company may buy back its own shares or otherifggek securities

subject to the provisions of Sections 77A, 77AA @i@ of the Act and

any related guidelines issued in connection thetrewi

The Company may issue sweat equity shares subjeletprovisions of

Section 79A of the Act and any other related provis as may be
required for the time being in force.

DEMATERIALIZATION OF SECURITIES

189

190

191

192

193

194

195

196

Dematerialization of
securities

Option given to investors

Notwithstanding anything contained in the Articlédse Company shall be
entitled to dematerialize its securities, rematizgaits securities held by
the depositories and/or to offer its fresh seasitin the dematerialized
form pursuant to the Depositories Act, 1996 andrtiles framed there
under, if any.

Every person shall have the option to hold the siéesirwith a
Depository. Such a person who is a beneficial ovafiehe securities can
at any time opt out of a Depository in respect wths security in the
manner provided by the Depositories Act, and then@any shall, in the
manner and within the time prescribed, issue tobreficial owner the
required certificate of securities.

If a person opts to hold his security with a Defmoyi the Company shall
intimate such Depository the details of allotmehth® security, and on
receipt of the information, the Depository shaliegrin its record the name
of the allottee as the beneficial owner of the sgcu

Securities in Depository to bell securities held by a Depository shall be dematized and shall be in

in fungible form

fungible form. Nothing contained in Sections 1533A, 153B, 187A,

187B, 187C and 372A of the Act shall apply to a &sfwry in respect of
securities held by it on behalf of the beneficiahers. No certificate shall
be issued for the securities held by the Depository

Voting rights of Depository The Depository shall be deemed to be the registarer for the purpose

and beneficial owner

of effecting transfer of ownership of securities lmehalf of a beneficial
owner.

Save as otherwise provided here in above, the [teppss a registered
owner shall not have any voting rights or any otlights in respect of
securities held by it.

Every person holding securities and whose name terexh as the
beneficial owner in the records of the Depositdrglsbe deemed to be a
Member of the Company. The beneficial owner shakiitled to all the
rights and benefits and shall be subject to alllidgilities in respect of
such of his securities that are held by the Depngsit

Allotment of securities by theNotwithstanding anything contained in the Act oe #rticles, where the

Depository

Register and Index
beneficial owners

Transfer of securities

Depository holds the securities, the Company sindilnate the details
thereof to the Depository immediately on allotmehsuch securities.

of The register and index of beneficial owners mairdiby the Depository

under the Depositories Act shall be deemed to beRtbgister and Index
of Members and security holders for the purposthe$e Articles except
as is mentioned in the provisions of Section 150, 4nd 152 of the Act.
Nothing contained in Section 108 of the Act or thégticles shall apply
to a transfer of securities effected by a transfard transferee both of
whom are entered as beneficial owners in the racofd Depository.

Beneficial owner deemed a&xcept as ordered by the Court of competent jurisgticor by law
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197

198

199

200

201

202

absolute owner required the Company shall be edtitb treat the person whose name
appears on the register of members as the holdemsyoshare or whose
name appears as the beneficial owner of the sl records of the
Depository as the absolute owner thereof and aouglydshall not be
bound to recognize any benami. Trust Equity, equétabhtingent, future,
partial interest other claim to or interest in mspof such shares or
(except only as by these Articles otherwise expyga®vided) any right
in respect of a share other than an absolute thgreto in accordance
with these Articles, on the part of any other paradether or not it has
expressed or implied notice thereof but the Bodrdllsat their sole
discretion register any share in the joint namesngftwo or more persons
or the survivor or survivors of them.

Cancellation of CertificatesYPon receipt of certificate of securities on sudenby a person who has

upon surrender by person entered into an agreement with the Depository tinoa participant, the
Company shall cancel such certificates and shhBt#tute in its record the
name of the depository as the Registered owneesperct of the said
securities and shall also inform the Depositoryoadingly.

Service of documents Notwithstanding anything contained in the Act, bege Articles, to the
contrary, where securities are held in a depositting record of the
beneficial ownership may be served by such depysdo the company
by means of hard copies or through Electronic madéyodelivery of
floppies or discs.

Distinctive number of The shares in the capital shall be numbered pragedgsaccording to

securities held in a depository their several denomination, provided, however thatprovisions relating
to progressive numbering shall not apply to thereshaf the Company
which are Dematerialized from. Except in the marprerided under the
Articles, no share shall be sub-divided. Every fibef or surrendered
share be held in material form shall continue tartibe number by which
the same was originally distinguished.

Provisions of Articles to apply Except as specifically provided in these Articlé® provisions relating to

to shares held in depository joint holders of shares, calls, lien on sharesfefure of shares and
transfer and transmission of shares shall be algécto shares held in
Depository so far as they apply to shares heldhiysijgal form subject to
the provision of Depository Act, 1996.

Depository to furnish Every Depository shall furnish to the Company Infatimn about the

information transfer of securities in the name of the bendfmiener at such intervals
and in such manner as may be specified by lawdldompany in that
behalf.

Option to opt out in respect oflf a beneficial owner seeks to opt out of a Deogitin respect of any

any such security security, he shall inform the Depository accordinglihe Depository shall
on receipt of such information make appropriateiestn its records and
shall inform the Company. The Company shall within(Bhirty) days of
the receipt of intimation from a Depository and forfillment of such
conditions and on payment of such fees as may keif@gad by the
regulations, issue the certificate of securitieth@beneficial owner or the
transferee as the case may be.

ACCOUNTS

203

204

AUDIT
205

Profit and Loss Account to be Subject to Sections 210 and 166 of the Act, ondeast in every year the

laid before General Meeting atBoard shall place before the Company in Generaltidge profit and

least once in every year. loss account for the period not more than six meifore such General
Meeting.

Balance Sheet A Balance Sheet shall be made out in every yealifetliand laid before
the Company in Annual General Meeting made up-te-dat more than
six months before such Meeting. The Balance Shmgdthier with the
Auditor's Report shall be accompanied by a Repbtih® Directors as to
the state of the Company's affairs and the amauhith they recommend
to be paid by way of dividend and the amount, whithy propose to
carry to Reserve fund.

Accounts to be audited Once at least in every year one or more Auditos{g}ll examine the
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annually books of account of the Company.
206  Appointment and The Company at each Annual General Meeting shabiappn Auditor or
remuneration of auditors Auditors to hold office term from the conclusiontbe meeting until the
conclusion of the next Annual General Meeting ahdlls within seven
days of the appointment, give intimation thereofeteery Auditor or
Auditor's so appointed, unless he is a retiring ifarcbr Auditors shall be
regulated by Sections 224 to 227 of the Act.
207  Audit of accounts of branch Where the Company has a branch office the prowisafrSection 228 of
office of the Company the Act shall apply.
208  Right of Auditor to attend All notices of and other communications relatingatty General Meeting
General Meeting of the Company which any Member of the Companynistled to have
sent to him shall also be forwarded to the Auditbthe Company and the
Auditor shall be entitled to attend any General titegwhich he attends
on any part of the business which concerns himuatitér.
209  Auditors Reportto be read  The Auditor's Report shall be read before the Corypian General
Meeting and shall be open to inspection by any negrobthe Company.
210  When Accounts to be deemedEVvery Balance Sheet and Profit and Loss Account@iGbmpany when

finally settled audited and adopted by the Company in General neethall be
conclusive.

SERVICE OF DOCUMENTS AND NOTICE

211

212

213

How document is served on @) A document (which expression for this purposallshclude and be

the members deemed to include an summons, notice requisitiomcegss order,
judgment or any other document in relation to omimding up of the
Company (may be served or sent to the Company)rda any member
either personally or be sending it by post to andlis registered address
or (if he has no registered address in India) ®atldress if any within
India supplied by him to the Company for the gif@atice to him.

b) All notice shall, with respect to any registesthre to which persons
are entitled jointly, be given to whichever of symdrsons who is named
first in the Registered notice so given shall bfigant notice to all the
holders of such share.

¢) Where a document is send by post:

® Service thereof shall be deemed to be eftettg properly
addressing paying and posting a letter containiregg rtotice
provided that where a member has intimated to tmepany
in advance that documents should be sent to hineruad
certificate of posting or by registered post withou
acknowledgement due and has deposited with the Goyna
sum sufficient to defray expenses of doing so, iserof the
documents shall not be deemed to effected unlésssént in
the manner intimated by the member, and

(i)  Unless the contrary is provided, such sensball be deemed
to have been effected.

(i) In the case of a notice of a meeting, at éxgiration of forty-
eight hours the letter containing the notice istpdsand

In any other case, at the time at which the lettenld be delivered
in ordinary course of post.

Members to notify address in Each registered holder of shares from time to tiwtEynin writing to the

India: Company so place in India to be registered as Hidrems and such
registered place of address shall for all purpdmesleemed his place or
residence.

Service on members having n§ @ member has no registered address in Indiahasdot supplied to the

registered address: Company and address within India, for the givinghef notices to him, a

document advertised in a newspaper circulatinghé eighborhood of
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214

Registered Office of the Company shall be deemeldetaluly served to
him on the day of which the advertisement appears.

Service on persons acquiring A document may be served by the Company on theoperentitied to a

shares on death or insolvency Share in consequence of the death or insolvenayneémber by sending it

of members: through the post in a prepaid letter addressetiamtby name or by the
title or representatives of the deceased, assigufed® insolvent by any
like description at the address (if any) in Indigglied for the purpose by
the persons claiming to be so entitled,or (untilhsan address has been so
supplied) by serving the document in any mannevhiich the same might
have been served if the death insolvency had roatroed.

RECONSTRUCTION

216

Reconstruction On any sale of the undertaking of the Company tler& or the
Liquidators on a winding up may if authorized by @edal resolution
accept fully paid or partly paid up shares, debestwr securities of any
other company whether incorporated in India oreitter then existing or
to be formed for the purchase in whole or in pdrthe property of the
Company and the Board (if the profits of the Compaermit) or the
Liguidators (in a winding up) may distribute suctasds or securities, or
any other property of the Company amongst the Mesnlvethout
realization, or vest the same in trustees for thamad any Special
Resolution may provide for the distribution or aggmiation of the cash,
shares or other securities benefit or propertyretise than in accordance
with the strict legal rights of the Members or cinitories of the
Company and for the valuation of any such secsribieproperty at such
price and in such manner as the General Meeting apgyove and all
holders of shares shall be bound to accept and Bhabound by any
valuation or distribution so authorized, and waalkrights in relation
there to, save only in the case the Company isqsexb to be or in the
course of being wound up, such statutory rightarfif) under Section 494
of the Act as are incapable of being varied or@ketl by these Articles.

SECRECY

217

218

Affairs of the Company to be NO shareholder or other person shall be entitledtisd or inspect the

kept secret Company's Registered Office or place of businesisout the permission
of the Managing Director, or any other Director tiee absence of a
Managing Director, or to require discovery of anformation respecting
any details of the Company's trading or any matteich may be in the
nature of a trade secret, mystery of trade or sgm@cess which may
relate to the conduct of business of the Comparywarich in the opinion
of the Managing Director or the Directors it wile bnexpedient in the
interests of the Company to communicate to theipubl

Every Director to sign a Every Director, Manager, Trustee, Member of the Catemj Secretary

declaration pledging to and all Officers, Servants, Agents, Accountantstber persons employed

observe secrecy in the business of the Company shall if so requitgdthe Managing
Director or the Directors, sign a declaration pladdgimself to observe a
strict secrecy respecting all transaction of thenany with its customers
and of accounts with individuals and in matteratiefy thereto and shall
by such declarations pledge himself not to revagla the matters which
may come to his knowledge in the discharge of hised except when
required to do so by the Board or by Chairman st@General Meeting or
by a court of law or by the person to whom suchtenatrelate and except
so far as may be necessary in order to comply arithof the provisions
in these presents.

WINDING UP

219

Distribution of assets If the Company shallnmeind up and the assets available for distribution
among the Members as such shall be insufficierépay the whole of the
paid up capital, such assets shall be distribubethat as nearly as may be
the losses shall be borne by the Members in primpotd the capital paid
up or which ought to have been paid up at the cameraent of the
winding up on the shares held by them respectivélgd if in a winding
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220

Distributions  of

specie

assets

up the assets available for distribution amongMeenbers shall be more
than sufficient to repay the whole of the paid ugpital at the

commencement of the winding up the excess shalisgigbuted amongst
the Members but this Article is to be without pdige to the rights of
Member registered in respect of shares issued gpegial terms and
conditions.

inlf the Company shall be wound up, whether voluiyast otherwise, the
Liguidators may with the sanction of Special Resotutdivided among
the contributories, in specie or kind, any parthef assets of the Company
and may with the like sanction, vest any part efalssets of the Company
in trustees upon such trusts for the benefit ofcietributories or any of
them, as the liquidators, with the like sanctioalkthink fit.

INDEMNITY AND RESPONSIBILITY

221

222

Director’'s other

indemnity

General clause

rights

to Subject to the provisions of Section 201 of the A&esery Director,

manager, secretary and other officer or servanh@fCompany shall be
indemnified by the Company out of the funds of @@npany for all costs

charges traveling and other expenses, lossesahititiés which any such

Director, manager, secretary and officer or servaay incur or become
liable to pay by reason of any contract enteredl, iot act or deed done by
him as such director, manager, secretary and offieer or servant, or in

any way in the discharge of his duties (unless shme shall happen
through his willful default, negligence, misfeasanbreach of duty or

breach of trust) and the amount for which such nmuiey as provided

shall immediately attach as a lien on the propeftghe Company and
shall have priority as between the Members ovesthkér claims.

Subject as aforesaid the Managing Director andyel@ector, Manager,
Secretary or other Officer or Employee of the Comypatall be
indemnified against any liability incurred by thesn in defending any
proceeding whether civil or criminal in which judgnt is give in their or
his favour or in which he is acquitted or discharge in connection with
any application under Section. 633 of the Act iniclatrelief is given to
him by the Court.

Wherever in the Act it has been provided that asmgany shall have any
right, privilege or authority or that any compangnoot carry our any
transaction unless it is so authorized by its Agticthen in that case, this
Article hereby authorizes and empowers this Compgarhave such right,
privilege or authority and to carry out such tratges as have been
permitted by the Act without their being any otlspecific Article in the
behalf herein provided.
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SECTION IX-OTHER INFORMATION
MATERIAL CONTRACTS AND DOCUMENTS FOR INSPECTION

The following contracts (not being contracts entdrad in the ordinary course of business carriecbpn
the Company or contracts entered into more thany®ens before the date of filing of this RHP) whadle

or may be deemed material have been entered oe ®ntered into by the Company. These contracts,
copies of which have been attached to the coplisfRHP have been delivered to the RoC, Hyderatad f
registration and also the documents for inspectderred to hereunder, may be inspected at theskegd
Office of the Company from 10.00 a.m. to 4.00 pom.working days from the date of filing of this RHP
until the date of closure of this Issue.

MATERIAL CONTRACTS

1. Letter dated 3 November 2006 appointing Karvyebtar Services Limited as BRLM.

2. Letter dated 12 December 2006, appointing BigsBarvices Pvt. Ltd as Registrar to the Issue.

3. Memorandum of Understanding between our Compadythe BRLM dated 12 December, 2006

4 Memorandum of Understanding executed by our Gmyand the Registrar to the Issue dated 12
December 2006.

5. Escrow Agreement dated petween The Company, the BRLM, Escrow CollectioniBand the

Registrar to the Issue.
. Syndicate Agreement dated petween The Company, the BRLM and the Syndicate hgm
7. Underwriting Agreement dated][between The Company, the BRLM and the Syndicate
Members.

MATERIAL DOCUMENTS

1. The Memorandum and Articles of Association of @m@mpany, as amended from time to time.

2. All the Certificates of Incorporation of the Cpamy.

3. Resolutions passed in the Board meeting and &xtirsary General Meeting of our Company on 17
November, 2006 and 21 November, 2006 respectivglyogising this Issue.

4. Copies of the Annual Reports of the Companytteryears ended 31 March, 2002, 2003, 2004, 2005,
2006 and audit report of the Auditors, M/s.J.B.Re&dCo. for the period ended 30 September, 2006.
and its Subsidiary’s Audited accounts for the yeamded 31 March,2004,2005, 2006 and for the
period ended 30 September, 2006

5. Copy of the Auditors’ Report dated 2 DecembedPD& containing the restated accounts, for
consolidated and unconsolidated financial statespént the years ended 31 March, 2002, 2003, 2004,
2005, 2006 and for the period ended 30 SeptembéA.2

6. Consents of Auditors, Bankers to the Companyi . RSyndicate Members, Legal Advisors to this
Issue, Directors, Registrar to this Issue, Bankershis Issue, Company Secretary & Compliance
officer, as referred to, in their respective capiesi

7. Copy of NoC to the Issue obtained from PNB, IRBH SBI, the Bankers to the Company

8. Resolution of the members of the Company paasdlde Annual General Meeting held on 4 June,
2005, appointing Mr.J.Joseph as the Managing Qirdot a period of 5 years with effect from 8 May,
2005.

9. Resolution of the members of the Company pasgethe Annual General Meeting held on 6
September, 2003, appointing Mr.P.Vijaya Bhaskar dyeds the Deputy Managing Director for a
period of 5 years with effect from 31 March, 2003.

10. Copy of letter dated 2 December, 2006 fromAhditors of the Company, M/s. J.B.Reddy & Co.,
Chartered Accountants confirming Tax benefits astimeed in this DRHP and certificate dated 8
December, 2006 for the deployment of funds in ttoppsed Project.

11. Due Diligence Certificate dated 14 Decembedg2dom BRLM.

12. Tripartite agreement datect].[between the Company, Bigshare Services Pvt. atl NSDL, for
offering depository services.

13. Tripartite agreement datec],[between the Company, Bigshare Services Pvt. and. CDSL, for
offering depository services.

14. SEBI Observation letter dateqd.[

15. Copy of Initial listing applications dated filed with NSE and BSE.

16. Copy of the In-principle listing approval dafetiand ] from NSE and BSE respectively.

Any of the contracts or documents mentioned inDRHP may amended or modified at any time if so

required in the interest of The Company or if regdiby the other parties, without reference to the
shareholders subject to compliance of the appkckis.
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DECLARATION

All the relevant provisions of the Companies Acd56, and the guidelines issued by the Gol or the

guidelines issued by the Securities and ExchangedBafalndia, as the case may be, have been complied
with and no statement made in this DRHP is conttarthe provisions of the Companies Act, 1956, the

Securities and Exchange Board of India Act, 1992utes made thereunder or guidelines issued, as the
case may be. Further, we certify that all the dsates made in the DRHP are true and correct.

SIGNED BY ALL DIRECTORS

R.V.Ramani
Chairman

J.Joseph
Managing Director

T.R.Prasad
Director

R.Mohan Reddy
Director

D.Sesha Reddy
Director

P.Radhakrishna Reddy,
Deputy Chairman

P.Vijaya Bhaskar Reddy,
Deputy Managing Director

R.B.Prem Ganesh
Company Secretary & Compliance Officer

Date:
Place: Chennai

- 214 -



